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.LOK SABHA DEBATES

LOK SABHA

Wednesday, April 5, 1978/Chaitrg 15,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SeeakEr in the Chair.]
OBITUARY REFERENCE

MR, SPEAKER: I have to inform the
House of the sad demise of Shri A.
Ibrahim, a former Member of this
House, whe passed away at Doranda
(Ranchi) on  March 27, 1978 at the
age of 63.

Shri A. Ibrahim was a Member of
the Provisional Parliament during the
years 1950 to 1952 and of the First
Lok Sabha during the years 1952 to
1957, During First Lok Sabha, he
represented Ranchi Constituency in
Bihar.

A lawyer and a social worker, Shri
Ibrahim devoted much of his time and
energy to the upliftment of the back-
ward communities of Chota Nagpur in
Bihar. He was also associated with
g large number of organisations work-
ing for the wellarg of the backward
classes. A widely travelled person,
he attended the World Assembly of
Youths in New York in 1951.

We deeply mourn the loss of this
friend and I am sure, the House will
join me in conveying our condolences

" to the bereaved family.

The House may stand in silence for
a ghort while as a mark of respect
to the memory of the deparfed soul.

The hon. Members then stood in
silence for g short while

231 L—1.

2
ORAL ANSWERS TO QUESTIONS

Persons retired compulsorily during
Emergency
*504. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased fo state:

(a) the total number of Government
servants won-Gazetted and Gazetted,
who were compulsorily retired from
service under F.R. 56(j) and Rule 48
of Central Civil Services (Pension)
Rules, 1972, arbitrarily during the
emergency without giving them any
chance fo explain or defend them-
selves;

(by whether it is a fact that out of
the retired persons only those emplo-
yees have been reinstated who were
detained under MISA or having their
association with banned organisations;

(e) whether Government have de-
cided to reinstate all such compulso-
rily retired Government servants
without prior review; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) to (d). A
statement is _la.id on the Table of the
House. : '

Statement

5477 Central Govt employees were
prematurely retired during emergency.
Their group-wise break-up is given
below: .

Group A N PR 118
Group B . . . 202
Group C . . . q12
Group D . - * - 199
5477

In addtion, 71 Central Govt. employees
were also either dismissed or remov-
ed from service under proviso (c) to
Article 811 (2) of the Constitution
during the same period.
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2 In regarg to the Central
Govt, employees who were prematu-
rely retired, instructions have been
issued to all the appropriate authori-
ties that the representations of such
employees be considered by a com-
mitee of Officers of appropriate status
unconnected with the original deei.
sion to retire the employees premature-
ly, with special care to see that
overrigorous standards were not appli-
ed at the time of the original review
or that such premature retirement was
not resorted to as a means of politi-
cal or personal victimisation. Accord-
ing to the information available so
far, orders have been issued for the
reinstatement of 3307 empolyees.

3. As regards the Central Govt.
employees against whom action was
taken under Article 311 (2) (c) of the
Constitution for their alleged link with
the previously banned organisations,
instructions have already been is-
sued for their immediate reinstate-
ment. These instructions are, however,
not applicable to those Government
employees who were involved in
espionage or other similar objectiona-
ble and illegal activities,

Wt wigw o= fafoes o weos
n@try, foodl @we Z AFEi
Fedta wwfart a shewfai w5
fasra fagr v an, =0 ¥ @ difex
FT, 99 § ¥ %39 AT W, A7 ¥ IO
g Y, T gat Fafevar g7 ad, agat £
wfexst & wiz famr, wfuswaz g=97 £
Sl merey ¥ToTE o et gAa §
F1i TR X faare #3597 1 35
T4TIT W I AT o AR
Fir r ey § 9w #1 Aw ° fear
Fiz ?

SHRI 8. D. PATIL; These questions
have not come specifically to the notice
of the Government. If these guestions
ate received by the Government, then
it will be examined on merit.

AFRIL 5, 1978
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=it wiger = fafwm: ot T wdr
58 #f & 781 70 &, #a @HTT 5= A
ffe & fa1 4 &7 #fea dare g ?
afs agf, a1 347 747 7

MR, SPEAKER: The statement haz
given all the details. Probably, the

hon. Member has not got the stafe-
ment.

SHRI MOHAN LAL PIPIL: I am
asking about those persons who have
not yet completed 50 years of age.

SHRI 8. D. PATIL: There is no com-
pulsory retirement as such, but there
is a premature retirement and that is
done on two accounts. (1) The ineflec-
tiveness of the incumbeni. The other
is doubtful integrity. In such cases,
we are examining the cases during the
emergency and some of the cases are
being reviewed and they are reinstat-
ed. Such of the persons who do not
deserve reinstatement their cases are
rejected.

ot TEadl . HEAN WEred, TY
G o aw e " w2 fom awrfedi
Frotan % o= F7 fzan @ A1, 7= W
a7 &1 A7 ¥ & far var, Bfww a9
Frrw # ST TR 20 At Sl gHie
gU-—TF F ST N AFAT @ATE |
FAT FTRTL 7 F1 TAAAEE HIT AR AT
34 & art # fawre 9t ?

SHRI 5. D. PATIL: That is a mal-
ter of poliey and we will examine it
on merit.

SHRI M. RAM GOPAL REDDY:
Resently, in Andhra Pradesh, the Chief
Minister has announced that he is
taking all non-gazeited people on duty
who were removed during the emer-
geney, 1 want to know whether the
Government is in a position to make
such sort of a gesture in the case of
Central Government employees.

SHRI §. D. PATIL: We cannot do
that. We have laid down certain policy
matters. Thls is reflected in the memo-
randum date@ 15-10-1977, and there
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we bave laid down certain guidelines.
Where the standards appliced are
over-strict or as & matter of fact, in
the case of victimisation, we took into
the matter and also asess the overall
working as regards the effectiveness
of the persons and those guidelines
are quite clear.

it wwaire fog : weqw wghea,
Forr aroit 3 Ferery mar &, 9w & Amg
AR 5 T s Dfwd) wrseg
@1 wred ag o v & Fr g wmerwd
Frerede = § wfw  ofifgsdx
femd=§ 1+ & amn e § fs
1 W1 Frara ey & sy v 3
ARt & ahr 7 fwr wfees
e W w1 A & g Farc A
¥ 3T I oA weegw
T EFATH AMET A6 & e Fem
T IR fmsr g
3 ¥ fad a5q7 femr mar | & wigar
£ f& 50617 o Al & ¥5w ax oz
w3 & fad #rf gt widy gl w3,
ﬁmﬁ!crhvaﬁ‘tfmﬂ
¥, 39 A0 w1 agre v

SHRI 5. D. PATIL: In the statement
diself we have already said about
the Committee; it # an independent
commitiee which applies its mind
With an objective test. This Commit.
tee is a Committee of responsible
Secretaries and it is beaded by ibe
Cabinet Secretary.

MR. SPEAKER: Qut of 5477 cases,
already 3.307 persons have been taken

SHRI S D. PATIL. Yes, Sir. The
cases of those whose cases are rejected
on overall of their
not that we considered their inlu:nbr
during Emergency; there was no ques-
fion of judging thelr integrity during
the Emergency but prior to that—if
‘heir imtegrity was doubtful and that
ll:ib!m noted in the CRs of those
*Mcers,

CHAITRA 15, 1800 (SAKA)
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ey Boreft s ade e s

* 595, o T ROt : w4
oy HA O XITH R B wa

(%) =1 577w oW G A
wmsT wrey gk f 50 a5 afer
3 AR AW FIF wdEar S
qwT AYar & T T e 5T T

[H
(@) w7 "o & @ Area Y
A ¥ ¢ ; Wk

(n) =fz gi, a1 SaF qwFC ¥
¥3 wrwAt ¥1 W FEy W W
Ak % femn sfeadi & <Y g
nar aer Ik faez war wrard &
€ 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, sir.

(c) The number of complaints re-
ceived upto 28-2-1978 is 6745. After
detailed investigation and consulta-
tion with State Governmenls, pension
has been cancelled and recovery or-
ders of parments already made in
433 cases. Criminal prosecution has
been left to the Stale Governments o
be undertaken in the light of facts and
evidence available in each case In
4744 cases, grant of pension has been
my ded after preliminary examina-
tion. Detalied enguiries in consulta-
tion with the State Governments are in

Progress.

o i gArc ot - w4 wuw
™ am gT wmte wwar fie sfvaeg
arer fifen faedws WY Wi sarr
fear am & frt ¥ orm &
wante o wre g fear v o
wiwsy & G4 wHwT W g gy |
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TRAT XA AEGAH § 1 AT
wa A € % ¥ A o< o 2,
f& " werT ¥ wosTT ¥ wOE
# =waw Ay Ara sfeAdl € T A
a1 1§ W F Ferear ¥ ¥ amw
9T Og TN AT ww TR § 1 AT
&1 %1 8745 frwrady oo sy g £
¥ o Faam g g e A Wt &
¥ Fs woer o fage o¢ g wiw
®OU | @w Ayw sfedi #OW,
o %1 e AofAdl & a9
W It ar o}, Fwew so dfawE
wfm ame § W faow waw ot A
O, FOET WY gA 9 F ¥ T
FTT A AmA FE ) F e
wrgar § e ¥ wowre g W ¥
fasg faepr F= F0 FT WA X
X ST Wt GO AL A AT R
freg *T waw IamAr |

we & seafeme oF W W R )
TFT AOETTE ITC A § 0T Frwar o
Wy o

MR. SPEAKER: We
cerned with State Governments,

it Trapey ypTe vt - ot ¥ mafa
AW E | % W AT
% W Tew ORIt W WiEw W |
afs JW ¥ET g ¥ Tw 9w
AT F7 g%y § o1 TR ETRT F At
st oA W Wy
ot & a1 T § WX Wtig T A
W §B WhT Wt ag Teer Frerd B
= % foeg wORTT wq7 sydAny w0
wr g ?

wit afes W www T

Heed & A A O § T owry -
i ® AT 9T W G Frafor ) of
&, 99 Wil ¥ AT | Wrw 25 gATC
§, Tu s art ¥ § ag ¥ 4 e 7 wwm

APRIL 5, 1078

are not con-
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197 17 g § AfwT weig sae
TR ET i ft 81 oww
© *1 §t ug v § 5 aga art A
AT # ug Gy wfww g ok &, qw
& g o fawrr w7 T § o
A ¥ 2z wwdiizw Wl gl mafaat
¥ & oo wiwd qwfag w7 @ E v w1
1942 5017 1932 7 a7 7% g femy
ot ey i ) g A AT
§ 1 1@ Ay W gw ety v R
& W tfefaawe svdze e £
AT WY gH gOT emdm wE Er
Forr & o & g forerad firerel) § g
JAET ATEfreE wiw wTE i 9T
m%hmgmiﬂﬂ
warft O &, wafra wT @ ¥
wr aet frive el wr §
T A% a7z wfaw g w9 T
Fvm o @ vt dnd ofes Fodt &
fam WY gw whifE w T R
i R R g v R B R
fwfams deitfery v a%d £ 1 @
& TAAW ST W@ AT & |

AT wEEr AT ERG AT §
Tuw ager A & T gy § B W
M T e i o ew
gt fowew g & s samer e
vafaw s § fs oo aoerdd & o
¥ wran wafeEw g § ofefeee
£ F 37 ¥ oh wafur @A E W
a7 7T g =rE oF o3 A § e
aga O & g wx o | fie mreeT
ol ¥ way qEe} & off et §
wafee orer wwg W o § afer &
forrry fowmer ¢ fe e 3l @ e
[z

oft T e ot < T ag T
 for et 3rfrdt Y o Foer 4
T § T PN A [He THe UWe,
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e frae ¥ T gfefnde fag oy &
YT ST FT AT oY i FAwr
Fom 22T nE o Py wEEY Y =y
F vy mar ar fw G foerk w2
arn ? wgt apm afefede & wmETc
w7 Y 7k ¥ 7E fram ¥ wowTO WO
fom e aErE

By qgh W wT gaT A W g o
#7 qur o1 f% #1 3w AwT F feeg
i wriart wowr vyt Wit waw
wiwt aoog w1 e A2 1 aar
¥ F wiirfoat o ey g asY § wmar
T 98 ¥ wra fgware ok fear g o
T TeL W wifggd )

# ag oft s s § e
w1 3w § Wi fom w1 wrw a exvdea
T A & W qv Svw g &
T T T G TR W A0 F
wft ?

ot whre wre st - & e I3
fom 2 5 om0 5w vo frowd 0T o=
T mgIm N m A
ST T O I afew g TRl
g o fax T f G & =7
IuEY aet & fo o wwifEw S
# 1 e wowEe w1 At g & w7 for
t fr fofram seife 0% fg
w1 gafee ag ow Af e § e
TR W i A eT

el & afefede J%
Tr it g 1 v WA AW
v ¥ oew s duw = &
| gt mw Fag s g e
wgw ot Awt & o) Foerk ¥ 3 3o
WhaEmg MEiawd A
wfefde & ¥ ™ A wW, TR OR
R T, W O 1, O 0RO A,
ww fro, o Ox 9 N AT F @
W ®efire ¥, o & W-

To

Tl & forg g afefinie & warx
Tt o wftgr £ 30 mref
mﬁfmﬂatﬁ?w‘ﬂtiiﬁ'
Y AT ¢ et S wEE | e
A fr o asm gl & R
* e § oY gt surr @

FER A o wg & fr s
1 Fdde &AL E, fa aam W
aferra fom § w1 adf e ot 8,
% g% Favarw fgamar § e Gt w18
ot < a7 et zufer w1 ey g g
H‘Tﬁaﬁ‘m@a‘rpwww
wriar £5 | 9 gt am whw
iy e o
TORT T TR | '

it feeit sy : v wlvpT w0
FIUEL AN @Ry | gEd
o A S H @ vk g wfoa
T A g A ST dma v vl §
wraAT e g WAt X S w2
v 38 i 1 77 sfgfladi 7 172
ferm i g @ & e W @
ferr Fwmt o7y X R W A v
seafa W 7w I 3w war
g § ? ai Aff, & - ?

ot afre oy waw: &5
Jaw & foar 3 1 T e oT A
Lzl o]

oY fetrit g  GF O G qnr
t 9% T o Ay R SR 9T
Fr X T w2 W AR
¥ & et gt o o o e s
oy o &7 & W o ofr e T @ e
Hegfy #t § I ot T amw
st gl |« & qer @ iw A dar
g
MR. SPEAKER: If you bring any

such cases to the notice of the Minis-
ter, he ould enquire into the same
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it fpieft mre : gt o AW ST
& ey & o7 wTEnd sy 6 SETC T

T 1 E A qOE T A
Ity wiEit ¥ awgfe o, Wi qEw Oy
fe ot & & < 6 afry 71 v wiws,
I wegfe T, W e smeT Ay
!hﬁmg TH o Uo, THo T Hteo
a1 uw s fre W Tk garar fawrfon ¥t
o g o % o ) A & 99 wwew
Y wy wT @r § O T ¥
I v e wegf gk § 1 W ER
AT ¥ o7 T ST T ¥ gL
Fridr v oft § R T wegf
T & AT BT TWA Feamdt § ?

ot afore ww veew : ff, e
wgr e, oy fromare § 1 Fwe e el
w wwafy oT S s At s
g

SHRI P. VENKATASUBBIAH: Mr.
5 , Sir, six impri
has been made as a criterion for
granting to figh
However, during the freedom struggle,
there have been many instances where
some freedom fighters were let off
though they were charged under the
same section. May I know from the
Minlsteds if such cases will be gone
into thoroughly? In one case in
Andhra Pradesh, the Sub-Collector
used to let off all the freedom Aghters,
while under the same sectiong others
were imprisoned elsewhere. If there
are such cases, will the Government
give them the same consideration as
given to the freedom fighters who were
imprisioned for six months or more”

SHRI DHANIK LAL MANDAL: If
there has been any discrimination in
this matter and the hon. Members
brings it to my notice, I will certalnly
take necessary action,

APRIL & 1878

_Qral Angwers =
Import gud re-expert of Oement to
Iran

*588. BHRI 5. R DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the details of cement impaorts
during 1977-78 in quantity and value
and the sources of import, and the
reasons which necessitated imports;

(b) whether it is a fact that more
impnvmudﬂmutmbun;phnw

(¢) if 80, the circumstances under
which this is being done and the ad-
vantages thereoff

THE MINISTER OF INDUSTRY
(SHR! GEORGE FERNANDES): (g}
A quantity of about 294 lakh tonnes
of cement has been iorported during
1977-78 from South Korea, Rumania
and Poland at @ lsnded cost of ahou®
Rs. 16.45 crores. Shortages in the
supply of cement had developed in spite
ol a record production of 10.27 million
tonnes during 1977-T8 on account of
higher demand for comsumption for
public works as well as for agricultwe.
industry end housing.  Substantial
quantities were also required to re-
pair the cyclomic damages In Andhra
Pradesh and Tamil Nadu.

(b) Mo. Sir,
(c) Does not arise.

SHRI & R. DAMANI: Sir, there s
an acute shortage of cement and it is
very difficult to obtain it. In view
of that, may I know from the hon
Minister It any annual survey is being
made of the demand and supply of
cernent? If any such survey hag beer
made, was it noticed that there will be
8 spurt in demand in the next year?
Has any assessmwmt been made of the
likely demand in the next two years?

" SHRI GEORGE FERNANDES: The
kind of surveys that were required to
be made were not made in the past
and that seems to be the reason why
the required caacity was oot lostalled
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In 1975.78 the installed capacity was
21.24 million toones. In 1978-77 the in-
stalled capagity was 21.87 million ton-
nies whereas we needed perhaps another
2 million tonnes of additional installed
capacity. In 1977-78 the installed
capacity stayed at 21.7 million tomnes,
while we needed another 2 million
tonnes of additional capacity., As a
consequence we are lo-day facing a
shortage which is now being made
good by importing cement.

Future surveys bave been made,
The perspective for the next 5 years
and T years has been worked out and
we are currently implementing pro-
jects at a pace where, 1 believe, In the
next 18 months we shall be able 1o
make up the present shortage.

SHRI 8§ R. DAMANI: I am happy
that they bhave made a survey. But
may | know whether the production
of cemen{ has been affected due to
shortage of power? If so, what action
has been taken to see that production
of cement does ont suffer in future on
account of shortage of power?

EHRI  GEORGE FERNANDES:
Shortage of power has been ane of the
inhibiting factors in reaching our pro-
duction targets. However, in the
month of March 1978, despite the
power cuts, because of much better
and efficient use of the machinery, we
were able to reach lor the first time
ever 100 per cent capacity utilisation.
We produced exactly 100 per cent of
our capacity in the month of March
1978, But power constraints are there.
In Karnataka we are having a 55 per
cenl power cut. We have taken &
decision recently to enable the cement
plants to go in for captive power
plants and 1 am hopeful that most of
the cement units will go in for these
captiva power plants and we shail be
able to overcome the power shortage.

it wwréhe e A faw T
¥ wmw Hidz v sl ot &,
I el ¥ o agy o frsa
ol & fs itz #7 oo gt ot )
wiefy ardy e § Fis ol o i A ofiife

CHAITRA 15, 190 (SAKA)
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Forwor areft § | W AT TR R
A o frator s & Gy e w4
vy et w1 0y #fi e wire ey
& amey W A g ard ?

T WA A dw e e
T ¥ g §, wEife qw # oot
iz i § gl oo S P,
Tarewrr # of o Gt § oy frfr
Tw Hrte % ek o v § 91O
faeft e & weaem & woere @ W
g g 7

st wrel e : ot aw At
wTEnw d, gadr g fRew ot ¥
st frwred &, ¥ o e B
W o 6 ga g W wgr a1
o s frgwr #Y € &, ot ATy Wil
® art ¥ dify Frwifer wft 1 ot
e ¥ owem g A A
srerert oft /Yy fowy § | @R Wi e
F o ¥ ow e §, W W PO E
w9 # o W b

st o foedt iz e &7 wAT
8, woFe W wifvw ® § fE sqmr &
sarer foft etz erze AR ST |
o fawr ¥ S o wEw @ &0
SHRI B. RACHAIAH: The other day,
the Railway Minister, while he was
replying, said that the rallways are
in the of repl the wood
planks .......
MR. SPEAKER: Wooden sleepers.

SHRI B. RACHAIAH: Yes, wooden
V i So, there

In' view of that, will the hon. Minis-
ter sid ing the producti
of cement In the country either by the
process or The bydraulic process
if so, what is the pumber of ce-
plants be is going to start in the

r?

paes
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SHR1 GEORGE FERNANDES: ln
the next three years we are expect-
ing 14 plants to go into production In
the public sector with a total it

AFPRIL 5, 1978
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(b) Government do not have aoy
information, Private institutions are
not required to maintain aod submit

of ¢ million tonnes, and 13 plants to go
into production in the private sector
with a total capacity of a little over
4 million toones. And th: capacity
utilieation of the existing cement
plants s also, @3 1 said, being looked
into and all efforts made to see that
produclion is maintained at the opti-
mum level

MH. SPEAKER: Question No. 59—
Mr. Jyotirmoy Bosu—absent.
Question No. 600—B8bri Kanwar Lal
Gupta

Institutions run by Foreign Christian
Minslonnrics

600. SHRI KANWAR LAL GUP-
TA: Will the Mlnister of HOME
AFFAIRS be pleased to lay a statement
showing:

(a) the total pumber of foreign
Christian Missionaries and institutions
run by them fn each State;

(b) the total amount of money
spent on thede institutions: during the
last three years;
{c) how much amount has been
received from foreign countries during
the above period;

(d) whether Governenent have re-
ceived any complaint against these
foreign Christian missionaries;

(e) if 50, the getails thereof; and

for ts of penditure
incurred by them.

(e) Only individuals mentioned in
Section 4 of Foreign Contribution (Re-
gulation) Act are debarred from ac-
cepling foreign contribution. Al other
individuals are peither required to
take permission of Government nor are
required to give any intimation about
amounts received from foreign coun=
tries.

In regard to forelgn contributions
received by 1umtuuono run by fonigu
Christian infor
is being collected for the perlod from
5-8-1976 [when the Foreign Contribu-
Hon (Regulation) Act, 1076 came
into force] to 31-12-1877 and will be
laid on the Table of the House.

(d) No specific complaints have been
received during the recent past

(e) and (f). Do not arise.

oft s wyw o gaTafew Ry
Tz A o delt WY aTE o, A
et Fe 1975 3 €t ofy | TRE wwoi
Yrer A% fever € ) 7@ o frond
fudwit o fgger & oot #
fewmaz, 1078 & wofew g€ 1 ow
art ¥ & avpew g i 1w T
g § —

“Senator HatBeld, who introduced
legislation yesterday to legally bar
ClA-missionary contact said, he
sought the same prohibition now in

Iom on the CIA using peace corps
and Fulbright scholars.”

(f) the action taken by G
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The total number of registersd forelgn
Christian Missionaries In Indla as
on 1-1.1¥77 was 3732. Information re-
garding the number of institutions
run by them is not readily availshle

e ATy F o wrfo ge ¥ wrriee,
fre wrwlr 7, 9 e grew & A
i: wro—

“Clergymen throughout the world
are valusble source of (ntslligence
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by providlng information of intelll-

gence value™

MRHR. SPEAKER: This is a question
hour.

SHRI EKANWAR LAL GUPTA:
Minigler said there is no information
I am quoting. This Report has appea-
red and this has been admitted by the
American Government.

MR. SPEAKER: Flease ask the

-question.

SHRI KANWAR LAL GUPTA: Thie
has been used for CIA activties. This
is my charge.

I am putting records before him. I
would not take much time.

The Director of the CIA says—

“l believe, it would be mnelther

necessary nor appropriate to bar aby
connection between the CIA and the
Clergy and the Churches.”

warl wqez § e write Pefpem frwerte
w1 fto wrko me ¥ fare yeiwre it
AT 1 X AT g wlen T
Famr
“It was Mr. John Kenneth Gal-
braith who discovered that the jour-
nal Quest, then being edited and

published in India, was a CIA opers-
tion and ordered it closed down.”

W ag o § e e urfe Te ¥Y
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w T o S o
€, % forg &t g Y 77 wrEr &
s @ At § &f et w1 gar
e g afs § oweeE B oor fRft
wr & sraweten § av I fear
wi fedvr o ¢, T @Rt A @
Ty & ot §, ey o Y
At A §, i e
I T geiaE T § W w e i

Lo g

SHR! KANWAR LAL GUPTA: Sir
the hon. Minister has  not replied o
my question. 1 have quoted two ins-
tances. You don't have the report
about that. You don't know these
things. I quoted the Times of India
report. 1 quoted the report by Mr.
Galbraith. Don't you know them? I
am sorry, Sir, that the Minister does
oot know those things. These are the
things which concern the Defence of
the country. He should have known
those things—that much 1 can say.
Then my second question is this: I
sent a question to the DMinister of
Finance. I asked, how much money
was received by these foreign Chris-
tian Missions from different sources
and from different countries and ‘the
reply that 1 received after more than
a year was that more than Rs 100
crores were received by the Christian
Missionaries every year. Besides the
cash, they import goods ete. These
are misused by the Christian Mission-
aries in the tribal areas where poor
people are living. 1 am quoting the
Chief Mini. of A chal Pradesh

MR SPEAKER: You should e
relevant in the Question Hour, You
are raising a debate....

SHRI KANWAR LAL GUPTA: T
am raising the point.

MR. SPEAKER: Msaking the poict in
the question hour is not relevant

SHRI KANWAR LAL GUPTA: The
Arunachal Pradesh Chief Minister 'os
said that some Missionaries were
suspected to be jnvolved in some coo-
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spiracy through their sgents. Besidcs
this, sir, there is the report in ithe
Blitz which says that these Christian
Missionaries provide wine etc. to mili-
tary officers. So, my question is this.
Is the Government aware of the fact
that poor people are exploited in thus
manner? Wil] the Government make an
enquiry into all these things? Wil
you go into the Report which appear-
€d in the Blitz end in the Times of
India. WII you plemse find out to
what extent it is correct and will you
assure us that the eniry of foreign
Christian Missions will be allowed only
in exceptional cases?

it ufes ww waw o fsfeege
forrfr s e h & Ak Rw &
ag ot ez ft § Wi A A1 w7 vl
& 7w & mfvd i go o 0. o
fofron o ®) @fterc W weid
g o wme ¥ Afer Foe @
Lol R R L
aowre aret §, o Wt oWl ¥ wfy
U AU FT AA R @I EE AT A
ST 3 Ta FU AORTT T O TR ST
qE SR w1 o1 fae i 2

SHRI KANWAR LAL GUPTA: Wil
the Governmen! make an enquiry?

MR. SPEAKER: No please. You aro
making a speech.

SHRI G. S REDDI: Is the Minister
aware that Poreign Christian Misgior-

SHRI KANWAR LAL GUPTA: Will
be make an enquiry into what [ said
about this?

off gfrw wrw weew T FTET

SHRI G. S. REDDI: Is the Minister
aware that Foreign Christian Mission-
aries are discreasing.
VENKATASUBBAIAH
The Minisier and Mr. Kaowar Lal
Gupta are entering into private con-
versation.
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#HRI MOHD. S8HAF] QURESHI: Mr.
G. 5. Reddi has started putting his
question. In between the Minister got
up end is giving a reply to Mr. Kan-
war Lal Gupta. What is this?

SHR] G. 5, REDDI: [y the Lon. Minis.
ter aware that the forelgn Christian
Missionaries are decreasing and most
of the Missionaries are Indian Chris-
tian Missionaries who are existing in
India today?

SHRI DHANIK LAL MANDAL; Yes
A Tem-yeay Perspective Plam from
Andhrs Pradesh

*601. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PLANNING be
pleased to state:

(aj whetber Andhra Pradesh Gov-
ernment have submitted to the Cen-
tral Government a ten-year perspec-
live plan and detailed plan for the
five years from 1979-80 to 1983-84 for
the inclusion in the Sixth Five Year
Plam, proposiog an outlay of Rs. 200.00
lakhs for construction programme and
Rs. 1500 lakhs for establishment
charges per year; and

(b) if so, the action taken by Gov-
ernment thereon?

THE PRIME MINISTER (SHRi
MORARJT DESAI): (a) No, Sir.

(b) Does not arise.

SHRI P. RAJAGOPAL NAIDU: Am
I to take if for granted that the
Andhra Pradesh State Government
has not submitted their Five Year
Plan to you?

SHRI MORARJI DESAI: It has been
clearly stated.

MR. SPEAKER: You have stated
that,

SHRI P. RAJAGOPAL NAIDU: [s it
not necessary for the State Govern-
ments to submit their plans to the
Central Government before they for-
mulate the Sixth Five Year Plan?
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MHA. SPEAKER: He wants to know—
is it not necessary for the State Gov-
ernment {o submit their plan?

SHRI MORARJI DESAIL: Of course

Oral Answers 22-

Statement

Till about a year ago, the public
transpory fecilities (bus services) in -~
and eround Delhi were inadequate and"
y. However, during the

the first year plan has been cti
ed with their agreement. The rest
is being considered now in the Five
Year Plan. (Interruptions)

SHRI K. MALLANNA: I want to
know from the hon. Prime Minister
whether the time has been fixed 1o
send the reports from the State Gov-
ernments for their annuel plan?

MR SPEAKER: He wants to know
whether any time hag been fixed for
the State Governments to sead their
draft plan.

SHRI MORARJI DESAI: Thelr draft
five year plan bas been prepared. But
discussions with them have not yet
begun. They are walting for the re-
port of the Finance Commission which
will come sametime at the end of Octo-
ber. Therefore, it will be considered
at that time.

Public Transport Facilities in Delhl

*g02. PROF. P. G. MAVALANEAR:
Will the Minister of SHIPPFING AND
‘TRANSPORT be pleased to state:

(a) whether Government are aware
of the appallingly inadequate, inefi-
cient and unsatisfactory public trans-
port facilities in and sround Delhi;

(b) it so, what concrete and prompt
steps are being taken by Govern-
ment to improve the saig situation;
and

{e) broad ouiline of major projects
undertaken In this regard and their
mhmudmundum dates
and targets of their

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFFING AND TRANSPORT (SHRI
CHAND RAM): (8) to (c). A state-
ment giving ths information is laid on
the Table of the House

last one year, r.'onndmbl. improwve-
ments have been made in these ser-
wvices. The average number of passen-
gers carried tricreased from 18.40
lakhs in March, 1977 to 23.34 lakhs in
February, 1978. Average fleet utilisa—
tion alsy increased from T2.78 per cent
to 775 per cent during the same pe-
riod, resulting in more number of
buses being puy on road. The im-
provement to bus services iz & contl-

bug services in the capital in the com-
ing years. An outlay of Rs. 60 crores
has been proposed for the capital pro-
grammes of the DTC (including pur-
chases of buses) for the period from
1st April 1978 to 31st March 1983, The-
Corporstion’s programme envisages
the purchase of 1740 buses compris-
ing 1043 buses for replacement and
1706 buses for additions to the feet.
For 1978-79, s provision of Rs. 55
croves has betn made in the budget.
including Rs. 3.87 crores for purchase
of 237 buses (143 for addition to the
fleet and 94 for replacement).

PROF. P. G. MAVALANKAR: Sir,
the public transport in the capilal
city Delhi of our Country is so terri-
bly hopeless and inadequate that it is
a standing disgrace to the whole coun-
try, and it is 5 shame to the whole
country that the public transport should
be in such an appalling condition.

Mr. Speaker, you. Sir, and the
Hon'ble Prime Minister and other
Ministers and fmportant M.Ps, have
their own official or private cars, But,
we depend on the public transport
Taxis are avallable but they are more-
expensive, scooters are not avallable.
Therefore, We have to depend on the
public trangport. Now, Sir, I am glad
that my question has got the priority,
and [ any ghed therefore, o ask the two
questions. My first questlon is this
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In view of the fact that the wyula-
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buses to caler to the needs of the in-
i affic.

tion of Delhi is i ing very rapidly
and in view also of the fact that the
~«commuters like youths, students, boys,
girls, officegoers, employees, tourists,
visitors and other citizens are fock-
ing to the capitak—of course, some
MPs and officers have got their
own cars—have to reach on time—
we are always late because we have
no transport—and in view of the fact
that there is an increase in all these
populationg and in the mornings and
in the evenings there is a heavier rush
—the Minister himself has admitted
in the statement that there is ap in-
creast of passenger traffic from 18
lakhs to 23 lakhs now, has govern-
ment taken any steps to increase the
Irequency of buses during the rush
hours? Secondly, has Government alss
taken sieps to see that the overcrowd-
ing in the buses is stopped and more
buses are plying on the roads because
it is a shame to see women. ladies,
young boys and girls running after
buses at the risk of their lives every-
day—we cannot see thig by remaining
in Delhi all these years—what are
‘you doing?

SHRI CHAND RAM: Sir, our Gov-
ernment is just one year old. (In-
tferruplions),

PROF, P. G. MAVALANKAR: Mr.
Speaker, Sir, this is patting on his
own back by himse That is par-
donable but that iy not justifiable,

SHRI CHAND RAM: I have indi-
cated in the answer that the humber
of passengerg carrled by the DT.C.
BSeet was 18 jakha in March 1877 and
it has now been increased to 23 lakhs
1 cen give you the figures for March
24.90 lakhg of passengers were carried
in March 1870

3 o

B Ppassenger tr

PROF. P. G. MAVALANKAR:
Whay sbout increasing frequency and
banning of over-crowding?

SHRI CHAND RAM: We are also
increasing the irequency of the buses.
We are also introducing a ‘migmit
sepa’, viz, regular service.

PROF. P. G. MAVALANKAR:
Sir, while putting mv second supple-
mentary I seek your protection snd
you will get blessings of the whole
pecple of Delhi.

MR, SPEAKER: It is for the first
time that I am getting the blemings
of the House,

PROF. P. G. MAVALANKAR:
Bir, you will ‘get the blessings. My
point is that the Minister has himself

going to improve this

Moreover, we are now
D.T.C. buses. We have purchased 182
buses this year itself. Last year,
that is in 1976-T7 no allocation for
buses was there. This iy the fauls of
Now, we

nndthlvemupfoememm

in Delhi and other metropolitan citios
of Indie. May [ know bow much
money has thug been so far transfer-
red and how much money has been
utilised for this purposs?
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SHRI CHAND RAM: In fect, |
bave made my peint very clear. So
many passengers cannot be carried
unless we have gn increase jn  the
number of buses. We had 2,283 buses
in March 1977, Now, in February
this year we have 2717 buses. The
number of buses has increased. More-
over, the trips have also increased.
Further, this year we have an alloca-
tion of Rs. 5 croreg as against Ru. 3
crores last year. We will purchase
more buses. For the next five years
we have a budge; of Rs. 60 crores.
So, improvements in roads will be
affected gnd more buses will be pur-
chased. Within next five years we
shall be able to carry about 30 lakh
passengers,

PROF. P. G. MAVALANKAR:
What about sdditional funds due to
petrol hike? How they are diverted?

SHRI CHAND RAM: We have
been gble to increase our allocation to
Rs. @0 crores.

THE PRIME MINISTER (SHRI
MORARJ] DESAI): Sir, I can very
well sppreciate the vigilance of my
hon'ble triend. He is always vigilant,
But he did not exercise vigilance on
himself. The other day he complain-
ed sbout ldud—VGice, This is what I
heard all the whiie now. Ii was
hurting my ears.

PROF. P. G. MAVALANKAR:
1 am very unsatisfied, dis-satisfled
and unhappy.

SHRI MORARJL DESAI: Therefore,
loud voice does nor tmake up for it
That adds ty the unbappiness of
others. Why should you
your own unhappiness o other peo-
ple. That is the only consideration I
am asking to give.

PROF. P. G, MAVALANKAR:
1 withdraw my loug voicel

SHRI MORARJI DESAI: My hom-
‘ble friend has sald about petral hike.
Does he mean to say that every tax
which is gathered should be spent on
the itercs where it iz gathered? It
is a very fantastic proposition. 1 can-
not subscribg to it

CHAITRA 15, 1800 (SAEKA)
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FROF. P. G. MAVALANKAR
With all respect to the Prime Minis-
ter may I tell the House that the pre-
vious ministers of the previous gov-
ernment while they increased this tax
had solemnly sssured this House that
the amount received because of those
taxes will be diverted to public trans-
part.

ot fare ypTC AR ; WERT SRR,
st arT oF #ro o Wre ¥ THT
i 18 Ary & 93 §, 7w w9
o4 AT WA T—xm &k g & wer
TErea 1 aur v g, Ao g
Ty Y 8, W WY #re Fro e FT
35 AT AT %1 Fev w00 TEd,
11 Fmw gefed & fag wr |1
=oEa ¥4 Y ¥R g | A wAT
WERW § FTAT ATEAT 150 ¥TF
“‘&W“I’ T Eo Fo Hie a“i‘ﬂ‘
oY 5w w1 fqer ®T & o §
feeelt #1 it STawH BT g S
& fad, Fa%1 YoAti= ¥4 ¥ fAd

LR ol & &

oft wit oo WeUE. W, &
FarARTER ER e e § 3 137 v
60 AT 797 & $0F § O i
it we T E r gEw IR R ATy F
it Fgr mar & G dwd Ao i few
arq-aig o qEwi & fag arfram &
FAR HATE] & GETC T TG A
wie @41 & fAq ot @ foar s

SHRI K. GOPAL: The hon, Minis-
ter was pleased ty say that he is go=-
ing to increase the fleet. Yes it is
necessary. But incressing the feet
alone is pot the ansgwer. The real
thing Ues in the fact that you should
be able to utilise the full capacity of
the buseg which is not there now. Due
to breakdowns and due to mismana-
gument, the buses are not being utii-
sed fully. 1 would Like to know
whether the hon. Minister would see
that the buses are utilised to the fulk
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capacity and whether he would fol-
low the example set up at Madras
wherein the Transport Minister ecalled
all the heads of Departments and re-
quested themn to stagger the office
hours of varioug departments which
resulted in crowding between
830 AM. and 1030 AM. Will the
hen. Minister consider this point alsa?

SHRI CHAND RAM: That is a
suggestion for action. I have already
indicated that we have been able to
increase the fOeet utilisation also. It
was 72 per cent and from 72 per cent
we have been able tp increase it to
77 per cent and now in March itself
we have been able to increase it to
80 per cent and wt will increase it
more.

MR. SPEAKER: That is not a mat-
ter for hir. The staggering he can-
not consider.

Visis of Prime Ministey sutslde Dellti

*“604. SHRI G. 8. REDDI: Will the
PRIME MINISTER be pleased to state:

{a) how many times he went out
.of Delhi between Jaouary 27, 1978
and February 25, 1978;

(b) how many of these trips were
official and how many of them for
party purposes; and

(e) how much money was spent by
-Government on each of these trips?

THE PRIME MINISTER (SHRI
MORARJI DESAI}): (a) Six times.
‘Out of these one was a foreign tour,

(b) Out of the Ave local trips, one
was official, two were partly official
and partly un-official and two were
for un-official purposes.

{e) The Prime Minister does not
draw any TA/DA. The expenditure
incurred by the FPrime Minister's
Office on the fve tours is Rs. 212388
‘The expenditure incurred on TA/DA
of Officers of other Ministries and by
the Sute Governments on security
and d control mrrangements, and
on TA/DA of their Officers is not
known
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SHR! G. S. REDDY: Sir, will the
hon. Prime Minister let us know why
it is the Prime Minister olone who do#s
not draw the TA/DA? Does it apply

-to all other Ministers also?

SHR] MORARJI DESAI: When I
was a Minister, I did not draw any.
Therefore, I thought other Ministers
also do not draw. But [ cannot make
a positive statement unless 1 enguire
from all of them

SHRI G. S. REDDY: Now, in the
second part of the guestion, it is sald
that the TA/DA drawn by the officers
of olber Ministries and by the State
Governments is not known. Whether
the TA/DA drawn by the State Officers
also may not be known? The TA’
DA drawn by the Central Officers of
the concerned  Ministries and the
PM.'s Office can be known. I do not
know why it is not known.

SHRI MORARJI DESAIL: If the hon
Mamber wants the information I
thall certainly collect It and give It
There is pothing secret about it.

it e wrer aper : T g TR T
ATTH XA SAT T T e §
wxf agT WY 9T P a1, ¥ gfwa
wingz o gt AT gtz g
T ST N A g aTar gk IEE
sy aga et wc AT ? afe g, v
g wg W war e 6a fear e
e igseT g ? W ag A oagt
& fe T waT A4t Fro Qofiflo To
i oF & way 3R ¥ e o w7

SHRI MORARJI DESAL I do not
think that my predecessor in office
drew any TA/DA, as far as 1 know,
Therefore it is no use making wrong
presumplions like this. There was the
other gquestion.

BHRI KANWAR LAL GUPTA:
How much you have reduced on police
arrangements? Have you ispied any
fresh instructions?
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SHRI MORARJI DEEAIL: It is difi-
cult to give an estimate. What has
been done is that we have Instructed
them that when 1 go out no police
officer should be called from other
district for that purpose and cnly loced
policemen should do whatever they
have to do and that arrangaments
should be kept to the minimum. If
meetings are for party purposes, the
party will bear the expenses; govern-
ment will not bear any of that ex-
penditure, That is what has been
said.

it wa arw Fey amew ;T A A
t fr w13d ya wat ofer wame
AT AE O AT & e o qer
EATT w9t fafeT w g ar ?

SHRI MORARJI DESAI: I do not
know; there may be large expenditure
«<ven on me; I do not know, I will have
to find out.

Licences for Machine made Carpels

*805. SHRI FAQUIR ALI ANSBARI:
Will the Mimister of INDUSTRY be
pleased to lay a statement showing:

(a) the total number of licences
given for the manufacture of machine
made carpets in the country during
the last 5 yeams;

(b) the names of the Arma to whaom
1hese licences were given and when
these licences were given;

(¢) the basls of giving these lcen-
<es to them;

(d) whether Government are aware
that most of these firms or persons
have not so far set up industries to
manulacture carpets;

(e) it 8o, the particulars thereof:

(f) whether Government propase
1o withdraw the licences from these
defaulters; and

(@) it 50, when and if not, the rea-
%one therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
%0 (g). The only industrial licence
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issued during the last five years
(April 1873 to March 1878) pertains
to M/s. Modi Carpets Ltd. Modi-
nagar to which a lcence was issued in
May 1876 for the manufacture of
tufted carpets. This licence was glven
during the former Government's time
in accordance with the then existing
policy on the subject. From the re-
cords, it is seen that the licence was
then given on the basis, inter alis,
that the unit was export-oriented, the
supply emd demand relating to the
raw material aflorded scope for the
unit and the unit was being set up in
a backward erea.

This unit is in sdvanced stage of
implementstion and is expected to go
into commercial production in the
near future. It s, therefore. not
considered appropriste to withdraw
the licence in this case.

st i st ot : 5o mETE
¥ wam & fe—aidt e w9
ariw faar T o® 3w ww oA
TS AT X IIASAT $1 FwA gU WT
e frais Tqaar 1 w3 g oo
AT AT | WA AT &
wrerer a1 dfeweree & fe ot feafr
QA Aty 7 e v wgEw wEA
WA T fr afear § WA §
U W o wrus A & oo
forgd & Crarart &1 wgAT TOUW F 7

ot wrek wninfew : 7 fad whe
& afew xa ¥ xf sy wfmw §
wré & ok iyt § fedT o T
* 77 FUm R ) e e wfrsa
T o7 qarw Y Y & ap ey TEE
aftan fryer e e R T
H 4 SICATAT STORRA F Y1 wr
e TEy guEs wiwTaey §

ot e wit WY ¢ TS wTTaE
fafaiy feg gam & &3 w9 o1
NI WA T RTRE ST AT
iy Frmelt o o wht ¢ oT Wit
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TIRTGTT M Fra & o FAT W
T FT R K TWAT FET T T
& & e wrf e A fea
we?

& A fer e o s T d?
w7 FTET A 7T oqr w1 dewd ofegr
wifer ferr g ? afzsdidramay &
'ORTT w1 FTOATE w7 T & it
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wit Wk wAfE . A aTe
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& W ¥ FTCE T A IrT
WIS T 0T 51 g Isar R L
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Dispute

*596. SHRI ANNASAHEB GOT-
KEHINDE: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 54 on the 6th April, 1877 regard-
ing Maharashtra-Karnataka, Boundary
dispute and state the precise details of
the endeavour made by Government
during the period of one year. to sef-
tie the Maharashtra-Karnataka
Boundary dispute as early as possible?

7

‘THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
The Government have every desire
that thiz issue should be resolved as
early as possible and in a spirit of
mutual cooperation and goodwill
Now thst new Governmenis have as-
sumed affice in Karnataks and Maha-
rashtre, we intend to discuss the
question with them with a view fo
find mutually sceeptable solutions.
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oy w1 7 @ uF § | wafE Wy
w1 v g g Y § o w3t
w1 ®rd wafa ® whrw oo & &)
3 ari & fmiw wnd fem wr T &
W g & Ay fomrd (svafer) ant
wafe & & 1 sy wwTC A e
® wrom TR § wifw Al ¥
gATH & w1 a6T qrt & WAty
& W, ot pwihe ov s
wudi & WA et g di o wdt
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¥ sTom vt o wwfr ¥ gw v
arft § 1 ofcavwen w1 e & ova
g w4 ¥ fag wiwa qarw feg an
R

Age Limit for Governmeni BServiee

*569. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to lay & statement show-
ing:

{a) the maximum and minimum
Umit for Government service at

Centre and in esch State at present;

(b) whethey it hag been represented
to him that the existing rules and re-
gulations in this regard debar a large
number of qualiffied young men from
joming Government gervices;

{c) if so, the facts thereof; and

(d) whether Government will consi-
der to modify the existing rules and
regulations in view of the growing
unemployment in the country?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) o (d). For recrultment to posts
under the Central Government the
minimum age for entry is generally
18 and the upper sge limit varies
from 24 to 30. The information in
respect of certain states is available
and iz given in the statement.

2. Some representations have been
received by Government from time
io time urging the enhancement of
upper age limit. These inter-alia,

drew the stisntion of the Ggvern-
ment to the time taken by students in
scquiring higher edocstion and be-
coming aware of employment oppor-
tunities gbsence of age lmits In cer-
tain other countries, interruption of
examinations due to natural calami-
ties, political and sdministretive ins-
tability ete. Age limits for recruit-
ment to central servicea/post are
prescribed from time to time keeping
in view the warjous relevant factors
and .p-muthin;uanituthe

and air-
ed for m:mtvﬂtt The basic
objective is to ensure that the Gov-
eroment is able to secure the services
of persons at an age most suited for
the service/post concerned. It may
be observed any change in the age
limit by itself cannot change the totsl
gquattum of employmen! potential in
the country.

3. However, the Governmant have
issued orders in February, 1078 relax.
ing the age limit in favour of candi-
dates detained under the Maintenamce
of security of India Act or arrested
under the Defence and Internal Secu-
rity of India Act, 1971 or Rales there-
unset Such a person can subject te
certain conditions avail of one chance
during 1978 and 1879 provided he had
missed at least one examination held
during the period of mw for
which he was otherwise eligible.

4 In respect of Schedulpd Castes/
Scheduled Tribes, the maximum age
limit is relaxable upto five years for
appointment fo all posis either by
direct it or by p

L
MINIMUM/MAXIMUM AGE LIMITS FOR ENTRY INTO GOVERNMENT
SERVICE IN THE STATE GOVERNMENTS

1. Assam
(i) Minimum agr Limit is 18 years.
()} Maximum age limit is g0 yean.
2. Biker
(i) Mini limit—i :

0ot availble,

g
(i) M-.n:‘u;u age liml—nn-ad o 30 years upto the yoar 1579, in respect of direct recruitments

COMPpetitive cxaminarions.
1. Gygorat
(i) Maxizmen age limit is 18 yeams.,
23] LS—2
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(i) anun“ghﬂt-a;mhrﬁ—m and Clxw IV posts {with myinienom - qudi-

(5] Hmnmmilnwlh 26 years for Class ITT posts (mmhmm qualnﬁ:mdqm]- Clase
postL

(i]h!iniwm*ilxﬁyﬁnﬁuﬂml\’mumfﬂrchulllmvmermiww-
vioos,
(i) Mazimum age limit is 27 years,
" 8 Himachal Prodek
’ (i) MEnimum age limit is 18 year.
(id) Hmmnmmhmunmndfwbemm
6. Jorwm ead Kakmir
i) Minimum age limit is Em
(En Mmmmmllutnsom.hwm ‘medical services 32 yean and for palice sod
arnnm 25 yeu
i 7. Kerala
(i) Minimom sge bmit i (8 years.
(i) Madmum age Limit is 30 years,
" 8. Madhpa Pradeth
. (I] Wi el

(1] mmmqeumthpuno&umdnwugo years; mo upper age limit for recruit-
to Clan IV posta.

- g Makoraibirs

(i) Minimaum age limit is 18 mhmaﬂtﬂeﬂ. 19 yean for guzcticd posts.
(it} Mmmmhu:wasml’w aon-gazetted pasty and 26 yean for ntmul P,

0. - AMasipar
(i) Iﬁmmmhﬂtnl
(ii) Mazimum age lisy wmms«uamwwwumm
of Police., !.x:unad I'unm pnmaluaﬁ
(i) Mmximum sge limit for the Class 1T and Clag IV posts is 30 years.
{iv) Maximum Iﬁhﬂt&rel—ludﬂh&mnlpﬂhlﬂm

15. Nagalad .
" . Jirnit excep hoical is 18 year
{1:; Muimm':e Limit is 25 yoars P
12. Orissa
(u}meamuehmtu[l!lﬂml'w d Clan III ministerial and Clas TV

&}_ for nou-guzetted Clam mmmuuw (c) 21 yeans for gueetred
L. IT and ITT services.

(i) age liomit in all cases is 38 years.
13. Puwjod

}hhmwmulsfaraun’lnéqmﬂlamm
Maximum age limit for technical services is 40 years,
t4. Sikdim
Minimwn a3z for garetred grades is g1 years and for all others 18 years,
(E:; Maximun l;elmi'li:h ya!_:m ye
15 Tamil Nadu
fﬂﬁmm

() Figher sge T m’uf"wws

16, War Bevgal
i) lﬁﬂmummmmm
(i) Mazimum age—di t limits for differcot services and posts but in no case less thag
30 yEME.
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mifys §7T8 w1 8
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(%) =oerdr fig & IreeT & Faww
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tw § 34t ¥ dwea €7 wravewar
QU F ¥ fAT 310 I s
sravTEe ¥ afg® § | CAE qaTar vy
&7 # W ¥ 9¥w gvw §, A Fwer
gorst # g # oy A Al oW
Feare T @ E 1 TA OFwl &) Feqra
qAAT Wl AW FY £F GrAVGEA T O
FOr % famr agfa &

(&) Edrem aegel ¥ oo

& ¥ fag &1f 579 390m F0F ¥

sery Aff § 1 eivwas Eare e

| fafaiz & wrewre faar fix gou

2arwtr & fger-qal & SmrEA w

& fau W% @z Igam earfam
fez ma &

Loss in N.T.C.

808. DR, LAXMINARAYAN PAN.
DEYA: Will the Migister of INDUSTRY
be pleased to state:

(&) whether textile mills in Madhya
Pradesh acquired and run by N.T.C.
are incurring loas to the tune of lakhs
of rupeeg every month;

(b) whether some of the miils have
been recommended to be closed down;
and
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(c) if so, the causes of losa and the
steps faken by Government to run
these mills on profit?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir. Monthly average loss of these
mills during the current financial year
(April, 1977 to January, 1578) comed
to Rs. 48 lakhs.

(b) Ne, Sir.

(c) The main ressons for losses in
these milld are lo utilisation, low
productivity, inadequate working
capital and excess labour force.

Some of the steps being taken to
improve the working of these mills
are as follows:

(i) Modernisation/renovation of
the machinery;

(i) rationalisation of work-load
snd labour force;

(iii) bulk procurement of raw
material on centralised basis;

(iv) diversification in the pattern
of production;

(v} changes in the marketing
strategy; and

{vi) techno-economic survey of
selectel heavily losing

s spitwr ey e it frwrfor fisir wir
wiifire spde

*507. Wt g¥w W woww :
T e weft gy FAvA Y F W fE

(%) meg gdw awere A
w1 fema Waifrs argdat o1 fawrfor
wt § aqr I A fead AEAw oF AW
yfed @ § e e fed A B

(@) femdt me & sredel
faretfon 3t nf & ; Wi

(7) = Fy qoec ¥ U™
) ¥ wgOAr ¥ % JOw efuw
w0 ¥ are # wrf a%3 W frar g i
afs g, aY aeaadT sdro T d 7
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s el (wf Wi adwiew) :
(%) 1-1-1978 & 31-12-377
*1 wafir ¥ aredw §T gw 149 A
T AT FT W 2 EAH & 58 wrer
qat 1 whrgfa 1 af, 41 6 werE
w7 fear war oWt 38 wrier @i W
O AFTT § A w) wwww Al @
AAR JwE ¥ 3z ¥ ko w6
T wrksR qn afow & fay ood 4
wnfz froer Taot mar | W9 12 W@
93 fawrram &

(=) svtn (fowra i fafamo)
wfafraw, 1951 % welw  ATGAEW
TRETT Al 3fE arar & wAAr
et fed Wi E

(m) mfex Daamat ¥ et
7 g % faerm % fa grae gafaa
e gIHTT & wigwfwi 3 fgare-
famat 33 & oo & fRT i {0

wroie sifesin B dic wrona
wfes 1 fe

*sos sitgumbey: wr Wy
wat ag sy T g w344 fr oo

{®) w7 worre o frre wede
wiferera ¥ Wi vt ofos
Fifmmmros A e

(w) ®7 37 ¥arai ¥ d¥ W<
9 T WA & fad e fae
ST w7 garer 7 fgar v o
¥ 941 ¥ #ar g A v g
L ik

(7} afz gr, 1 fawmr Fwirear<t
#1 47 T ¥ 95 97 oWy TR
ford war et aark ok § ot wATE
aarrr e f
"m wa ot wew fog: (®) o
afy, o
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(w) mar (w) : ofrer Y ¥
FIV & i T wwfe ¥ fgaam
s ot o T ) TRy TOwdn
¥ et § qure A e e
wifeE #ar ey e siferdrn

¥ foqg dds gvwsw  whrwrert
=fwrdi ¥t wrper wor o gfer ¥
T T dow W § sy i

el & ¥ 4TIV ¥ ge Fefe
T S FEUA o AR o
T wT o W ey W o
HOHAT ®1 gfaw =9 fan arr & I,
XY s WY AT o fear am b

Production of Aersied Water

*600. SHRI GOVINDA MUNDA:
Will the Minister of INDUSTRY be
pleased to lay a statement ghowing:

(a) what was the production of
serated water excluding soda ip mil-
lioms of bottleg in 1970, 1971 and 1972;_

{b) what wag the production in
1876 and 1877;
(c) whether there is increms, or

in the p and rea-
sony thereof; and

(d) whether therp is any unutilized
capacity in this industry, if so, how
much?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Separate figures of produc-
tion of aerated water excluding soda
are not maintained. The production
of amerated ater (including wods) of
the 35 units borme on the lst of the
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Directorate General of Technical
Development hay been as follows:—

Yeur Productoa
i ills
tiles
g . LAFRE
W . 90206
(3L 93000
g8 . 663 01
1977 . 518-08

(e} 'ne doelllum pmdmu may

{d) The produdhn indicated above
in (a) & (b) has been achieved against
en installed capacity of 1875 million
bottles.

TrweaT &t wrieer feg Yeow e &
forg et spres
*810. ot wrewt wef - ¥ it
WAt aw WAy ¥ gy Wi fw
() wrwiror oo afegra &
et T € % o s
4t o @ R e o i R
(@) wr og aw ¢ Fs felt
fo¥et gOFTT OT THET § §8 i@
¥ wirimes & e awt agrae s
aore W
() afegt, o wereaedy 797 61§72
wuf A, ot Gt T
(%) wre g gefrrom srdwet o frer-
dre frerfafen amt & fem amar
t—
(1) wmr faafreow Fom o
(2) *qrom wravawT wrhe
¥ weada, fore® fg aa
g feqareor  frome
¥ qreqa i foar qE
a7
(3) T woRdd aro A

L)

T 1977=78 & roewrA & fag
12,25 wOT o sywear 7 wk o

(wr) mav(w) : g7 wriww & fag
T FTETT &1 firet Rkt sowre
W gt ¥ g wrr wi gg 4
aerfyy, avr - frgefreen freer w1 ot
Ty e % o sger oo
wirfowr & werciei fwre wiveeooy
’{qié@sﬁoﬂﬁcﬁa} T 105 O
it &7 aEr firar W fAeg A
1075 & wracieim fawrw 6w (Wi
Woo) & UF FUT W fet W
oty By gasdt & ww g few n
“xEeT 9 artew e & fa
el 81 ey aF Wy | fnr ar
T & woerT § wifre wedfta wrieAt ¥
AT ¥y fee & vy & P w1
57 fafwgs oo ft wrafe soe
et

*611. SHRI DHARAM VIR VAS-
ISHT; Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) the pature of deliberations that
took place at the Sixth Al India
Radio gnd Electronics convention held |
at ‘New Delhl in March 1978;

{b) whether in the Broadcasting
Plm approved by LT.U., India can
possibly have T80 wtations in all in-
cluding 352 low power relay stations;
and

(¢) if so, the exact strategy of
reaching out ig 82 per cent popula-
tion of the rural side with barely
30 per cent literacy?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR!
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and develojnment, growth of Radio
and TV, consumer electronics etc.

.(b) Yes, Sir. In the LT.U. Broad-
cast Plan, India has been allowed fre-
quency assignments for 780 trapsmit-
ters of which 353 are of Jow power
meant for the setting up of district/
local level radio stations. This would
ensble ALR. to have 370 radip sta-
tons equipped with 780 mw transmit-
terg of various ratings as againgt the

APREL 5, 1978 °
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3 by prolessional |
tors at the grass root level This unit
employes @ mix of printed literature,
audiovisual medium, inter-personal
communication and multiple program-
me of seminars and workshops to
the publicity packsge to the farmers
at the grass root level. '

2 All 8¢ AIR Stations hroadcast
rurdl programmes; out of these 48
Stations have special Farmn and Home
Uhits which provide on  a regular

present figure of B4 radio stations
equipped with 124 MW itters
omnly.

(c) Present rural coverage is al-
ready 8844 per cent T, DEW
stations are set up irom time to time
subject to ths avaiiability of resour-
ces £0 35 16 marimise the rural as
well as urban reach. Simultaneously
programmes acceptable to rural popu-
lation are also devised and put up.

Information Media for Farmsers

*612. SHRI D. B. CHANDRE
GOWDA: Will (he Minister of IN-
FORMATION AXD BROADCASTING
be pleased to state:

{a) whether j it a fact that there
is a strong need of pood information
media for farmers in the country; end

(b) if 80, the stepy taken by Govern.
ment in this regard?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
L. K ADVANI): (a) Yes, 8ir.

(b) A statement is attached.
Bin et

The publicity package devised for
d imation of infe to the

farmers in the field comprises a mix

ftry of Agriculture supporis the agri-
culiiral  development  profeammes
through multi media communications

basis L'pcientific ing
on agricifture and allied subject. Simi-
larly in the TV, the network of 7
stations beam special programmes on
agriculture and 5 SITE Continuity
Transmitters viz. Raipur, Jaipur, Guj-
berga. Pij and Hyderabad are putling
ot programmes which are primarily
ruzal . During the Rolling Plan for
1978-83, it is proposed to extend and

d rusal - age. The new
thrust in the sound broadcast is also
towards the establishment of losal
radio statidns with a vlew to cater-
ing to the developmental neseds on
local basit. More Farm and Home
Units are being established in ALR.
for incressing the coverage. The
number of Field Publicity Units is
being increased in order that Publi-
ity units equipped with wudiovisual
aids are enabled to disseminate the
publicity package in the farthest
corner of the country. Similarly the
Directorate of Extension are extend-
ing the coverage and intensity for
their publicity schemes for compre-
bensive coverage.

Dificulties fated by Culttiral Amocla-
tiens due to Entertainment Taxes

*613. SHRI D. B. CHANDRE
GOWDE: Will the Minister of
HOME AFFATRS be pleased to state:

(a) whether Government'y attention
is drawn t0 the Indian Express dsted
the 13th February, 1978 that Cultural
Amsociations find it difficult to bold
festivals In the face of stiff entertain.
ment taxes from which exemption
was proving hard to come by;
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(b) whether some of the organisa-
tions intend to go on atrike and pa-
raliyse the ciltural fite in the capital
ag there iy offictal' ban on advertise-
me:t for fund raising factors also;
an

‘1e) it so, the reaction of Govern-
mest in this regard?

.- THE MINISTER OQF HOME AF-
FAMS (SHRI _ GHARAN SIHGH
(#) Yes, Sir. Information has
received from the Delhi Ad.mlninn
tion; that exemption from entertain-
ment tax is- granted in all genuine
case; in aceomdance with ' law.

(b) Government bave no informa-
tign.

(e) Doey not arise
Major and Minor Crimes

“614. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether jt is a fact that he
recently stated at a Press conference
in Gwalior, that during the last ten
months major crimes hawe register-
ed & decline, wherea; minor crimes
have increased throughout the coun-
try;

(b) if 8o, the detailed meaning wnd
the implications thereof; and

(c) the measures that have been or
are being taken towardy moderniza-
tion of investigative methods and
techniques for effective action?

THE MINISTER OF HOME AFFAIRS
(SHR1 CHARAN SINGH): (a) Yes,
8ir.

(b) Crimes like murder, culpable
homicide not amounting tp murder,
dacoMy and robbery have registersd
an overall dmm whereas minor

like felting

etc, have alightly im.-rnled.
(¢) Under the sct d in

State police forces, in the following

M‘m—
(i) Tramsport
(i1) Wireless Commiunication
(i) Sciéntific aids 1o idvestiga-
tion .

(iv) Training
(v) Computers

Emph is laid on selecti the

best material for the police and then
grooming it by intensive trwining

The National Police Commission
will be undertaking a comprehensive
review st the national level of the
police system including, inter alia, the
system of investigation and jts modi-
fication for making it efficient, sclen-
tific and consistent with humen dig-
nity.

Consiruction of Roady mear Eaman
Hydel Project :

*615. SRI E. B. CHETTR]: Wil
the Minister of DEFENCE be plaased
o pte .

" (a} whethey the construction of
roads where Raman Hydel Project is
coming up in the District of Darjee-
ling has peen handed over to the
General Heserve Engineering Foree;

(b) if so, the reasons therecf; and

(e) in view of the dissatisfaction of
the tocal people, whether the cancella-
tion of the contract is under the con-
sideration of Government?

- THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yes, Sir. It was at the re-
quest of the State Electricity Board
of West Bengal that the Border Roads
Development Board have agreed to

1977-T8 for modernization of the

ate the work.

(¢) The Central Government are
not gware of any such dissatisfaction

as nothing bay been brought to their
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notice in the matter. In any case, the
decision in this case as that of the
‘West Bengal Electrivity Boird

Ricoirification of Adivasl agg Hartjan
Viliapes

*616. SHRI DALPAT BINGH PA-
RASTE: Will the Minister of EN-
ERGY: be pleased to state:

{n) whether Government have taken
a decision to provide electricity to the
villages wher, the population is mofbe
than 1000;

(b) whether Government are sware

that the populstion of Adivasl and

mmwh;
(c) it so, whether this policy of

Government will not be of any bene-
fit 10 the adivasis apng harijans; and

(d) whather Government would
reconsider ity decision to give the
benefit of electricity to adivasis and
harijeny who are very poor and back-
ward?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (&)
Government have nol taken any such
decision.

(b) to (d). In extending the cover-
age of rural electrification, Govern-
ment atiach importanee to the electrl-
fcation of villages inhabited by Hari~
jans, Adivedls and the backward sec-
tions of the population.

Number of Posts of Producers’ fitled
during Last Thres Years

se0s. SHRI T. S. NEGL: WIU the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of posts of Pro-
ducers filled on the besis of limited
selection during the last three years;

(b) the nature of work in respect
each post of Producer and the
names of the Centres where these
posis H

2
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(d) the rules governing the limited
selection of producers and whether

L K. ADVANI): {a) 3% pits of Pro-
ducers had been Siled in AIR on the
basis of limifed selection during the
fast 3 yers.

(b) Btatement is lsid on the Tuble
of the House showing the names of
Producers. their date of appointment,
station whare podted, and eategory of
for which selection was

Eé

Producers are in the
tegory and recuritment
is not made through
Service Commission.
oot requested to
the posty of Pro-

s
EE

TH
B
i

(d)

g
¥

der existing recruitment

are appointed 100 per
cent by limited selection open to all
categories of Staff Artists, failing
which by direct recruitment. All Steff
Artists, whoe have the required quali-
fBcations, get an opportunity for limit-
ed selection. Scholars and expert
wrilers are also considered for appoint-
ment to the post of Producer if they
apply and are found suitable for the
post.

(e) Known literateurs, if any, work-
ing at various Stations of All India
Radio as Staff Artists, who applied
and were eligible, were considered for

posts,

P
{
i
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Dttt
Name of Producer l;p—“ﬂ‘:ml smw-? Category of Programme
1 " 3 4
I s-ymym: o771 ESD hﬁﬂﬁﬁﬂ'ﬂfﬂ
2. Shri R, Scidharan 178 G Tww’am
9. Shei M. H. Siddiqui “j1a-77 ESD WAC (Women ud
4 Sbri Harish Thwari 2577 Indore Industrial Programme
5. Shri Virendra Munshi 577 Indore Spokenwords (Hindt)
6. ShriT.Y. Khosla 1677 Kuroseong W&cl
7. Km. Kalwati Thakur 23977 Simla Himachali Prograssme
8. Sbri Balbir Singh Kals ga-77 Jullundur Folk/Tribal Programme
9 Shri G. H. Aladirti v5-12-76 Bangalore I’.B%umw Broad-
10. St Jyoti Purieaysstha i-1a+76  Silchar wWaC
e1. Sent. Dipali Bamy Roy 191196 Agarals Folk Music
xa. Sbri M. K. Ramakrishos- 1597 Calicut Drama
13. Shri P. Krishnaswamy 14676 Madras EB
24, Shri Qamar Abmed 25-5-76 Bikaner EB
as. s.m.)h.mm. 7470 >amoaipur wWaC
wE. Shri Narinder Pandit 5-4-76 Lndore Y\lv\{mi
a7. ShriH. M. Khao 6376 Jaipur Spokeaword Progoamme
B, Shri Ram Das Mungeri 1B-2-76  Bhopal Hindustani Music
19. Shri.(.;.N, Chaturved” ay-1-76 Maibura Spokenword
0. Shn‘l'NKahlrm Weio-76  Aurangabad Classical Music
at, Wi.!.\'..ﬂhl_lh.r 1-10-75 Jalgeon SW (Spokenword)
2. SmL Adhjes Bhatiacharym 1875 Clacunia Light Music
#3. Shri Vijay Bhushan Sharma 30-7-75 Visakhapatnam  SW
4. Sbri P. . P. Dixithuly 28-7.75 Vijayswada sw
a5, Shri Harbajan Singh 37-7-75 Jullundur EB
26, ShriS. K, Upadbyaya 19-7-75 Ranchi Drama
#7. Shri G. N. Srechatd 11-7-75  Gulbarge sw
a8, Shri Ashar Abiar B-s-78  Hyderabad Urda Programme
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1 ] 3 4
a3, SheiS.N. Bahera 28475 Sambalpur sw
30 Stri Tashi Angdus aB-3-75 Leb. Ladakhi Music
3. Sha R. Bhardwajs 15-3-75 Hyderabad sw
93 Shri Ganesh Jha af-y-75 Bhagalpur Spokenword

Heavy Water Plant at Talcher

_ 5884. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ATOMIC ENERGY be plessed to
state:

{a) the total estimated expenditure
to be incurred in campleting the balld-
ing of the Heavy Water Plant now
under construction at Taleher in
Orissn;

" (b) the number of employees cate-
gory-wise that will work there when
in full production;

{c) the number of employees now
engaged in the said Plant; and

(d) the approximate time (moath
and year) when the Factory will go
for production?

THE PRIME MINISTER (SHEI
MORARJIL DESAI):

{a} Rs. 4610 Croves

(b) Seientific 7
Techpiceal . . 174
Adminitration/ Accounts, 180
Auiliary

(€) Scientific 36
Technical [T
Administration/Accounis! 139
Auilinry.

fd) March 1979 subject to availability
of feed materials.

News Hem captioned “Coal Shortage
hits Surat Facterbes” .

5805, SHRI RAJEKESAR SINGH:
Will the Minister of ENERGY be
Pleased to state:

(a) whether the attenfion of Gov.
ernment has been drawn towards
news item captioned “coal shortage
bits Surat factories” published in the
National Herald dated 5th March,
1878; and :

(b} if 30, the action taken or pro-
posed to be taken by Government to
allocate sufficient quantity of coal to
industries in Surst?

THE MINIETER OF ENERGY
(SHRI P. RAMACHANDRAN}: (a)
Yes, Sir. ’

(b) According to the latest avail-
able information the supplies of ocoal
to the industries im Surat during
January, February and March, 1878
were considerably higher than these
during the same months of last year.
Adequate stocks of coal are available
with the coal companies to meet the
requi of in Surat

Impert of Video Sots

5608. SHRI V. M. SUDHEFERAN:
SHRI VAYALAR RAVI

Will the Minister of ELECTRONICS
be pleased to state:

(a) the total pumber of video T.V.
scts imported by paying duty during
the last one year;

(b) the names of the persons who
imported them; and
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(c) the reasons for allowing the im-
port of these banned jtems?

THE PRIME MINISTER = (SHRIL
MORARJI DESAI): (a) to (c). The
information is being collected and
wil] be lajd on the Table of the
House.

Alloeation of Funds for Developmest
of Goa, Daman and Dia

5607. SHRI EDUARDO FALEIRO:
Will the Minister of PLANNING
be pleased to state:

(m) total aliocation of funds for the
development of the Union Territory
of Goa, Daman and Diu uptodate;

(b) whether the allocation of funds
was much less keeping in view tbe
needs of the Territory; and

(e) the p ge of allocati
compared to other States and Union
Territories and steps proposed to be
taken to increase the plan allocation
in the next Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Plan
outlays/expenditure “for Gon. Daman
and Diu from 3rd Plan (1961—88) to
Annual Plan 1878-79 are shown in
the Statement attached.

(b) Plan allocations made were not
much less than the outlays proposed
by the Union Territory’s Administra-
tion from year to year. Plan alloca-
tions are made keeping in view the
needs of development of the area as
alse availability of resources.

(c) The percentage of allocations
of Goa, Daman and Diu compared
with the allocations for all union
territories and also all States and
Union Territories is also shown in
the attached  statement Compared
with other Unjon  Territories, Goa,
Daman end Diu have better economic
and solid infrastructwre. In absolute
terms the plan allocation have been
increasing from year to year.
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Jule M buing sot wp tn Tripura
0 K ! s

DUSTRY be pleased to siate:

(a) whether a Jute Mill is being
set up in Tripurse in the public sec-
tor; if mo, v!u-!mhnmhr

; and

() by wluttime.th Mill is likely
to be cnmmissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTEY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.
Construction of mill building and other
important civil works have been com-
pleted. Erection of Indigenous machi-
nery is in progress,

(b} The mill is likely to be commis-
sioned by the end of this year. «

wem fgr Wit & fg oew S
g
s609. off Trow ot : T o
AT ag T H FO e fw

(%) F4m AN sgrraT ww ¥
% SO, 1378 AF AEA Pfwx
a1t & fag Tt arofr o gt
L1

(@) == a% (= & feait il
w4 %1 7 @ T FASAT Aq7 e
¥ ary vt § Fad wrer ¥ ag i
=y ¥ 7k g gg ofa fex it &
WA = wr omE

Rur s (W st ) ¢
(%) %= 6.46,89.406.50 4
(F) 7% ¥ % a% Ft ohmt
G dgmae< -
Te
1. 9=
oW -

WX ® 3,02,00,000. 00

Written Answers [i3
2 afm,
Ty HT-
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5 WeTHY
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TETT TA1 T AgTE w6 oE
WEH1 §T I9EIT WTH FEW AURTC
R ¥ WUw gty wew e
e et & forg wowdi & iy
%, afesary woRTT gEr & awfe
Al & «pi & wE 6 aewie
TR ¥ g0 ¥ 9T, ¥ § wiewe-
QYA TR G AW ET ATAT 9T
frate awr a= & qewry oY STl
& forg s wgraaT 439X, Qi A T
wifoges Al ®1 woewE o€ feman
w & SEEE d seie of ¥
FIAT & AT & gAT E g &
e

Coal Deposits mear Chumpbal,
Misoram

5611. DR. R ROTHUAMA: Will the
Minister of ENERGY be pleased to
state:

{a) whether Government are AWAre
that there iz good evidence of the
presence of rich deposity of coa] of
high guality near Champhai, lown-
located near Burma border within
Mizoram;

(b) if so, steps takKen or proposed
to be taken to explore the coal
potentia} in that area; mnd

(e) it not, whether Government
propose to take up immediate geolo-
du.l survey of ﬂme aress so a3 to

he 1 angd lay
on the table the fAndings thersaf?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN). (a) to
(¢). No Sir. However, near Ngopa
sbout 50 kilometres north of Kwlkul,
which is 87 kilometres west of Cham-
phai, stringers and lenses of coal about
4 to 5 centlmetres thickness have been
moted. They are not of any economic

5613. SHRI A K. ROY: Will the
Minister of ENERGY be pleased
State:

(a) what is the oumber of repre-
sentation petitions, letters forwarded

{b) whether it is a fact that the
Government instruction of acknow.

violated by above managements in all
<cases; and

(e) if so, the action to be taken on
that?

THE MINISTER OF ENERCY (SHRI
P. RAMACHANDRAN): (a) During
January-March, 1978, CCL directly re-
ceived only one latler from an MP.
in respect of Kathara zone. A reply
is being issued. ECL did not received
any represectstion from any Member
-of Parliament direct during this period.
The informstion about BCCL is being
collected and will be laid on the Table
of the House.

(b) aod (ec). All public undertakings
hwe bun advised to attend to com-
from Memb of Parlis-

readily available,

- APRIL 5, 1978,
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Reservation of m M in I)ll!'.'
5814. SHRI DURGA C'H.AHD will
the Minister of HOME AFFAIRE be
pleased to state:
(a) whether Government's attention
hag been drawn to &8 news item in
the Nav Bharat ‘l:':mu dated 6th

(b) whether some posig in the
Delhi Electricity Supply Undertaking
are reserved for those who have
earned distinction in sports;

(c) i s0, what iz the mumber of
persons in each category of posis and
under each category of sports events
who are at present working in the
DESU;

(d) what is the performance of
these persons in various sports everts
during the last three years.

(e) whether it is a fact that DESU
had sent their sportsman employees in
1974 for training to the National
Sportg Training Institute, Patiala; gnd

(f) if =0, whether their training is
being utilised, if s0. in what m:oner
and if not, what are the reasons there-
for?

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS (SHR!
DHAN:IK LAL MANDAL): (a) to (D)

tion is belng collected and will
be lald on the Table of the House.

i & e ofel & ot @
wwt i wrim ot fewrfost w
v

se4s. oft xurew wewr: W
g ot e St g Ty W
wix fe

(¥) = goody & were wrfzet
& art F vt Favr sy oY frrfowt
! fynrfare 7 v afrafamd aofy
wtiiroaicyl, Sroirvte
ax
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Foreign Mimlonaries tn Maharashirs

5618. SHRI R K. MHALGL: wWill
the Minister of FOME AFFAIRS be
pleased to state:

(a) the number of nationality-wise

gistered foreign missionaries in the
State of Maharashtra as on the Ist
January, 1978;

(b} whether the number of the aaid
foreign missionaries is on the increase
a3 compared to previous iwo years;
and

(e) if so, the incresse therein?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
A statement showing the number,
nationality-wise, of registered forelgn
misionaries in Maharashira ag on the
Ist January, 1977 which i the latest
date for which information Is availzble,
is attached,



63 Written Answers ABRIL 5, 1978 Written Annoers 64
Biateasent Society are made in class VI everr
Nationakity Number !-t.uthlulnl mmh-
. trance Examiostion followeq hy .
American nz terviews and medical
" af the beyr qualifying im the uﬁlim
Awtralian
m ., exeminatien, subject to their securing
Beigian 14 places within the number of available
Britih seats. Of the vacancies for admission
. tor to these Sainik Schools, 15 per cent
Cagadian 27 and 7 1/2 p:rhcenl. respectively, are
resesved for Scheduled Castes and
Fireach at Scheduled Tribes, for whom_tbe quall-
German 28 fying standard in the written sxamins-
Lrish P tion is also  suitsbly relaxed. Stan.
o 7 dard is also relaxed In respect of boys
Talian . 32 belonging to d regions such a5
Sri Lanka i o Nagaland, Aruoachal Pra-
desh and certain aress in J and K
Swim . 16 state,
Swodul 16 (¢) Yes, Sir.
Spanish Py
(d) The Beu.rd ot Govemm nl’ tho
Others . 38 Bainik School have
Total 581 to appoint a Sub-Commitiee to go !Mo
the of admi

Number of Sainik Schools in India

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Bainik Bchools

wmmmmmm-
(b} the procedure of admission in
sainik schools;

{c) whether Government are con-
sidering to review the admission pro.
cedure;

(d) if so, the details thereof; and

(e} bow many new schools are
being proposed to be opened, their
location and the dates by which they
will be openedT

THE MINISTER QF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Sevenleen Sainii
Bchools run by the Bainik Schoels
Boclety under the Ministry of Defence
are functioning at present. A siate-
ment indicating the locationg of these
17 schoaols is aitached.

(b) Admissions to the Bainlk
Bchools run by the Sainik Behook

wmsumk&hbohnmbgtbes“p
ty with a view to recommending
modifications or improvementis in this
procedure which would enable & lar-
ger iniske of suitable boys from the
backward sections of society, includ-
ing the Scheduled Castes and Schedul-
ed Tribes. Action is being taken to
set up this Sub-Committee.

(&) A new Bainik School under the
control of the Sainik Schools Sociely
is being set up at Sujanpur-Tira in
Himachal Pradesh. This' school Is
expected to start functioning from
July 1878

LIST OF SAINIK SCHOOLS ' SHOW-
ING THEIR LOCATIONS

1. Selnik School, Satara (Maba-
rashtra).

2. Sainik Bchool, Kunjpura,
{Distt. Karnal) (Haryana).

3. Bainik  School, Balachadi,

Jamnagar, (Gujarat).

4. Sainik School Kspurthsis, (Pus-
jab).

LR s:inlk School

(Raiasth

(Chitorgarhy.
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6. Sainik School Korukonda, Distt.
Visakhapatnam, (Andhra Pradesh).

7. Sainik School  Kazhakootam.
Trivandrum  (Kerala).
8. Sainik School Purulia, Distt.

Purulia (West Bengal).

9. Sainik  School Bhubanswar,
(Orizsa).
10. Sainik School, Amaravathina-

gar, Distt. Coimbatore (Tamilnadu).

11. Sainik School, Rewa, (Madhya
Pradesh).

12. Sainik School, Tilalya Dam,
(Distt. Hazariabagh). (Bibar).

13. Sainik School, Bijapur, (Earma-
taka).

14. Sainik  School, Goalpara,
hssam.
15. Sainik  School.  Ghorakhal,

Distt. Nainital (Uttar Pradesh).

18, Sainik Sehool,
Tawi, Jammu (J & K)

Nagrota-on-

17. Salnik Schol. Imphal, (Mani-
pur).
w e & forg shfivat wite st &

TN w1 WO
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b of Reporis of the

Stody Texms of ARC.
5821, SHRI MANOHAR LAL: Wil
the Minister of HOME AFFATRS be
pleased to state the effective steps
taken by the previous Government
and the steps taken to proposed to be
taken by Janata Government to imp-
lement the recommendations contain-
od in the following Reports of the
Study Team of the Administrative
Reforms Commission, in the publie
interest:

(iy to invstigate the problem of re-
dress of citizens' grievances—August,
1086

(iiy Eight Report of A.R.C. on Life
Insurance Corporation, December, 197T2;
and

(iii) on Ceatral Direct Tixes Ad-
miolstration, January; 1088 °



67 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): The Adminis-
trative Reforms Commission hag set
up g number of Study Teams to carry
out detailed studies on various aspects
of administration relating to different
sectors/departments of the Govern-
ment, Reports of the Study Teams
were considered by the Administra-
tive Reforms Commission which kept
their recommendations in view while
formulating its own reports.

The Administrative Reforms Com-

mission issued reports on problems of
Redress of Citizens' Grievances, Life
Insurance Administration and Central
Direct Taxes Administration. Upte-
date position of the decisions taken on
the iatlons contained in
these three reports as well as the
stage of their implementation has been
included in a comprehensive state.
ment on the recommendations of
the Adminisirative Reforms Commis-
gion pertaining to Central Govern-
ment which was laid on the Table of
:P;;,Lok Sabha on 17th November,

Delay in Submissdon of A rative
Reporis on Tribal Area Adminiwtration

5622. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HOME AF.
FAIRS be pleaseq to state:_

(a) whether jt is a fact that the
Annual Administrative Reports by the
Btatey on tribal area adminisiration
wnder Fifth Schedule are not sub-
mitted in time to Governmen: of

i

(b)if s0, the ressons for the delay
by the coneerned ; and

(e) the instructions issued to
State; for timely submission aof
Teports?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{BHRI DHANIE LAL MANDAL): (a)

APRIL 5, 1978
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The position regarflng the submis-

sion of the reports is as below:—

Year Name of the States from
where reports are due

1974-75 Andhrs Pradesh

1975-76 Andhra Pradesh & Madhya
Pradesh

1876-77 Andhra Pradesh, Gujarat,

Madhya Pradesh, Maharath-
tra, Orissa and Rajaesthan

(b) and (c}. The Scheduled Areas
originally notified do not constitute
whole administrative units and also
left out a large part of the predomi-
nantly tribal areas. This posed prob-
lems in  compiiing meaningful and
comparable picture of developmental
and protective measures in such areas.
After the rationalisation of the Sche-
duled Areas to cover all the tribal
sub-plan area is completed, it is ex-
pected that the administration reports
will be forthcoming in time.

The States having Scheduled Areas
bhave been requested to submit admi-
nistration reports by 31st October of
the year following the year under
report.

Port Facilities at Salays Port of
Sanrasiire

5623. SHRI DHARMASINHBHAL
PATEL:

SHRI VINODBHAI B.

Will the Minister of SHIFPING
AND TRANSPORT be pleased to
state;

(a) whether it is a fact thay Central
Government have received a demand
from the Government of Gujarat for
ruaking a provision of about rupees
7.23 crores in the next Five Year Plan
in the Centrally Sponsored Schemes
far oil terminal with bulk-loading and
conveyer system with mechanical
equipments and other port facilities at
Salaya Port of Saurashirp in Gujarat;

(b) if so, the details of the scheme
of Gujarat Government; and

(c) the action proposed 1o be taken
by Central Government far providing
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facilities of oil traffic and dry pro-
grammes at cheaper cost at Salava
Port indicating the nature thereof snd
the time by which it would be taken?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (&) to (c). The res-
ponsibility for the development of
ports other than major  ports vests
primarily with the State Govern-
ment concerned. In the - IVth
Plan Central loan assistance has been
extended to the State Governments
for the development of mibmor ports
selected on the basis of one minor
port from each maritime State. The
port selected for This purpose from
Gujarat was Porbandar. In the Vth
Plan, this was continued for spillover
schemes of IVth Flan only.

The State Government had ap-
proacheg Government of India to in-
clude a scheme for the development
of Port Salaya as g deep-water direct

the Centrally Sponsored Sector in the
Plan period beginning April, 1978, No
final view has been taken on the pat-
tern of Central assistance for the
development of minor ports in the
plan period beginning April, 1978.

Industrial Plan Protecting the Village
and Cottage Industriey in Unjon Tesri-
*  tery of Goa, Daman and Din

5624. SHRI AMRUT KASAR: Wil
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether Govermment of Goa,
Damap and Diu has approached the
Central Government for approval of
an industrial plan protecting the
villageé and cottage industries in the
Unjop Territory;

(b) whether no action has been
taken by the Central Governmeng to-
wards approval of the plan and sanc-
tion of grants go far; and

{e) if so, what are the ressons for
ot taking any action mo far?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(¢). The Government of (foa, Daman
and Diu have proposed 10 indusiries
for development in the Union Terri-
tory, these are Clay and Pottery arti-
cles; wood carving, lacquer ware and
Carpentary; Bamboo craft; Brass War.
es; leather crefts; Ivory carving and
Torloise Shells items; tailoring; Um-
brella manufacturing; sisal fibre and
miscellaneous items like dolls and
paper mache articles. These propo-
sals were considered during the dis
cussions on the Annual Plan 1978-T9
of the Union Territory, in December
1977. Against an actual expendilure
of Rs. 9.00 lakhs during 1975-76; Rs.
$.02 lakhs during 1878-77 and an anti-
cipaled expenditure of Rs 13.65 lakhs
for 1877-78, the outlay for 1978-79 has
been stepped up to Rs. 25 lakhs, as
appr by the Planning Commis-
sion in the meeting held with the
Chief Minister on 1Tth December,
1977,

Conf of the of the
State Rong Transport Undertakings

5625. SHRI MADHAVRAOQ SCIN-
DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether a Conference of the
Association of the Stste Road Trana
port Undertakings was held recently
in Delhi;

(b) it so, whether the Amociation
hag suggested for inclusion of Road
Transport into core mector so that ade-
quate finance could be sllocated for
4 o Road Tr t;

(¢) if o, the details thereof; and

(d) reaction of the Government
thereto?

THE MINISTER .OF ETATE IN-
CHARGE OF THE MINISTRY OF
ERIPFPING AND TRANEPORT (SHRI
CHAND RAMD): (n) and (b). Yes,
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(¢) and (d). In the draft of the
Plan for 1978—83, there is no reference
to any “Core Sector”. The basic stra-
tegy is to create additional employ-
ment in rural mreas mainly through
agri~ture and cottage industries, and
to piomote rural development Rural
roads have been indicated specifically
as an important constituent of this

APRIL 5, 1978
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programme and cap thus be consid-
ereq as a parf of the "core” of the
new Plan, The importance of deve-
lopment of roads and road transport
has been duly taken into sccount by
substantis]l increase in the allocations
envisaged in the draft Plan in respect
:t. l:i;gn gectors, as per detadls given

Expendilure  Proposed
during Allocation

1914-'7‘8 for
(Rnglnﬂuu]
{1 Natoanl Highways and other road programme (Ceniral Sector) s 68
{ii} Development of Rural roads. (State Sector) 200 Boo
(iii) Road Transport (Nationalied Passenger tramepart) . . . 4bre "o

*Fifth Plap provision.

New Rules for Tranafey of 1AS Officers

5626. SHRI YASHWANT BORO-
LE: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether new rules have since
been made under which TAS officers
are to be transferred after they have
completed certain period of depuln-
tion;

(b} if so, the details thereof; and

(¢) the steps that are being taken
to see that these rules are implement-
ed strictly?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 5. D. PATIL): (a) to (c).
Officers of the Al Ind.h otw

orgarised services hold posts of
tbonthekvddlhdlrmr

-ﬂthltthgtnuﬂmhmmbt
pmmmmnmm-u

Eesecvation of Vacandes in Fllw
Ftiageo Corpovatie ‘-‘l‘uﬂ'.ll:

saz7, YHRI SHIV NARADN SAR-
SONIA® Will the Minister wf INEOR-

MATION AND BROADCASTING be
pleased to state.

(a) the class-wise (I, I, Il and
IV) total number of persons in each
fune-

of the fullnw!ug Uhdemhn;s
tioning under his

1. Film Finance Corporation Ltd.
2. Indian Motion Picture Export
Corporation Litd;

(b) the number of Scheduled Castes
and Scheduled Tribes in each clas
and each Undertaking .

(c) whether the Government of
India’s orders relating to reservation’
of vacancies ware followed In IlI
matter of recr and p !

in these Undertakings: snd
(d) if not, the reasons thereof?

L. E ADVANI): (a) and (b). The
mmﬂmhmmmthomemd
stutement.

(€) Yes, Sir,
(&) Doss ot aciee.
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Statement
Statement showing number o ns | class-gpise) mrrking in Film Fisane Corporation Lid, and frdian
Motion Piture Eep-r{’g:-;*criw Lid, and nuggber of Scheduled Castes and Scheduled Triber
anmrgst thom.
Total Number of No. of Scheduled No. of Scheduled
Employ Cagte Employ Tribe Employees
4. Fi'lmgFizpr: Coporation Cla | 15 Clam] Nil Clam [ il
Class 11 Ni Clasll Nil Class 11 hill
Clasi 111 43 Clas 111 4 Class 11 a
Clas 1V 1 Class IV ] Class 1V Nit
2. Jadian Motion Piclure Clam 1 7 Clam1 t Class 1 Nil
r!C«pnIi.an
b Clas 11 2 ClasIl Nil  Clasli Nil
Class 111 16 Clam ITE Nil  Class 111 Nil
Claw IV 8 Clas TV 1 Class TV Nil

Ceatral Gran{ for roads ia Wes
' Beagal

5628. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIP.
PING AND TRANSPORT be pleased
to state:

{a) whether some roads in the dis-
trict o/ Burdwan, West Bengal are
being ficneed froem Central Granot,
and Katwa-Karui Road is a part of
that scheme;

(b) if s0, when the construction of
FRatwa-Karui road was undertaken;
and

{c) what are the reasons for delay
in completion of that road?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (aJ to (¢). Presum-

tral Road Fund in Burdwan Distt. of
West Bengal. The Government of
India have approved some work in
West Bengal from this source includ-
ing Katwa-Karui read in Burdwan
Distt. costing Rs. 22 48,500/-. The
work on this road was started in 1080
70, According to the latest informa-
tion, werk op entire road is almost

complete except for a bridge in mile
seven. The State Government have

been requesied to attend to the
requirement of this bridge alo
expeditiously.

Missing Soidlers of 1962 Clash with
Ching

3626. SHRI OM PRAKASH TYAGI:
Will the Minister 57 DEFENCE be
pleased to state:

(8) the aumber of soldiers of Indian
armed forces which cootinue to  be
M'fmll'lil‘nﬂ.iotmnm
aggression of 1962 againgt India;

() if not, whether Governmen
India in view of the changed D.,u:mﬁ
climate petween India ani China,
would like to take up this matter with
the Chinese authorities and find out
the posihility of coming to the conclu.
sion whether these soldlers are misting
for ever or some of them may be in
Chinese captivity?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No



75 Written Answers

soldier of the Indian Armed Forces ls, .

at present, listed as missing as a re-
sult of the Chinese aggression of 1962,
All persounel of the Indian Armed
Force who were declared missing as
a result of the Chinese aggression have
already begn presumed to have been
*killed in sction’ for all official pur-
poses, after following the prescribed
procedure and making investigations
through all possible channels, inciud-
ing the International Commission of
Red Cross.

(b) and (c). According to the best
information available to us, there has
30 far been no reason to entertain the
hope or belief that any of the misxing
soldierg is alive and is held in delen-
tion in China. There has slso been
no oceasion even otherwise, for any
approach to the Chinese authorities in
the matter, in the past

However, if at a fulure date such
an app h is found ¥ or
advisable and there i3 an appropriate
occasion for doing so, Gowvernment
will consider the matter accordingly.

Electricity Charges for Consamption of
Power by DSLD.C.

5630, SHRI MAMI LAL: .
&HRI RAJ KESHAR SINGH:
Will the Minister of ENERGY be
pleased o state:

(a) whether Delhi Flectric Supply
Undertaking charges 22 paise per unit
for ceammuntion of power for Industrial
purposes;

(b) whether DEIDC fs charging 75
palss per unit from small antrepreneury
in lts industrial premises located 3l
Nangloi;

¢y whether the sald entreprenears
had themselves purchased and got these
industrial as well as other meters ins-
1alled; and

(d) if so. the action proposed fo be
taken 'y Governmest agalnit DSIDC
to chees its frregularities profiteering

APRIL B, 1978
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us well as tendency of fleecing money
from eptrepreneurs?

THE MINISTER OF ENERGY
(SHR] P, RAMACHANDRAN): (a) to
(d). The information is being collec-
ted and will be laid on the Table of
the Houss shortly.

v fom wim, Towew ¥ wie
fuagriveron afcaren
2631, Wt wgwW  : w7 oat st
Tz IT € F7 w39 fw

(7) = wre faey w2y, TR
¥ fan ooty fergereor afarmer
ST as qd 7 Y rd ot oy v w
gl A g1 W § ity wew dw &
OF T Aga {aw § e famw
Frwmr T avkn q¢ & t9F wfewfmi
1 qafa ¥ famy feaslt & oo afi &
x T

(=) afz g, ot waw fegga fone
ERCiR iR CE & REL I S
L 153

(w) afz g, &1 &= Wi wqafa
# fora & wam wrow & Wi ag e
nacmmmmmm
faguArrTn sfcataaT & aw g ok ?

wat it (R oY Twremw) :
v (W) & (%). fam o oY wew g
afiafx & 58 wiff & fegyaireror i fire
. g% o arw fagmfeor o K
1972 & aingr ¥ ot )
e g faadly W & g
frar§ i co =im ¥ ool 61 wiw
fragaigs fro ar <% & | Yo angw
o Ty & faw veE € =yl o v
¥ w17 09w wiEi v fazgde
w¥7 gor & 1wy =ieda witw, 1976
# grer g1 o o gvey ard awd g
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a9 oW T FA 5T L oAA *®
w130 7d ok 788 Fear am wer an )
mraarr A gear A onf efefy
A 1 U5 WraenE wEa A F
fro i R AR AT A & gw
q40 ¥ wdt  sraws gigaytoRar
qitwraraf g

Impiementation of Additiomai Emiluy.
ment Programme in West Besgal

5632. BHRI CHITTA BASU: Wil
the Minister of PLANNING be pleas-
ed lo state:

(a) whether the Government of West
Bengal implemented additional em-
ployment Programme with an outlay
of Rs. 450.12 lakhs against the total
outlay of Rs. 358.67 lakhs as approved
by the Planning Commission;

(b} whether the State Government
bave already requesied the Central
‘Government to secord approval in Lhe
revised cutlay; and

(c) it o, the action taken theteon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Under the

is unable to agtee to the reimburse-
meny of amounts sgpent on these sche-
mes in gxcess of the approved figure.

Written Anrwers 7s

Wiz eTownil &t swn wite e
o

5633, =t Tm few: W e
#dY ag aATT ® T w4

(%) =0 wwg 2 ¥ A1 ¥ ¥
fert Frowe § T §W IOIT
wwn ferdr & qar FrEw §oTAd
feomr T G W@

(@) #n ad 1977-78% =T
Hifz FTraTy ATk F fae AreAw ardr
v fod T4 § ; WiT

(m) afe g, o wdw T ¥
i T ¥ For e el o 4 2

FuiT sy ¥ e S (sdelt
et W) : (T) wiTT 55 W
swzfat §, fams §7 wia orivs smas
218.70 wiW Fo 2q whr a9 1
g 1977 & Al el &7 Ahe W@
191 ®Te WYTO T¥ FaET FET AT L

(=) s%% () : @ 1977-78
7 g I uREieE  Arsdw A
fg g, g, faré & 51 Mede aweee
%1 AV OF-O0F ATKAE wer 9iwW ¥
wig wEw & ard feur wwo oo

Elsctrification of Vilages in Ratmagird
District, Maharsshirs

5634. SHRI BAPUSAREE PARU-
LEKAR: Will the Minister of ENER-
GY be pleased to state:

(a) whether it iz a fact that g schems
for electrification of unelectrified vil-
lages in Ratnagiri District in Maha-
rashirg hag been submitied by Maha.
rashtra State Electricity Board to Rural
Electriftcation Corporation; and

(b) if so, what actlon has been taken
so far ¢n the said proposal?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). 3 schemes for electrifica-
tion of villiges in Ratnagiri district
were approved by  the Corperation
in 1972 and 1073, and are in an ad-
vanced stage of execution.

The scherre proposeq by the Elec-
tricity Board in 1976, has been revis-
ed in the light of the comments of
the Appraisal Team from the Corpo-
ration. On receipt of the revised
scheme from the Board it will be con-
sidered by the Corporalion.

wrTe—Sarey s o fagre # i gow
™ W i

5635 Wtytr W ygwA: W
Wy Hat ag T w7 g w6 e o:

{%) wTHTT W AEA—TE
dar 77 fagre & wate,geaw, fagre,
AAATT # WIHF GOAT T AT FT 07
seara &, agi aewdr & et Wl
YT gt w wEATe W A g ot
g

(&) w it araem & aE W
&% ¥ gafoamt sniad) & wr ¥ dhar
qOA AW & §9 XAWi w1 A fea
7w

() v w7 v § fe dorm
¥ amex ey T e G ¥
thxmmﬁmm
TRl W

(%) war woerT wei ¥ feefa o
TN AT A & W ey Froey v
immwntmﬁﬁm
dara wuft ?

oy s 3 e st (< wfre
ww new) 2 (%) S (W),
Y, = :
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(n) @ (). fagw aFc &
feufr w7 qar spman o & W T
oTa § fT REA & 92w 9T Tw oY
amngft |

Setting up more Units of Bharat
Eloctronies Lid
5636, SHRIMATI P. CHAVAN:
Wil] the Minister of DEFENCE  be
pleased to state:

(a) whether It has been Jeclded to
sst up two more units of Bharat Elec-
tronics Ltd.;

(b} whether sites for these units
have been decided as yet; and

(c) wkether any foreign collabors-
tion is envisaged in these umits?

(PROF. SHER SINGH): (a) No,
Sir,

"(b) and (e), Do not arise.

5637, SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased
1o state;

tion cnpability of neutron hombs;

(b} f 30, the facts thereabout;

{c) whether Governmant have talen.
any .strps for mobilising international
opipion in favour of bemning nuclesr
‘weapons; and

(d) if o, facts thereabout?

THE MINISTER DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Governmen; are aware of the

bule design aspects and explosion
evistica of the t bomb.
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(c) and (d). Government take the
view that the production and deploy-
ment of neutron bombs would have
adverse repercimsions on the climate
for international detente, efforty for
disarmament and even the quest for
agreement on limiting strategie wea-
pons. At the forthcoming Session of
the U.N. General Assembly devoted to
devoted tp disarmament, which is
scheduled to be held in  May-June
1978. Government will reiterate their
view thst nuclesr weapang should be
completely eliminated from the arse-
nals of nations.

Termisation of wervices of Employees
of B.C.C.L, Dhanbad

5638, SHR] LALU PRASAD: Wwill
the Minister of ENERGY be pleased
1o state:

(a) whether Government are aware
that 267 employees of BCCL, Dhanbad
in Benldh colliery were expelled from
service on charge of being imposters
during emergency period October, 1876
without any proper enquiry and find.
ings; and

(b) whether it is fact that al-
most all the workers except 19 have
been put back to their job and they
have been paid emoluments for a
period of four months, and thus the
colliery hay been put in heavy loss by
making payment of about 5 lakhs with-
“out work?

ang (b). 183

liery were iden a3 imposters after
and werg gtapped

fraem employment during September-

October 1 After a thoraugh

enquiry 178 persons out of thess were
found to be genuine workers. Forty-
three of these were allowed to resume
duty in October, 1976 itself and 135
joined duty in July 1977. As per set-
tlement, with labour unions, these
workers have been paid wages for
half 2 month and 4 1/2 months res

pectively which amount to Hs 245
lakhe only.

Transler of information Ofcers

5639. SHRI BAPU KALDATE: Will
the Minister of INFORMATION AND
BROADCASTING be oleased to
slate:

(a} whether it is a fact that almosgt
all information officers who sbated
with the previous P.LO. in removing
the correspondenis and making faise
allegations continue to work in the
same position; and

(b} if so, the reasons for continuing
the same pesitions?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI}: (a) and (b). The
Information Officers of the Press In-
formation Bureau were pot concern-
ed with tbn accreditation of Press
Ci The stion of their
continuation or gtherwise in the same
position, therefore, does not arise.

Mhmnnmﬂudm
by Fereign Companies

5640. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased o state:

(a) whether Government have a
proposal under  consideration to ban

tion of unauthorised capacity;

(b) what ls the estimated quantum
of excess production and profits made
in this unauthorised preductlon;

{e) what steps have since been taken
in this regard:

(d) whether any steps have been
taken to plug illegal expansion by
foreign frms; and

(e) if so, the details thercal?
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THE, MINISTER OF STATE IN rploitation of these minerals depo-
THE MINISTRY OF INDUSTRY sita, .

(SHRIMATI ABHA MAITD): (a) to
(e}). Government is considering ways
and means of curbing unauthorised
excess production of licensed ynder-
takings including foreign compenies.
Curbing unauthorised excess produc-
tion would automatically  preveat
generation of  additional  profits
through unauthorised excess produc-
tion.

It is difficult to correlate exactly
the remittance of dividends by foreign
panies with horised excess
production in @ particular period es
pecially when an undertaking is en-
gaged, as is generally the normal case,
in the manufacture of a variety of
procducts. No estimates have been
worked out by the Ministry of Indus-
try of the amouni of excess profits
made through unauthorised produc-
tion by foreign tompaniey and which
have been repatriated.

Menazite and Dumenlie Ia Orissa

5641. SHRI SARAT KAR: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether it is a
minerals monazite
available in Orissa;

(b} whetber it is
these minerals
‘Trombay; and

{c) if #0, what action Government
have taken in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAIL): (a) Yea Sir.

(b) There is no immediste require-
ment of these minerals at the Bhabha
Atomic HResearch Centre, Tromnbay.

fact that rare
and ilmenite are

also a fact that
are required for

(e} With the approval of the
Government of India, Indian Rare
Earths Limited, a public sector under-
taking nnder the administrative con-
trot of the Department of Atomic
Energy is setting up an integrated in-

wrfiewreft @wt & fwre & fieg, Ty
it qufedt ot eamm
5643 wt www foy sTge: W
W wAT o @A Y wr A3 f

(%) w7 wowrT w7 fa=re wrfeanid
wa & fawra % fod, U, Wy
ot cafen o W & 5 W

(W) af g, A7 wwdt oy we
wn § s a Al Arrew oW
£

oy wwrww & e ol (st whre
ww waw) : (%) A A,

(9) wifexmst dai & feew #1
Treg FraaATdT aaT Axfen ET sl
¥ oY Fewam Arqfear 23 o wravosar
t sefau v dai & fae v-gheed
farc % nf § 91 7w a3 Hyw Ay
&t gzfwa et & Gomet g T
¥ w7, ¥Em wTiwA, aema faw
wur fadia ¥ =g wifes B
ot WSwaEt W1 Gy
wrfraret e qfeoEnwl i fawrfas
fear g & U gomd i
aTeTT ¥ et wEwa & - wndir A -
wriwa] & st & fag oot
L4 .

Laases of NX.C.

(a) the accumulsted losses of N.T.C.
upto the year ending 30th December,
1977

(b) whether the losses due to diffe-
rences in coiton prices in sastern and
ions; and

dugtria’ complex for the reial
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(c) the policy adopted by Govern-
ment to stop these losses and re-orien-
tate the working of the W.T.C?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
accumulated losses of the nationalised
textile mills being run by NT.C, were
Re. 160.30 cror€¥ dt the end of De-
cember, 1977.

(b) No, Sir.

(c) The following steps have been
taken/are being taken to improve the
working of these mills:—

(i) modernisation/renovation of
the machinery;

{ii} rationalisation of work-loads
and labour force;

(iii) bulk procurement of raw
material on centralised basis;

{iv} diversification In the pattern
of production: and

(v) Improved marketing strategy.

Bulk Cotton Imports
5645 SHRI M. RAM GOPAL
REDDY: Wili the Mipister of IN-
DUSTRY be pleased to stale:
(a) whether East India Cotton
Pederation bag pleased to avoid bulk
cotton imports; and

(b) if so, the reaction of the Govern--
ment thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITD): (a) Ne,.
Sir.

(b) Doeg not arise
et ¥ af wfer aw

5646, it wrraher oy :
it i e Y

e wdt gg Tary & W
=t fx -

(%) tw & wfa syfem anfier o
g faerdt & ot Fawt Tregere feafer
Lol S 1

(7) ¥ s dhw ww WY
¥h ga faed @& & fau woere #
*r§ srafesar gra doeg § 7

wam et (st wreroeit Rk

(%) ox faamn dma 4

(a) ¥fr @gmar ¥ 4@
w 7wy, fa= i ¥ wfa sfwr
at urim g & W § 99 fee
10 sfrwa oo & fRutfta s fear
At &

forres;
(w)
O 1973-74 197475 197576
o
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. LI R == -
Tregra gfx safer amo . 1960—61 349 343 366
T
L o . . 1960-61 325 330 330
g . 5 1948-49 286 291 298
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TIWMETT 197374 197475  1975-76

frgre . 1970-71 421 428 —
o 1960-61 397 kk31 413
gfamr . 1960-61 425 421 471
fgmmwr wim 1960-61 351 354 an
Iy STRIT 1960-61 319 327 329
E® 1956-57 307 327 339
Laci 1960-61 101 299 287
T qEAw 1960—61 2762 258 281
RO 1960-61 446 462 478
aferge 1960-61 192 196 201
I 197071 490 438 523
gy 1960—61 519 522 551
* T 1960-61 308 279 3n
afawemy 196061 369 319 ass
fargor 1960-61 298 363 374
ITCARW | 1960-861 250 254 268
- ofrw dmrer 1960—61 a2 383 397
i i . 1960—61 769 786 773

- W, T W . 197071 1016 1148 1224
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TAFT 180.8 |wAfw) g1 omar g,
wafs woadt, 1977 ¥ Red gAww
AT 170, 4 9T, BT, 1978 F AFET
180, 4 (wafam) gt =1 a1}

Price of Cheap Dhoties and Harees

5848 SHRI B. P. MANDAL: Will
the Ministey of INDUSTRY be pleas-
ed to ate:

{a) whbat is the present price of cheap
dhoties and sarees; &nd

(b) how do they compare with the
price in the last year in the cotrzspond.
ing period?

THE MINISTER OF STATE IN
THE WINISTRY OF INDUSTRY
(SHRIMATI ABRA MAITI): (a) and
(b). The reference is probably to the
dhoties and sarees in the controlled
varieties of cloth, the prices of which
are gtatutorily fixed and there has
been no increase in the consumer pri-
ces of these varities during 1977 or
1878, The average ex-mill prices per
square metre of dhoties and sarees of
these wvarleties are Rs. 1.74 and Rs.
1.82 respectively.

Regional Besearch Laboratory, Jammn

Be49. SHR] BALDEV SINGH
JASROTIA: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Reglonal Research
Laboratory, Jammu, MNews letter of
August, 1977 stytes that 3% new and
novel plant compounds have been iso-

(b) if 50, hew much fAnancial expen-
diture has been incurred on the staff,
mmmwﬂmmﬂm In
l!un-lmh

(c) how many compounds out of
these would become useful drugs for
the treatment of diseases;

(d) how many compounds are under
bidlogical investigation; apd - o

3
[+ 1 . Ve TS

(e} whether there is any industrial
use of these compounds?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Thiy work forms parts of the
total programme of investigations on
herbal drugs, chemistry of patural
products and development of exploit-
able technologies for phyto-chemicals.
The gtaf! and allocation for chemicals.
efc., is common. Hence, it is not possi.
ble to separate out expenditure incur-
red on Isolation and characterisation
of these compounds.

{c) Three specific compounds are at.
present under detailed studies and
offer promise to come up a8 new drugs.

{d) Six groups of compounds have-
shown biological activity.

(e) Some of the compounds have-
shown insecticidal ang gynergistic
sctivity and offer scope for industrial:
use in due course,

& s & wei it oiw iy
“giFi" wwvanfe qr W
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fatws & w1 F 9g& wm fra v,
¥ AT T Q0 OIA §  TEE uane
W awAr h’i"”"‘ 37 €ofiefe
&= & v faar wa § gaife frines
¥ 9% A GEWE A ¥ 92 97, @6
wrfr 1 nf Y faww fam 5z o
a8t g @

Licencess t¢ Monspoly Houmea

5652. SHRI A C. GEORGE: Wil
the Minister of INDUSTRY be
Pleased to state:

(a) whether it is & fact that the
monopoly houses are being given large
number of licences gince 1975

(b) if go, the total number of indust-
rial licences issued to the first forty
monopoly bouses in the vital sectors; -
and

(e) how many of these applications,
are pending for more than 3 years and
above?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
w‘n am MAITI): (=)

{b) Under the provisions of In-
dustries & Regula-

(
ﬂnn) Act, 1951, the following noen~
ber of industrial licences

were lsusd
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1o undertzkings registered under
the MRT.P. Act, 1860 gince 1975:—

Year Number
1975 95
1976 87
1977 ki

(e} No industrial licence, applica-
tion for setting up new undertakings,
effecting substantial expansioa and
manufacture of new  articles from
M.RTP. Undertakings iz pending
for disposal for more than three
years.

tw & firei Aot ¥ g it ot o

5653, =t firs www e :
w1 m AE 97 JAT & Ee w
fe.

(%) wur fredtere v g
ot %1 gifan A & wame iw
=, o feirer fred dal §
I v ¥ fAr v @
T & &t ot &, W

(=) =fz g, =1 fagre oy ™
&1 H FRATATT GTaAT 447 § WA €A qT
feamr s avr w1 v &2

- vehw wwre ¥ vea Wt (siimelt
W wast) : (®) W o
(@) T & Ay gaar)

m-w.mm
imof producing 108 per ceat Synthetie
Fibre Cloth

5854 SHRI AHSAN JAFRI: Wwill

‘the - Minister of INDUSTRY be
“‘Pleased to stite:
(a) whether Oovernment have

recelved complaing that the cotton tex-
Hla industry in the country is carry-
ing on the process of carbonisation in
disregard of Government's orders;

(by whelhey by this carbonisa-
tion process the industry is burning 34
per cent cotton of synthetic fibre cloth
and this are wasting valuallc cotton
and other chemicals worth Fs. 5 lakhs
per day; and

(c) what is the reaction of the Gov-
ermmenl?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATT ABHA MATTD: (a)
to (c). The fart of carbonisation
process being undertaken in the
co'ton textile industry has ‘been
brought to the notice of Govern-
ment. The issue of its viclating
Government order as well as wastage
involved iz being examined

Editor, Vigyan Pragat

56556. SHRI RAMJI LAL SUMAN:
Will the Minister of SCTENCE AND
TECHNOLOGY be pleased to state:

(a) whether he is aware of (he fact
that the Edilor of the Hindi monthly
“Vigyan Pragati" writes his designa-
tion ag Chief Editor;

(b) whether he is also aware that
this Government officer bringg out &
private monthly magazine “Technology,
Gramikaran Samachar” the Chief Bli-
tor of which is his wife:

{¢) whether it is also in the kmow-
ledge of Government that the said Edi-
tor utllizes the funds meant for “Vig-
yan Pragati” for his private magazine;
and

(d) the justification for the editor's
having different types of letter pads
printed?

THE PAOME MINISTER (SHRI
MORARJ] DESAT): (a) Yes, Sir.

{b) No, Sir. The monthly
“Technology, Gramikaran
Samachar” was being published by
the Council for Application & Ex-
tension of Technology to Rural Indis,
a registered Society. The concerned
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wa; never the Chief Editor of this
magazine.

(e} Cases of misuse of facilities
svuilable for *Vigyan Pragati” have
come to notice, for which suitable
action iz being taken.

(d) The CSIR have provided only
“Hciel ietter pads to the Editor,

Houses belny givey Large
Number of Licences since 1975

5656. SHRI VAYALAR RAVL:
Will the Minister of INDUSTRY be
pleased to state:

1a) whether it iz » fmct that the
monopoly  bouses beitig given large
number of licences since 1975;

(b) if 50, the tolal numbser of imlust.
rial licences issued to the firtt ‘urily
monopoly houses; and

(¢) bow many of these applica-
tions are pending more than ¥ years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATD: (a)
No, Sir.

(b) Under the provisions of In-
dustries (Development & TRegula-
tion) Act, 1851, the following num-
ber of industrial licences were issued
to undertakings registered under
the MRTP Act, 1968 since 1973:—

Year Number
1975 ]
197€ L
1977 ™

(c) No industrial licence applica-

pansion and manufacture of new
wrticles from MRTP Undertakings is
pln&n[hrdhpoulﬁotmﬂun
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Semirar in Bangalore on  Transpar
Development

5657. SHR!I R. V. SWAMINATHAN:
Will the Minister of SEIPPING AND-
TRANSPORT be pleased to state:

(a) whether g seminar was held 1D
Bangalore in December, 1877 on trans-
porl development;

(b) if so, whether Government have
been requested to spend more on road
trangport and give up its step motherly
treptment to rogd transport;

{c) whether Government have exa-
mined the suggestions made In the-
seminar; and

(dy #f so, how many suggestions
have been implemented and how mauy _
are under consideration?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) and (b} ¥Yes,
Sir.
(c) and (d)* A number of sugges-

tions were made at the seminar and
these concern the Government of
Karnataks and different Ministries of
the Government of India. The re-
levant recommendstions have been
sent {o the concerned suthorities for
consideration. As severa' authorities
are involved, it is not possibls to
indicate, at this stage, the number of"
recommendations which have been
implemented gnd of these which are-
under consideration.

Tool Room and Traiming Oeoires st
Habll, Mangalore aad Belgaxm

5858, SHRT K. MALLANNA: Wik
hl‘lnlﬂuﬂMhM
1o state:

(a) whether lhm 1s lly wmnl
under the
!ormblishhmtwlrmmm
centres at Hubll, Mangalore and Bel-
gaum in the interest of developmnt of
small scale (ndustries in those drees;.
M .t » o

| ® It 5. the defally thereot?
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THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Yes, Bir,

(b)' The proposed Sub-Centres ure
expecteg to assist the development of
engineering industries ip these areas,
by providing training course facill-
ties, and precision toolings.

Organimtiong Securing Foreign conirk.
batdems

5850, SHRI S. 5. BOMANI: Will the
Minister of HOME AFFAIRS be
peased to state:

{a) the number of organisations In
India which are securing foreign con.
tributions above Ha 5,000 annually;

(b) whether these I are
furnishing to the Central Gc t

instead of those who submitted ten-
ders of lower quotations; and

{d) If so, the mction proposed to be
taken by Government in this regardt

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITD: (a)
Quotations were invited from exhibi-
tion contractors in Dethi for the com~
plete package of work of construc-
tion, furnishing and electrification of
the stalls as well as  sudio-visual
arrangements and organisation of
daily pageant-cum-fashion ghow.

(b} Four Firms.

(c) No, 8ir The -construcied
stalls were let out to onmly State
Development Corporations
Apex Societies sponsored by the re-

the detals of the accounts regularly
regardiog utilisation of the amount so
received by them; and

(c) if g0, the detalis thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SAR] DHANIK LAL
MANDAL): (a) to (c}): The re-
quisite information js being complled
and will be laid on the table of the
House.

Tendery for Coostructing, Furnishing
and Letting oug the Pandals for Hand.
loom Exhibition

5660. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of IN-
DUSTRY be pleased to state:

{a) whether tenders have been In-
vited for constructing, furnishing, elec-
trification gnd letting out the Pandals
of the Handloom Exhibition proposed
to be held in the ‘M Pavilion, Pragati
Maldan, New Delhi from 24th March
to 9th April, 1978;

(h) 1f so, the number =f firms/per-
#ons, who have submitted their ten-
ders 1o the Department.

{c) whether it |5 & tact that pavilions

bave been aliotted to peroans who sub-
mitted tenders of higher quotations

Falr Authority of India Lid.
(d} Does not arise.

Number of Factories, Ofices and other
sites onder M/s. Larsen and Toubre

TRY be pleased to sfate:

(a) pumber of factories, offices and
other sites under M/s. Lareen &
Toubro;

(b) number of employees gnd num-
ber of executives: and

(c) avernge wages per month of em-
ployees and executives?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a)
The required information in respect
of M/s. Larsen and Toubro and their
subsidiary and associated companies
is given below:—

(1) M/s. Larsen and Toubro Ltd

Factories —_— :
Branch Offices - 11
Resident Officey -
Project sites - W
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(li) Ewgineering Construction Corporgtion  Limited (A Wholly
ownerd Subsidiary of Larsen ang Toubro).
Offices: - &
Project sites — &
T EE allowin s - " bolding) and
- m‘t};‘ o hmueh:wygd:. %
ET McNcil eed Subsidiary
?JM mmw:. )] S
N *nn:n: We\ldmghllavl of India Lad. Amociated companies
ractor Bagmeers Lid.
- - - - -
(b) =1 ¥ p Y
rated) =-
Cading %
Now Nos,
Lansonsad Toubro Ld. 573 so84
m“wmm s s09
LAT McNalld . . 35 162
Utkal Machinery Ltd. N a8 1907
Audeo India Led. . 75 &
n_m:wqummdmm . . 1 "
‘Tractor Engineers Lid. 4 1
e} Awerage Salary:

(i) Noa- suparvinory saff {daily rated and monthly rated combined). R@.:ﬂ:wm

() Supervisors and Officers

(i) Covensated

. - Ru s 56/- per month
N G ad hoe of
Ras. 300/~ per month),
Rs. 2573/~ per month.

Fower

ENERGY be pleased to state:

(a) the number of power generation
projects taken in hand in the hill dis-
triciy of Uttar Pradesh during the ten
years,

(b) whether it is also a fact that any
. of these projects are working far be-
. hind the schedule;

(c) whether it is .ll::r.

also thet
" many of the schemes which had been

envisaged and have been included in
the Fifth Flve Year Plan have not yet
been implemented;

(d) if the answers {o parts (b) snd

(c) above are in negative the reasoms
therefor; and

(e} the steps taken to implememt
power projects without any further
delay?

THE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN): (w)
Seven.
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(b) Yes, Sir. There projects are
behing schedule.

(¢) The Fifth Plan had included
the following hydro projedls in the
hill districts of U.P. for benefits during
thie Fifth Plan period:—

(1) Yamuna Stage Il—a40 Wﬁn‘;hu 1m0

bencfit
to  spillover
into the subse-
quent plan),
(=) Yamuna Seage IV—g0 MW
{3) Ramgangs — 198 MW

} Rishikesh-Hardwar—36 MW(Balaoce 108
“ MW beoese

int® sub-

sequent plan)
Of this benefits from the first three
projects have already been realised.
(d) It is presumed that this part
seeks the reagong for delay in lmple-

reagon for delay In the completion
bydel projects in the hill districts of
UP. is on account of civil works,
particularly tummels through terrains
with extremely difficult and somplex
geologice]l conditions

(e) Every possible effort is being
made to sccelerste the progres; of
elvil works.

Datp of submission, of Application te
the National Defence Academy
5663. SHRT GANANATH PRA-

DHAN: Will the Minister of

DEFENCE be pleased to gtate;

(a) whether the last date for sub-
of application to the National
Defence Academy, Dbera Dun from
5th January to 16th Jenuary 1978 was
changed;

(b) it so, the feason of postpone-
ment of the date and nature of s
publication in the paper;

(¢) the number of applications
received before and afer the date of

postponement; and

(d) the reasop of posiponement of
he date of enthrance -test and the
sumber of candidates selected?

THE MINISTER OF DEFENCE
ESPIJAGJWANW: (a) No,

(b) to (d). Do not arise.

Connection of Colooles In Delhi with
DT.C
5804. SHRI G. M. BANATWALLA:
S8HRI MUEHTIAR SINGH
MALIK:

Will the MINISTER OF SHIPPING
AND TRANSPORT be pleated to
state:

(a) whelber some of the cclonies In
Delhi constructed prior *> 1300 have
not yet been directly coane:ted with
D.T.C. buses to Central places like
Delh!/New Delhl stationg and Univer
sity of Delbi; and

(b) if so, what gteps CGovernment
have taken oy propose o take in arder

1o redreas the grievances of Govern-
mul employees in those colonles?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and
(b). The DTC is operating a large
number of services connecting the
Railway Stations and University area
with wvarious localities of lhe city.
Some aress, which do not have &
direct service to the above places, are
connected by other services which
provide convenlent change over
facilities at various points en route.
It iz pot possible for the Corpomation
to connect all the localities and areas
of Delhi by direct bus services.

Tt 3 A war welt AT won

5655, W UM WAR AN : T
WM wAT g T ST FT LA 6

(%) ﬁam{ﬁmff‘r
fed wmm & awr 3o @ fry
s § g o gfowa ¥ wles sdardr
feht am &

(%) 3= foms vy F g d
Az T welR Fur< fod and § oy
::ti Gar 1 &0 ¥ |1 owrow §;
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(%) = @it wan & fedt 7
A T wE AT v & fA W
@tw arh foy o 4 afc ot
wE w osrow § 7

T v # vvea byt
e welt) : (%) SFY framl iy
whaitfrs frsra firarr aar wril svr
fawm & g% 98 wwmii 7 ¥ 68
WAl ¥ g0 sfrma A wfes fely
A s g

(w) o= (7). 20 mamt Fyw
Huy % Tt F Feewr awr sgty e
et o 31 wanrwfafo, 1963
BT IS Wenid @A vy faget F
T FREE § worrft e
3T gt WA widt % qom o
¥ fawer 1 ows 7 & famy owt
wEH § geerlt sdarfe w1 fieh
M S ¥ frr avEig v W)
T & Aifa o ¢

Minorities Commission
5688. DR. KARAN SINGH. will
the Minister of HOME AFFAIRS be
Pleaseq 10 state whether the scope of
the Minoritie; Commission will cover
the State of Jammu and Kashmir so
% to ensure that the minority
communities in that State can derive
full benefit therefrom?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTE LAL MANDAL):
All the State Governments including
the Government of Jammu and
Kashmir have been requested to ex-
tend their fullest cooperation and
assistance to the Minorities Commis-
Bion.

(8) whether Government have can-
eelled the order for formation of
Kutch Development Board; and

APRIL 5, 1978
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(b) it so, the reasons thereof?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIEK LAL MANDAL}:
(o) and Th); Yes Sir. On receipt of
their conzidereq views on this issue
from the Government of Gujarat, the
matter was reconsidered by the

5668. WY TP TEY : T
w& s oy T o w0

(%) w figaw ' WS
wedl & Froed & fag ¥dm woecw
e aveTdl w otk frw ard fed
L H

(») af gt & gowanh wha
&1 § W1 T AIATT A TR gt e
qrae fear b ?

qx shwrer ¥ Ow shit (Wit ofre
wrw warw) : (%) W1 (@) A aff,
s ArE sqweaT Srafae ey @
e gTRTL w1 FaTia § 1 9Ty
X FORT Iq% w9 sz w1 =
T&AT § 9T A WA waers g
I FATg/ARE T § o« ady
wgraar At ot wew avert wwt
Ty

Silent Valley Hydro Electric Projest
n Kerala

3469. SHRI GEORGE MATHEW:

SHRI C. K. CHANDRAFPAN:
Will the Minister of ENERGY be
Pleasey to state:

(a) the reasons why the Silent Val-
ley Hydro Electric Project in Kerala
has been delayed; and
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(b) the specific objections to this
Project at present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Silent Valley Project
was originally sanctioned in February,
1073, st an estimated cost of Rs. 1448
lakhs (including transmission works).
Sub tl the of

the Project und, in October, 1977, the
State authorities sent revised esti-
matey of cost amounting to Rs. 4080
lakhs (excluding trensmission) for
the modified scope of the scheme. In
wiew of the major changes proposed
in the scope of the project, the State
Authorities have been req d to

boilers in collaboretion with one of
the most reputed manufacturers
It has also entered into a
llaboration with reputed

abroad for the design and manufsc-
turing know-how for thermal turbo-
sels covering a range of 200 to 1000
MW and these sets will bave improv-

required on the shop floor, for vendor
items, packing, erection and commis-
sioning are being taken, The private
sector units have also accesy ®o
foreign technical assistance where
required and there s a constant
endeavour on thelr part also to im-
prove quality.

send » revised repori for further
technical examination. This hag not
yet been recelved. A question bes
abo been raised regarding the need to
preserve and protect the ecology of
thig areg in the context of taking up
By Profeét and the matter iy under
econsideration.

Quality control of power Fenmsratiom
equipménts
5670. SHRI PARMANAND
GOVINDJIWALA:
SHA! AGHAN SINGH
THAKUR:

il t]'u! Minister of INDUSTRY be

oqdpment belng manufsc-
tured by the public sector and private
wndertakings In the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATT ABHA MAITI): The
manufecturers both in the public and

penerall

ties to ensure quality control and fm=
- t where y. BHEL,
a8 the largest producer of boilers and

Lk for etablishment of power-
looms for jute goods

5671. BHRI SUSHIL KUMAR
DHARA: Will the Minister of IN-
DUSTRY be pleased to lay a state-
ment showing the number of jute
milly In the country (State-wise);
their tots]l capacity of amnual works;
the total requirement of jute annuslly
hrthd:g%;mdlhcmuhidlc
capiclty they have at present ang the
reason therefor, and glate:

(a) do Government propose to lasus
licences for the establishment of
powerlooms for manufacturing of fute
goods; and

(b) s it proposed to prepare any
plan programme to utilise jute sticks
which Is produced in the country every
year?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
ISKBDI'.ATI ABHA MAITI): A

the number of
Jm m!lll in the country (State-
wise), their tota] installed cupacity,

annual requirement of raw juts and
Iﬁnndﬂiagidleelpu:ltyhhm
the Table of the House.

(a) At present there iz no scope
for further expansion of capacity in
jute industry. Even in the case of
five Letters of Intent already issued,
the State Governments concerned
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have beea -dﬂud.hrwlenﬂn
position in the light of
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search  Laboratery,
been king for the Iast few years

availability of raw jute and shrink-
ing demand for jute goods.

(b) There Is mo Plan programme
for utilization of jute sticks, how-

on such a project. One of ths jute
mills hay ploneered large-scale In-
dustrin]l application of jute aticks ia
manufacturing structural boardy for
false ceiling, general insultation, etc.

ever, the Ju'e Technological Re-
Statsment
{000 tomnes)
Effective
Thata'l=d Averame
Sl Now Nin: ol Stats Mo of Mills £3pa ity wsual
pzr yar produstion
t West Beogal . . . . . 56 1,160°9 rogL-1
s Andhrs Pradeh . 5 N "4 a4
s  Madays Pradesh B . . . 1 88 76
4 Bihar . . . . . . . 3 LY al] 178
5 Unar Pradah . = e . . s "o #6-6
6 Amass P T t (¥ 36
Totar . - 63 1,308 121971

The total requirement of raw jute
on the basis of the effective installed
cepacity comes to about 7835 lakh
bales ang on the besis of the average
mnnual production it is about €5 lakn
bales.

At present a capacity of about 1
lakh tonnes is lying idle out of
which a total of about B4.000 tomnes
s on account of closure of six jute
milly ip the country. The balance
of capacity s
mainly dug to power shedding in the
State of West Bengal

Ceoment factorie: based on limestese
in Eajasthan

ma. LAYL

(b) whether the Central Govern.
ment have accorded the approval to
the Rajasthan Government for setting
up four big and mini cemmnt indus-
tries, if so, when and if not, the rea-
song therefor;

(c) whether the Stste Governmeot

the quality of rock phosphate of
Jhamar ; and

(d) #f so, the details thereof and
whether the Centre has sccorded its
approval for this and if so, when and
it not, why?
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Corporation had epplled for licences
for petting up mini cement plants with
8 capacity of 33,000 tonnes per annum
each at Slroh], Jadhpur, Jaipur, Pall
and Sikar digiricts. These are being
processed.

(c) According to ihe Depart-
ment of Mines, no such proposal has
been received by Government of

(d) Does not arise

Axing of Territorial Army officers

5673. SHRI YADVENDRA DUTT:
Will the Minister of DEFENCE be
pleased to state.

(a) whether 100 officers of the Ter-
ritoria] Army are being axed who have
put in 10 to 20 years of service in the
Army; and

(b) it »0, what steps Government
Propose to take to amellorate or re-
bebilitate these pxed officers?

MINISTER OF DEFENCE
(mu JAGIIVAN RAM): (a)
Orders to release 96 Territorial
Army Officers belonging to Artillery
and EME units of the Territorial
Army have been issued gince (hese
officers had become surplus to the
establishment as a result of the com-
version of Territorial Army Alr
Defence R it into 1

014 age pansion to Adivasis and other
weakey sections

5874 SHRI K. PRADHANT: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(2) whether there iz any proposal
under the consideration r? Govern=
ment to grant old age pension to Adi
vasis and other weaker sections of the
Society; and

(b) if so, the details thereof?

THE MINISTER OF STATE ™
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK  LAL
MANDAL). (w) No, Sir.

{b) Does not arise

WManafact of Desk Cak by
M/s, Mahindra & Mahindrs

5675, SHRI BHAGAT RAM: Will the
Minister of ELECTRONICS be pleased
to state:

(s) whether M/s. Mahindra &
Mghindra were given an import
licence and foreign exchange to im-
port electronics components for manu-
facturing Desk  Calculators based
upon the knowhow given by the
Central Scientific Instruments Qrgani-
sation, Chandigarh (a CSIR Labora-
tory);

(thfnlhemounlprdpu.
and

army unfts. Out of them 84 officers
heve put In 10 to 20 years of service,
including broken periods.

(b) Territorial Army s & pm-
time wvoluntary force wund is
meant to provide & reguMer areu'
People who are otherwize gaminfully
employed 1n civillan voSitlons are
normally enrolled In  Territorisl
Army. However, as several of these
officers have put in fairly long
years of service In the Territsriul
Army, various Ministries and Depart-
ments of the Central Government
heve been requested to help in their
rehabilitation, so that the dislocation
caus~d to them and their familiey ts
minimiged.

change rel

(¢) whether the Airm ever manufac-
tured Desk Calculators for commer-
clalisation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). Tod
inf tion ls being collected mnd will
be laid on the Teble of the House.

forforr @Crame weferlt wY Crenig

$676. Wt Oy wwre At :
war dywnr J4t o qad € yO o0
fis :

(U)W aft =T T,
wrourl, Wl aer ww deamt ¥
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frer sifndi ¥ eqeim W ey AT
FEATET 9%} T 7 5 wfawa auy Ay
% qT 50 wfews 72 T, ‘gw afare
HOF & Qumd & fagra & adm
w0l & A3 & s ¥ frferg d<rme
wfmui & T & acd 3 T
fowrt g Wi

(=) w1 wF  wEEEy S
Fardy % o W Y T Y e 7

e R (W o ded)
(%) 3% wr§ werw FORT & fewra-
Lisk b o

(&) ser wufeaa =t g

wurafrs gart

$677. =Y O wrew :
o\ srewwrd e
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Setting up of a Committve on Coul
Problemy

5878. SHRI PRASANNBHAT MEHTA:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Indian Coal Mer-
chants Association has urged to set up
an independent high level committes
for examining and  solving the prob-
lems arising from inadequate allot-
ments of coal, rise in prices, deteriora-
tion in cosl quality and grade;

(b} if so. whether Government have
examined the suggestions; and

(c) it s0, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) A pro-
posal to this effect is conlained in the
Pres'deatial address at the Arst half-
yearly general meeting of the Assocla-
tion held in March, 1978.

(b) and (c). The problems of coal
allotment have been under constant
review by the coal producers, the rall-
ways and the major coal consumers.
The Government bave not raised pit-
bead prices of coal after ist July, 1975
Government do not cousider it meces.
sary to set up the proposed Committee.

Quota for S.C. and 5T
in Corporation

8679, SHRI SOMJI BHAI DAMOR:
Will the Minister of SHIPFING AND
TRANSPORT be ploased to state:

El; the extent to which the reserva-
tion quota laid down for S5C/ST repa-
rately in Shipping Corporation Is ful-
flled:

(b) what is the shortfall against jta
existing streagth for each class of ser-
wies;
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(c) whether there Iz heavy short

(d) It so, whal action Government
eontemplates to take and by what date
thiy short fall is Likely to be completed;
and

(e) whether the Ministry is con-
sidering about the crash programme
for fliling up these vacancies, similar
to that adopted by Ministry of Rail-
ways?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING & TRANSPORT (SHRI
CHAND RAM): () to (e). The Infor-
mation is being collected and will be
tald oo the Table of the House.

Terims and Allowaness for the posi of
Field Marshal

5680, SHRI RUDOLPH RODRIGUES:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have
prescribed any terms. conditions, and
specific allowances for the post of a
Field Marshal;

{b) if so, what are these; and

(e) it not, what proposals, if any,
are under consideration in this matier?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (o).
Gov t have not P ibed any
set termg and conditions or allowances
for a Field Marshal When General
8HFJ M h was p d to
the rank of Field Marshal, with effect
from 1st January, 1973, be was cllowed
an sdditional salary of Rs 500 per
mensem over and above his salary of
Ba. 4000 pam., as Chief of the Army
Stafl. He drew this total salary of
Mim:.lphthcrndolll:lmnthl
jeave following hig relinquishment of
the post of Chief of the Army Staf.
Even thereafter, be was not transterred
to the retired list but eontinues to be
on the sctive lst for life. From 15th
July 1973, the Field Marshal was sanc-
Honed—besides hls normal pension of
Bs. 1200 per mensem as Chief of iha

Army Stafl—an additional sum of
Rs. 400 p.m, as special pay, He is also
entitied to certain ad ho: pensionary
reliefs granted from time {o time gener-
ally to Army persoonel

Badarpur Thermal Power Stati

5681. SBHRI JANARDHANA
POQOJARY:

SHRI RAJENDRA KUMAm
SHARMA:

Will the Minister of ENERGY be
plezsed to state:

(a) whether it is a fact that two of
the three upits of Badarpur Thermal
Power Station remain out of order
w‘!_:l:h may result in the serious power
crisis in the capitai; and

(b) if so, the remedial measures
taken?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): () and
(b). The power requirement in Delhi
is met by generation from DESU's
own Power Statlons sand Badarpur
Thermal Power Station. In the case
of any shortfall in the availability of
power, u:ﬁmm is also taken from

g ng power sy in the
Northern Region. There is, therefore,
no apprebension of aoy serious power
crisis iothecapital Varioussieps are
also being taken to improve the perfor-
mance of generating unity at Badarpur
Thermal Power Station, where .:r:,..
sent two units are working. It s ex
pected that performance of generating
units at Badarpur Thermal Power
St would imp after v
modifications and renovationg which
have been agreed upon with the
equipment manufacturers have beea
completed.
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Raw Materlal Banks

5683. SARI G. ¥. KRISHNAN: Will
the Minister of INDUSTHY be pleased
to state:

(a) whether Government are con-
sidering a propasal to set up chain ot
raw material banks for supply of raw
materials to smali scale industries;
and

(b) If so, the detalls of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (EUMA-
BRI ABHA MATTI): (a) No, Sir.

(b) Question does mot arise.
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Ceollection of Fands by Defence Com-
mitiee of Senior Police OMicers for
Oficors Invoived in Sunder Murder

Case

5684. CHOWDHRY BALBIR SINGH:
Will the gimm of HOME AFTAIRS
be ple; to state:

(a) whether a  defence committes
lormed by the Senior Caders of the
Delhi Police is  collecting funds and
organising defence for the persons in-
volved in Sunder Murder Case; and

(b) how far is it permissible under
the service rule to constitute such com-
mittees to defend persons inveolved in
criminal cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No Defence Committee has been form-
ed by the Senior Cadres of Delhl Police
for the purpose.

(b) Formation of such Committess
is not permissible under the Rules

Ouiput of writlag paper and printing
Daper

5685, EHR1 D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the recent order regu-
lating paper produclion has helped im-
prove oulput of writing paper and
printing paper;

(b) if so, details therwof;

(c) It pot, reasons thereof; and

(d) whether Gowvernment ewned
Hindustan Paper Corporation has been
adequate quantity of writ-

ing and printing paper?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (EUMA-
RI ABHA MAITI): (a) Clouse 3
of the Paper (Regulation of Produc-
tion) Order, 1978 stipulating minimum

of prod of
varieties of writing and printing paper
has come Into force from Ist April
1978 and it is therefors too emrly to
assess its effect op the output of such
paper.
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{b) and (¢), Do not arise.

(d) The Mandya Natlonal Paper
Mills, the only mill of the Hindustan
Paper Corporation in production has
been making over 90 per cent of iis
total production of paper In the form
of writing and printing papers,

Iaquiry Report lale Ligmor Tragedy
of Rameshwary Nehru Nagar, Karmd
Bagh, Delhi

5686. SHRI PRADYUMNA BAL:
DR. MURLI MANOHAR
JOSHI:
EHRI X. LAKKAPPA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived the report of the magisterial
enquiry into the last yeary liquor
tragedy of Rameshwary Nebru Nagar,
Karol Bagh, Delhi;

(b} if wo, the findings and maln re-
commendations thereof; and

(e) the reaction of Government
thereto and the action taken or propes-
+d to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) Yes,
Sir.

(b) A statement of the main Andings
and duti are at A
‘A’ and B’ respectively, [Placed in
Library. See No. LT-2020/78].

(c) Departmental action has been
initiated against the non-gazetted of-
cers of the Police Department indicated
by the Inquiring Officer In his report
Action against the then SDPO Patel
Nagar is being taken in consultation
with the Vigilance Commissicner. A
follow up Action Committee has been
coasiituted by Delhl Administration to
P the dations made in
the inquiry report and to go further
into ihe question of Axing specific res-
ponstbility for fallure at varlous levels
in the Excise Department. A state-
ment of the stéps taken in furtherance
of the cause of prohibition is at An-
nexure ‘C.
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Mobilisation of Delki Police Force

5689. SHRI K. RAMAMURTHY: Will
the Minister of HOME AFFAIRS be
pleased to state;

(u) the total strengih of the Delhi
Palice Force;

(b) the strength of police engaged
in security of VIPs and security for
houses of VIPs;

(c) the sirength engaged in the
security of vital Iostallations and
embassies;

(d) the strenglh engaged in alrport
security and work connected with
forelgners regulations; and

(e) the strength engaged in traffc
regulations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIE LAL MANDAL): (a) The
total strength of the Delhl Police Force
i1s 21,489,

(b) 2,347 police officlals of varlous
ranks are engaped on security duty of
V.IPs including their houses.

(¢) 389 police officlals of various
ranks are engaged in security of wital
installations and Poreign Embasles

(dy 904 pollee officials of various
ranks are engaged In the Alrport
Security and the work connected with
Foreigners Regulations.

() 825 police officials of wvarlous
ranks are engaged in traffic regula-
tions.

Rising prices of Grades of papers

3600. EHRI C. K. CHANDRAFPAN:
Will the Minister of INDUSTRY be
pleased to stats:

(=) whether It 18 a fact that certain
paper manufacturers have raised the
prices of certaln grades of paper re-

- cently;

(b) If s0, what are the detafly there-
of;
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{c) whether Government have ap-
proved of this price-hike;

(d) whelher Government managed
paper mills also have raised the prices
of its products; and

(e¢) what are the details thereof?

THE MINISTER OF ETATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (c). Al-
though there s no statutory control

wlthﬂut adequate justification. How-
ever, certain mills (notably Orient
Paper Millg and Titaghur Paper Mills)
are reported to have jssued revised
price lsts in Junuary, 1878 jn which
prices of cerlain varieties of paper have
been increased. Government's un-
bappiness on these price iocreases has
been conveyed to the Paper Indusiry.
At the same time, steps have been
taken to increase the production of
common varieties of writing and print-
ing papers which iz expected to ease
the price situation. The question of
further regulatory measures as well as
the possibility of imports would be
considered after studying the reaction
of the Indusiry.

{d) and (e]‘ m paper mills manag-

mission in the National C&de‘l. Gorpo
to such Ex-E [«

Officers nnd other wb-nle-ﬁmc NCC off-
cers who have = good record of ser-
vice, is under consideration. However,
detalls have yet to be finalised, It is
therefore not possible at this stige to
indlcate the number of officers whs
might bepefit from this proposal

Extension of Kandia Port Trust wple
Balays

5602. SHRI VINODBHAI B. SHETH:
Wil the Minister of SHIPPING AND
TRANGPORT be pleased to gtate:

(a) whether it is & fact that the
limit of Kandla Port Trust which is
a major port, is extended upto Salaya
in Gujarast; and

(b) whether Government are think-
ing of giving any compensation to the
Government of Gujarat in leu of this
extension?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (a) The extensiom
of the limits of Major Port of Kandla
0 as to Include a portion of the
mlnar parturlthynll under con-

i tion with State

o +

ol by ths H1 Paper Corp
tion (a Government of Indla Under-
teking) have pot ralsed the prices of
thelr products recently.

Permansnt Commission in N.C.C.

5891, SHRI NARENDRA  EINH:
Will the Minister of DEFENCE be
pleased to state:

{a) whether it is a fact that there
is a proposal for giving permanent
commission in N.C.C. to the E.C.Os. re-
leased from the Army;

(b) if so, detalls thereof; and

{¢) the number of such persons who
are likely to be benefited?

THE MINISTER OF DEFENCE
(SHRI JAGJTVAN RAM): (a) to (c).
A propesal to grant permanent com=

(b) Ne, Sir.
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Mlming Children

5634. SHRI §. 8. LAL: Will the
Minister be please to state:

(a) whetber it is a fact that the
number of missing children In the
country and particularly in the capi-
tal is on the increase causing panic
among the public;

(b} if s0, the gteps being taken or
proposed to be taken by the Govern-
ment {0 do away with such illegal
activities of undesirable elements in.
the country; and

(c) the number of cases where chil-
dren below 10 years were kidnapped
and recovered during the past six
months?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) to-
{c). The requisite information is being
collected and will be placed on the
Table of the House as soon as possible.

Officers lu the Jat Begiment of Indlan
Army

5895, SHRI R. L. KUREEL: Will ‘he-
Minister of DEFENCE be pleased to
slate:

(a) the number of officers in the
Jat Regiment of Indian Army; and,

(b) the number of persons belonging
to Scheduled Castes and Scheduled
Tribes smongst them?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) 434

' (&) Scheduled Scheduled
Castes Tribea

. —
Clearance of Power Projects in Punjab

3826. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
ENERGY be plessed to state:

(a} whether It is a fact that long
:| and elresdy given

projects in Punjab

clearance from

&

to, various power
are not getting final
the Centre:
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(b} if so, the reasons for the same;

() whether out of frustration for
inordinate delays and in view of rising
costy some of the projects have alrea-
dy been taken in hand by the State
Go and the b ak
most hall way; and

{d) the reaction of Government in
context of part (c) keeping in view
the chims of other neighbouring
States and stand taken by the Punjab
Government to the contrary?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Yes, Bir. The following projects have
inter-State Implications:

(i) Anandpur Sahib Hydel Pro-
ject,

(ii) Mukerian Hydel Project;
nﬂm Upper Bari Duab Canal (Stage
)

Anandpur  Bahib, Mukerian and
AL B. D.C. (Stage II) Hydel Pro-
jects are pending clearance om ac-
count of unresolved inler-State issues
involved. With a view to resolving
the issues, the Central Government |n
consultation with the concerned State
“Governments, decided that the question
relaling to costs and benefits, accruing
from the project among the various
States be referred to g Referee. While
the Governments of Himache! Pradesh,
Rajasthan sod Haryana have communl,
caled their willingness to accept th!
Referce’y decision as final and binding
the Govt of Punjab hay maintained
that the decision of the Referee would
not be considered as final and binding
on the State Government. The Gov-
emnment of Punjab has been requested
to reconsider. Their acceplance is
awaited.

Regarding Shanam HRenovation Pro-
ject, the hydrology aspecis of ihe pro-
ject will be examined by the CEA on
recelpt of the requisite data from the
Punjab CGovernment.
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(c) It has now been ascertuined
from the Governemnt of Punjab thut
Anapdpur Sehib is in an advanced
stage of construction while Mukerian
project Is still in the initial stages of
construction. The execution of the
Shaoam Renovation Project is aiso In
hand of the Punjab Government.

(d) The Government p! India has
alresdy decided to refer the inter-Gtate
issues involved in Anandpur Bahib,
Mukerian and UBDC Stage II Hydel
Projecis to a Heferee.

Memorandum by all Kefals Small
Seale Coir Fuctoriss Joint Aspeclatien

5887. SHR! K. A. RAJAN: Will the
Minister of INDUSTRY be pleased
to state:

{a) whether the All Kerals Small
Scale Coir Fndoriu Joint .\uuhuu
has submitted 1o the
Minister d.uwin; the Gnmnnl‘o
atiention to the grave crisis threaten.
ing the coir industry followed by the
jssue of licence to & firm  In Tamil
Nadu for the production and export of
doormats made on machines;

(b) whether it is a fact that Gew
ernment have not issued any licence
for the import of mechinery for the
manufacture of mats; snd

(e) It so, how  this manufacturer
managed to get ihe machine and what
is the Government's reaction io the
demands listed In the memorandum?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIMA-
TI ABHA MAITT): (a) Yes, Sir.

(b) and (c). Recent representations
recelved by Government from various
other interests on the question of
machanised manufacture of coir pro-
ducts have sought to creste sn Im-
pression that a “recent” action of Gov-
ernment to fssue licence for mechani.
sation In the coir industry poses a
threat to a very large number of
workers in the industry. It s a fact
that & firm was lssued & licence as far
back as 1973 for import of machinery
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for manufacture of coir products, sub-
ject to an export obligation of 75 per
cent of its production. Recently, the
case was reviewed and, in order to
ensure that there is no chance of such
licensing having an adverse impsct on
domestic production, the export obli-
gation wag increased to 100 per cent of
Its production.

Even s0. the whole guestion of
mechanisation iz presently under re-
view to determine what lmpacts, if
any, this will have on employment in
the non-mechanised sector and Gov-
ernment will take a final decision
after taking all relevant sspects into
consideration.

Irregularities in the Disposal of
Metal Berap
3698. SHRI VASANT SATHE: will

the Minister of DEFENCE be pleased
to state:

(a) whether the G are
aware of serious irregulsrities not
d ritles In the disposal of

metal scrap by the ordnance factories
to the contracters;

(b} the mature of complaints recelv-
od in this regard and details of action
taken;

(¢) whether Government would con-
wider & suitable change in existing pro-
eedure of disposal of metal scrap by
the ordnance factories; and

(d) It o, furnish details of changes
proposed in the  existing procedure
1o weed out the organised vested in.
tarest?

THE MINISTER OF STATE IN
C EFENCE

: (a) The
Government somelimes receive come
plainty from unsuceesstul/disappoint=
«d tendrers about the disposal of metal
scrap by the Ordntnce Pactoriss.

(b) The gemeral nature of BoMe
plaint is fa The L
are investigated and H considered
‘hecemsary, Board of Enquiry is «lso
sppotnted by the DGOF.

o185

(c) and (d). No, Sir, The existing
procedure was adopted in July 1976
85 g result of the recommendations of
a Study Group get up for this pur-
pose, and it containg measures to dis-
courage organised wested interests
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{¢) the step up since mads in indi-
genous output of such components?

THE PRIME MINISTER (SHRIL
MORARJI DESA!D): (a) No such list
was gubmitted tp Government for
scruliny i 1972

(b) and (c). Do not arise.

Foreigners not aliowed 1o emier
Darjocling

5701. SHRY AMAR ROY PRA-
DHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether foreigners are not
allowsd to enter certain areas of the
Darjeeling District:

(b) if so, the reasony thereof; and

(¢) whether Government have also
recelved any communication from the
Blate Government of West Bengal in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(BHR! DHANIK LAL MANDAL):
(a) and (b). For reasons of securily,
certain sreas in poTth eest Indis, o
cluding the Darjesiing district, were
declared as restricted areas under the
Foreigners (Restricted Aress) Order.

authorities. However,
are allowed to visit Darjeeling town
and certain other nearby plmces of
tourist interest. They do not need
any permits for a period of upto
days provided they travel by air
Bagdogra.

&

(c) No communication in this re-
gard has been received from the State
Government of West Bengal recently.

(a) the extent to which the shart-
age of cement is being felt in the
country end particularly in Delhi;



133 Written Answers CHAITRA 15, 1000 (SAKA) Written Answers 134

(b) the particular efforts made to
increase the production of cement;
and

{¢) when the increased production
ia expected to reach the market and
Kive relief (o consumers?

THE MINISTER OF STATE IN
THE MINISTAY OF
(SHRIMAT! ABHA MAITI): (a) to
(c). The estimated production of
cement ut 10.27 million tonnes during
1977-78 is the highest achieved x> far.
While production increased by nearly
half a million tonnes over the pre-
vious year, availability of cement in-
creased by nearly a million tonnes due
%o ban on exports and srranging for
import of cement to meet urgent
weeds. In spite of higher production
snd availability, shortage have deve-
joped on  amccount of a phenomenal
spurt in demand for cement during
the year for public workg as well as
for Agriculture, Industry and Hous-
Ing. Substantial additional quantities
of cement were also required to re-
pair the damage due to cyclones in
Andhra Pradesh and Tamil Nadu. The
£5p betwreen demand and suprly of
eement during 1977-78 is estimated
to be about 2 million tonnes.

Total despatches of cement to Delhi
Unlon Territory have increased from
340 lakh tomnes in 197677 to 633
lakh tonnes in  1977-78. During
1978-79 It iy estimaied that the total
availability of cement would be 21
million tonnes je. about 2 million
tonnes more than during 1977-78, It
i expected that with higher avallabi-
Bty of cement, requirements of deve-
lopmental projects as  well as of the
#enera) public would be largely met.

Governmant  are  implementing
several measures aimed at increasing
production by existing units install-
ing additional cepacity and for eon-
servetion and better wutilisation of
eement. More important steps mclude
whilisgtion of pre- calcinator techno-
logy and greater use of slag/fly ash
d other poxzolanic material, setting

up new cement plants at the location
of steel plants to utilise local slag
end limestong, establishment of mini
cement plants to utilise smaller lime-
stone deposits and also expediting
the construction schedules of Dew
units and expansions.

e ot

5708 SER] MANORANJAN BHAK-
TA: Will the Minister of DEFENCE
be pleased to state:

{a) whether there is shortage of
trainee jet aircraft In the country; if
30, details thereof;

(b) whether these trainee aircraft
are being imported or manufactured
in the country; and

(c) steps being taken by Govern-

ment to meet the requirements of jet
trainee aircraft for the defence forces?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
8ir.

(b) and (c). Sufficient number of
jet trainer aircraft ore now being
manufactured in the country to meed
training requirements of the Defence
Forces.

Wuigw o ot @ G
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‘Berthing Facllities for Vessels carry-
ingy Cemeat

5708. SHRI K. LAKKAPFA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to wtate:

(a) whether he is aware of reports
of @elay in berthing facilities fer ves-
sels cerrying cement wt varieus portes;

{b) it s, whether there hay besm
subsieniial loss in formign exchange
due to mountig demurrage; and

(¢) the action taken in the matiar

1o remedy the Situation?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). There
is generally no delay in berthing of
vessels carrying cement gt the major
ports. Sometimes delay is caused due
to bunching in  arrivals. No vessel
carrylng cement was  walting for
berth at any of the major poris oo
27-3-1978. No foreign exchange re-
mittance towards demurrage has s0O
far been necetsary to any overseas
party.

{c) Does mot srise.
wrrgC fram smiie rfeesiie deet &
fog usht w1 ww -
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Puditive Flae for Excessey ou Harijane

5700. SHRI PIUS TIRKEY: Wil
the Minister of HOME AFFAIRS be
pleared to state:

(a) whether Central Government
have advised the Biste Governments
to levy punitive fine on those com-
mitting excesses on Harijan, re~
peatedly; and

(b) it s0, the details regarding
response of the Btates in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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Cost of Production of Ceal

5711. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
ENERGY be pleased to state:

(a) the cost of production of coal
tor different grades before and after
the nationalization of the coal indus-

(b} the cost of preduction of coal at
present;

(c) the efforts made to reduce the
cost of production of coal; and

(d) whether Government propose
to entrust the mining of conl to some
private parties so that the difference
in the cost of production could be
known and the rise in price of coal
ecould be checked?

THE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN): (a)
and (b). It js not possible to cal-
culate the cost of production of coal
of different grades  However, the
average cost of production of coal
before natlonalisation for the Na-
tional Coal Development Corporation
wag Rs. 3485 per tonne in 1972-73.
The present mutionalised mines were
in the private sector and filgures of
their cost of production are not avail-
able with the Government. The aver-

" age cost of production of coul at

present in Coal India Lid is sbout
Rs. 74 per tonne. The rise in cost of
production has been mainly due to
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increase in wages, variable dearness
allowance, ex-gratis paymeat, cost
of stores, power rates, interest and
depreciation.

(c) Steps are being taken to effect
economies wherever possible and to
increase the productivity.

(d) No 8ir.
Codes for the Army, Navy and
Air Force
5712, SHH] C. K. JAFFER
SHARIEF:

Will the Hinh‘ber of DEFENCE
be pleased to sta

(a) whether tlu Army, Navy and
Air Force are governed under Sepa-
rate codes;

(b} if so, whether Government pro-
pose ty have thege three services un-
der 8 ynifory code; and

{c) if so, what gre the detajls there-
of? -

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
8ir. The Army Act, 1850, the Afr
Force Act, 1950, and  the Navy Act,
1857, respectively,

(b) Yes, Sir. A drait Unified Code
has been compiled and is under scru-
tiny in consultation with the three
Services HQ.

(c) The draft Unifled Code has 242
Sections dealing broadly with ‘condl-
tions of service’, ‘offences’, ‘punish-
ments’, ‘courts-martial’,  ‘disposal of
privale property of deceased, deserters
or missing persoms’, 'Ing Y, “fudi-
clary of the Armed Forees' and ‘power
10 make regulations’.

Diversion of Rontes of Natlgmal
Highways

5713. SHRI SURYA NARAYAN
SINGH: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

{a) whether GoVernment ure con-
sidering the proposal for diversion of

routes of National Huhmnhwdn
to cover more areas specially back:
ward areas, which have not hu-
covered by any Highways;

(b) it s0, whether Government also
propose to consider the diversion of
National Highway st present passing

(c) if 80, whether the diversion of
route of this Highway will serve twin
purpose, covering backward District
of Sidhi and shortening the distance
upto Allahsbad by about 150 EM;
and

(d) if 8o, reaction thereto?
THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) Nb, Sir.

(b) to (d). Do not arise.
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Manufssture of Cyels Tyre and Tubes
in Small Scals Bactor

5718. SHRI SOMNATH CHATTER-
JEE: Wil the Minister of INDUSTRY
be plemsed to gtate;

(a) whether cycle tyres and tubes
have been reserved for manufacture In
the small-scale sector;

(b) the total production of thess
items in the small-scals sector and the
large-scale sector during the last %
Fears,

* {¢) whether the large-scale indus-
tries are utllising the loop-holes Im
the Industrial Development and Regu-
lation Act, 1951; and
(d) if s0, whether Government are
g proposals to amend the
sald Act to protect the interest of the
small scale Industry?
THE MINISTER OF STATE IN THR

MINISTRY OF INDUSTRY (SHRBI-
MATI ABHA MAITT): (a). Yes Sir.

(b). Large Seals:

The value of production of tyres and
tubey during the jast three years has
been ap under:—

Tyrervaluc  Tubes value
Year inRa. lakha  in Ra. lskhs
me
]
1975 2248 65 60447
1976 2462 59 789 31
1977 9030° 96 [
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The production of cycle tyres and
tubes in the small scale units during
ihe last three years is given below:—

Rs. In lakha *

1975 1976 977

NA 68500 Bys.00
NA sobo0 46800

Cyele Tyres
Cyele Tubes

(e). No Sr.

(d), Does not arise,

Piuancial Assstsnce to Glates for
Inter-Biats Transwiesles Lines
5717. SHRI AFMED HUBSAIN: will

the Minigter of ENERGY be pleased
to state:

{2) whether Government have been
loans/fnancial assistance

to various States under the Central
Sponsored Scheme for Inter-State
Transmission Lines;

(b) the number and npames of
summwmnm such
loan assistance and the number ap-
proved for assistance/loan under the
Centrally Sponsored Scheme;

{¢) the amount sanctiocned as loan

and assistance in each case during the
last three years:

(d) the names of State/Elsctricity
Boards which have pnot been given

any such assistance/loans on various
occasions, years and name of such
States Boards haviog  inter-State
Transmission line do not come under
the Centrally Sponsored Scheme and
the reasons therefor:

{e) whether any irregularily/misuse
of funds by various Boards out of the
sanctioned amount has come to the
notice of Government and has any in-
vestigation so far made tp the aliega-
tion; and

() if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Bir,

(b) and (c). Loans are given to
States for the construction of Cemtral~
ly Sponsored Schemes. A Statement
showing loang released during last 3
years is enclosed.

(d). The Stats Governments of
Punjab, Orissa, Tripura and Meghe-

lays have not geot any proposal during
the last 3 yeary for the construction of

varioug States from the beginning of
the IV Plan. There is no case of an
Ioter-State not being regarded as a
Centrally Sponsored one.

{e), No, Sir,

(f). Does not arise.

Statament

Statrment showing funds rleasd for the Contr:
[ Stal-gis)

PRI S A | icrion Li

bﬂﬁlﬂfﬁu,uﬂ

(Figures in Rs. lakha)

EL No. Name of State]U.T.[Agency
197576 197677 197778
1o Andhrs Pradesh 1200 e e
2. Aeem . 316y 67°39 3-8
3 Bibar . = o 16 44
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1 " 3 + 5
4+ Harynos 302
5. Himachal Pradesh 128y 30'00 909
6 Jarmu & Kashmir 115°53 a7-00
7. Kamatala 7.4 40700 200,75
8, Kerala 152°00 259° 52 11008
9 Madhya Pradesh 293-20 100°0 ©
1o, Maherashtra 74°00 Jrree + Biroo
11, Manipur 4000 307 00 7700
12, Nagalasd 55769 24 3800
15 Rajasthan L5 00 nIs
14 Sikkdim 0.
15 Tamil Nadu 44718 952
16, Uaar Pradesh 1628 Hegn
17. Wese Bengal 15" o0 20- 00 130 49
18 Goa 1600
15« DV.C. 241- 95 36900 108-66

Torar 889356 1299 00 1236 11

e & wayn faeil @ o= g
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Rapoten ey Liom.
Seminar on Fewer Development io
make Electricity as a Central saubject

5719. DR, V. A, SEYID MUHAM-
MAD: Will the Minister ot ENERGY
be pleased to state what is the reaction
of Government to the recommendation
of the National Seminar on Power
Development that electricity be made
a ventral subject?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Power
klhudy.mhmﬂmbkﬂudu

The existing legsl
mrtcnlbl-mtrllwﬂcipl-

effectively at the central level

releasy the balsnce amount exped!-
tiously?

THE PRIME MINISTER (SHRI
MORARJT DESAD): () No, Sir.
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-_'1 ‘ n A,
of Commitiep %of up om Functionlng
of DESU.

5721. SHRI UGRASEN: Wil the
Minister of ENERGY be pleased t»
state;

{a) whether since 1962 Government
hdmupwlyudommmmm
suggest measures t; improve the
Mmh‘dtha'DBUh#;h.*
commendations made by all these
committees had still not been imple-
mented; and
{b) if 0, the reasona thereof?

THE MINISTER OF ENERGY
(SHR1 P. BAMACHANDRAN): (s) and
(b). The requigite Informetion is
being collected and will be laid on the
Table of the House shortly.

Swpply of Bix Cargo Ehips by UK.

5722, SHRI SBAUGATA ROY:
SHRI B E MHALGI:

Will the Minister of SHIPFING AND
TRANSPORT be pleased to aiate:

(a} wheiher any contract has bees
signed between the Governments of
India and United Kingdom for tha
supply of six multipurpose cargo-

(b) whether the proposed ships are
newly built or used ones and details
thereof; and F

(c) if go, the terms and condition
e well ay details thersof?

SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. But the
Shipplng Corporation of Indin has
concludad a contract with M/s Sunde-
rlan Shiphullders, UK, for scquir-
log six cargo liners,

(b) and (c). The shipy to be aoquir-
ed are now vessels to be delivered bet-
ween November, 1979 and June, 1980.
They are container orleneted carge
vessels of 16,000 DWT each and the
contract price is £ 8.485 million per
vessel without sny escalation. The
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entire cos| of these ships is being (na-
need out of UK-India Mixed Projects
Grant.

D. T. C. Bog out of Order

5723. SHRI L. L. KAPQOR: Wil
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(2) how many buses of DTC.
purchased in 1074 end thereafter are
out of order Depot-wise;

(b) the reasons therefor;

(e) action proposed to be takey to
put them back on the road; and

(d) the number of private buses
engaged for DTC use and the Mthly

ing 262 buses including 251 mini buses,
under the second scheme. The earn-
!n; of the buses running under the

age scheme is retained by the
Corporation and the operators are gaid
on the besis of kilometres rendered by
the buses daily at the following rates:—

Scheme ‘A’

Rare per

Age & codel of Rus km.
Rs.
(i) Bus two years or Joas old 50

(ii) Bus raore thas two but tlp‘!b

six yeans ¥ . 140
{iii) Bus more than six years old t 30

amount paid by the DTC theref

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) 39 buses out of
a total of 1100 buses sdded to the feet
of the C during the rel it
period, are held up for major 1

The
-asop:rlnnpcrdly “ofg.500 hmpcr mlh.

atkeme “B"

Depot-wise and year-wise position of
these buses. ag on 17-2-78, Ig shown in
the ennexed statement,

(b) The main reason for the hold up
of these buses is that overhauling of
thelr engines 13 required after com-
pletion of certain

Rate
Age & Model of Bus per ke
Ras.
(i) Bus two years of lem old . 1-60
{ii) Bus more than two but np'lo
aix years . 50
{ifi1 Bus more than six years old . 140
Under gcheme B’ minimum

Tespect of some buses, which were
involveq in major accidents, recondi-
tioning of bodies and renovation of
‘chassiy are alwo required.

N)mcmﬁouhumﬂx‘
‘programime for the repair of these
“buses.

(d) As on 20-2-1978 the Corporation
‘had engaged BB7 -privale buses under

Beheme and

rational Control Charges Scheme. Out
of theese, 625 buses were rumning
under the Arst yelieme and the remain-

kilometers iz 125 per bus per day.
during the mormning aod atterncon psak
hours,

The Corporation has to pay nothing
to ibe ownerg of buses rumning under
1he Administrative and Operational
Conirol Charges BScheme gz thoy are
allowed to retain the money realised
by sale of tickets, On the other band,
the operators are required to pay the
Corp Ad Charpes,
on & monthly basls, rmging from
Rs. 750/- to ‘Ra. 1000/~ ‘per bus per
motith, dependirig upon the eaming
potential of a route,
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Btateunsmt
Modsl wise and Depol -arise porition of hald up buses as om 17-2-1978

197475 197576 197677 Teml

5. Okhls-II

8, W.P. DepotIl

Toras

L)
-

[ & 2 1A

TATA

2 No Drcpent

1. BBM-I1 . . . . .
. SNLD - . . . .
3. LP. Depat

4. K.J. Depot .. .

Torar

GRAND TOTAL ‘A’ pls ‘B’ — 39 bwas

Retremchment of Werkers in Beas—
Butle] Link Preject
83724, BHRI SIVAJI PATNAIK: Wil
the Minisier of INEHGY be pleased to
wtate:

(b) if so, the number of workers
imvolved in such notices;
{c) whether Government have

A

- Lo ™
absorption of the experienced work-
ow; and

(d) the stepy taken by Governmeat
thereon?

Unit—II—Bess Damn at Pong
Poes Transmissjon Lines.
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Werkeharged 5tall om the BS.L.
Preject
The following s the break-up of the

workcharped stafl deployed on the
projeci at the peak constructlon stage:

Supervisory Suff ., . §115
Skilled Labo:n ., . 13727
Un-siilicd Lalwur P 19771

Tozar . . A §66:1y

Censequent on the completion of the
major clvll works of the Beas Pro-
ject large number of worker; were
rendered surplus to the mu.irmh

Unit 1T Afiiliation

{i) Workers Union, Talwara . INTUC

Be: t Emy L
(n)UI W. phrm

(iii) Ekta Mazdoor Union, Tal-
. wara . . . . CITU

(iv) Pong Dam Masdoor Unica AITUC

(¥) ?:'b Dam . Kl;'m.l'h”s
i) P b PWD Motor Drivens
) R e o Indepmdens

0‘1 the Beas Pﬂlﬂ-‘t It t .
y these
surplus  workers. Thn Beas Project
Administration has no cadre of lts own
85 it lg purely a temporary comstruc-
fion organisation for thig project and
will automatically cease to exist when
the work Ig completed,

Fhaseq Retrenchment Programmse of
Beas Preject

Towards the end of March, 1977, the
project  authorities gave notices for
retrenchment to  about 1000 workers
®m the Beas-Sutlej Link Project. The
period of notices was extended upto
June 30th, 1077,

The Project suthorised migned an
agreement with the following Labour
Unlong on the 28th June 1077:—

(copy of the Agreement Is 1gld on the
Table of the Sabha [Placed in
Library, See No. LT-202%/178].

Tlnit T Affiliation
(i} BSL Karamachari Sangh . B.M.S.
{ii) 1.7.7. Workers Awsociation . B.M.S.
(i} RSL, Tranwport Worken
Unfon . .

. . AITUC
ivh BSL. Waorkcharged Emplo-
yau Usdon . . AITUC
() Workharwed Union . . Tadependent
(vi* Mazdoor Bkta Union . arru

wii) BSL Workers Union . INTUC

The position relating to retrenchment
of BSL workers is as under: (upto
20-2-1878)

Supervisory Rl
Skilled . 7935
Unakilled . . - . L4443

Totak . . 24215

(¢) The Trade Uniong and workers
of the Beay Project have represented
for their re-absorption ob various pro-
jecty In the reglom,

() Thgpmbhndpmmn;m
t on
mﬂtﬁm of the Beas PIOht'Lhﬂ
been attention of the Gov-
emment of Indis since 1974 and the-

following rieps have been taken:

(1) In September 1974, the former
Minister of Energy had taken up the
matter with the Chief Ministers of
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(1I) The Beas Project also sei up
& 'Placement Cell in September, 1874
to locate alternate employment and
help In  absorption of the surplue
workerg of the Project. Laler on
this Cell was strengthered and
placed under the charge of Director
(Resettlement) of the Beas Project

(MI) The other State Governments
were slso addressed to absorb the
surplug workers in their respective
organisations.

(IV) The Department of Personnel
and Administrative Reforms (Sur-
plus Cell) was also approached and
they agreed to register names of
such workers of the Beas Project.
‘who have rendered pver three years'
=ervice in the Project for re-deploy-
ment anywhere in the country,

(V) In January. 1978 the Union
Power Secretary discussed this pro-
blem gt a meeting of the Secretaries
of Punjab, Harysna and Rajasthan
and requested to simplify procedures
to enlist the Beas Project retrencheey
in the various Employment Exchan-
ges (0 their respective Biates and to
::e preference fo these retrenchees

employment on new projects to
be undertaken by them.

(V1) The Ministry of Labour In
December, 1978 circulated The lists
of skilled and semi-skilled workers
Icely to be rendered surplus by the
Beay Project authorities among the
Ministries of Rallways, Works and
Houstng/Skioping and  Transport/
Deel and Mines and requested thst
e Establishments/Projecty under
them may be advised to indicate
fhelr rvequirements for thiz man-
power to the Directorate Gemeral
‘Employment and Tralning.

(VID The Unian of the workmen
fonctioning on the Begs Project had
Tained certaln demands fn connection
with the proposed retrenchment. At
the request of fhe varties the
Ademmnfis were token up tn concilia-
tion and discussed st lemgth with
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the representatives of the Unien and
the Beag Project Management,
After protracted discussiong the set-
tlement was arrived at on the 2Bin
June. 1977 {(Copy of Agreement en-
closed).

(VL) In July, 1977 the Central
Electricity Authority, Damedar Val-
Corporation, Rural Electrification
Corporation. NPCC, Bhakra Bess
Manag t Board, tional Ther-
mal Power Corporation, Central
Water Commission, Chukba Hydel
Project and Nationa} Hydro Electric
Power Corporation of India were
also requested {o consider the possi-
bility of absorbring them in their
jsat] biect to their passing
through the required procedure,
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R trenchad Workers of the B.S.L. Project emploved o sthor projicis position as on = 31-50-1977.

Aber plionjonfin Skilled Unakilled

BSL Project . . . 47 238 (Daily wages)
Ciiri Baw Project . 139

Loktak Progect 318

Chukba Hydel Project .

Salal Project 353

&YL. b

WAPCOS . . . - - 6
ww'imwiwhlwup‘-d‘o'nul nhum ml

nnd secured alternate enployment 1069
Onher Prajects B Gog
TaraL 2937 1307 = 4244

e R T R YUY

5725, SHR! DINEN BHATTACHAR-
YA: Will the Minister of INDUSTRY
be pleased io .state:

(a) whe'her the Industrisl develop-
ment of Triputa has been neglected
by the previous Government at the
Centre;

(b} it »0, whe'her Government are
cousidering the guestion of giving
specml emphasis on development of
Tripura aod the Eastern States; and

ic) the steps Government propose
to take io build new industries with a
wview to improve the living conditions
gt the people in the region?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (u) to (c). The
Government are aware that the infra-
structure ¥ for the devel
ment of Tripura and the whole of tht
North-Eastern Region has not been
built and that special efforts are re-
quired for its industrisl development.
In sddition to development of infra-
structure, the Government are en-

couraging setting up of industries bes-

ed on locally available raw materials,
such as paper and cement, especially
21 LS—8

resources in the region which are
being conducted by the Geological
Survey of India and the State
Departments of Geology and Min-
ing are expected to contribute to
the Industria] development of the
region. The North-Fastern Couneil
will alsc undertake aero magnetic
mineral surveyg in the region In
order to maximige employment oppor-
tunilies, the setting up of small goale
industries, handicrafts, handlooms,
sericulture and khadl and village in-
dustries in the region is being
actively aged by promotional
meanires.

Thermal Flant at Reep Nagar, Purjad

5726. DL BALDEV FRAKASH: will
the Minister of ENERGY be pleased to
state:

(n) whether Government
sanctioned the proposed thermal M
at Roop Nagar, Punjeb; and

(b} if not, the reasons thereof?

THE MINISTER OF ENERGY
{?ﬂl P. RAMACANDRAN): (a) and
(b)., The proposal for "
therma) plant at Roop H::‘::*Pngnh
has not yet been sanctioned, as the
Techno-Economic studies have not
been completed.
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Amapal Plaa for Garhwal Divisien
HiE Areas of UP. for 19707

5721. SHRT JAGANNATH SHAF
MA; Will the Minister of PLANNING
be pleased to state:

(a) whether the Central Govern-
ment have finalised the annual plan
for 1978-79 for the hill greas of U.P;

(b} if so, what is the amount of
funds for the purpose allocated and
the shepe and form of the plan for
Garhwal Division; and

{c) what were the funds allocuted
in the last two years for Garhwal
Division?

THE PRIME MINISTER (SHRI

MORARJT DESAT): (a) Ceniral sllo-
cation for HIN Aress of UFP. for 1978-
78 hag already been indicated to the
State Government. Delails of the
anpual plan and the sectoral alloca-
tHons for Hill Areas of UP. for 1978
79 are swaited from  the State Gov-
ernment,

(b) and (c). Allocations for the plin
of the Hill Areas of U.P. are not made
on the basly of Divisions but for the
- whole region. Ag such, It is not possl.
bie to provide this informstion

oty faowm afoey @ dvw

5725 W) CRNw gk oW
frem wW wg w0 N g AT
fr :

(%) o fawm  afeg
0 fonity dow % = 1978-82
¥ fag  dwdia ghem o7 gf Wi
s qfor frem g

(w) Fafow oot & e s
F¥gak v qeragew feg ¥ o

() = qomi ox wOETT W A
wifesfwar § ? :
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‘Seiting op +f Becond Unht of BHEL
]

.

5729. SHRI SHARAD YADAV: wWill_
the Minister of INDUSTRY be pleased
to giate; ’

(a) whether it iz a fact thet Bharat '
Heavy Electricals Lid. has submitted
a proposa] to Central Government.for
setting up its Second Unit in Madhys
Pradesh;

(b) if so, the details thereof; and
{c) Government's reaction thereto?

THE MINTSTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATT ABHA MATTT: (a). No, Sir.

(b) and (¢). Do mot arlse,
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Mecting of Natiomal Development
‘Deanecil

5730. SHR! B. C. KAMBLE: Will the
Minister of PLANINNG be pleased to
state; -

(a) the details of (i) major wnd
(ii) minor poinls raised by each of
the Chief Ministers of various States
and Union Territories, about the
nature, method and manner of plan-
ning and the financial relationship of
Union-State-Union Territories at the
recently held meeting of the National
Development Council;

(b) the details of the major and
minor grievances of each of the
States-Union Territorieg communicat-
ed to Government during each of the
Five Year Plans and the steps Union
G it took to red each of
those grimvances; and

(c) the reaction of Government to
each of the pointg covered in reply to
(a)?

THE PRIME MINISTER (SHRI
MORARJ[ DESAI): (a). The detailed
proceedings of the National chlon-
ment Council gre under prep

Nepali Language in Eighth Bcheduls
of Conwtliution

5731. SHRI SAMAR MUEHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether wn interview was
granted to a delegution of “All India
Nepali Bhasha Samity” by the Minis-
ter in New Delhi on 29th September,
1977;

(b) if s0, the demand of the dele-
Eetion and the reaction of Govern-
ment thereto;

(e} whelher Government were
apathetic to the demand of constitu-
tional recognition of Nepali Language
and its inclusion in the Eighth
Schedule of the Constitution;

(d) if so, whether Government are
aware that more than 50 lakh of
Nepali citizen are in India whose
mother tongue ig Nepali and it is an
old and rich language of Indm
originated from Sanskrit;

(e) whether Government are aware
um: lhe w-f. anl and Sikkim
1 i D -
tion upon the Gwmmml to accord
mnmtuuml mocnil.hn to Nepall

i in the

Adomted

and will be publighed when ready,

A copy of the Resolution passed by
the Nationa) Development Council at
the end of ity deliberations is lald on
the Table of the Sabha. [Placed in
Library. See No. LT-2024/78).

{(by and (c). In the course of pre-
paring five year Flans and Annual
Plans of States, the State Govern-
ment/Union Territories propose out-
lays under various heads of develop-
ment and seek appropriate financial
assistance from the Centra] Govern-
ment. Thesg plans are then decided
in diseussions between the Planning
C issi and the atives
of the State Governments/Union Ter-
ritorjes at official and politica] levels,
In all cases agresment has been arriv-
ed at in the past, and there is no
question of grievances or their re-
dress,

e and its incl

Eighth Schedule of the Constitution;
and

(f) whether the Government pro-
pose to concede to this democratic
demand of millions of Nepali citizen
of India supported by the entire
democratic forces in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SAR1 DHANIK LAL MANDAL): (a)
to (1) No sueh delegation met the
Home Minister on the 20th September,
1877. The Government are, however,
aware of the Resclutions adepied by
the West Bengal and Sikkim Legisle-
live Assemblies,

A delegation of Akhil Bhartiya
Nepali Bhashy Samiti met the Prime
Minisler on the 20th Seplember, 1977
and urged for the Inclusion of Nepall
in the Eighth Schedule. The Prime
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Minister informed them that it would
not be a practical proposition to adopt
their puggestion. However, Govern-
ment's endesvour was to €ncourage
the development of cultural angd lite-
rary heritage of all languages irres-
pective of their inclusion in the Eigth
Schedule. Facilities for instruction
through the medium of Nepali, for the
study and development of Nepali lite-
rature and language and for the use
of Nepali for official purpcses already
exist in the areas where Nepali
is prevalent. The Nepall Language
has been recoguised by the Sahitya
Academy also.

Werid pank Loan fer Coal Fired
Power Flants

5732. SHRI P. K. KODIYAN: Wil
the Minisier of ENERGY be pleased o
state:

(a) whether the World Bank has
agreed tp provide loams for two new
coal fired power plants; and

(b) if %o, the details thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACANDRAN); (@) and (b).
The following two steam power plants
in the country had been posed to the
‘World Bank for financial assisiance:

ti) Korba super thermal power sta-
tion 15t Stage installation of 1100 MW
(3 units of 200 MW each plus one unit
of 500 MW). The ultimate capacity of
the power station will be 2100 MW
with three units of 200 MW each plus
three units of 500 MW each. The first
stage of the project nvolving the ins-

tallation of 1100 MW and the sasociat-

ed transmission Lines is estimated to
cost Rs. 551.7 crores. Negotiations for
credit of 200 million dollars from u.:
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Eales Tax number in respect of Gram
Shilp, New Delhi

5733. SHRI RAM NARESH KUSH-
WAHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Gram Shilp, New Delhi, a sales unit
of the Khedi Commission has not
obtained separate sales tex number;
and

(%) if so, how far this is justified
under rules?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). According to the provisions
of gection 40(b) of the Delhi Sales
Tax Act, 1975, a dealer registered with
the Sales Tax Department has to
apply for amendment of his certifi-
cate of registeration if he opens a
new place of business in Delhi. M/s.
Khadj & Village Industries Empo-
rlum (Gram Shilp) had applied for
separate regisiration under section 14
of the Delhl Saleg Tax Act, 1975
read with Section 7(2) of the Central
Sales Tax Act, 1956 on 18-9-1976.
Enquiries made during the regisira-

tion -proceedings revealed that this
emporium was s unit of Khadi &
Village Industries Commission which
is a statutory body of the Govern-
ment of India and was already regis-
tered as a dealer under the name and
style of M/s. Khadi Gramodhyog
Bhawan, 24-Regel Building, New
Delhi. In view of the provisions of
Section 40(b) of the sald Act the
wpllelm was ukld to make an

Internationa] Devel A
tion have been concluded.

(i) Trombay extension project
(Unit No. V) in Maharashtra involv-
ing the Installation of one unit of 500
MW. The project is estimated fo cost
Rs 175 crores. Negotlations for &
credit of 105 million from the World
Bank have been concluded.

application for t  of regis-
tration certificate No. 1808/A, On'
receipt of their application for amend-
ment, the name of M/s FEhadi &
Village Industries Emporlum was
incorporated in  their registration
certificate w.ef B8-2-T7. As such
M/s. Gram Shilp is registered under
the name and style of M/s. Khadi and
Village Industries Emporium, New
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Delhi as a branch of M/s. Khadi
Gramodyog, 24-Regal Building, New
Delhi.

Constitutional provision for Jeb Secu-
rity for Governmeat Bervanis

5734. SHRI CHITTA BASU: will
the Minister of HOME AFFAIRS be
plensed to state:

{e) whether Government propose
to suitably amend Articleg 310 and
311 (2) (c) of the Constitution to pro-
vide for job security for Government
employees; and

(b) it not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 5. D. PATIL): (e) Mo, Sir.

(b) Article 310 of the Constitution
provides that every Government
employee shall hold office during the
pleasure of President or the Governor,
as the case may be. The exercise of
the pleasure by the President or
Governor is, however, restricted by
the provisions of clauses (1) and (2)
of article 311, thus ensuring job
security for Government employees.
Ag the proviso (c) to Clause (2} of
article 311 is a special provision which
can be resorted to only 1n the interests
of security of the State, it does not
affect the job security of Government
employees in general.

' Names of Joint Sector Prejects
eslablithed in India

5735. SHR! P. KANNAN:
SHRI A. BALA PAJANOR:

Wil] the Minister of INDUSTRY be
pleased to state:

(a) the number and names of the
joint sector projects in India end the
relative equity participation in each
case; and

(b) the safeguard taken to ensure
that the projects function in accor-
dence  with the socio-economic
objectives and not meérely to intrease
the projects for the private partici-
pant?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a}
‘The number of proposals involving
foreign equity participation, approved
by Government during the last three
Yyears iz given below:—

Number of propesals
Year involving forecign
equity pAFLCIpE-
tion approved

1975 . . 40
1976 . . 39
977 . a7
ol

Quarterly lists giving full details of
all collaboration proposals including
those involving foreign equity partici-
pation approved by Government are
available in the Parliament Library.
These lists, inter-glia, indicate the
name of the Indian Company, the
name of the foreign collaborator, the
item of manufacture and whether the
proposal involves foreign equity
participation.

(b} Proposals for foreign collabo-
ration including foreign equity parti-
P nad fully
merits and approved only if they are
in the national interest .Government’s
policy in regard to foreign collabora-
tion ig selective and s in conformity
with national priorities. Foreign col-
laboration is normally permitted only
in fields of high priority, export
oriented ventures, and in other areas
where the import of foreign techno-

logy is considereq necessary.

“erigwr” dfit grur Tve veTent #
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™ oe dw 3 ag ey feo2ram,
1975 & Tredfr & wrdw Wy oary
# Tw¥ gg wrafcs qTA wqoew
wfufren & wwvia e fed o§

5727. SHR] VIJAY EUMAR MAL-
HOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) How many cases relating to
econamic matters are pending in each
High Court of the country, State-wise,
and how many are panding for more
than five years in each High Court;

(b) whether the G are
considering a proposal to set up spe-
cial courts to try economic matters by
appointing new judges for such courts
in each State and in the Unlon Terri-
tortes; and

() if not, the ressons thereof?

THE MINISTER OF -STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHAI 8. D. PATIL): (a) The infor-
mation is being collected and wil be
laid on the Table of the House.

(b) and (c). The question of estab-
lishment of Special Courts is under
conaideration.
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Setting up of Trade Cimires
-unsmnmnma:'
SHRI PARMANAND
GOVINDJIWALA:

SHRI RAGHAVIT:

DR. LAXMINARAYAN
PANDEYA:

SHRI NTIRMAL CHAND JAIN:
SHRI GOVINDRAM MIRI:

Will the Minister of INDUSTRY be
plessed to state:
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(k) # po, whether Madhys Pradesh
is one of the States where such centre
is proposed to be sel up; and

(e) it so, the detalls thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATTT): {a) Yes,
Sir.

(b) Yes, Sir.

' (¢) "The proposal for setling Up a
Trade Centre at Bhopal in Madhya
Pradesh during 1978-78 is under
consideration of the Government.

Written Answers

Employ d during Emergency
5740, SHRI B K MHALGL: Wil

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a}&nuhbtrofu&mmdd-bﬂ

ed or d or de-

d during in the

d-nmnutorl & B. mu.sm.o:
Maharashtra;

(b} whether any charge shest or
show-mause notice was given to them
before termination, demotion or de-
categorization;

{c) whether Government have 3o far
considered their cases to undo the
wrong done to them; and

(d) if not, what action Government
has isken or propose to take and

whent?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI): (a) Nioe officials
were removed and one was demoted.

(b) Six out of the nine officials
méntioned above were prematurely
retired from service, for which no
show-cause notice or charge sheet is
required to be served under the rules.
In the remaining cases, this require-
ment wag fulfitled.

(c) Out of the B8ix officials pre-

(a) whether D C

stoner, Small Scale
tnmupl'nmberef'kd.&ntm
in different States in the near future;
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Out of the three officialy whose
mﬂeﬂum terminated, two have
preferrad appesal and the
lppu:mthethhdmbeen:nnu-
dered and rejected. As regards the
officials demoted, he has been reins-
tated to his original position with a
minor penalty
(d) Does not arise.

Riral electrification programmses In
Miwtram

574l. DR R ROTHUAMA: Will
the Minister of ENERGY be pléased
to gtate:

(a) whether he is sware of the fact
that in spite of electric wiring from
Silchar to Airsol being completed a
year ago, no villages along with the
maio lines have been electrified at all
and that rural electrification pro-
grammes is undertaken only at a
soail’s pace and 50 far about B villages
throughoyt Miroram have been poorly
electrified,

(b} what is the specific amount of
Central assistance for rural electrifi-
cation that has been proposed to be
given to Mizoram State;

(e) in view of the availshility of
large volume of water in oumerous
rivers like Kolodyne, Deleswari, Kar-
napuhli, Sonai, alongwith mmny high
natural water falls thereof whether
the Central Government propose io
set up Hydro-Electric Projects in
Miroram to enhance the pace of rural
electrification in Mizoram utilising
such abundant natura] resources; and

(d) the steps taken or proposed to
be taken by the Central Government
10 speed up rural electrification works,
through India ially in Notrth

APRIL 8, L9T8
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transmission distritution network in
the area. lack of load development
etc.

(b) An outlay of Rs. 60 lakhs was
provided for rural electrification in
the Aonyal Plan of Miroram for 1877-
78.

(c) Provision has been made for
investigation of hydel projects on
Daleswari and Mat stream in Mize-
Tam.

(d) The allocation of fundg for rural
electrification in the country has been
increasing over successive Five-Year
Plan periods With s view to ensuring
2 minimum quantum of electrification,
a definite allocation is made under the
Minimum MNeeds Programme. Rs. 45
lakhs hss been aliocated wnder this
programme. The Rural Electrifica-
Uon Corporation has alsc opened reglo.
nal office including one at Gauhati,
in order to have & closer liaison with
the State Electricity Boards and to
asgist them in the formulation of
schemes.

Stremgih of DTC fleot of busee

3742 SHRI DHARMA VIR VAS-
ISHT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the present strength of the
D.T.C. fleet of buses together with the
number required for passenger traffic
needs of today;

(b) the number of buses sdded to
the fleet during 1977-78;

(¢} the ber of buses
ed from the neighbouring States; and

(d) steps juken to meet the needs
eommuters?
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raffic needs of the city, except during
peak hours.

(b) 40

(¢) No buses have been requisition-
ed from the adjoming States

{(d} The Corporation has taken the

following steps 10 meet the needs of
the coOmmMuters:

(iy An order for acquisition of
162 new buses was placed during
1977-78, out of which 40 have since
been Teceived

(ii) 801 private buses have been
various schemes,
inclusive of 280 mini buses, for
operation under thte conirol of the
Corporation.
(di) A programme is being execu-
ted for the repair of buses held up
in workshops.

Special chance to appear for LAS. to
. Cemtral Gevernment smployees

5743, SHRI DURGA CHAND: Will
the Minister of HOME AFFAIRS be
pleased to slate:

(a) whether it is a fact that the
Administrative Reforms Commission
had made a recommendation to the
effect that the Ceptral Government
employees who have rendered six
years of serviee and are below 35 years
be allowed & special chance to appear
in the LAS. and Allied pervices exa-
mination;

(b) whether the Department of Per-
sonnel has withheld the recommends-
tion on the pléa thay the period of six
years would be reduced to 4 years as
the State Government employees are
allowed to compete for the State Civil
Services after four years of service;

(¢} if the answer to parts (a) mnd
(b) are in the affirmative, the decialon
Government have taken and the time
by which the decision Is likely to be
implemented; and

(d) If the answer to part (c) above
be in the pegative, the reasans there-
for?

THE MINISTER OF BSTATE IN
THE MINLSTRY OF HOME AFFAIRS
(SHRI1 8. D. PATIL): (a) In its Report
on Personnel Administration, Ad-
ministrative Reforms Commission has
made following recommendation:

Hecommendation No. 16(b)

“Every one who has completed 6
years of service in Government and
is less than 35 years of age may
be given one and only one chamce
to sit for the open competitive
examination for Class I non-techni-
cal pervices irrespective of the
chances already taken, provided that
he fulfils conditions relating to
educational qualifications.”

(b) to (d). This recommendation has
not been accepted by the Government
inter alia on the ground that no
general relexstion in age limit in
favour of Government servants for
taking open competitive examination
was legally permissible.

Loan to Himachal Pradesh for Imter-
Biate Transmiwsion Lines

5744 SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased
1o state:

(m) whether it is a fact that the
Central Government had sanctioned a
loan of Rs. 2121.28 lakhs to Himachal
Pradesh Government for I‘I‘H’-'M
under the trally d
for inter-state trlnllniﬂhll lines;

(b) if so, what are the details of
the inter-state tranamission lines; and

(¢) the time by which the work
would be completed on these lines?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Central Government have sanc-
tioned & loan of Rs. 50.99 lakhs to the
Government of Himachal Pradesh
during 1977-78 for the construction of
Inter-State Tranamission Lines.
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(b} and (¢). The lines and their
target dates of completion are given
below:—

Name of the tranwumisdon  Target date of
line completion

Giri Yamuns Already completed.
Dichar Sumla 132 kV-5/C Dectnber, 78.

Abdullapur Majri 132

AV-S/C 1981-8a
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Compiaints (o Central Vigilance Com-
mission

5747. SHRI MANOHAR LAL: Will
the Minister of HOME AFFAIRS be
pleased to state:

{a) the purpose and ocbject of
Central Vigllance Commission;

(b) whether it is within the juris
diction of the Commimion to recapi-
tulate the grievances of citizens on
corruption amongst officials of the
Central Government Depertments;
and

(c) the procedure of submitting
complaints to the said commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI 5. D. PATIL): (a) and (b).
The Scheme of the Central Vigilance
Commission which was laid on the
Table of the Lok Sabha on the l6th
December, 1963, and the Ministry of
Home Affairs’ Resolution No. 24,7/64-
AVD dated the 1i1th February, 1964,
set out the purpose, powers, and
funetions of the Central Vigilance
Commission, and also its jurisdie-
tion Copies of the Resolution have
been placed in Parliament’s Library.

(c) No specific procedure has been
prescribed in this regerd either by
Government or the Commission.

Big indwsirial projocts established in
tribsl arcas of the eounmtry

5748, SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY be
pleased to state:

(a) big industrial projects estab-
lished in tribal areas of the eountry,
State-wise; .

(b) the villages and persons dis-
placed due to these projects and
rebabilitated so far; and
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(c) the policy adopted by his
Ministry to set up such big industries
in tribal arems by keeping the view
of displacement of persons and  the
effect of industry on these people?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRIMATI ABHA  MAITI): (a)
Industrial licensing dats are main-
tained in respect of backward areas.
A statement showing State-wise
distribution of number of letters of
intent and industrial licénces issued
umder the Indusimes (Development
& Regulation) Act, 1951 for location
of umits in backward aress during
1975—T7 is enclosed.

(b) and (c). The basic policy regard-
ing tribal development in the Fifth
Plan, which was communicated to the
States, indicated the guidelines for
the setting up of major industrial/
mining complexes in the tribal areas
and the steps to be taken for the pro-
tection of the tribal interest. In
terms of this policy, in respeet of new
undertakings, ihere are four district
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stages which have to be iaken care
of. These stages are as follows:—

(i) A preview of likely displace-
ment of individual by the establish-
ment of new industries;

(ii) Drawing up schemes for
interim rellef of displaced persons

(iii) An alternstive means of live-
lihood on permanent basis for indi-
viduals directly displaced and in-
directly affected in the Zome of
influence; and

(iv) Planning for integration of
these groups and others living in the
rone of influence with the industrial
economy and its  subsidisry
activities.

Detailed information regarding dis-
placement of persons and their re-
habilitation is not maintained central-
Iy.

Bt gy
State 1975 1976 =m.
LI IL LI L Ll _ IL
' O R S B ]
1. Andbra Pradesh . g 5 i6 14 a 7
7. Andaman &k Niecbar 1 1
3. Amam P B 4 1 6 4 ]
4- Bihar ;i & 5 4 3 iy z
5. Dudes & Nagar Haveli 1 1 . .
6. Goa, Duman & Diu . & 8 4 7 1
7- Gujarat i - . [T 17 1] 10 B i1}
8. Heryama . . . 10 6 3 6 3 4
9 Himachal Pradoh . 5 { 3 ] = 1
10, Jammu & Kahmir | & 2 % q [ ]
11. Karmasaks | : - a6 L] 1 1 19 9
12 Mundiys Pradab L] 23 " 7 15 5
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1 2 3 4 5 & 7

13- Kerala " . . 15 9 B 16 it [T
14- Maharashirs 30 a6 26 16 39 a2
15. Manipur a t :
16. Meghalays | 5 2 H] T 1 1
17. Nagaland . e T - ]
18, Orima . 1" L] 6 2 7 ]
19. Pondichery, 2 a 1 .
20, Punjab . 13 4 5 a8 f 5
21. Rajusthan ., " H 5 8 7 9
22. Tamil Nadu ¥ . o 40 14 17 It 10
23. Tripus ., ., . T 5
4. Utoar Pradesh . . 25 18 16 16 a0 ]
25. West Beagal . . 21 12 17 15 i1 ]
26. State not indicared .

‘ToTaL . :ng: 216 . 176 168 18y 128

Baral indosirial Programme ik Tribal
Aress

5749. SHR! GIRIDHAR GOMAN-
GO: Wil the Minister of INDUS-
TRY be pleased to stale: .

(a) whether his Ministry received
the proposals from the States to
extend the rural indusiries program-
me in tribal areas;

(b) if so, is these programmey un-

dér sub-plan for tribal areas or
P by the infSlustry depart-
ment;

(c) money earmarked by his Mini-
siry for rural industries programme
for tribal mreas in the Annusl Plin
1878.78 and for proposed Sixth Five
Year Plan; and

(d) states instructed in these lines
by hiz Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
;?PHRMTI ABHA MAITT): (2) No,

(b) to (d). Question does not grise.
Nationa! Commitiee on Sclence amld
Technology

5750. SHR P. RAJAGOPAL NAIDU:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether National C
Science and Technology has hnn re-
constituted; and

(b) if so, the present arrangements
m: to promote science and Techno-

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Yes
Sir, the present Committee hag an
eminent Scientist, Dr. Atma Ram, as
its Chairman, and there are now more
members from outside the Govern-
ment.  This has been done to  en-
sure jndependent and objective ad-

enough for the purpme.
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& wé of, faak Fao wawfews ¥
e wEr fem om0 gy et
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(a) whether a Commission of En-
quiry heas been appeointed in  the
Union Territory of Gos, Daman and
Diy in order inquire into the emer-
gency excesses if any; and

(b) if so, its constitution and terms
of reference?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 DHANIK LAL MAN-
DAL): (a) and (b). An Emergency
excesses Inquiry Authority headed
by Shri K. C. D. Gangwany, Law
Secretary, Goa, Daman gnd Diu has
been appointed under gection 11 of
the Commissions of Inquiry Aect, 1052,
Its terms of reference are s under:

the facty and
circumstances relating to  specific
instanices of serious nature pre-
senting important or unique fea-
tures relatable to any of the terms

(a) o wscertain
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of reference.ef the Shab Comumis-
sion of Inquiry which should be
broughf to the notice of the Com-
mission;

(b) to generally snquire into all
other instances ag are relatable one
or other of the terms of reference
of the Commigsion which the Au-
thority may deem it to enguire
inte, und

{c) to enquire into such complaints
or allegations as mey be referred
to the Authorily of the Adminds-
tration of Goa, Daman and Diu by
the Shah Commission of Inguiry.

Allstrent of thwe to differemt langu-
mmuu& Panaji

5753, SHRI AMRUT KASAR: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to
state: .

(a) the time allotted to the pro-
grammes in different languages at
the Panaji station of All India’ Radio;

(b) criteria on which the time is
allotted to different languages; and

() whethey there is any method
by which public opinios is reflected
‘un the allotrment of time at the sta-

THE MINISTER OF INFORMA-
TION AND BROADCASTING (BHRI
L. K. ADVANI): (a) The time allot-
ted per week to different language
programmes at ATR Punaji pertaining
to the spokenword, light snd folk mu-
sic originated from the Statlon and
other than which are relayed, is  an
follows:

hoitrs minutes
1. Eookesd . L1} 41
2. Mmthi. & 10 54
4. Porteguese an
4 English , . ] 15
1. Hindi Songe ] an

6, Ovther lungusges i i2

() The criterion for time allotment
is mainly based en the comsideration
of the major and commonly spoken
languages used for communication in
the wrea and aleo the numerical size
of the various linguistic groups.

(c) There is ng set method by
which public opinioy, is reflected on
the allotment of time at a Radio Sta-
tion except the criterion indicated
against part (b), above. However, fielq
mVEyd are underiaken
to gauge cross section of public opi-
niop on the programmes  broadcast
from a particular Station.

Promastion of Medica] Services In
Armed Forces

5754¢. SHRI AMRUT KASAR: Will
the Minister of DEFENCE be pleaged
to state:

(a) whether it Ig a fact that in the
Medical Services of the Armed For-
ces peveral of those with lesser
qualifications are getting promotions
whereas those with much higher
qualifications from the specialities
are being igmored; and

(b} whether there is & mounting
dissatisfaction with the promotion
pola:y and as a consequence several
senior specialists in the Armed For-
teg Medical Serviceg have resigned
from their jobs on some ground or
the other?

THE MINISTER OF DEFENCE
(SHRI JAGJTVAN RAM): (a) and
(b). Two separate Cadres were creat-
ed in the Army Medical Corps in De-
cember 1956 wiz, (1) Administrative
Cadre and (2) Specialist Cadre. Ofi-
cers are given an optisn to select the
Cadre of their choice in the 18th year
of their service. Promotions to  the
renk of Colone] and above (and equi-
valent) in each Cadre are restricted
to the officers of that Cadre. The
separation of the two Cedres has re-
sulteg in gisparity in the promotion
progpects of the officers of Specialist
Cadre pis-e-vis Adminlstrative Cadre.
Comsequently, there is a  certain
amount of discontentment in the ofl-
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cess of the specialists Cadre. Gowern-
ment is seized of the matter and cer-
tain messures are under active consi-
derstion tp remove the disparity In
the prometion prospects of the two
Cadres. During the year 1977, four
Specialist Medical Officers have been
granted pr ure reti for per-
sonal/compassionat reasons,

Reservation in Service in Miserzm

5755. DR. R- BATHUAMA: Will the
Minister of HOME AFFAIRS be
plessed tg state;

(a) whether during his recent
visit to Mizoram, the Minister of
State for Home Affairs has annotin-
ced in the Press Conference that 80
per cent reservation of meals in the
Mizoram Government Services is
made for local people;

(b} whether Central Government
are aware of the fact that in almaest
all departmenis of the State Govern-
ment the quota of seats sctually filled
up by the local people is far below
50 per cent causing acute unrest
mmong large number of the local
educated unemployed; and

(e} if so, the steps taken or pro-
posed to be taken by Government to
fill up the fixed quota reserved for
local people?

THE MINISTER OF BTATE IN
THE MINIETRY OF HOME AFFAIRS
(SHRI DHANTK LAL MANDAL):
fa} No, Sir.

() and (c). According to available
statistics, 879 per cent of employees
under the Government of Mijoram
belong to the Scheduled Tribes. These
statistics clearly show that most of
the posts ynder the Mizoram Adminis-
tration are held by local people.
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Encashment of geavailed leave by the
Defonce Stalf

5757. SHR] KIRIT BIKRAM DIB
BURMAN: Will the Minister of DE-
FENCE be pleased tp state:

(a) whethey it is & fact that offi-
cers and other ranks in the defence
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mervices are entitled (o 2 monthy leave
-.,urbutmmtuhl.b-nﬂnt
the same mostly due to sdministrative
reasons;

(b) if so, whether the unavailed
leave i not referred to the next year,
and get lapsed; and

(¢) H wo, whether Governmant have
comidered the question of encash-
ment of such unavailed leave i =0,
the Government's decision in the mat-
ter, indicating reasong therefor?

‘THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) Gene-
rally, in peace time, every effort is
mude to ensure that all service per-
sonne] avail of their ful] entitlement
g annual leave within the year, but

ere may be a few cases where due
to exigencies of service the full quota
of annua] leave may not have been
granted.

(b) In the case of cfficers, unavail-
ed gnnual leave gets Japsed ot the end
of the year. The OR. who have not
availed of annual leave during the
year can avail themselves of & maxi-
mum of 90 days as accumulated )-l“
during the pext calendar year,

(e} No, Sir. No general rase of en-
cashment of leave is nder considers-
tion of Government. There is alresdy
a provision thet Service personne] who
die in harness and have not avalled
of annual/sccumulated annual leave

*due to them during that year may be
slloweq encashment for such leave
period.

Selection Tests by T.E.SC.

5738. BHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it iy a fact that nor-
mally candidstes who are going to ap-
pear in an examination making them
eligible to st in a UPSC/Staft Selec-
tion Commission are allowed to =it in
the relection tests even before the
resulty of the eligibllity examinations;
231 LS-—-T7.

(b) whether such candidates are
not being aliowed to sit for the stafl
Selection Commission examination to
be held in August, 1978 and if so, the
reasons therefor; and

(¢) whether Government propose
to reconsider thig issve in view of the
representations made and to extend
the date of spplication therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
(SHRI S. D. PATIL): (a) to (c). In
as far as the Union Public Service
Commission is concerned, the rules for
the various competitive examipations

those for the Indimn  Administrative
Service ete., Indian Forest Service,
Asgistants’ Grade an  Stenographers’
contain g provision which lays down
that the undermentioned two catego-
ries of candidates would also be eligi-
ble to appear at the Commission’s exa-
minstions in addition to the candidates
who already possess the prescribe edu-
cational qualificationg at the time of
submitting their applications:—

(i) Candidstes who have sppear-
ed st an examimetion the passing of
which would render them eligihle
to appear at the Commission's exa-
minations, but have not been infor-

- med of the result

(ii) Candidates who intend to ap-
pear at such a qualitying examins-
tion.

Candidates belonging to these two
categories are required to submit the
proof of passing the examination con-
cerned by specified dates.

The tacilities referred to in (i) and
(ii) above were removed in the case
of the examinations for Indian Admi-
nistrative Service etc, Indian Forest
Service, Assistant Grade and Steno-
graphers' Examinations with effect
from the exeminations held in 1975
The main consideration for this was
that the number of candidatey for
these examinations had Increased
steadily and enormously and therefors
it way felt that there was no justifi-
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cation for retsining such & provision
which wppeared to have been intro-
duced long ago with a view to enlarg-
ing the field of selection.

As for the Staff Selection Commis-

sion's Examinstions, all candidates
are allowed to appesr in the compe-
titive examinations provided they
fulfil the minimum essential qualifi-
cations, but candidates who have
yet to sppear in the academic exa-
mination concerned or whose results
bave been withheld or have not been
declared on the dates om which they
send their applications are not eligi-
ble to apply for the examinations
conducted by the Commisston.

‘The examination to be conducted
by the Staff Selection Commission in
August, 1978 is the Auditors/Junior
Agcountants' Examinstios, and the
conditions regarding eligibility  re-
ferred to m the preceding parsgraph
apply to this examination also. These
conditions regarding sligibllity are
being a followed by the M Belec-
tjon Commission be

APRIL 5, 1978
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DTC bus roste from Sarejini Nagar s
Lajpat Nagar and New Delhl Btatlon

5758. BHRI YASHWANT BOROLE:
Will (ke Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
is o direct buy routes from Sarojini
Nagar Market to Lajpat Nagar. inter-
#tate Bus Terminus, New Delhi Rail-
‘way Station and R. K. Puram;

_ (b) whether it is lllD a fact that
Welfare A of

i ati

wnl Nagar have already sent re-
Presentitives in this regard; and

(e} if s0, action taken in this re-
T

THE MINISTER OF BSTATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes
Sir. It is a fact that there is no
direct bus service between Sarojini
Nagar Market and Lajpat Nagar and
Inter-State Bus Terminus, However,
direct services are being operated bet-

fram candidstes who have already

lified h the d ination
concerped are being regelved in very
large numbers and it is not consider-
ed necessary to add to the number
of applications by permitting candi-
dates who are yet to fulfil the eligi-
bility conditions. Morever, if such
candidates were also allowed to ap-
pear, it would lead to urmecessary
expenditure, in the form of payment
of fee, and also inconvenience, by
way of preparation etc. for the candi-
idates themselves in the event of
their pot qualifying later in the aca-

It is not proposed, because of the
reasons stated above and also beca-
use the cloging date for receipt of
applicati for the Auditors/Junior
Accountants Examinstion is already
over, to reconsider the matter, or to
extend the date for submission of
applicrtions beyond the closing date
already announced.

ween Sarojini Nagar Market and R.
K. Puram gnd New Delhi Railway
Sigtion sither by DTC  buses or
saini buses run under its comtrol

(b) Yes, Sir.

{c) .The suggestions made in the
representation are being examimed
by the Corporation. -

st gron wewm Wit e we & O

5760. Wt TmPrn ferdt: T ¢
q WA g Wy € g w4 e

(*) 10 797, & 58 Femmay,
1977 &% % yafs ¥ oy govew #
T st () frnir are faeelt &
areunT W TR 7% W A A

(&) w & avam awwrdy Al gt
w7k fF o gy ¥ wfwarr
¥ v i o of off, ayt ¥ e
ddr g A A § ; o
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(). g reri-fery are fmrr gy
vz & famlt, fagre owre - foem
T gEAT & wOoiT WY oW weeT
w gt wre § el @ sy
ar 7 -

1 v ¥ v st (W
wre aegw) : (%) qw @

(w) &Y woerlt mor A A
Ty ff )

(n) waw: wTx @rT; 4 WX AW
oY w4

fufewm & wgelt wo amt qufiet

5761, Wl N WA wPTW : ¥
e "t 7w O g w8 e

(%) afe g, oY G gfemat warey
*ex ¥ faq vy sty $Y ar o g ?

nE ware # vew AW (st afes
cww W) : (%) ¥ (w), meT @
e § oWt it afefafeat w0 and
2 vofy swiw s ol o o
L

 ienedmship .of_Prem
5762, SHRI VASANT SATHE; Will
the Minister of INFORMATION AND

BROADCASTING be pleased to state:
. .(m) whether it is g fact that the

Government is pressurising the Mono-
poly press to thke action ageingt the
jourpalists refusing to toe the Gov-
ernments dictates and that as a re-
sult journalists like Kamleswar Sri-
kant Verma, A. K. Jain, Mahavir
Adhikari end many others have been
victimised on this account;

(b} what is Goverpment'y reaction
to the report appearing in the Bombay
news weekly ‘Current' daled 18-2-78
‘under the caption ‘Jansta Censors the
Fress'; and

(c) what actiop 1z taken/proposed
in respect of such instances brought
to the notice of the Government?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANT): (a) No, Sir.

(b) and (c). There is no basis what-
moever in the allegations contained In
the report. It has been the policy of
the Government to secure and r:m.b-

Ind

“tain  the freedom and Inde

of the press and to refrain from inter-
ference in its working. G

are of the view that the Press Coun-
cil proposed to be re-established
would be the proper forum for rais-
ing such where j Jists
are aliegadly victimised by their man-
t.

_agemen

fapre ¥ gifem ot IR we @
frwren wym

5763 We Tt fag: wT
wonrey et Wt ag wy A g owh
fr -

(%) W oriteqe & Frez oy
T AT AT AT W T ww &
gifraw wafe awr F wvee X

(w) & ot @ W v o
t womr wER 0% fear qun g W
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afe Tt O fear v § & g% W
o §

(7) wgi wf 1074 & g femy
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(%) ot & spwamern €Y orre-
9T ¥ wrTRfor S S W e § 7

s Wt (Wit wroroet def) :
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fr w1 aifrm faen § WRAE T
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arafre @ & I gifrae sToR-
o wrE ¥ gre Wy vy & Fren
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Tifrm wt ix agw ey o7 o TEd
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T # OweR ¥ WET oA O
WAy & af ww FOr T Ae-
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¥ am ft e gifn gwe AN A
*t qered dare w0 & fag e amn
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o @ § T T e e
fafezw gro 1| 7T ogre & wrefeww
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fawm & Ty wfrx swm oaTo
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w1 e 1 T T i
Retrenchment and dimmiseal of Work-

men in the juie indnstry

5764. SHRI CHITTA BABU: Will the
Ministey of INDUSTRY be pleased 10
state;

(a) whethey thers hu been retren~
chment and dismissaly of the work-
men in the Jute industry in Wesl
Bengal during and after emergeacy;
and

(b) ¥ so, steps taken to provide for
their job-securityy

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
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MATI ABHA MAITI): (a) and (b).
According to Information collected by
Juuwowm&tmbﬂﬂv-
ernment, there has pol been any re-
trenchement of workers in the jute
industry in West Bengal during and
after emergency. Information with
regard to cases of dismissals, if any, s
being ascertained from the Stats Gov-
eroment and would be laid on the
table of the House.

W I & o e
s Wt vrrrw ferdh :

*iow:
v =t ot oy werr o wn
wti f.

(%) w woere w1 fewre wt
1978~79 & TrfrawT wwrwT Uty
Qafifriw & ofg w0 w1 &;

(w) ofz gf, ot of 1977-78
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mmiﬂwﬁqﬁﬁtﬁdﬂm
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Lgwm & 1978-70 ¥ 12 fafeem
= e wfiew i o s £

Indis's cosperstion for develepment of
Nucloar Energy with feveign countries )
5766, SHRI D. B. CHANDRE GOW-
DA: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) what are the names of the coup-
tries from Asig Africa and Latin Ame-
riea which have sought India's coope-
ration for developing nuclesr energy
for peaceful purposss;

(b) what is Government's reaction
In the matter; and

(c) what gre the names of the coun-
tries with which Indla has already
entered into agreement in this field?

THE PRIME MINISTER ( SHRI
MORARJT DESAI): (a) .w-m.
Columbis, Guyana, Madsgascar, Peru,
Mexico, WVenezeulas, Indonesia and
Vietnam.

(b) India ls willing to eooperate
with friendly countries in the pesceful
uses of atomic ensrgy.

(c) We bave enlered into bilateral
agreements for cooperation in the
feid of peaceful uses of atomic energy
with mmuun, Mmti.nl.. nelgium.

Arab Repnbh: n! Eln'pl. !‘nnc-.-.
F.R.G., GDR, Hungary, Iran, Irag;
Italy, Poland, Romania, U.S.A., snd
USSR

Mills need and supply of raw cotion
fo, eurrent year

5T67. SHRI CHITTA BASU: Will the
Ministry of INDUSTRY be pleased to
state:

(a) whether Government have been
able to Quantify the actual gap bet-
ween the @mills need and the upply of
the raw cotton for the current year;

(b) If so, the actual gap; and

(c]mduwm»
meet the gapt
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THE MINISTER OF STATE INTHE "
MINIETRY OF. .INDUSTRY _ JBHBI-
MATI ABHA MAITH): (a) to (e). Fi-
nal estimates of production of cotton
- fér the strrent cstion semson 1977188,
have not yet bacome: aviilable. Thare--
fore, the exact gup between supply
and demand of cotton has nbt yet been
quantified. Government is, however,
constantly reviewing the supply and
demand, positigs -of cotten and shall
take gppropriate action

..'—;dc._.lh .

5766. SHRI KIRIT BIKRAM DEB
BURMAN: Wil. ithe Minister of IN-
DUSTRY te pleased.to state;

(a) whether o, account of agn acute
shortage o1 cement in Tripura los
about a year, the enlire construction
activity came to a stand-still during
1977-78 and no new construction work
has taken up d.urml that year; -

(b) if so, the estimated annual de-
mangd for cement in Tripura and the
actual supplies made to that State
during that year; and

(c) the reasons for such a shortage
and the steps belng taken to make
adequate suppligs of cement to that
State during the ensuing year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (BHRI-
MATI ABRA MAITI): (a) to (c). To-
tal despatches of cement to Tripurs
bave increased from 13.794 tonnes in
1976-77 to 15381 tonnes in 1977-78
(up to March 15, 1978). However, the
entire demand in Tripura could not be
met due to overall shortage of cement
and alag on account of comstraints in
rail movement to North-Eastern re-
gion,

The estimated production of cement
at 19.27 million tonpes during 1877-
78 is the highest achieved so far. While
prodaction increased by nearly hall a

APRIL 5, 1078 -
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mmum“mm_mm
of a spurt in & for:

1877-78. It is wxpected that with high-
er availability of cement, require-

menta of developmental. projects as
wall as of the general public would
be largely met.

Inadequate gyallability of Coal and
mmcmum

5769. SHRI HAMANAND TIWARY:
Will the Minister of INDUSTRY be
pieased to state:

(a) whether while expressing con-
cern at the cut of 40 per cent in the
quota of coal, the North India Cotton
Textiles Mill Association has sald that
due to inadequate availability of coal
and irregular supply of power, the
functioning of textile induptry in this
area will come to & close;

(b} if so, whether government pro-
pose to take some stepe for
the supply of coal and power to this
textile industry; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c) Yes,

million tonnes over the previous year,
wuﬂnbihtyn‘!mtw by
pearly s million tonnes due to ban on
exports and arranging for import of
cement to meet urpant needs. In spite
of higher production and availability,
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ation, Bambay whlch is lhe sponsoring
authority for coal has already ‘takbh up
thie' atter: with the: Ewstern Coal
Fields Lid: for speedy movement of
coal to :mlli on priority” bu.m

Dldlcth-.lmn-luindsm
hepnmfo;wmcl
* petrot in DESD:

5770 SHRI' DAYA RAM SHARVA:
Wil the Minister of- HOME AFFPAIRE
be pleased to state:

(a)- whether deductiong for shortages
in petrol are effected from salary of
the persons posted on duty for disttl-
butlon of petrcl in fhe Delhl Eloctric
Supply Undertaking;

(b) whether & margin of 1. per cent
per barre] is allowed for shortages in
petrol at other petro] depots wheress
this margin is mot allowed in DESU
and the Store. Lncharge is made res-
ponsible to bear the shortages; and

(c) if s0, we amount deducted from
salary ot escn of the store-keepers
postéd at the petrol depot so fer?

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the information furnish-
ed by the Delhi Electric Stpgly Under.
taking the cames of shortage of mate-
rial (including petrol) and investiga-
ted and responsibility fixed. 1f, aftér
investigitioki, petuniaty loss om ac-
count of shorlage comes to notice, the
officials concerned are asked to make
good the losw, besides other action as
many to called for under the rules.

{b) While sourtage of 1 per cent aof
petrol is allowed at some petrol de-
pots of the Municipal Corporation of
Delhi, each case of shoriage under the
DESU is decided by the Competent
authority on merits,

(c) As a result of physical secrifica-
tions conducwa i 1971 and in 1873,
the total shortage of petrol and HED
Ol worth ke, 8,883.08 was detected,
Againgt this awmeunt recoveries of
Es. 4020 and Rs, 2650 have 80 far been
effected from ioe salaries of two offt.
elals

Eepairy of N.thn.u wwgr Ne. 11

5T71. SHRI B. P. MANDAL: Will the
Mintiter of SHTPPING AND 1mm-
PO'II‘Tblleolhu

(@) whgi.hu it is not a fact that
N. H. No, 31 from Barauni (Bll‘m') to
Goalpara (Assam) Is the only road’
link to our eastern border and its want
was sevefely felt during the Chinese
sggression;

(b) Whethedd ‘for the last 2/3 years
the" gonditicn: of its maintenamce bet-
ween Begusarai and Kursela has de-
teriorated; and

(c) if w0, the steps Ministry propose
to take to heep it in good. ovder?

THE MINISTER OF STATE TN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The Begu-
sarai-Kursela length of the National
Highway No. 31 in Bihar continues to
be in-{air state of repairs. Condition
of the reaches between Lakhminia and
Hiratola and beétween Masheédhkund
and Nagarpsra. however, deteriorates
when there are heavy floods in the
rivers Ganga, Burhi Gandak and” Kos
near to which the length passes. On
deterioration repairs are i telir
takes in hand more so after the subsi-
dence of the floods and the 1iding
qualfty restored. Permanent remedial
measures are under investigstion by
the Government of Bihar.

Latsral Boad on Indo-Nepal Border

5772. SMRI B. P. MANDAL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the progress of latera]l road in
Indo-Nepal border; and

t‘o)'lﬂle time limit by which this

1 be completet
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Domariaganj, Basti, Kasia, Piprakothi.
Muraffarpur, Barsuni, Purnia, Araria,
Thakurganj, Chalsa, Hashimara, Bhalkes
Sankosh, Kach 8idll, Ami
route (s almost complete and traffic
bhave been using it for the past several
years.

ware (zvpue) fawehee
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i
“a

TRY be pleased to state whether it ia
s fact that production of wagons In
the country has gone down?
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THE MINISTER OF BTATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): The produn.lno

1878, the period of Emergency, names
of some of the candidates obtaining the
mammthﬂndnmm.

of wagons in terms of four ]
has been as below:—
93473 . 9
197576 . . 109765
197677 . . 106790
197778 . 9999 f:%.'mf-ll year
1977-78, the production
11 months ntq-uwdw be 11000
wagom).

In 1878-79, the Railways propose to

procure oply 8500 wagons from ihe

industry.
Ad hos Himdi Officprs

5T75. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the total oumber of Hindi Off-
cers in the Central Secretariat who
have been working on ad hoc basis
for more than (i) 3 years, (ii) 5 years,
(iii) 8 years snd (iv) 10 years as on
1st January, 1978;

(b) the reasons for not making re-
gular sppointments against these
posts for puch a long time; and

() vhether lhm i any wpuul

under
mmthmndhoeﬂlndloﬂmm
these posts; If so, the details therecf?

THE MINISTER OF STATE IN TRE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL MANDAL): (a)
and (b). Information in this regard
is being collected from the

did bad not been
included in the select list;

(b) if w0, the number of candidates
who were included in the select list
and the number of those who dig not
find & place in it; and

(c) the stepy Government proposes
to take to rectify the injustice dons
to the affected cendidates?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8 D. PATIL): (a) and (b).
After the examination, which s =»
competitive ons, the candidates were
awrrangsd by the Union Public SBervice
Commission In the order of merit as

disclosed by the aggregate marks
a ded to each didate, and in that
order di were ded

for inclusion in the Select List upto
the required number of vacancies. The
order of merit of candidates securing
the same aggregate marks was deter-
mined by the Commission according
to a criteris lald down by the Com-
mission which the Commission does
not consider to be in the public inter-
est to disclose.

() Does not arise, as there hai been
no Injustics,

Transiation work got deme by Cemiral
Transiatien Barean

5777. SHRI MOHAN LAL PIPIL:
Wil the Minister of HOME Aﬂm

and Departments and will be laid on
the table of the House on receipt.

{c) No Sir.
Deparimental Beclion Offleery’ Grade
Examinstion Resuits
5776. SHRI MOHAN LAL PIPIL:

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether in the Departmental
Section Officers’ Grade Exsmination,
the results of which were declarsd in

be pl d to lay a og

(a) whether the Central Trunsla-
tion Bureau has got the translation
work done on honorarium basis from
outsiders;

(b) it so, the tota! amount spent
during the lust three yeary on pay-
ment of honorarium;

{c) whether any panel of trans.
lators weg drawn up by the Burean
for the award of transiation work on
honorarium baxsis;
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- {d) if so, the mammber of such per<
song and the: samount of honorarium
paid to sach of them so far year-wise
during thy abowe period; and

(e) the basis on which the selec-
tion' of these persons was made by
“p&mhu for’the award of tramilation

rE?

. THE u;msrm ar%grz mAgtsz
MINISTRY OF HO! AFP.
(SHRI DHANIK LAL MANDAL): (a)
No, Sir.

(b) Does oot arise.

(c) and (d). Yes, Sir."There is a
panel of transiators from outside' in
the Bureau, comprising of sbout 200
Traoalators at present - The Minig-
tries, Departments or offices of ihe
Govt. of India avail of the Sarvices
of the Translators of this panel stcord-
ing to their requirements and they,
themselves make the paymeots of
bonorarium to them. No peyment of
bhonorarium is made by the Buresw.
(e} Initially, this panel was drawn
up by the Ceniral Hindi Directorale
and it come under the Central Traos-
lation Bureay after ils formation in
1871. The Bureau, on the writles re-
quest from the person, add theé names
to this panel from time to tiowe afier
ining their qualificati ete.

CBL Enguiry against Mr. Ksatilsl
Desmi

5778. SHRI VAYALAR RAVI: Will
the Minister of FOME AFFAIRS be
pleased to state:

(a) whether it is & fact that CBI
made sy enquiry ggeinst Mr. Kantilel
Desii, son of Prime Minister on the
allegations of corruption; and

(b) if go, what are the findings?
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(S8HRI 8. D. PATIL): (a) There is no
enquiry by thé CBL against Bbrl
Esnfi Desai

(b) Does not arise.

APRIL 5, 1878
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Power Gemerstion in Hyde) and Ther-
mal Planiy

ST78. SHRI S. R, DAMANT,
" SHRI 8. 5. SOMANI.
Will the Minister of ENERGY e
pleased 1o state:

(a) the month-wise details of
power generstion under thermal and
hydel during 1976-77 and 1971-78 and
the percentage of variastion from the
previous year's figures; )

(b) the réasons for lower produc-
tion wherevey spplicable; and

(c) whether it i a fact that capa-
city utilization of the plants jy much
lower thwn''msuilled capacities and
if so, the details in respect of each
plant to.g!ﬂur with reasoms thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The In-
formation is gven Ia Annexure-l.
[Flaced in Library. See No LT-
2025/78].

(b) Thermal generation In the
months of November, December,
Janusry, Pebruary and March, during
fmuncial year 1977-78 was lower thao
the generation during the correspond-
ing period in 1976-77 due to prolonged
outage of some of the thérmal generat-
ing units ahd higher average forved
outige rate of a number of thermal
generating units.

Hydel generation during months of
April, May and June in 1077 was lower
than corresponding period in 1876,
due to depletion of some of the reser-
voirs in the immedistely preceding
months.

(c) Generation from hydel stations
depends upen a large number of fac-
tors, like avaflability of water, operat
ing head, load demind in the system
and avallability of power from thermal
power stations.

A thermal plant cannot be run con-
tinuously for three hundred and mixty-
five days in & year because of the need
to sbut doewn sach plant o a planned
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manner for statutory overhaullnad-
dition, plants; suffer foroed orfages oy
acgount of breakdowng,: A frectign of
available capacily after allowing lor
oulages, is used up as auxiliary con-
sumption which is essentisl for sup-
Dﬂrtml feneration.

“The haluct capaeu., is, lwhhh o
meet either the maximum demand in
terms of megawstt at a  point qf_time

Drlﬂmlﬂthewmmmn!‘

the elecirical system over a period ot

time, The maximum :lpahﬂ.il}' of I.hi

nhnttomtelthcmmum

4b) if so, what are the ressops far
not vesting this Authority with ade-
quntg pr.wnrl and

© *Mﬂ'ﬂ mvitwofltbi gross:
at all levels Govs "

wethment are taking steps: to mike

the CEA. 'z mior{ effective body?

THE MINISTER OF ENERGY
(SHRT*P. RAMACHANDRAN): (2) to
(). The Cehtral Electricity':Autbority
is a ststutory body constituted urider-
the Electricity -(Supply) Act, 1043, Its

may be less than :hqwnahhlcupa-
city because of partial outages of auxi-
Liacies or internal constraints in the
plant due to design, operational and/
or maintenance  deficiencies. The
actual energy generation woyld depend
on the system demand which varies
from momenl fo moment and from a
maximum at certain beurs of the day
to a minimum at certain hour of the
night Under conditions of low load
plant cannot generate more than the
demand even though it may be availa-
bie for full geoeration.

Taking all these factors into consi-
deration, capacity utilisation of ther-
mal plants is always leas than hun-
dred percent and is expressed as a
fraction in ferms of Kilbwati bours
generated per Kilowali of installed
capacity.

Details of the major stations where
plant capacity utilisalion has been
‘lowe than the national average of
56 per cent during the year 197677
are given in Annexure-Il [Placed in
Library. See No. LT-2625/78)

Ceptral Electricity Anthortty

5780. SHRT 5. R.. DAMANI: Will the
Minister of ENERGY be pleased 0
state;

(a) whether it is a fact that the
Centra) Electricity Authority's fume-
tlan ig lmited to collection of stitte-
tical data and ha# no powers of super-
vision and control over the generat-
ing, transmission and distribution
functionaries;

main under the act e to

— develop a lnund. ldtuu-l.te and
uniform national power policy.
formulaté short term and per-
speciive plans for power develop-
ment and codrdifate the? activi-
ties of the planning agencies in
relation io the conirol and wtli-
sation ef national power resour-
ces;

— art as arbitrators in matters
arising between the Btate Gov.
ernment or the Board and &
licensee or other person;

— Collect_and record the data
conrerning the generation, dis-
tricution and utilisation of
power andl carry oul studies re-
lating to cost, eMiciency, losies,
benefits and such ke matiers;

— desstmimate information and
data eollscted and anelysed by
them; ,

— sdvise State Governments, State
Electricity Boards and genera-
tion agencies on efficient orpera-
tion and maintenance of power
statlons and power systems;

— promote and assist in the timely
complation of power projects;
- arrange for training ol person-
pel in the generation and supply
of electricity;

— carry out investigations Ml‘“’
eration and
edectricity:
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=— promote R&D activities {n the
field of power.

All power generation scheme costing
more than Bs. 1 crore are required to
b.mmmmthmwmmu
A for its

mw’n-mt:amnnm be-
fore giving its concurrence, ensure that

It would be seen that the Central
Electricity Authority has been amlg-
ned & number of fubctions, which are
far more important, besides collection
fmmu-ﬂmdluudm dessernina-

The ll:utrub (Supply) Act, 1048
has slready been amended in 1974
mainly with a view to enlarge the
functions of the Ceatral Electricity
Autbority and make it a more effsctive
body. The Act as amended envisa-
£es & pivotal role for the Central Elec-
tricity Authority io planoing and co-
ordinstion of power development at
the national level and guiding ihe ex-
pansion of the power supply industry
in conformity with the objectives af
overall economic development.

ents brom-
mmu&-mm

5781. SHAI & R DAMANI: Wili the
Minister of INDUSTRY be pleased to
state: <

(a) the innovetions and improve-
ments brought about in the textile
Andustry ever sincg the subject wma
transferred to the control of Indusiry
‘Ministry;

(b) whether it is a fact that the
cotton industry comtinues fto suffer
from many handicaps;

(e) it 80, what are the aress where
government policies are said to be
vesponsible and need correction; and

{d) when will they be examined
and when will necessary gctions be
token in thig regard?

Writtes Anpoers 16

THE MINISTER OF BTATE IN THE
MINISTRY OF INDUSTRY (SHAI-
MATI ABHA MAITI): (a) to (d). The
subject of textile industry was trans-
ferred in early November, 1977 to the
control of Ministry of Industry. Texti-
les being a major industry, its lnduc-
tion has facilitated an integral approach
to problems of industrigl develop.
ment. The industry has been passing
through difficult times, mainly due to
sluggish demand aggravated by wide-
spread fluctuations in availability and
price of raw material and increasing
conversion costs due (o lack of moder-
nisation. Government has been selred
of the problems and have been taking
various steps from time to time fo keep
this sector in proper gear.

Job Intensive Schomes

5782 SHR] S. R. DAMANI: Wil
the Minister of INDUSTRY be pleas-
od 1o state;

(a) whether the Ministry has
drawn up any job intensive scheme
in the field of xmall scale and village
industries and, if 0, the detalls
thereol;

(b) what ig the extent of new job
opportunities that will be created un-
der these schemes; and

licy laid before
nister of Industry on Z8rd December,
1977, the Government have spelt out
the role which will be amignsd to
gmall scale angd cottage industries.
Details of the programmes and poli-
cley for the development of village
and gmal] industries have been spelt
out ip the Draft Five Year Plan—
197889, coples of which have al-
ready been placed in the Library of
the House. The estimated full-time
and part-time employment in village
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increase from the present level of
sbout 17.08 millin to 31.02 milljon
persons in 1982-83,

Discharge of Teachery and lm
by the © Boanl, Dinay
5783. SHRI JYOTIRMOY BOSU:

Will the Minister of DEFENCE be
pleased to state:

{8) whether it is a fact thai during
emergency lwo teachers and twelve
sweepers and sweepresses were dis-
charged by the  cantonment Board.
Dinapur, without following the princi-
ple of patural justice;

(b) whether it is also a fact that on
submission of their representations
immediately after formation of the
new Government at the Centre and also
in the light of the Ministry of De-
fence/DiLab). LD.No.5(3)/T1/D(LAB)
dated 13th May, 1977. a detailed re-
port was called for from the Canton-
ment Board, Dinapur, and the case is
pending with the Ministry of Defence;
and

(c) it so, when the orders for their
rel t 1 are d to  be is
sued? !

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
{PROF. SHER SINGH): (a) The
C t Board Dinapur, in exer-
cise of the powers conferred by Rule
8(1) (c) of the Cantofiment Fund
Servantsy Rules, 1937, discharged 2
teachers, 1 Vaecinator, 1 Pump Dri-
ver, 1 Mali, 1 Conserviney Jamadar,
4 sweepers and 4 Tweepresses with
effect from 27th March, 1978 after giv-
ing them 3 months notice as provided
in the said Rules,

(b) and (c). ©On receipt of repre-
sentations from some of the affected
individuals, a review of the cases of
all the fourt was ordered
as @ result of which 10 persons have
been ordered to be re-instated. Of
the remmining 4 individuals, 1 hes
since gled and 2 have attained the age
of superannuation. In the case of

one conservancy Jamadar the deci-

sion to discharge was in grder ss this-

:i::outh.bldaorthhadum.m
l'

News item, “Rs. 25 Crores, outl on &
Hmb™

5784. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) wbether his attention has been
drawn to a special report published by
‘Sunday’ a Culcutta weekly in its
imue dated the 13th Novémber. 1977
under the caption “Rs. 25 crores, out
on a lmb", and

(b) if so, the facts thereof and Gov-
ernment's resction thereto?

(b) It is pot correct to say that an
arcount of Re 25 crores has been
phcuutlhcdl.lpoulntthca,ruadd

h-t " — 1. ﬂ!
India. Apart from “the contribution
of Bs. 4 croves from the National De-

The further facts are as follows:—

Following th, Indo-Paldistant
conflict of 1971 & need was keenly
felt for the establishment of & mod-
ern plant for the manufacture of
a wide range of artificial limbs and
rehabilitation aids to meet the re.
quirements of the handicapped, gnd
amputeeg Who are victims of war,
accidents etc, to ensble them to
lead 2 normal and socially accept-
able life. It was noted thet advan-
ces made in the fleld of “rehabili-
tation medicine™ and demonstrated
that phenomenal posiibilities exist
for rehabilitating such
victims and that no signfficant effort
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had been made in this direction in
the country.” Only a few Artificial
Limb Fitting Centres were in pxist-
tence where purely taflor made
Jobs were undertaken which nmn.
ved ‘considerable lead time. * Re-
quired ponents ar bly
jtems were either imported or ma-

which were gut-dated. At the same
time, the numrber of young able
bodied amputees wus large. The
‘National Defy Fund suthoriti

had expressed their willingness to
finance such g Project. The Na-
tional Industrisl Development Cor-
poration, New Delhi, a public sec-
tor uyndertaking, way commissioned
4o prepare a ‘Project Report. The
Report recommended gatablishment
-of & Plant, based on imported teeh-
nology, for the manufsctire of
1,00000 nos. per annum ol artificial
limbs assemblies &t an estimated in-
wvestmment of Rs. 357.08 lakhs includ-
ing Rs, 8200 lakhs in forelgn ex-
change. The Report glso revealed a
demand trend ranging from L70
lakh nos, of artificial limbs in the
year 1972 increasing to 194 lakh
nof. in the year 1581, The National
Detence Fund authorities eontribu-
ted a sum of Ra. 400,00 lakhs by
November, 1976 towards the pro-
ject. With the commencement of
production in October, 1978, the first
phase of the construction his been
completed. With the receipt and

Pprices and certain other factars the
project cost hes beep revised to
Rs. 485.85 lakhs, with a forelgn ex-
change element of Rs. 3814 lakha.
Besides, the contribution made by
. National Defence Fund, Govern-
_ment have contributeq a sum of
Rs. 38.00 lakhs towards the project
so far. Since it was found difficult
-to secure foreign collaboration at a
. vemsonable cost, designg have been
imparted and design personnel have
; been employed to develop designs
suitable to Indian conditions.

APRIL 5, 1078
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. 3. 'The - Project Report envisajed
‘establishment of a chain of Itmb fit-
ting centres as ancillary to the ma-
nufucturing setivity. In the year
1975, National Defence Fund aythori-
tieg haj sanctioned an interest

loan of Rs. 302 lakhs Ant hl
Limbs Manufscturing Corp

of India for this purpose. The Cor-
poration had drawn up plans to
establish six Reglonal Limb Fitting
Centres and twenty-eight Periphe-
ral Limb Fitting Centres in various
Statey in collaboration with the res-
pective State Governments. As of
now, five Reglonal and eight Peri-
pheral Centres are operstional The
Haadquarters Organimlion of these
Centres known as “Natiomal Insti-
tute of Prosthetic and Orthotic
Tralning” originally set up in Delhi
was ghifted in 1078 to Olatpur, a
rural area in Orissa. These Cen-
tres besides providing limb fitting
services to needy persons impart
tralning to locsl technici ‘These
Centres slso function s gales out
lets ang provide the much needed
feed back to the manufacturing
plant.

3. As part of overall Science and
Technology Plan, 2 small R & D
Centre as an integral part of ALIN-
CO has been recently sanctioned.
A sum of Rs. 10 lakhs has been
made available to the Corporation
for this purpose.

Holding mp of Ships in Bombay

5785. BHRI JYOTIRMOY BOSU:
SHR] YASHWANT BOROLE
SHRI R K. MHALGI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether

just now there are
ships held up In Bombay
due to mis-management;

(b) if s0, detalls thereof,
(e} action taken thereon?

THE MINISTER OF STATE IN-
MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

and
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CHAND RAM); () to (c). Ships have
been held up in  Bombay Port not
b of mis-mi t but large-
ly b of uni of
the aceppted paitern of wn:km; of
Pilots and Berthing Masters of Bom-
bay Port Trust.

Discussions have been continuing

with the representatives of Pilot and
Berthing Masters.

On 4th April, 1978, 19 vessels were
walting for berths at Bombay Port.

Accident In Indlan Explosives Limit-
od, Gomis

5786. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

{a} whether on the 3rd March, 1973
there wag one fatal gccident in  ‘he
factory of Indian Explosives Limited,
Gomia resulting in the death of 9
workmen;

{b) 1f so, whether 3 commission was
set up by the Bihar Government at the
instance of the Central Government
1o enquire into the incident;

(¢} whether the then Deputy Com-
missioner of Giridih conducted the
inguiry;

{d) if so, what are the details there—
of; and

(e} whether it is a fact that report
of the suid inquiry has never seen the
light of the day?

THE MINISTER OF STATE IN THE
MINISTRY QF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) and (¢). The District Magistrate
of Girdih conducted the inquiry of
this aeccident in sccordance with the
provisions of section ‘9" of the Indian
Explosives Act, 1884. No other Com-
mission was set up for this purpose.

(d) and (e). The report was con-
sidered by the Chiet Controller of Ex-
plosive and the recommendations con-
tained therein were sent to the Indian
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Explosivés 'Lid, 'ﬁonm.'tor implemen-
tation vide letter No, E. 23(acedt)
EC/47/73, dated 11th September, 1975
(Annexure~1I) laid on the Table of the
House. [Placed in Library. See No.
LT—2026/7¢ §

The firm Intimated the compliance
of all the recommendations.

Casss received for CEL Invesiigation
from Ministry of Finance

5787. BHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

I'(lil how many cases have been re-
ceived by the Home Ministry from the
Finance Ministry for C.B.L Inquiry in
the last 6 months;

(b) the details thereof and the
allegations In each case; and

(c) what is the report of the C.B.L
in each case and what actien has been
taken by it in all these casest

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) to (c). The
Information is being collected and will
be laid on the table of the House

Verghese report on ALE. and T.V.

5788. SHRI P. RAJAGOPAL
NAIDU:
SHRI SUKHENDRA SINGH.
SHRI YASHWANT BOROLE:
SHRI D. B. CHANDRE
GOWDA:

Will the Minister of INFORMATION

-AND BROADCASTING be pleased to

itate whether Government have taken
“, Amedal on m dati

of the Verghess Commitiee which sub-
mitted its report regarding :hg tuuu-e
set up of Akash and

uban?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): No, Sir. The Report is
under consideration.
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Merchant Navy Training Board

5789. BMRI P. RAJAGOPAL NAIDU:

Will the Minister of SHIPPING AND
TRANBPORT be pleased to state:

(a) whether th.er. iy & Merchant
Nevy Training Board .

(b) if so, whetber it hay made any
tions during 1977-78; and

{¢) if 30, whether these recommen-
dations were implemented?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) After the expiry
of the life of the previous Board a
tresh Board has yet to be coostituted

(b) and (c). Does not arise.

Price of Coal

5780. SHR] P. RAJAGOPAL NAIDU:
SHRI AGHAN SINGH
THAKUR:

Will the Minister of ENERGY be
pleased to siate;

(a) whether the prices of coal are
rising;

{b) if so, the percentage of rise
from 1871.72 upto 1976-77; and

(c) the sclion teken by Government
to keep the price line of coal?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Since 15t July, 1975, when the price of
coal was revised last, there has been
Do price increase.

(b) On the basis of a comparison
between the existing average price of
coal for the country and the coslfield-
wise price for steam coal in 19T1-72,
there had been an increase of about
87.6 per cent in the case of coal from
Beogal-Bihar coalfields, about 50.4 per
cent in the case of coal from Singareni
Coalfields, and from aout 67 per cent
to about 87 per cent In  the case of
different grades of coal from the ather
outlying conlfelds.
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(¢) The coal producers are taking
steps to effect economies, improve eff-
ciency and reduce the cost of produc-
tlon.

Publication of Speeches ang Writings
of great Diguitaries

§78). PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION

AND BROADCASTING be pleased 1o
state:

(a) whether Government have pub-
lished in book form the speeches, writ-
ings, ete. of any or all of previous and
present Presidents, Vice Pr
Prime Ministers and other Ministers
sndfor high dignitaries of the nation,
from August 15, 1947 to date;

(b) if so, full facis thereot;

(c) the number of coples in each
case produced, sold and gifted away;
and

(d} the broad policy of Gowernment
in regard to publication, presentation
and sales of such publications?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI) (=) to (c). A satement 18
laid on the Table of the House. [Plac.
ed in Library. See No. LT-2027/78].
The Publication Division brings out,
from time to time, speeches made by
important Government leaders oo
matters of policy, etc.

Inland Water Traosport

5792. FROF. P. G. MAVALANKAR:
Will the Minister of SHIFFING AND
TRANSPORT be pleased o stale:

(a) whether Government are sware
that the inland water transport system
is in @ bad shepe and |5 being neglee-
ted in many paris of the country by
the Union and State authoritles con-
cerned; and

(b) if so, whether Government are
taking any steps to eflectively remedy

the situation and if so, broad outlines
thereo!?
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THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The
executive responsibility for develop-
ment of inland water transport vests
in the State Governments. The Cen-
tral Government has, however, been

and is also providing loan asslstance
to the State Governments for implas-

i of sch under Centrall,
Sponsored programme, The State Gov-
ernmeuts are also implementing
schemes for development of LW.T.
under their State Plans, The expend-

ture incurred by the Government of

ing steps development of this
::du:‘ol lu::;crt by implamenting India on development of LW.T. s indl-
schemes under Ceniral programme cated below:
(Rs in lakhs)
Five Year Plans Central oo/ Total
ive Year Sponsored

First Five Year Plan . . - Nil Nil Nil
{ Actuals)

Second Five year Plan 7 34 Nil 54
(Artuals)

“Third Five Year Plan 196-62 135°71 25233
{Actuals)

Asnual Plan (1966-57) 5409 ey 6e Byt
{Actuals)

Annual Plan (1967-68) Lo 798 sa7- 03
(Actuals)

Asnnual Plan (1968-Gy) . . . . - 17986 199~ 86
(Actuals) .

Fourth Pive Year Plan 5 = = . 86ig.8g 203.91 673.80
(Actuals)

Fifth Five Year Flan - : . . 536-68 44686 98554
(Actuals for four years 1574-78)

Five Year Plan + L0000 2,0000°00  3.000°00

{Tentaive allocation l‘ur'ngqe'—as]

it will be seen from the above table
that the Government of India has been
taking steps for development pf Inland
Water Transport in the country and
the tentative provision made In the
next Plan is  substantiaily higher ss
compared to the expenditure incurred
during the Fifth Plan perlod.

Coal mines owned by Compasies

5793. PROF. P. G. MAVALANKAR:
Wil the Minister of ENERGY e
pleased to state:

(a) the names of the companies
owning one or more cosl mines duriog

231 LS8, .

the year 1972-73 which had the paid
up capital of more than Rs. 60 (sixty)
lakhs;

(b) the book value of their aisets
which vested with Government;

(c) the smount provided for the
acquisition and the lpsses reported In
their balance sheet as on st April,
1972 and 1st April, 1973; and

(d) the losses, if any, reported in
the sudited accounts by Government
management?
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THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (c).
The names of the companies which
owned one or more coal mines prior lo
nationalisation and the amount payable
to them in consideralion of the assets
of the coul mines having vested in the
Governsient have been gpecifled in the
Schedules to the Coking Coal Mines
(Natiomalisation) Act 1872 and the
Coal Mines (Nationalisation) Act 1973,
The specified amount was arrived at
after valuation of the assets of the coal
mines. The Government has no in-
formation about the losses, if any, re-
ported in the balance shests of the
companies, which were in the private
sectar.

(d) The audit of the accounts for
ihe management period iz still in pro-
gress.

Vacant psst of DIG Police In Delhi

5784. SHRI G. 5. REDDI: Will the
Minister of HOME AFFAIRS be
pleased fo state:

(a) whether Delhi has been witbout
a DIG of Police any time during
March, 1978: and

{b) if so0, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a):
Neo, Sir.

(b) Does not arise.
Fwmt ¥ Friw & fvr dvira g

5795. Xlo WEST WroRmw wivw :
w1 N W1 4 WA 6T P w0
-

(%) w wex sRw Aay = wHA
¥ oot o & SurT ¥ frdw & fag
i ooy wf fim wma
t
(w) w1 7y wgrwer v fast ¥
fawr wEl ow @ ot §;

¥ 3
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(w) «f g, & w7 oW marw H
Traa 1wy fawt ¥ vy o fear

ar g ?

o wwwg ¥ ey dWy (sae
W wGet) : (%) ¥ woer wer
wtw W o T ¥ 9T o feed
it & Il ¥ ot friw & 15 wfowa
o T ¥ wfew & wfaw 15w TR
o ¥t T Agrmw T

(w) Iw & 101 Fasifdi’ w1
i frdtw o v dw & vy
wgreer W w0 & feg ok gw o
&1 wm wdw e # 22 feew fawl
¥ 65 W iy 6 AT W gp TN
Hgraar g & ferg Wy om0

() o, =y

it orem, feht ¥ v ww v o’

5796. Wo Wyl AW whim :
ot wm v wat:

T S wq.tu'ritd‘rgm
w4 fw :

(%) war g a= & fa foeely i st
et wngw A AW A Ofa & @
a3 weTar gt ;Wi

(w) oft &, A =& 1975-76,
1976-77 W4T 1977-78 fewwmay,
ww % gt aar avw w1 fawor waT §?

oM s & v AN (ne
wrw waet) @ (%) feeslt o @ oF
FUAG WTE & A ST S A
wraq Aree wif wve A & )

(w) s o i @A
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fafen ¥ W Wit ween W
i & fan iy T

5797. Wi gEW W wOWW :
w1 g HAt T T W e v

(%) = ¥ woee 7 fafieer
T § $FA W s wnd e,
ofew 2w a, giear war e
wiw & fag 22 #<0w w0 Y aEma
we ¥ ew #

(w) uft gi, at frwes & wrog &
famm & a2 ¥ agt fomar foemw gur
trww e ofnasi gl ; Wik

(w) yfee fawm & sw & @
s fod fowrw wd framoder &
W § Hwwer: ww A% g g AR
¥ T v feelt ofm wd
gt ?

q sareem ¥ T it (W afre
wm waw) (%) ¥ (7). fafesq
o feeft oo Ten W wifs e
yfem #1 wrgfrieon g st gfm
TR GywAT & wenia faet agraar
'Iﬁmtl s e &
| = T Wiy infeE 9
= wied ® faw m A vt & Sow
W ¥ RT F 9 WTH T Wi AW
= hah F R e & ok
w7 T wOETT 7 ¢A w0 gartw
w1 TRy v fomr & 1 gfem wmme
gt & gmiy or A7 W F e
17.31 T ¥IT &1 W femn mm &
faadi ¥ Tow Fet ® weraeh
Igﬁmmﬁv‘rtﬂwﬁﬁwhwt
Frgraelt e & frafor & fag 16, 89
. Ty W geam fear &

Iwfw oeaT & wiafom 1976~
77 % wwer gfew st & fag
Wt et wd ¥ Prvbor & fog and
W A 19 AT Y ¥ R
g s TEGY | MW E W 5,30
R T W TRT wWwel & fealy &
fag o ¥ a1 WY R WX 13,70
ATe F9C #Y wrra 1 o el far
o wr § W 1978-79 ¥ W
@ ¥ ¥ qu e T E aumen g

wedt Wt Wi & el e

5798. it guow Foy
it srrawrevy ferfgary

w1 gt e o T W w5
i :

(%) fafaw i 1 = fad
% ¥ urafem ¥ HEAE? AeET
o §; e

(w) T, fafwex mea waw
w, wf 1978 ¥ fay =i Wy &Y w7
s e ahfa wA ®
w wrow § wafe od 1077 § wew @Y
#r ez w fay g @ fordr
L

wul woft (¥t TmwAE) : (F)
wligar # WA IT FWET EEER
¥ Py aeiE SoERT A gRed w1
oo gwg-aaa 7 fafaw s wfi-
writ w2 § | g wrd el sty mf-
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& e Y g Fefae st &
it fear wmr & | § g e %
fow® dwr ¥ qfer & e o -

st WA ¥ d e
Wy & fan 4t & wiwe F g e
ﬁammmm&m

i Wi wew gwy § afot

5709, W et wrk: war wg
welt oy W W v w6 e

(%) "nag ax it fr @ v
¥ o et € Fgd wwd, mE
o= A JTI oA A fesht & Wrd
sy s woet ¥ et # oy gk
%

(w) w7 ¥8 wwwii & oF wk i
agi it fierad ot §; i

(w) =z gi, & woFe a0 W®
g ¥ v wrdanft o7 a7 ofr § 7

ng siaver & T st (ot abe
W waw) : (F) T 1974, 1976
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st 1977 % drrw Wt aor o
grrgt & gwn frefafes & —

ofat ww

1974 . 36 18
1976 . 26 14
1977 . . 36 22

ST FTON ¥ WOITE wiwE Wy
g ghamare frafi «f 1974 &
ww g wfew

(w) s wedi qrer i AR
oo frg o § o owr 7 fierat ¥y
fafoar atw A wE &

(w) woi %1 g ww & fag
avt gw o fer o @ B ofew
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g stwre # e Wl (ot wives e e :(5) W (@)

. it frmwy

qraar ¥ feeft foqr wratadi # fafaw ol & st o =it afgemt o fofr

frafafas & —
=it Lot #o wfgamal ¥ gwm
L W forders [33-frdwe 2 (= fadtonr )
L agras frdors 6 Lol
wera v
(Fwm = wferiv ) 6 1
x ligidnsiey 27 7
VAR AT 3 2
T it fafae 9 Lo
umfafos -1 4 1
ware 4efy fafirs 8 5
¥ g Aoft 19 ™

Pereentage of Consamer Goods pro-
duced by Multinstional Corporatioms

5801. SHRI P. K. KODIYAN: Wil
the Minister of INDUSTRY be pleased
to state: "

{a) what percentage of consumeér
goods is produced by the mullinational
corporations in the country at present;

(b) whether Governmen! have &

posal under ideration to elimi-
nate the foreign control tmm consu-
mer goods gector;

() {f so, the details thereof;

(d) if not, whetber Govt, propose
to control the foreign capital in this
sector; and

(e) if so, what measures are being
taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The detail-
ad statistical information regarding

ed in the Ministry of Industry. Iafor-
mation as given in an article in the
February, 1077 issue of “

News and Notes” an official publica-
tion of the Department of Company
Affairs ig given below,

The turnover of branches of Trans-
national Corporations in selected con-
sumer goods industries namelv tea

ing and cture, sugar,
lll‘ﬂd and mineral waters and cther
'l‘-l“'ﬂ.l ages, medical lnd pharmaceutr
cal p
and ol.lur !.ud.hl pnwa‘lions during
1973-74 accounted for Rs. 106.68 crores.
During the same period the turnover
of subsidiary branches of Transna=-
tional Corporations operating in India
in seleeted consumer goods Industries
namely tea processing & manufacture,
bakeries and confectionary and ofher
food industries, canning and preserva-
tion of fruits and vegetables, cigarette,
thread and thread ball making, foot-
wear paints and  varnish and alled
pm Md.in; and .pharmaceutical

‘;lliohmgf‘ 0| goods p d
mmknummm:

p tics and
m tollet pn'pn'lﬂons and matches
secotmted for Rs. BM.T7 crores.
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{b) to (e). Government's policy re-
garding participatien of foreign iovest-
ment and foreign companies in India's
industrial development bas been clari-
fied in the Statement on Industrial
Policy laid before Parllament by
Minister of Industry on 23rd Decem-~
ber, 1977, So far as existing foreign
companies are concerned, provigsions of
the Foreign Exchange Regulation Act
would be strictly enforced. After the
process of dilution under this Act bas
been completed, companies with direct

dent In t not ding
40 per cent will be treated on par with
Indian companies, except in cases
specifically notified, and their future
expansion will be guided by the same
principles as those applicable to Indian
companiss. Forelgn investment and
acquisition of technology necessary for
India's industrial development would
be allowed only on such terms as are
determined by the Gowvernment to be
in the pations! interest. As a Tule
majority interest in ownership and
effectice contrel should be in Indian
hands though exceptions may be made
in highly export oriented and/or so-
phisticated technology areas.

Fraw itz ¥ . o

5802. W THAET oRT: W
Fuiry et ag T W TR e

(%) w7 ag 5% ¥ fir fogy s
¥ ¥rowr 3w ¥ whaifer s & fa
wifey o Tt W& F Wit
L 5

{w) =fz ot ot v ¥ werdet
w1 fa2wf ¥ wrma femr o § o
=fe wf, oY xw Ak ¥ v fewfr &
ot

(w) ofr o1 oo W =
wory v ot fear s i, &Y W
wOeT 7 ghvrex sk ¥ fog sy
we gy § fir wfsr 2 atw WY qo et
% frg @ iz ¥ w1 Tl b i
‘TR

AFPRIL 8, 1978
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T siwreer ¥ e st (i
wwr mwt) (%) S, ut fedt
ot & wfgw ¥7 Fedlowoe ew ¥ |

(w) sz (7) wfeww Afew oo
95/arfodtodTo (drome Y
fette 27 wpaee, 1977 wTdY wob g@
wreafas o %1 625 Folfome
¥ wfire tew & Fraw wvifor ¥ o1
Wiy w07 ¥t wnle 4 wf ofr wife
625 ¥o¥teUo Wew ww & Fraw
wrtfen iz o & arerET & goee £
W Afey & wHeT 625 Hollolo
e wwfiw & Fraer srifewr e ot
wRT Fox % fag 17 9k, 19788
T 60 AREAATAGT X | FORTT X
AT 1400~1500 ¥oftoTo ¥ fag
ey T e & vgwr Gl di
sTezErel ¥ far eream warfoe w7 o
waf 1§ e seagT @ g fesd
wfew Yz & doaw awifen ¥ oY
wfirwin @im g 1wt W
fog s w1 bR o A o
STATEMENT CORRECTING THE
ANSWER TO USQ NO. 1233 DATED

1-3-1978 RE: RADIO STATIONE AT
BHAGALFUR, DARBHANGA AND

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): The Hindi version of the
A to U No.
1223 given in the Lok Sabha om Lne
18t March, 1978, does oot conform to
the BEnglish Version which is the cor-
rect answer to the Question. The error
has taken place through insdvertance.
The authentic version of the spproved
Auswer is the ove in English. Corvect
transbation inio Hindt of the smewer
is mow lald on fhe Tabls of the House.
[Placed in Librery. See No. LT-2088/
™.
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12 hra

MR, SPEAKER: Papers to be lald on
the Table.

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Speaker, Sir, during
Zero hour, [ want to ralse a matter of
great public importance. If I do not
bring it to your kind notice, I shall be
failing In my duty. The U.S. supply of
enriched yranium has again been put
off for an indefinite period. In The
Stategman today, you will find that the
US Nuclesr Regulatory Commission
today again postponed announcing ap-
proval of the long delayed eunriched
uraniym  shipment to the US-bullt
Indian Nuclear Power Plant at Tara-
pur. The meeting was to be beld, but
due to want of quorum, it could mot
be held. May I ask through you, Sir.
whether the hon. Prime Minister will
find out other sources to get the ura-
nium?

MR. SFEAKER: Mr. Basu, you are
in the panel of Chairman. You know
the rules. There is nothing lke Zero
hour now.

Papers laid on the Table.

1201 e
PAPERS LAID ON THE TABLE
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Council of Scientific and Industrial
HResearch, New Delhi, for the year
1976.

(3) A copy of the Audit Report
(Hindi and English versions) on the
accounts of the Couneil of Secienti-
fic and Industrial Research, New
Delbi. for the year 1975-78.

(4) Two statements (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (2) and (3} above.
[Placed {n Library. Ses No. LT-
2012/18).

Coxtormp Accounts mp  Avmr

Rerort o Kmapi awp Viuiace Inoos-

TRIEs CommussioN rom 1975-76 Do A
STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF [NDUSTRY
(SHRIMATI ABHA MAITT): I beg
to lay on the Table—

(1) A copy of the Certified
Accounts of the Khadi and Village
Indusiries Commission for the year
1975.76 together with the Audit Re-
port thereon (Hindi and English ver-
sions) under sub-seetion (4) of sec-
tion 23 of the Khadi and Village In-
dustries Commission Act, 1958.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay In laying the above papers.

[Placed in Library, See No. LT-
3/18).
ANNUAL GENEMAL  ADMINISTRATIVE

RzrosT Or ANDAMAN AND Nicoean
ADMONTSTRATION POR 1978-TT.

‘THE MINISTER OF STATE N THE
MINISTRY OF HOME AFVAIRS

tration for the year 1078-77. [Placed
in Library. See No. LT-2014/T8).
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12.03 hors.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Reoromtzp ROBRERY IN THE AJMAL
Enan Roap BRANCE OF SYNDICATE
Bank, Nrw Drimr

ot e AT ATE (FE)
wr wemw wgEw, & afeed
A oy & frerfafea faeg 51 o
wrrfra g WA w1 e feAn S
guR T s R w A ¥
TF TR T

“3 witw, 1978 ®1 fedtee
dw, i freslt #1 woma wt
Ty v E orRdr W

"arar 1"

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
Sir, at 300 PM. on 341978, the
Central Police Control Room receiv-
ed a telephone cal] that an incident
had taken place im the Syndicate
Bank on Ajmal Khan Road, The Con-
tro] Room directed one of its vans to
reach the spot immedistely and also
informsd the Police Station, Karol
Bagh, SHO, Karol Bagh, slongwith a
Sub-Inspector and a Constable reach-
ed the Bank within few minutes of
receiving the information.  Soom
thereafter, the senior police officers
including IGP, DIG and SP also
reached the spot

APRIL 5, 1978

Khan Road Branch

of Syndicate Bank (CA)

pane of the Cabin with his gun and
demanded the keys of the Cash
Chest. The Cabin wag opened and
the lady cashier offered np resistance,
Her colleague also » lady wu: count-
ing the day's collection in an adjoin-
ing Cabin, alongwith a ma'e atten-
dant. He then collected the cash
from both these Cabing and put it in
a polythene bag. When he demanded
the keys of the strong room the lady
cashijer kept quiet indicating that she
did not have the |lkeys with her.
Thereafter, both the intruders left
the bank office. Before leaving. they
left a hand written note saying “re-
lease of P. R Sircar, aliay Anand
Murti, unconditionally demanded—
UPRF™. The man wearing the turban,
told the bank employees in English
that they need not fear as they were
not gut to harm them. He said they
were doing this for Sircar and, there-
fore, for a poble cause. They left
saying *“Thank Yyou Comrades; We
will come again”

There were only & male attendants
in the Bank at the time of the inci-

Cashier’s Cabin, remained silent
near the main door was prevented
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Bagh has been regislereq and the in-
vestigation has been entrusted to a
special team pet up under the per-
sonal supervision of S. P, Crime, All
possible efforts are being made to
work out the case

I will tel]l you, with your permis-
sion. that the Managers of thizs Bank
do not believe in eny necessity for
security. They do not keep any
guards of their own.

ot eyt AT ww wTE (AATEY)
wdt s oy Aol & e fe 3-4-70
¥ 2 AT 93 EATT 190 T &1 v
g€ ) o e o aeh § o o
arem 1585 &, g o1 e o S few
wdt € weft ard ofr A g
agt 9T 15 &% gf, it ot ),
CAX-EA GOAT W qIW U Ay
w1, % fo vt owar § qger wiwd
e ¥ ¥w 7z Fam mar ar o -
sofet &1 gea g € | TEY T AR
wty ¥ gfe wy & AT 9T 60 WM

w5 A Brip a7 &, M ea-doew g
o TR g gt wfgd o

AL T AL AL FLY m—"g,

a1
1

i
131
i
13
13
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7
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of Syndicate Bank (CA)

. OO T W AY @Y FT w0, .y o

& wat w15 e AT § 7

wrmirdt g AT g W
ot gt ufy Y Tfew fer ow,
TR TR T & P, o wowTe
& rrmfnat € wfatafody & vy
wrf o fear g 7

oA # & ag avn wwe § fe
s ww qfew § o e fer g 7
¥q1 5 A An ww 2 fe 1 dew wry
ToAETH WG Y, T A ¥
X, ¥ ® Wiy, 7 fedr o ¥
T T oA Ao} 7 oger qfear
qfee Tt 3, vaw T &, T
W A ST q g, it
@ TREH o am A g g 7
€ 9T ¥ w0 gIAT § age
OTAE BT 49T § | wW aEg A ¥
T T S At Fog et ¥
frig £%m fr ag x7 o0 TE
T FF |

ot wew fg : wema agem, WY
aetn fam & e W W A
* TR §GAT T FAH w0 ATE
& gRE § 1 ag &% 07w v fer
pompwm At g Sds far
g R Aw i AT b R
mAgR e  feag It H
wife wrfo ot & Wt Mk wamT,
ax fe wg o sorw & fawfox &
a5 w & fae wmg ¥ ot aw
w oary o aegw § T owm AW ¥
fargfdy w1 v e 8, d W
Wi o el feegfedt w1 s
£ 1 vub foez w1 o a7 wear
a1 =ff, g wAw oy A b oy
a1t % weww § v A, Aoy
oY v g o e oY S
ag & ... (wewww) @i
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[t 37 feg)
& o g ? arelin frar agew W ¥
AT % Q@ ¥, W gahan 5w e
T T g

AT T A oqer e d A
HWad vk mwat ¥ gg o
g ar g A g g &
feamiridr o sdzg g )
ot #1% 150, 200 TY Y ¥ A
& & it & e g e O
we @Y ug W 47, R A gE
FIwd 03 AR A # 1 WA e
wrfze g & fo st et agi It o
T | T A O § R e e
it oft, faed F v Gmm oAl
T g AT g 0 aner e

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I do not know why in &
nationalised bank there are mo securi-
ty guards. It is strange.

SHRI P. RAJAGOPAL NAIDU:
Am 1 to understand that in the other
brmnches of the Syndicate Bank also
they do not have any security guards?
Is it their policy?

MR SPEAKER: Anyway, in the
Ladies” Branch they do not have it

of Syndicate Bank (CA)
AN, HON. MEMBER: Not police
station, police patrolling.

SHRI P. RAJAGOPAL NAIDU:
Police patrolling and police station.
They have represented to the Gov-
ernment that lawiessness is growing
and so many robberies have taken
place. What are the steps which the
hon. Home Minister propose to take
In the matter?

SHRI CHARAN SINGH: I do not
think any reply is needed. As my
hon. friend would be knowing, so
many friends on this side have already
said that there are two police stations
in this very ares. BSo, there is no
uveed for eny further police stations
in the aren. As to the statement that
lawlessness is growing. it is a matter
of opinion. It seermns some friends
sitting opposite will never be satis-
fied, He nsked why the management
o1 this Bank did not consider it neces-
sary to keep guards. It is for them
to say that. But it is a fect that they
did not keep guards, becauss they do
not bedeve in such security. If my
hon. colleagues will forgive me, [ may
say that some of my colleagues them-
selves members of the Cabinet do

are not agreeable to it. It is a matter
of on which O
ment have nothiog to say....(Iwter-
ruptions) B

SHRI P. RAJAGOPAL NAIDU: It
& pationalised Bank and so much
maney is mvolved in it. Bo, why
should they not have security guards?
Of oourse. I kmow it is not your

s &
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of Syndicate

reputed and well-known nationalised
Bank, namely, the Syndicate Bank,

Bank (CA)

cerned, the description of the robbers
as obtained from the staff has been
broad by the wireless network to

whilch is one of the best i -
ed banks in India. A huge amount
of money has been lost by this Bank.
Earlier also, there was a dacoity in
the Banganapalli Branch of the Syndi-
cate Bank in Kurnool district and Rs.
13 lakhs were lost. Thanks to the
prompt action by the administration
of the State, almost the entire money
was recovered within 15 days. Oml

Rs. 35,000 ined fo be d.
1 want to know whether in this case
serious efforts are being made to
arrest these culprits and recover the
entire amount. In this capital city of
the country during the day light
people have entered a benk and
snatched away lakhs of rupees and
escaped. Further, thiz is not a stray
incident. There were many such
cases. In spite of the fact that law
aod order has gone % dogs and there
is no safety or security in the city
and in spite of the representations
fror: the local people, which is a sort
of advance w no steps were

2
)
X
ie
f
H
il

the border posts, control rooms and
patrolling  vans. All of them have
been alerted. Two police dogs have
also been pressed inton service.

SHRI CHITTA BASU (Barasat):
In the statement made by the hon
Home Minister reference has been
made to the pote left by the robbers.
It is not, aceording to me, a simple
incident of robbery. It has got wider
implications. Why cloud this? The
Home Minister's , statement has not
seriously taken jnto account the other
aspect of the whole thing.

It appears that this robbery has
been: & part or is taken to be a part
of a campaign of terror let loose by
the Anend Marg. Government is
aware that the Anand Margis have let
loose acts of violence not ooly in this
country but also abroad. Letters of
threat have also been issued against
the Prime Minister, against the Home
Minister, agamst the Minister of
Foreign Affairs and others also. In
this connestion, it hae also to be taken
fiste of that the Anand Marg have
already declared that they will go on
with this kind of campaign in future
also, not only in this country but cut-
side,

You would be astonished to learn
that the Free Preszy Journal of Bom-

Margiy a3 a murderous group. It fur-
ther observes that it might be a toal
in the bands of some very reactionary
end powerful interests operating in

this country.
Agein, an important official of the
CBL is credited to have gbhserved:
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[Shri Chitta Basu]

foreign Margis who visit India.

particulnrl, Patna and Calcutta.”

The hon. Minister of State in the
Ministry of Home Affairs in the course
of a reply to a guestion has said that
there are frequent visits by foreig-
ners to Patna to meet Mr, Sarkar.

In view of this may I know
whether the hon. Minister will take &
wider view of the thing and entrust
the enquiry of this particular rob-
bery to the CBIL and also let the
House know the action taken aguinst
the Margis for the acts of violence so
far committed by them and the steps
proposed to be tsken to curb these
acts of violence, mcluding the ban
of the Anand Marg in this country?

SHRI CHARAN SINGH: The note
shows that they are Anand Margis,
but it does not follow that they are
Anand Margis. It may be a mere
fake just to put the police off the
track. gtill, the police is investigating
both the possibilities.

It necessary, it will be ensrusted to
ihe CBI, but today it is not consi-
dered necessary.

Wty feg o (d) :owww
wgren, faod fei & v Aoy o W
g ufre g Wi k1 o faer o Ty
¥ i g€ om fer &0 i wzang g€ )
ag W Erame 7 § fow fer sowamw
T ¥ g & A faw oy i
1 S, gt 7T afew Forer T W
o% 37 fex feelt &7 o v qferw
1 s I §0 ¥ gAY wifge
o Wit ¥ ag e

g o/ wx § fr o =afer T
vt wi & wwt e o faegw
Forfews vy o oW WA | Y
ma e T W fe
e dfim & ¥ der § o v S
oan aren § 1 T ardy ey w1
T ¥ AT O G e
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& e wrwe v dw & wiofet & Twer
BIATE FE AR ...

stwwfag: oy aw gfaw Y
gt ok fma f m k!

wit amy firg : wremw AT, fred
ferit wfeeT ot o gy # e WY
wrmg gt § ¥ 46 3 gt § WrowEnn
wfirer &7 i o ofr=y §, tfto dte
wike T —qourEodftcgee—
gfrx §, wie o d1 & Gt s
gt & wm ¥ s o ¥ woere
T A

wfeyr & qg w@ &1 § awAr
g g—et ¥ ¢ g W wet
w1 e ¥ fag, dY fdeii & AT A
wews w1 wenfes wRwE g
o §, @y T hfewr oo g g,
wr St srweaT wro agt & e A oft
wTyr @i TR wE W oW oaw
't o7 wrwT wreT & @ Wik s g,
FHET TAT FATT A qE 7

& oy ot s Wi § B 1975
¥ Free uw % 0 gy ) di T
Wt ¥ folt weard gf & ?

siwmfag : w9 R TE
gfett

MR. SPEAKFER: Please come io the
question.

it miy fay: & gaw ft qw
f—rw e fawr &t ¥ Qdre gt §-
dhar 8 it gy w i gt o gfrwr
iy g §— e wdT # wewre ¥
xoTR WO ¥ g 51 du W 9 o
§?  fulel ¥ forw wq & 2hfea
o e 3 oy iy e el -y
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dur s § fe Wi frr W e
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TIT o e §—59 *T oY Jorer smEr
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e gEe WY st % ) agt ww
o oY g el &, 9 v § faee
wE

SHRI P. VENKATASUBBAIAH
{Nandyal}: On a point of order. When
a celling attention is tabled by certain
Members, you call upon only those
Members to put the question and the
Minister replies. When the reply
is obtained, it becomes the property
of the House. When the Minister
does not give satisfactory reply, it is
the practice that any Member can
stand up and seek clarification from
the Minister because the answer was
not satisfactory. But you said that
only those members whose names
appear in the calling attention motice
are entitled to ask questions. In prac-
tice, the rep’y of the Minister is the
property of the House and any mem-
ber can get up and seek clarification.
I want your ruling on that.

MR. SPEAKER: The ruling is that
in the calling attention only those
members whose names are listed, are
entitled to ask the question. If it is a
Short Notice Question, others are
allowed.

SHRI P. VENKATASUBBAIAH:
But when it is a question of clarifica-
tion only.

MR. SPEAKER: Rule 197(2) says:
“There shall be mo detmte on such

of Syndicate Bank (CA)
statement at the time it is made but
each member in Whose name the item
stands in the list of business may,
with the permission of the Speaker,
ask a question.”

SHRI P. VENKATASUBBAIAH:
But for secking a clarification, we
can seek your i

sty Tg: AT oA W
it i e g & X
% Jo1 9T fir or % Fareft ool et
Fohdr gt §, o w1 @ v oo
woar o vt f e r s gAY E
EWT IO ety Ao o & g Frar
fir oty wo €. gy sameT @ g T
fr T T ¥ 5 I e g Wi
wigh | W e g & fre @
gz & wom § | AT amiz o
st gy # fir g ot o o 05 g
1 S &, a1 e wrame o grec
& 7 fu T ¥ @@ 0 B 07§
Ty |
MR. SPEAKER: I do not think he

ecomplimented you like that. That is
not & point of order.

—

MR. SPEAKER: The hon. Minister
of Defence to make a statement

SHRI K. LAKEAFPA (Tunkur):
8ir, today is Babuji's Tlst birthday.
On my behalf and on behalf of my
party on this side of the House, I
with him happy returns of the day.

SHRI DHIRENDRANATH BASU:
(Katwa): I wish him meny happy
returns of the day.

SHRI VASANT SATHE (Akola): I
also joim my hon. friend in comgratu-
lating Babujl on his 7lst birthday.

—
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Force (5t.)
an objective comparative evaluation
of the three competing proposals. The
team took into sccount the wvarious
relevant aspects such as their opera-
tional and technical characteristics;
costs and other relevant impHcations
of manufacture in Indis; prices, over-
all costs and economics of purchase,
production, operstion and mainten-
ance,

The Team submitted its report only
a few days ago. The same will be

r{iﬂn?ﬁﬂhhﬁnwmm

this
the House the facts in regard to this
matter.

mmu.um:wuuh
in principl ire & new
wp.o:tAirmhtnreplmlheCn-

aircraft are under consideration in
this pegard, namely, the British Jag-
uar, the French Mirage F-1 and the
Bwedich Viggen.

1 would like to repudiate any sug-
gestion that final decision has been
taken to scquire one or the other of
these airerafis.

I should like to state categorically
that no dicision has been taken so far
as between these three. Government
bad deputed a high-level Team to

the then Defence Secretary, the new
Defence Secretary who was until

Chief of the Alr Staff and the Finan-
cial Adviser for Defence.

The team held detsiled pegotiations
and discussions with the three Manu-
facturers as also with the Govern-
ments ang the Air Forces of the three
couniries concerned, with a view to

I need hardly assure the House that
whatever decisions are taken in the
matter and whichever of the three
competing aircrafts is finally select-
ed by the Cibinet Committee, the best
interest of the country will be the sole
consideration kept W view.

The Hom'ble Member, Shri Mishra
has chosen to rety upon some rqn_m

are interested in selling their aireraft
He has talked of all sorts of rumours
and pressures in Delhi, and of elush
mooey, and at the same time says
that “he would pot like the improprie-
tr of these reports to prejudice the
case even of the aircraft whose case
they seem to be canvassing.”

SHRI SHYAMNANDAN MISHRA
(Hegusarai): See my objectivity.

SHRI JAGJIVAN RAM: Having
carefully read through the Press Re-
perts upon which he has relied, I can-
not find even in those reporis the
remotest hint of any influence ar pres-
sire being applied. 1t is, thersfore,
quite intriguing to me, I must say,
why a yenior Member like Shri Mishra
felt called upon to make the state~
ment inthe House, ang why he should
have chosen to make such unwar-
ranted insinustions which have no
foundation of any kipd.
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SHRI SHYAMNANDAN MISHRA:
On a point of order. Sir, the hon.
Defence Minister has submitted that
that there have been jusinuations in
my statement. I even pow firmly
stand by what I submitted yesterday.

(Interruptiong)

It is not for him and let me say that
one cannat attribute anything to any
hon. Member when the thing is not
present in the statement, Now this is
something. And secondly, Mr.

{Interruptions)

SHRI K LAKKAPPA (Tumkur):

©On what basls, he hss raised a point
of order?

{Interruptions)

MR. SPEAKER: Kindly formulate
your point of order.

(Interruptions)

SHRI SHYAMNANDAN MISHRA:
1 am asking the Chair......
{Interruptions)
MR. SPEAKER: What is the breach
& the law or the ryle?

SHRI SHYAMNANDAN MISHRA:
The hon. Defence Minister has said
that in the reports, there is no men-
tion gbout any kinds of influences
being exercised m this matter and it
is Mr. Mishra who had brought in
this. Mow Mr. Speaker, T would like
to submit, with all solemnity, that the
‘repart says that the officers make no

secret of their preference for this
kind

MR. SPEAKER: What
of order? "

SHRI SHYAMNANDAN MISHRA:
‘The point is that he is reading into
my......Mr. Speaker, there can be no
two stamdards of judgement, so far as

\ the Minister and the Member......

"\ MR. SPEAKER: No, no.

SHRI SHYAMNANDAN MISHRA:
iz attributing something to me.

is the point

Foree (St.)
MR. SPEAKER: I alsp suspect....

SHRI SHYAMNANDAN MISHRA:
No, here is a statement.

MR. SPEAKER: There is an in-
ference that you had attacked some-
body.

SHRI SHYAMNANDAN MISHRA:
I will take up that matter with your
permission some time later what you
have been permitting and what you
have oblected to. That is a matter.
I shal] take up separately. with your
permission, giving concrete instances
in this House of what you have
permitied ip this House and what
you have taken objection to. But
here is a point which concerns ma
Have 1 brought in those influences
or those influences are not at work
when the officer....

MR. SPEAKER: What Is your
point of order?

SHRI SHYAMNANDAN MIBHRA:
The point of order ig that no Minis-
ter can bring in something which the
boo. Member has not said. Mow he
says that the yndue jnfluences are
there inherent in the report which
I tmve quoted 5o extensively in my
staternent, and when these papers are
publizhing reports, that in itself is an
undue influence which is being exer-
cised; the hon. Minister had said
that. | repudiate this suggestion
After all, we have to make our paint
of view clear.

(Interruptions)
SHRI VASANT SATHE (Akola):
This is not a point of order.
MR. SPEAKER:
any point of order.
(Interruptions)
SHR1 SAUGATA ROY
pore): 1 want to say....
MR SPEAKER:
cide, not you.
(Interruptions)

I haye not seen

(Barrack-

1 bave to  de-
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SHRI SHYAMNANDAN MISHRA:
My point of order is this. I made &
. ¥ day. That stat "
was made with your permission. The
statement has givep extensively gquo-
tations trom newspaper reports. If
the hon. Minister is interpreting the
newspaper reports, I cam alsp very
well interpret them to imply exercise
of undue influence, You were trying
to protect them yesterday. The hon
Minister is not competent to say that
these newspaper reports themselves
do not constitute an undue infuence.
That js the point of order. You
were pleased to make some observa-
tions yesterday. My submission is
that you have to make some observa-
tions with regard to the interpretation
that the hon. Defence Minister has
made.

MR, SPEAKER: 1 see no point of
order.

SHR1 SAUGATA ROY: There is
a certain personal explanation on
ing perscoal explanation by Mem-
bers. Yesterday we had a matter rais-
ed under rule 377 and in  reply to
that, the Minister has given some
statement. Now, you have allewed
4 certain personal explanatation on
that. Will ¥ou allow a debate on that?

MR. SPEAKER:
2 debate.

SHR1 HARI VISHNU KAMATH
(Hoshangabad): The hon, Defence
Minister has made a statement clear-
ing the air. But in that context, I
would like to invite your kind atten-
tion to sub-rule (2) of rule 54 beca-
use I feel that this matter affects the
rights of Members vis-a-vis the Mi-
nisters. Sub-rule (2) of rule 54 re-
Jates to Short Notice Questions. I
had given motice of a Short Notice
Question on the same subject which
you, in your wisdom, had admitted—
it was only three or four days ago.
1 received g reply this morning dated
the 4th April, 1978. saying that “the
Minister has regretted his inability to

I do mot allow

APRIL 3, 1978

gircraft for Air 256
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accept the short notice of the ques-
tion, ..."

MR SPEAKER: On a point of
correction. I had not admitted the
Question, You are on a wrong basis.

SHRI HARJ] VISHNU KAMATH:
The letter which I  have received
says: i

“l am directed to inform you
that the Minister hes regretted his
inability to accept the shart motice
of your Question noted above.”

MR. SPEAKER; The norma] prac-
tice is that we cal] for a report from
the Minister on facts. After getting
the facts, I decide whether I should
admit or not. After calling for the re-
port, [ decided not to admit the Ques-

on.

SHR] HARI VISHNU KAMATH:
Now thmt the Minister has made a
statement clearing the air, I would
request that this statement may be
treated as an answer io my Short No-
tice Questi and i ¥
questions on that may be allowed.

MR. SPEAKER: No. That i= not
aliowed.
—_—
12.44 brs.

STATEMENT RE. RETRENCHMENT
OF HARWJAN SAFAI KARMACHA-
RIS IN BABINA CANTONMENT
BOARD

MR. SFEAKER: Prof. Sher gingh
You may lay it on the Table.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): Sir, [ beg
to lay on the Table a statement clari-
tying the matter ralsed under :uh}
377 by Shri Laxmi Narain Nayak in
the House on the 8th March, 1978,
garding the retrenchment of 22 a:&
jan Ssfai Karmacharis in Babi
Cantonment Board. |
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Statercent - -
Shri Laxm! Narain Nayak, MP had

raised under Rule 377 the following -

matter in -the House an 8-3-1078:—

years in Babina Cantonmest Board
bave been retrenched, He demand-
ed that they should be taken back
in service and all employees working
in Cantonment srea on @ temporary
basis ehould be made permanent”,

With your permission, Sir, I want to

make the whole position clear.

Every year, Station Headquarters
Babina enter into an agreement with
the Cantonment Board for carrying
out certain works on their behal? such
a3 removal of rubbish and Alth, clean-
ing Bf roads, ecleaning of roadside
drains and /main-drainé. The require-
ment of staff for these purposes is
determined by a Board of Officers con-
vened by the Station Hesdquarters for
this purpose. ~ Atcordingly, during the
financial year 1977-78, 207 sweepers
(60 for cleaning of roads gnd 147 for
cleaning of drains) were authorised in
Ihe Tonserveney agreement st DEr ré-
sormmmendations of .the Board of Of-
cérs held in December 1978. For the
ensuing financlal year 1878-79. a fresh
Board of-Officers -was convened by the
Station Headquerters_in .accordance
with the normal procedure to assess
the requirement of conservancy staff
and other services to be rendered to
the troops by the Cantonment Board,
Babina. The Board of Officers after
carrying out physical survey of the
ares, 183 sweepers (47
tor roads and 116 for drains) amongst
other conservancy s'aff.  While . re-
commending the revised strength of
conservancy staft far the coming fin-
ancial year, the Board had been guid-
©d by the need for exercising maxi-
mam economy in Defence expenditure
a4 per instructions on the subject and
observations made by the audit autho-
ritis op the conservancy agreement
for the year 1977-78, with regard fio
provision of leave reserve atc. The
Boald ‘further took into consideration

21 L5

Harijan Sﬁfﬁ z;se
in Babina Cantt Bd, (St.)
the improved road conditions while
detiding the revised work-load.

Based on the mnmandmm of
the Board of Officers, 44 sweepers had
to be reduced from the strength autho-
rised for the year 1977-78. - 8inve 18
vacancies were already availabie. in
the Cantonment Board. it was decided
io retrench 26 sweépers after absorb-
ing 18 sweepers against the existing
vacancies.

The mattér was, however, reviewed
by Hesdguarters Central Command
and instructions were jssued by them

#1o the President, Cantenment Board,
Babina, on 27-2-1978 to the efféct that
no Safai Kermaches should be dis-
cherged with effect from_ 26-2-1878;
they ghould continue to be in service
and the conservancy agreement Fhould
be revised and for this purpose ihe
Board of Officers should be reassemb-
led to reassess the stremgth of conser-
vancy sweepers io be employed by the
Cartonment Board, Babina, in consul-
tation with the Station Headquarters.

It has since been comfirmed by the
Cantonment Board authorities that all
the lfioeh.rnd employees hnvn bm re-
humnd

So far as 'tbe demand for the com-
firmation of temporary workers in the
Cantonment area {s concerned, it may
be mentioned that the comfirmation of
umpnnry mplu;fm depends on the

of p jes avail-
able which are requizgd.far. work of
permanent nature mﬂ'mmponly =3
ployees are made pérmanent ta.the
extent of availability of permaGént
vacancies in eath -:_lﬁceryflrm

1245 hrs.
mmns 'U'ND!‘.'B RUI.E 37
{i}- LeciaraTion roz BQUAL PAY FoR

IQUAL WORK TOR BEEDI A WORKERS &N
TEE COTUNTRY.
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Rule 877 62
LR L L
g fefy Farmr g
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sfer—ayen Wy danr
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'SHRI RAGHAVJT (Vidisha): Sir, I
bhave also given a notice under Rule 377,

MR. SPEAKER: All the notices re
celved are considered; if you give to-
day, it will ba considered for tomor-
row.

(s

o ere : e fer gt et ¢4

1245 hrs,

DEMANDS FOR GRANTS' 1978-T9—
Contd.

MiNisTeY OF WORKS AND HOUSING, AXD

MINTETRY OF SUFPLY AND RERABILITA-
TroN—Contd,
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MRE. SPEAKER: We will now take
discussion and Voting on the De-
mands for Grants under the comtrol
of the Ministry of Works and Housing
and the Ministry of Supply and Re-
habilttation .

8bri Yuvraj. Please be brief. You

§

wit qwore (wfeare) - o wg,
Tufredy 4 awe o grafie, wh goé
dx Otfafaive @ fearew 7 9o
frwT w3 gr 81 P ¥
¥ TR ST WTEEZ T o wifew Y
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artiTe T g 1 W afony §, Gt
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| 4
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T e a1 aAfen w1 W wT g,
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wratfen  grmafeat §, far F & daw
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¥ gerdy ¥, Wy W §, oF
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landless pessants have no shelter to
mlgnia‘llf:;‘luwwq:n live under, o if any Sl

dx feeirgw st frarr ey W ek
awer wft k1 femga o w2y
& v § o wvw o o 1w
wed T ax o g | o i K gy
wrft ara wew wan 1 Afer oF
wg Xar wmar g 1
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TAT FTH WERATATE W@ | g
wf ave 3w farg Fucd! it | 70 &1
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arq & gt ara e see g )

SHRI MUKUNDA MANDAL (Mathu-
rapur): At the very outset 1 will raise

certain points to which, I hope, the
Minister will pay his attenticn.

In this report of the Housing Minis-
try it is said that housing facllities
will be provided to the employeces, ete.
While formulating. the housing policy
I request the Minister to make neces-
sary provision for acceleratlng provi-
slon of housing facllities to the poorer
persong in the rural areas because the
poorer sections of our soclety like the

made for their purpose, at least they
will be benefited and the country like
ourg will be benefited.

Aguin, 1 fhink the Ministry is very
keen regarding clearance of the slums
or improvement of the slums. But
when | remember Calcutta, the thou-
sands of slums whieh are thers come
to my mind and can—you imagine, Sir,
that civilised persons in this 20th cen-
tiry are living inm these -areas? The
slums are in such a condition that man
cannot live there. What steps have
%0 far been taken by the government—
I cannot understand: So I yrge upon
this Ministry the immediate necessity
of paying attention - to these slums
because during the 30 years of Congress
regime, it jo. found that nothing bas
been dons dor: them. And no improver
meol in there. S0, | requegt the hom.
Minister 40 take necessamy steps o
cleag the slums immediately.

13 hre

1 want to mention bere that after
thirty years of Congress regime they
mentloned ‘talk less, work more’. But
it was detected by the peopie that that
was a hollow stogan. That is why they
have driven them out 1 want to re-
quest the Minister to make a note of
it, improve the position and clear the
slums so that people can live in a pro-
per manner.

It ! stated in the report that there
is a provision of fands and the em-
ployees will beigiven necessary advace
for the construétion’' of bouses. But
there are so many difficulties—that
after the submission of the application
lot of time lagses and po response is
given by this - Department. A lucky
few B0 rective money but by that time
thé cost ‘ol building material- rises.
That is why the advance given to them
eannot satisfy their demand or re-
quirement, 1 hope that the Mliaister
will will make: a nots of it. I suggest,
let the Ministry take the responsihilty
of the tructi of the build
i the Government has good wishes
for them.
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;Additional money should be provi-
ded fo the employees who are in diff-
culty because the cost of material has
gone up. |
In the Report, 1 fesl something
wrong has been mentioned and there
is somhhmg tontradictory. The Re-
port !-i.vs
“The year 1977-78 brought new
hopes and promises in tackling the
continuing promises to refugees and
repatriats. The Department of Re-
babilitation geared itself to the task
of accelerated implementation of
rehabilitation schefes and relief
operation with the major thrust on
the economic rehabilitation of the
digplaced persons and- repatriats and
r.neu integration into n-uun-l COno-
my."”
1 think it is contradictory. I think
thousands of refugeer are coming from
Manns, Medsm, Debdakarsniys and
other places. They are érefting pro-
blems in West Bengal If sach »
report is given, I think there is some-
thing wrong.

asking for shelter but they are not
getting shelter. They have not yet
been rebubilitated. Although
stated in the Act of I1848—those
are gainfully employed i De
anywhere else in India will be
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area. ] request the hon. Minister to
take note of this and to rectily this
anpmaly.

The refugees had deserted their
camps .and they have sold out their
belongings. Now Government js mak-
ing’ arrangements for them to come
back. | request the Department and
the Ministry concerned to see thst
their belongings sheuld be given back
to them. Necessary financis] assist-
ance for regettlement should be given
to them.

Some of our Congresy friends have
alleged that the West Bengal Govern-
ment is doing nothing. But, Sir, it is
only the Congress which has created
this refugee problem. .I hope that the
Junata Government wil] take neces-
sary steps for solving ihis problem.

‘Then, Sir, in regard 1o tie ‘Depart-
ment of Supply 1 wish to submit that
there is a decreasirig trend in the
matter of purchase of products of the
Ehadi and cottage and small scale
industries. This ‘should’ be set right.
1 am not going into the details as T
do not bave time. | hope that neces-
sary steps will be taken by the hon.

are taken also in respect of the other
regiona] languages.

In conclusion, I would like to gub-
mit that the Minlstry should not
create any confuslon among the peo-
ple and they should not pressurise
Hindi among the people of !-h! difr-

8ir, with these words I conclude. I
support these Demands for Grants.
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SHRI 3AMAR GUHA (Contal): Mr.
Speaker Sir, an jmpression created by
the Ministry of Rehabilitation on
various occasions in this. House and
also outside that there is not much
residual problem for the refugees to
get them rehsbilitated, You will re-
member, [ tried to raise this issue on
several occasions and even in this
session of Lok Sabha. EarHer I had
raised it on innumerable occasions.
Every time an impression was created
that it is & Ministry just preparing it~
self to wind up because this Rehabi-
itation Department sppeared to the
Government and perhaps to the Min-
ister concerned also as nothing but a
redundagt department or just a bur-
den on them. There is a sudden
eruption of the refugee on rush. you
can ecall it & re-influx by the deser-
ters, as they call them from the re-
habllitation sifes. It has created &
new swareness, a kind of horror also,
in the mind of the Government, not
only in the mind of the Central Gov-
ernment, but other State Governments
as well, about the problem of refu-
gees and their rehabilitation.

11.09 hrs.

[Sem DERENDRANATE BAsy in the
Chair)

Sir, it appears to me that nelther
the Central Government nor the Gov-
ernment of West Bengal nor the
Government of Orissa nor the othar,
Governments which are concerned
with the problems of the rehabilita-
tion of the refugees in Dandakaranya
areg have adequate minds, hearts,
feelings or understanding of the pro-
blems of the rebmbilitation of the
refugees,

1f it had been so, some of the Cen-
tra) Ministers or, at least the Rehabi-
litation Minister could have onee
visited the rehabilitation site. At
least one of the Ministers or, If not
the Chief Minister, at least, the Minfs-
ter of Rehabilitation of West Bengal
should have visited much earller
before the rehabilitation of refugees
started. At least one of the refugee Mi-
nitfiers trom Orissa should have visited

& Min. of = 270°
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that place. Dandakeranys ig part of
Orissa. They have got innumerable
officerg there who arg *jndirectly in-
volved.

None showed any, if I may use the
word, understahding or feeling in the
hearts or minds, ‘for the proper reha-
bilitation  of the refugees. Sir, you
will remember, this House will re-
mémber thet even during this sessign’
and even earlier session too, | tried to
draw the attention of the hon. Minis-
ter about the necessity of sending a
team of Members of Parliament to
enquire into the conditions of refugees
living in different camps and also in
different refugees sites and also I had
asked him to probe into the probabi-
lity of the settlement of the refugees
In the Andeman iskands. But, Sir, un-
fortunately, it was bluntly refused by
the hon. Minister. If the caution I
had given earlier was taken notice of,
perhaps, the situation that has de-
veloped would not have arisen.

Sir, the House js very thin now.
But, we saw 00 inoumerable occazions
in this House, explosion of tempers,
explosion of anger whenever yoy issue
arose about the atrocities committed
on harijans, scheduled castes or about
their problems. But, I want to draw
the attention of the House, and,
through the thin House, perhaps, it
will go outside, to the people at large,
that these unfortunate refugees are
awaiting rehabilitation for 10 or 15
years—1,30,000 refugees were in Deoli,
Mana and other camps—and the re-
fugees in Dandakaranya Area those
who had been rehabilitated in Dands-
karanys, seventy to elghty per cent
of them, belong to barijans or sche-
duled castes. At least I expect Babu
Jagjiwan Ram to issue a shtumm in

sthy with the t plight of
the refugees who have gome out Of
Dandakaranya and who are still rot.
ting in different camps and are facing
a miserable situstion = in the gites
which are called ‘rehabilitation sites”
without scope and neceesary facilities
for their economic repabilitation, What
a horrible scene it js! The hon. Minis-
ter has not gone there. Some of the
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Ministery should have gone to West
Bengal to see what & horrible gight it
is. If there is one definition, it is a
buman hell if | am permitted to use
the word. It is a scene of real human
bell in Hastnara area of West Bengal
just bordering the Sunderbans erea
where there gre about 20,000 people.
Nobody knows what it is. According
to West Bengal figureg the number of
deserters is only 35000 From the
report in the press, it is about 8,000
people who are waiting in  Waltair
gtation ang 5000 in Korsput area.
‘What a horrible scene it js—I1 uwed
the words ‘buman bell. What more
hell it can be? There js Do shelter;
there is no relief arrangement; there
is no food gnd there is no mdequate
medical facility. Sir, you know in this
seasin there are hail storme, strong
winds and what a miserable conditien
they are facing there, It is also not
_kpown to many Delhi papexs because
they do not carry that miserable gitus-
tion that has been created in West
‘Bengal. "Evéryday about a dozen peo-
ple ¥are dying like cats and dogs.
They have no money to purchase wood
so that they ‘can burn their dead
bodies. Dead bodieg are thrown in the
river Ishamati. “West Bengal govern-
ment is now S8ying many things but
they should make a heart-search of
their own also. We al hether in
the Opposition or in the Congress—
tried to exploit refugees for pljticel
. The present West Bengal
Gomﬂm'&nt‘ not above that com-
plaint. They " exploited them.  They
utiliseg them for “pilitieal pufposes.
#t us not forget these parties who
have formed the Government—my
party ¥as also there at that time ex-
éepting me—did not want that the
refugees should go out of West Bengal.
They did not want that they should
be rehabilitated in Dandakaranya.
They did not want that they should
be rehabilitated in Andamans. Now,
the hon'ble Minister s charry about
Andamans but at that time Andamans
u,incm.,a in:hctmﬂoryg!wm
Paugsl. Chtndn Roy
ﬁe euui.d get’ rehabllitation
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done there. He could send ag many
refugeés if he wanted to send there.
At that time these Leftist friends—
mine was the lonely volce—did not
want the refugees to go to Andamans
and other areas where gdequate pro-
Vision, can be made for rehabilitation.
Now, how heartlessly they are behav-
ing. They are ufing police every-
where. If people’ are getting into
Sunderbans area gither by train or by
boat or by trucks they are mercilessly
beaten, thrown out mnd all their be-
longings are snatched away. They are
being treated as costs and dogs and
sent back to Korsput area. What js
the result! Again they are coming
back. - You send them in tens snd
come back in hundreds. Why is it sof
Braina are being utilised.. . intellj-
gence brains. Why?! They say sabo-
teurs are working. They say agent
provocateurs are working; some poli-
tical agents are working. 'Luy, some
commensense should be 1e!l. with us.
Even if one ex-Mondal whose name
has been mentioned, nobody can say
what it is. ‘This js only an assumption
that some conspiracy is working be-
hind. If you have some commonsense
to understand these people—cent per
cent of them—are cuitivators. They
Ilre not to be easily swayed by cheap
For years together no-

nrid to enquire mtu the

butc cause and basic reasons. Mo
rumnble person has even cared to
g0t Dmdahnnya to know as to
what their problems are. We are get-
ting letters ang 1 Many g time
we have demanded on the Floor of
the House for & team of Members of
Parlisment to be sent there but no-
body cared. Now, their grievances
are accumulated. As it happens in the
case of a flood when the bundh is
broken like g gurge of a flood without
baving any consideration of the econ-
sequences that they will bave fo face
they are <oming cut. They have sold
out their bouses, their belongings and
their bullocks. ‘They have now be-
come desperate: They say we will not
fo back. Even if we are to gie we
will die. Do you think some—agent
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provocateur, or some palitical imsti-
gotor can create that kind of famatic

attitude in the mind of the people -

unless there is sgma basic fandamental
reason o goad them ig that situation
of desperation where life is—if there
is anything most valuable fgf & per-
son it is life—they have come out of
their, 1 should say, rebmbilitation

know

know where to g0 and what will
happen? They have no money, they
have no clothing, they have po shelter.
Therefare, I would make an appeal to
the Prime . Minister that ndes the
situation has developed to such a pass
in the crisis that it will not be possi-
ble for any Minister either the Rebm-
bilitatiop Minister, the Minister of
Weat Bengal or the Minister of Orissa
you tackle this problem. The dimen-
sion and magnitude of this problem
hag assumed a serious propartion. 1
warn the Central Government to keep
this in mind tMAT it js not only a
human’ problem but these pecple are

out i hundreds and ol

and much more then that the area
where the refugees have been con-
centrating has already croshbed 35,000
mark and more are coming. They sy
that thers are about $0:000 deserters

It is not only a Wuman problem, but
the people will be'dying and are &ping
in hundreds. It ix a serious Jww wnd
order situstion which is likely tode-
velop in West Bengsl. Particularty,
in that ares, &l there is a con-
flict. between the local people gnd the
refugees.

1322 hrs.

[M=. DepuTY-SPEARER in the Chair]
And [ warn this Government that the
majority of the local people there are
the Muslims and if ‘tt takes an ugly
turri of a different type, we do not
kridw where it will end because if the
Hindus ‘and 'Muslims of the local in-
habitants are united sgainst the refu-
gees, we do not know what they will
do. They are trying to forcibly
occupy the schools and every shelter
place in the arem, Thersfore, this

k Min, of .
5. kR s

situation has to be tackled very
setiously and expeditiously. 1 had a
talk with the Prime Minister. | made
& request to the Prime Minister and I
will again make an appeal to him, to
this House to tackle the problem ex-
peditivusly and quickly with & human
mmndmm. with

this Government snd the country not
forget that there are a et of crimi-
pals. If they are the by-product,
they are the by-product of the
national crime that we committed on
them. They did not go out of their
own: It there iz any definition for
the word prolitariens, an actual defi-
nition, they are the worst type of
prolitarian. They have lost their
human heart, everything they have
lost. In the case“of West Bengal
refugees, they got compensstion, But
in the case of Bust Pultistan refugees
they have nut-got a farthing as com-
pensation. * r lands, their belong-
ings, evérything they left there.- I
would make g~request to the Prime
Winister to immedistely go to Kara-
put area; convene a meeting of the
Chlet Ministers '»f West Bengal Orissa
and “the Rebubilltation Minister “of
West Bengal, the Rehdbilitation
Minisfer of Orissa and the Rehabili-
tation Minister ¢f the Central Gov-
ernment to find out ways and means
to ‘tackle thii  problem. Firstiy, [
should ask the Government not to
try in a way &5 they ‘are attempting
tp just huddle them together, bundle
them together and pack ‘them off in
& train like cattle. This is not a way
of doing things. Firstly, temporery
shelter, if you can call it g shelter,
should be built up and sdequate medi-
¢al and other relief should be given
to them. These MWinisters should sit
together and try to resolve the pro-
blems, Some kind of high officials,
Committee call it officials or Mem-
‘bers of Parliement, whatever form, it
should be en effective machinery, has
to be devised to enquire into the
problems and find out why  ‘these
people 162t their Fehabilitation camps
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_[Bhri Samer Gu.hl] .
in such large numbers, almost like
.an svalanche and then persuade
them, convince them that there is no
place for them in West Bengal It
is g fact that they will turn only into
& community of beggars in thou-
sands. They will have to go back
But for that, a psychological condi-
tion has to be created Do not utter
heartlessly, do not glve 1t to the press
saying that they will not he given
sgain rehabilitation benefit. This is a
heartless way of expressing things
and I may call it a tactless way of
dealing with the problem.  You
have to treat the whole problem with
a human consideration and human
com)|

Then 1 have to say a few words in

50 meny refugees were sent to Bihar
. and wther areas; there were miserable
pitiable stories, .people were thrown
in those areas with no facility, oo
possibility whatever for economic re-
babilitation. Those people deserted
in thousands and added.to the thou-
sands of beggars, beggar community
in West Bengal In this background
1 raised on the floor of the House the
-qnstm of rebmbilitation of refugees

APRIE: 5,198~~~
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BAKHT): How many families could
be sent thera?.

SHRI SAMAR GUHA: I will reply
to this question laler on. The Secre-
taries of the planning department,
Home Ministry, Finance ministry,
Rehabilitation Ministry ulj these secre-
taries were constituted into 2 com-
mittee, after many months of sittings
in Delhi they surveyed all the areas
and_Andumans and they made a re-
port to. the Central Government that
by 1076, 75,000 refugees could be and
In 1968 the then Home Minister sent
a study team .of Parliament snd I

want | shall. show it tomarrow; it s

been
denfed, 1 a talk with the Prime
Minister gnd I found that the govern-
ment had not taken a declsion to wind

has heppened to the hon. Minister,

morning I had a talic with him.
In conclusion I ghould say that the

M?ﬂ”wmﬂh 1 should
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also reming you that If any part df
our country could claim that It has
made the largest quantum of sacrifice
and contribution 1o the freedom
struggle, East Bengal can claim it
You will not find a single family in
East Bengal, those who are now
refugees, whose one or two family
members had not gpent 5, 10, 15 years
in jail; there were two revolutionary
centres of Jugantar; there .way the
headquarters gt Dacca,

There is not a single jail in East
Bengal which doesg not know the his-
tory of the martyrs who had been
hanged in jail I will again say that
it there was any place in India, where
there has been the least communal
tension, communal feeling and the
best relationship between the Hindus
and the Muslims, |t was in Easi Bengal,
There had been communal riots, but
they were inspired and instigated by
the Britishers in those times to sup-
presy their revolution movement. They
are the victimg of the political cons-
piracy. Keep it in mind, It Is the
responsibility of the Central Govern-
ment, it ig the responsibility that de-
volves on us on the basis of secred
commitment, sacred pledge that was
given to the people who have been—
it I may use a ward—betrayed
or who are the victims of the unfor-
tunate and tragic circumstances of
partition. I would only request final-
ly that let the Behabilitation Ministry
work with a heart. with a mind, with
a feeling and understanding of the
problems of rehabilitation of the re-
fugees, not only with compassion, but
with necemsary natlonal perspective.

*SHRI 8. K. SARKAR (Joymmger):
Mr. Deputy-Speaker, Sir, 1 rise to
suppert the demands of the Minlstry
of Rehabllitation and this I am dolng
with great pain in my heart. In my
area, Hasoabad, 25000 refugees have
come to take shelter under the bare
sky from Dandakeranya. I have no
words to deacribe the woeful condition
under which they are living and it

& Min. of 278
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would be a matier of great satisfactibn
it pome one from the Centre goes to
see for themselves, the plight of those
unfortunate people. It is with great
regret that I am to say Sir that the
Central Government has shown no
sympathy for the solution of this pro-
blem. The Stale Governmenl's re-
action to the problem amounis o
sending the refugee back to Dandaka-
ranya. Of course ii is a debateabls
point whetber with the meagre re-
sourceg the State Government all by
itself would be able 1o tackle the
problem or not, but there can be mo
denying of the fact that.all the Benge-
lig feel hurt and frustrated at the
attitude of the .Central Government
towsrds this problem. It s unbeli-
evable how the 'ventrsl leadership can
think of evading the responsibility In
thig regard. Mr. Deputy Speaker Sir,
it we go through the history of the
freedom struggle of our couniry and
if one is to single out (one single and)
maximum contribution made by one
segment of the population then the
hotour would necessarily go to the
people of Bengal particularly with
East Bengal. It cannot be denied Sir
that one out of three families in Eagt-
Bengal had to suffer torture and even
had to go to jail for their participation
in the freedom struggle and it is really
sad end lamentable that Central
leadership should try to” forget the
contribution of these people. Central
leadership is trying to forget o pay
all the debt that they owe to these
people. The persons who are weilding
power from the high pedustal of sutho.
rity of the Certral Government in
Delhi are trying to forget to pay eIl
the debt but I must warn and warm
solmaly that if we forget to ackmow-
ledge the contribution of these people
we have to pay beavily for this. Today
we are playing with the fates of these
people, No, I should say we are play-
ing a game of chesy There iy no
parallel to the sacrifices that the
Bengalis had made far attaining the
freedam of the country. Today of all
the rehabilitation sites that are there

®The original spaech was dellvered i Bengall



for these people. It is very difficult
for every human being to leave his
his bome.snd bearth and
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L give them the right to livedn this
country. . They will be rehabilitated
here. But what has happened fo thet
masurance. We had  enlered inlgpna
pact with Pakistan It was the pact we
are trying 1o avoid the issue. Even to-
day 1 find the same-gttilude prevailing

sort .0f conspiracy in the matter. The
Government beard by .Indira Gandhl
had amended the term refugee rehabi-
litation and they had only kept the
word rehabilitation. Not enly this the

an impressitn to the country that the
Foblmo‘luhbiﬂtlﬂmdm

when State Governmment and the
Centra] Qovernment must fulfil the
assurance that was given to the re-
fugees at the time of the partition
of our country and that solemn as-
surance must be fulfilled at all
costs. They must be given assurance
that India is their bomeland and if
we are not able to do it we shall do-
ing & great injustice to them. A great
calamity is facing the country to-
day and if we are not aware of it and
if we do not become conscious of the
dangerous gituaiffn  that is growing
then 1 must say Mr. Deputy Speaker
Sir that a time will come when it would
be beyond the power of the Govern-
meot to tackle the situstion. Today
the réfugees afe not only coming from
Dandakaranys but large number of
minorities from the erstwhile East
Benf#l which was a part of Pakistan
and fiday is being called Bangladesh
are anyiously trying to croms over to
Indie. In fact streams of people are
coming every diy by crossing over the
border. On the other hand if the
Central Governmént feel that by geal-
ing the border they are going to solve
the problem happily  then I must tell
them “and warn them that we are being
allowed th lfve in fools paradise. Sir
it is a fact that every day 200 to 300
minorities are crossing over to West
Bengal every day. The BSF are in-
flicting inbuman torfure end firing on
try to drive away
oar border
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Central Government has to hreak this
solemn promise, and if this BSF is
scting ‘so ruthlessly with these mino-
rities. I must say they are acting
against the law becoupe it was 2
solemn promise given_ by the Gov-
ernment at the {ime of partition and
that promise is being broken by the
BSF, I must place them on the dock
and charge them for 4be. violation of
the law and for the violation of solemn
promise that was given to the mino-
rities of the then East Bengal The
State of West Bengal iz a smail State
which has manifold problems. It is sl
ready over populated and if over and
above If refugees start pourlmg Into the
State from afl Airections then we will
be crushed under the burden of such
s colossa] problcm Qur social order
has ¢rumbléd. Under such pressure,
our ¥onomic order has crumbled and
iodff we are pacing towards extinc-
tibn. At this juncture if we do not
take lesson of history then we will
only have to face the consequences.
y Hindu brotheren Trom Bangak-
desh are being forced to come pver to
India. Their life, property end self-
respect today is in danger. [ have
my relafions in Bangladesh. ] very
often get Jetters from them. These
letters make pitiable reading of the
situation under which the Hiddu
minorities are ll\rj.n.l in Bangladesh.
1 have no doubt in my mind Sir that
_ the day is mot far off when the Hindu
minorities of Bangladesh would be
forced to come to India ance again.
If that situation arises what shall we
do? Are we to keep our doors closed
to them or we to drive them back
and push them deep Mto the territory
of Bangladesh. Are we to
them with bullets snd shower machine
‘guns bullets on them? What are we
going to do with them? This is =
serlous problem and surely we can-
not keep our eyes shut. If we really
do it them ] must say that we would
be living in the fools parsdise. In
erder ty tackle this problem i is im-
perative that the Rehabilitation De-
partment must smign top priority to
this problem, treat it as = mationa]

CHAITRA 15, 1900 (SAKA) .
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problem and try to.mplve it with

sincerety and urgency that such

situation demends. Any look warm
ther

& Minof aba
all

approach to this ma

Today a Very explosive situstion is
developing in West Bengal where
new mavement_ia going oo in t.hl
‘State. The movement js termed an
new home land in East Bengal
However illogical the demand may
b& but the human appeal thaf.is in-
berent in it i8 important snd’Gov-
erjpent can ignore it only at jts
own peril. They would be playing
with fire: they would playing
with live bombs. S8ir, ﬂ is quite Lln-
material heth
has my personal w;wOﬂ or not but !
the Central Gévernment can support
the demand of the Arabs for a home
land in Palestine in the world forum
of UNO, then certainly these persons
~the minorities that are trying to
come over to India and the refugees
that are already here havp a legitimate
¢claim for ¢ home land of their own.
These persons have g right to live.
These persons have a right to claim
a home land. This home land must
be created ip the erstwhile East
Benga] and if that cannot be done
surely it must be on our own side of
West Benga] and the Central Govern-
ment must share all financia] respon-
sibilities for setting up this home land.
It we fail in our efforts then we shall
be playing with fire and we would
never be able to suppress the gxclu-
sive movement that is growing slowly
but surely. 1 would conclude my
speech by quoting excerpis from a
report prepared by Mr. Tarig Ali in
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[Shri 8§ K -Sarkar]
who [z presently living ‘in Landon
and is g noted Naxalite leader. In
his publication “Explosion in the
Bub-Continent™ which was written jn
1973 he writes and 1 quote:

“It haa to be understood that the
objective conditions in West Bengal
today are such thst the Congress
Government will not be able to
bring about any marked dun]&- in
the situation.”

“It is obvious That sny strategy
for West Bengal has to uhimn
the exi of B
éqhmdthaltnlulenfmmm
that country. The right of the

confined to Esst Bengal and. there-
fore, o strategy has to be developed
in terms of a united socialist Ben-
gal and & co-ordinsted striggle
launched.”

“Bengal, historically in the wvaa-
guard of the anty British imperialist
struggle, the area which gave birth
to the Indian revolutionary move-
ment, may once again play a pilot

As a peace loving citizen of this
country I must ssy that if the peace
of our country, the enlture of our
countlry and democratic values aof
our country are tp be retained and
nvurtured then the problem of the
refugges is to be given the top most
priority it must be considered a
mationa] problem and tackled an &
war footing. I must with the folded
hands appeal to the hon. Minister
Shri Sikander Bskht that he should
try to tackle the issue not in a light
bearted manner .even Wwhen I sup-
port the demands 1 record my anguish
and my griet that I feel about the
unfortunate refugees who the victims
of circumstances to whom we owe g
Tot.

SHRI P. RAJAGOPAL NATDU
{Chittoor): Mr. Deputy- Spcl.hrr Sir,
boustng 1s s great  problem in this
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country mot only in the cities but also
in the viflages. to the
statisiies given by the Govermment,
the requirement in the urban areas is
3.8 million units and In rural areas
11.8 million unHs. It is also stated here
that 50 per eent of -them will be ooe-
room  tenements’ Therefore, they
should be givem facilities for construe-
tlon of tenements which will have more
space. Now in the:rural areas five or
six families Live in ‘s thatchbed hut
Therefore, the problem of bousing In
the rursl areas i more acute and
should be given more attention.

It is true that Government have
some schemes for rural bousing. One
is housing for weaker sections. But
that is not satisfactory. Even though
there is reference in the report to the
construction of 11.8 million units in
the rural areps, there is no programme
or any scheme. First of all peopie
must be given house sites. I we
go by the statistics given in this book-
let, only 60 per cent of the population
in the rural areas have been given
house sites. It is quite necessary to
give bouse sites to the other people
also without much delay. It should
be done within a period of three or
four years But, unfortunately, neither
is there any scheme for it nor is sny
fAnance provided for {t. 8o, I would
say that the Minister must allocate
more funds for providing house sites
in the rural areas.

With regird to the eonstruction of
bouses, though it is mentioned that
subsidies and loans would be given, no
smount is speclfied with regard to sub-
sidy, The weaker sections like harj-
jans and other backward communities
are very poor aod they will not be
able to construct houses without sub~
stantial subsidy :rom ihe Govern-
mant.

In Andhra Pradesh the State Gov-
ernment wag able to construct 75.000
bouses. In Kergla alsc they have made
some progress In this direction. But
the diiculty is that they go by a type
design, for which they give a loan
of Rs. 1800 to thé pbor people. Thilt
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desgign s r:.ol lult-able because the
pree is too small. 8o, why not 'con-
duét some research and see whether
thatched huts or some other modes of
construction of bouses could not be
suggesied to thern. Even then, a major
portion of the money is eaten away
by the contractors and the poor people
are not benefited. Unless there s
participation of the poor people in the
construction of those houses, unless the
poor people are given permission to
build houses the way they like, to suit
their needs and reguirements, no
b will be ful. Now what
happens in most of the bouses for the
poor is that two or three couples live
io the same house. So, the space must
be more to meet the needs of the large
number of members in those houses.
11 .those bouses are comstructed ac-
cording to a type design, even one
lamily will find it difficult to stay
there. So, these people must be al-
lowed to choose their own designs and
construct the bouses in the way they
like.

Rural housing provides not only
bouses to the needy people bit alss
employment jn the rural aress, where
there is acute upemployment. In many
of the countries they take to bousing
to golve the unemployment protlem.
Likewise, ‘wa should - also go in for
bousing on a large scale so that the
peopie in the rural areas are provided
more em

S0 far as hmt loans are concerned,
the banks are npot ec-operating siiher
with the Government or with the peo-
ple. That is why 1 say that the Gov-
emnment sbould bave greater control
over the banks. They should be asked
1o allocate funds for bousing schemes.
For example, in my constituency of
Chittoor, the barbers formed a co-
operative soclety and bouse sites have
been given to them. Since they have
gol permanent income, they can very
easily repay the loans., But the banks
are not glving them loans. So. either
the Government .shauld make it man-
datory in the banks to provide loans to
these people or alternatively the Gov-
erument thould stand guatanies to the
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" banks when the banks pw\nd| loans.

o the perative housing ies of
ihe mr soctions.

be intensive research
ta dwnlop igu suited to the rural
areas. For example, research can be
done on how thé mud walls can be-
made to stand” for a longer time, es-
pecially in project areas. Because the
mud is go soft, it will not stand
longer. .. Besearch should be coaductud
to see bow it can be streogthened.
This is very necessary because it is.
not possible to get either brick or stonw
in the rural areas.

Coming to water supply, it is men-
tioned that though there are 5.119
towns above the city level, only 1,890 -
towns are having supply of water. Ever
in those towns where there is supply
of water, as the Minister knows only
too weil, 4t is mot sufcient
The Minister alsc knows that the popu--
lation in the towns is tbcu-uiu and
that the villages are coming So.
Government should plan -hnd With
the incremse of population. water sup- -
ply should also increase. I know that
in many towns, especially in Andhra
Pradesh, no sorvey has been conduct-
ed of ground water and also surface-
water which can be utilised. So, sur--
veys have to be conducted in cities
with regard fo ground water as wel
af surface water which is avaflable -
nearby.

With regard to rural water supply,
out of 575934 villages, only 65,000 are
baving piped water or tubewells.
Many villages are not having even
drinking water. - If we want to pro--
vide only piped water, it is very diffi-
cult because a revenue village con--
sists not only of the village but of so
many bamilets with 10, 15 or 30 houses.
They also wequire water. There are
problem viliages also where there is
brackish water, where it is very diffi--
cult to get water even at a depth of
150 feet. There are arcas like Pra--
kasam District where there is fluoride
in water. In Neyveii and in parts of
Rajasthan, water coptains sulpbur..
How to get good water in these tracts! "
There is saline water also in many-
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[Shri P. Rajejopal Naidu) -
Places. Thase are problem aress, and
these problems have to be solved For
that research has to be conducted in
desglination and also to make the
water free of ils sulphur content etc.
To provide piped water may be wery
-difficult. We bave to find out other
mMEANS.

Rigs are being supplied. They must
be utilised, but tbey are not sufficient
Though the rigs are there, there are
no restivity metery to find out whether
-there is ground water or not. S0, when
the rigs are operated, they meet with
failure and much logs is incurred.

DG. Min of W. & H.

The rurzl people have to oparats them,
but they are not withstanding the
pressure on them. Therefore, the
models ghould be changed; otherwise,
there is no use. For every hore we

feet, beyond that it is not -possible;
but in arems with scanty ralnfall like
Anantapur and other dstricts, we
have to go up 100 feet deep. It s
impossible to dig wells 1o such dapths
and hence bores are necessary. lf bores
are necessary, the pumps should be
very strong so as to withstand the pres-
sure put on them.

With regard to roads, 1 want to say
one thing. Cyclone caméo Tamil Nadu
and affecled Andhra Pradesh. bui we
wene not able to give smy belp to the
people in the coastal areas becauss
there were 0o roads there. The Andhra
Pradesh Covernment has proposed a
highway along the coastal line. T'do
th whether it has reached the

~Centre or not Therefore, unless we
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develop ‘roads, It will not be posalble
to help the coastal peaple.

With regard to development of

‘citles, 1 want to make only two sug-

gestions. We have not divided our
cities and towns into zones. Indus.
tries are everywhere in every city and
town, and there is great pollution and
people are finding it very difeult to
live there. Therefore, -cities should
be divided inio industrial zrones. We
do mot have zonal lawx Zonal laws
should aiso be there. Unless these
things are there, we can prevent our
cities from poilution.

Beasutificatioh of cities must also be
there. In certmin other countries. there
are separaie organisations for that
purpose. They levy a cess to beautily
the cities. But bers, we have given
this work to onme muthority which has
to do msny otber jobs like develop-
ment of roads, etc. We can experi-

ment it in Delhi. We can appoint a
commitiee and give the function of
b to that tee. We

should also develop parts so that peo-
ple may have fresh
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T &Y § vEer , 3, 4 W
¥ grm | afeT w4 ov W H ww
¥ Wi owr s sw oA gm oW
aF TAE 1 g o g o ow
& i Wt ¥ aTe guied Wi
tfe oo o vl § W
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famrr A ¥ FawT www w@ £
yafay ag wegdt & W W § ) ow At
FOTC w1 F W ST witEd e et
vt goerd werr @ ar frlt g #
%M g, TR W YW Wt
Fwt 1 T 4, i afay aem @
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¥ iy aniwr wam s e R
¥t w g, wEad am g e
xar § & @ e @ g g
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& oed TS Tt wgn W fx
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TF ¥IHAT FTOwH TATET TN T 6
IO R wifgy | g€ A FOE
wiwt §, fari e war & fie 73 e
afcardt ot aefrr 2 v vk &, & wFw
frsee woy atgx & b wem e
g TR # W, gk W e e
72 &, o s T e i e ferd
iz g AR T HAT W AT
1 witfe vy wfts oot £t ot e
e T T =e | gform TE O
WA AT T ol wEd 0 ey
¥ ot gl ¥ & i wen e el
ST WETH AT AT W AT Al
¥ we Ay w1 | gEfAT & wiee
favrwfrg T &1 v 97 3rey wrfe-
e & S Y e nfig

wTx fom ag #F gl g g
i 1 ferr B, 77 qfewr T gw
™ waar £ ¥ wigy | ww ¥
fae M ewtmmw feg r@l I
gt ow affy g i 700 ¥
¥ wim wv Aqree fem § 1 Afer
w ¥t forwm o o ewen #
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AOTETI EATGATE ¢ WY W ey
ToET WO & s oft O ar
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wAT § 6w gl e ¥
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*SHRI P. S. RAMALINGAM (Nil-
giris): Mr. Deputy-Speaker, Sir, on
behalt of my party, the All [ndia
Anna Dravida Munnetrs Kazhsgam, I
rise to say a few words on the De-
mands for Grants of the Minisiry of
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Works, Housing, Rehabilitation and
Supply.

Sir, none of us can dispute that
food, clothing and housing are the basic
necessities of human beings and na-
turaily they form the seed.bed for the
cultural growth of human society. It
cannot also be denied that all the
economic activities centre round these
three primary requirements, In 1948
the population of Delhi was just 3
lakhs and today in 1978 it is 80 lakhs
According to one survey, only 5 lakh
babitations are fbere in the capital
city. There is no wonder that 15 lakhs
of people are living in slums. In the
metropolitan cities of Calcutta and
Bombay the slum-dweilers number
about 1 crore. The Slum Clearanse
Board of Tamil Nadu has achieved
the goal of rehabilitating all the gum-
dwellers in clean and healthy sur-
roundings, which has proved to be as
elusive as an feel in other metropolitan
cities. In this background, especially
when it js common knowledge that
our entire rural areas are big slums,
even the provision of Rs, 1800 crores
for bousing in the Sixth Five Year
Plan is just a Aea-hite.

According to a survey conducted by
the National Buildings Organisation,
at the beginning of the Fifth Five Year
Plan the minimum requirement of
housing was 38 lakh houses in urban
areas and 118 houses in rural areas.
Here, it is pertinent to point out that
our Finance Minisler, Shri H. M. Patel,
in his Budget speech has stated that
24 croreg of people in our country get
an income of 25 paise per day indivi-
dually. I need not elaborate that with
this pittance they will be living only
in pits and bhovels. The statisties of
N.B.O., a Central Government's orga-
nisetion, have been belied by the
figures of our Finance Minister. This
N.B.O. has claimed a discovery of
cheap house in Ra, 1500 only. Such a
house was an exhibit in the Agri-Expo
held in November 1077. This should
not be mere show-plece. The huilding

*The original speech was delivered in Tamil
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materials required for such houses and
also the Enow-how must be taken to
the rural areas so that our brethern
there can save themselves from sun
and showers. In 1977-78 Budget Esti-
mate 3 sum of Rs 8 lakhy was pro.
vided for the rural wing of the N.B.O.
and in the Revised Estimate this was
reduced to Rs. 6.5 lakhs I am unable
to appreciate this scant regard (or
Tural requirements.

There is imperative need for setting
up a Rural Housing Development Cor-
poration, just like the Rural Eectri-
fication Corporation, to flnance the
housing schemes in rural areas. 1
would like to point out that house-
building activities will generate em-
ployment opportunities in the country.
Sir, in the capital city sky-rise build-
ings have come up and yet the people
who have constructed them are living
with sky a5 their roof and that tos 5
10 miles away from their places of
work. It may not be out of place to
mention that the Underground Shop-
ping Centre in Connaught Place has
generated more rumours of malprace
tices than trade opportunities. This
must be looked into by the hon.
Minister,

Sir. the Cement Units and other in-
dustrial units producing  building
materials in the private sector . are
minting money. It is a paradox that
a public sector unit, the Hindustan
Housing Factory producing building
materials is running under a loss. The
argument advanced is that 50 per cent
of the installed capacity is hol being
utilised on account of paucity of
orders. When there is acute shortage
of building materials in the country,
can you accept the plea that there is
paucity of orders for the Hindustan
Housing Factory? This is far-fetched
and seems to be the greatest wonder
of the 20th century. I demand that
the Public Undertakings Commitiee af
this House should be directed to in-
quire into the working of Hindustan
Housing Factory, in view of the fact
that Rs. 2 crores of public money have
been invested in this.

APRIL §, 1978
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The Housing and Urhan Develop-
ment Corporation has sanctioned a loan
of Rs. 35 crores to 119 housing schemes
of Tamil Nadu. In India, Tamil Nadu
occupies premier place in successfuiy
implementing the bousing schemes,
The HUDCO bas released only Rs. 18.18
crores and I request that the HUDCO
must be directed to release the re-
maining Re. 16.82 crores without delay.

. Similarly, the HUDCO bas sanctioned

Rs. 17.37 lakhs for bousing projects
in Pondicherry. So far only Rs. 40,000
have been sanctioned. This should also
be looked ioto by the hon. Minister.
Sir, 1 will oot be boasting in vain i
1 say that a World Bank Team has
lauded the Slum Cl B
Tamil Nadu and it will be worthwhile
for other States to emulate them in
the interest of resolving the rigours
of slum-dwellers.

Out of 3119 towns in our country,
only 1890 towns have got pure drink~
ing water arrangement and tbe remain-
ing 1229 towns have no arrangement
for pure drinking water. 217 towms
have got underground drainage sys-
tems and the remaining 2902 towne
have open drains which pollute the
entire country. Out of 5 lakh villages
in our country in four lakhs of
villages we do not have facility for
supplying pure drinking water. The
Japata Government swears that its
source of existence is the growth of
rural areas. In fact, its lifebreath is
claimed to be rural development. Yet
s sum of Rs. 40 crores was allocated
for rural drinking water in the Budget
Estimates of 1977-78 and in the Re-
vised Estimate it has been brought
down to Rs 38 crores, Sir, It should
not be forgotten that the food require-
ments of 60 erores of people are met
by the rural residents and If  thelr
basic requirements like pure drioking
water and a dwelling place are not
met by us, we will be committing the
gravest injustice to them.

Sir, kindly see the influx of repairiats
from Burma =and Srl Lanka 8.71.68%
people who have come from Srl Lanka
have got Indlan cltizenship. 2.70,281
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of them have been rehabilitated and
95.424 are yet to be repatriated. In
1978 their inflow is going to be 20,000
families. By 1981, according to Shas-
tri.Sirimave Agreement, we ‘have to
lake back 3 lakhs of more people.
From Burma asiready, 70  2,07,000
people have already come. They had
originally gone from Tamil Nadu and
most of them are plantation labour. In
my constituency, in Nilgiris, the Tamil
Nadu Government has  rehabilitated
many of them by setting up planta-
tions. 45 schemes of rebabilitation are
under various stages of implementa-
tion. As If this burden is not enough,
we have also to bear the brunt of
refugees from Viet Nam. The Refugee
Rehabilitation Corporation is short
of funds for assisting the State of
‘Tamil Nadu in the matter of rehabili-
tation programmes. If the Central Gov-
ermnment does not come forward to ex-
hibit their munificence, the economy of
Tamil Nadu will be in shambles. The
statistics of refugees as indicated in
the Annual Report of the Department
of Rehabilitation for 1877-78 reveal
that Tamil Nadu has given succour to
most of the uprooters from Sri Lanka,
Burma and Viet Nam., The repatriates
who will pour in till 1861 from Srl
Lanka will also have to be given pro-
tection by Tamil Nadu. I appesl to
the Government that the massive re-
habilitation assistance to be given by
the Central Government to Tamil Nadu
should not in any case be treated as Ad-
vance Plan Assistance; it must be out-
right grants so that the State of Tamil
Nadu is able to garner all its energies
in the rebabilitation programmes.

Thanking you for giving me an
opportunity to participate in this im-
portant  discussion, I  conclude my
spedch.
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SHRI DHIRENDRANATH BASU
(Katwa): Mr. Deputy-Speaker, Sir, of
all the functiong of Works and Hous-
ing, provision of better Housing is
most important and there are serious
problemg in providing better housing
facilities. You will be surpriged to
know that for provision of housing
facilities there is a Corporation called
Housing and Urban Development Cor-
poration, that is, HUDCO. The per-
formance of HUDCO is very very un-
satisfactory. 1 am speaking about the
residential areas. In Sarojlni Nagar
area there are many buildings which
have been built up for educational
institutions, colleges, ete. and these
shou'd not be botel building for dancing
ang drinking. In Bharat Dwar area
and Kalibari Marg area where religious
functions are held., sites have been
allotted for the purposs of hotel com-
plex, theatre, etc. This place should
not have been utilised for these pur-
poses, Now, there are Housing Boards
which are working in some States al0,
which have been asking for frmancisl
assistance. Housing Boards in the
States like Kerals, West Bengal, Tamil
Nadu, Blhar, Assam, etc. have written
s0 many letters to the HUDCO for
help. Inspite of their repeated remin-
ders. no assistance wag given by the
BUDCO. This matter should be look-
ed into by the Minister concerned.

Mr. Deputy-Speaker, Sir, in regard
to water gupply and sewerage facilities
in villages. practically no moneys has
been provided In the budget for this
purpose, You will kindly see on page
78 of the report that Rs. 44.63 crores
bave been provided for housing in
urban areas, whereas no amount has
been provided for bousing in rural
areas. There is no proposal for hous-
ing the poor, the workmen, the agricul
turists. the common people. We al-
wayg speak for the poor and common
people! Az a matter of fact in the
plan budget it could be seen from
pages T8—80 of this book, that no
monev had been allotted for housing
the poor, the workers, the agriculturists
ind farmers and the villagers—revonty
per cent of our people live In the
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villages. What do we find in big cities
like Calcutts, Madras and Bombay?
Big bouses, cooperstive houses are
being built at the cost of the Bnsncial
institutions, the promoters are making
money. I say that money should be
usad for the welfare of the poor people
who have go no houses, | request the
hon, Minister to look into the matter.
You have g housing factory and that
factory had constructed over 8000
bhouses with corrugated sheels, etc.
Out of them 670 or go had fallen down
had collapsed. There is so much waste
of money, this should be looked into.
Yoy can find it from the records.

Then with regard to the refugee re-
habilitation problem, the refugees com-
ing to West Bengal from Dandzkar-
anya are not being settled properly:
meintensnce iz mnot being given to
them. Dandakaranya aufhorities are
doing nothing, There are so many
organisations and look after
themselves, not after the welfare of
the people living in the Danda
karanya, They have no means to live
and that is why they are compelled to
leave Dandakaranya and go to West
Bengal. With regard to the rebabilita-
tion af people coming trom the former
East Pakistan, now called Bangla
Desh, their cases had been igmored:
their caseg had not been considered at
par with those coming from West
Pakistan, As Prof Samar Guha had
said I must say this; it is very unfor-
tunste those people are moving bere
and they are not getling government
assistance for rehabilifation. There
are so many places in Andamans end
Nicobar islends,. Why don't you
seitle them there, We represented on
thig matter 1o the Prime Minister; the
Prime Minister gave a patient hearing
and he had assured us that he would
look into {he matter. I should request
the Housing end, Rehabilitation Minis-
ter to look into this matter and see
that the refugees coming to West Ben-
gal are resettled in Andamans,

There is mention about Rehabilita-
tion indusiries Corporation, I want to
tell the hon. Minister that out of 19
units under this corporation, eleven
are closed It was correct that over
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5000 workers were working but now
3300 employees have been thrown out
of employment as a result of the clos-
Jre of some units which was because
-of a dispute between the autborities
and the workers, The Chief Minister
of West Bengal had writlen to the Gov-
emnment of India time and again ask-
ing for assistance. Without money
4hey cannot implement the program-
mes. [ should request the hon. Minis-
1e: 10 see that npecessary funds are
s}iovided for running that organisation,
There are so many unemployed youths
througheut the length and breadth of
the country. What are you going to
do with thig Rehabilitation Irdustries
Corporation and other small indus-
t-jes, although the small industries
-te not under your jurisdiction? The
nehabilitation Industries Corporation
15 under your jurisdiction and you
-should see that they are properly em-
ployed.

15 hrs,

Then I come to se b
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The National Highways sre not being
properly repaired, they are not being
properly mainotained, the repair works
are not adequately dopne. 1 know
some construction of Government
buildings are geing on in Calcutta for
yeary together

THE MINISTER OF WORKS AND
HOUSING AND SUFFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): You are knocking at the
doory of the wrong Ministry.

SHRI DHIRENDRA NATH BASU:
These are under you. You would
be the Head of the depariment
You should be dmamic. Our Minis-
ter shouid see that the decisions
taken by the Government and
by the Ministry are properly im-
plemented. There are 80 many
organisationg and agencies; but they
are not working properly. Who will
be responsible for that? Should we
bold them responsible or should we
tell our Minister? We should tell our

in the rural area. It is really deplors-
ble. Water does not flow. There is
no adequate arrangement, The rural
areas, where seventy per cent of the
people live, they have not been given
importance at all They should have
been given the top most priority. How
much mooey have you provided in the
Budget for the upliftment of the rural
people?  Nothing. The programmes
Tor the imp t of the

bave been kept pending Why is it
that the programmes have been beld
up? Why is it that tbe programmes
have not been implemented? It is all
due to Rolling Plan. What 1 want to
tell you Mr. Deputy Spesker. Sir, is
that dye to defects in the Plan. it is
not being done. This Rolling Plan will
Tiot servé the purpose. As I have al-
ready mentioned. if you look to page
T6—80 of the Budget for 1078-79 wou
will see what amount has been provi-
ded for the upliftment of the rural
vecple, It is nothing

‘Then 1 come to National Highways.
believe that the Minister does not
‘hawve the fortune of going through the
Natinal Highways. He is always Aving.

We appeal to our Minister
that he ghould look into it personally
and see that the works are properly
done, If the projectls taken up are not
properly implementeg, there iy no
necessity of keeping the schemes in
paper, in black and white, The ache-
mes should bg implemented in all
fairness,

Then I come to the rehabilitation
problem. You must consider it as »
very important nations] problem.
As a result of partition of the
country. the refugees had come
from East Beogal or former East
Pakistan, now  Bangladesh. Even

now, daily three to four bundred
refugees are coming from Bangls-
desh, Who will be responsible

for the malntenance of those
people? The West Bengal GCovern-
ment, a truncated provioce caonot

take charge of the whole thing. unless
they are financed by the Centre. The
Chief Minister of West Bengal has
been writing to you again and sgain
for assistance and for provision of
meney for various projects for improve-
ment of the refugees. But nothing
has been dons The loang were
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granted to refugees in West Bengal,
but they are being realised, But in
other cases, which [ cited, in the case
of refugees from West Pakistan, they
were given shelter, they were given
every thing. Why do not you treat
them on par with others? That is our
sppeal, So. Mr. Deputy Speaker, Sir,
1 would request you to kindly see, to
kindly use your influence as well, over
the Ministry, that rehabilitation of re-
fugees is properly done. Thousands
of people are coming from Dandakar-
anys. What for? Some pecple are there
some organisations are there who are
purchasing tickets for them and they
are sending them back to West Ben-
gal. What are these organisations?
You musi Aind them out and the guilty
must be punished.

SHRI A. K. SAHA (Vishnupur): You
must see who are the persons behind
this,

SHRI* DHIRENDRANATH BASU:
They must be found oul and the gullty
must be punished.

Now, the point is that uniess they
get amenities, unless they get -onvey-
ance charges, unless they get main-
tenance charges, how can they go
back? S0, 1 would request through
you, Mr. Deputy Speaker, Sir, that the
Ministry should look into the matier
and see thal the persons are well set-
tled .and rehabilitated. You can send
them to Andamans and resettle them
there,

I again come to that point. Article
370 of the Constitution should he
deleted. What for? In  Jammu and
Kashmir there is enough land and you
cannot settle anybody?! People also
tay go and setile themselves these.

SHRI SIKANDAR BAKHT: What
about Article 3707

EHRI DHTRENDRANATH BASU:
People may go there and seitle them-
selves. Article 370 ol the Constitution
should be deleted. Nobody frem out-
side Jammu and Kashmir will be en-
titleg {o bulld his house there. What
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is 'this? That is part and parcel of
the country. That is a State of this
big country, India. Why there should
such an Article in the Constitution?
That should be deleted and that should
g0. That is what I mean 1o say.

Finally, I would appeal fo the hon.
Minister to see that West Bengal gets
due share and Justice from the Cen-
tral Government for rehabilitation,
not only for rebabilitation but for fm-
provement of people who have already
settled there. This Is & national pro-
blem. 8o, the Central Government
cannot sit idle over this issue That
is my appeal to you.

ot v fom o areew (grofg) -
IIeTE wErew, & o, i ami £
Wi Hdt grer ¥ sar s S
SR A

TEAt 3ry & T ag WA AT
F & ot grofen fewrdde &, ovd oy
g7 7 §, forw @ oo f, 9 weEc £
anw & fend =@ w5t ot a% v
marg?

0% W= ®Y orE & Het ageT &
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1977 % OF W2AT 91 41| 18 WAW
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w00 12, 14 AT Wollele ¥
AT IW AWq ¥, @t AT A
wreor fear g1 /YT ¥@r a1 fs I
o A AT A A B, v owmw
wHT oAt o gw frare £33 9
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18 GFF %1 *nfloﬂo & Led
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Hifror SARTRT ¥ 2 9T S
¥ % wgr & famer fen, Afer
Fww1 Festrr gt forar o 1 g AT Aw
TF wiry ¥ wgt ox e 19wk
® Wg AT WHEX & 9T T e
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[t 7w famme araa)
w1 fr of fof fer oy, § gedd
g AT AT & | Al I wwEe—
feama gragaT, o oFe wIWH—
F I g Ay frar ) wTOE 9 49 R
o g e o o wEE & FoEm
=t fF ¥ o a7 § W 7 ofar
w1 FI-giEw £ amE Wit sr
#, afe of gt aryr fewr awdm, At
Y ofEe & W ogEi w9,
A 3% ag e foan e qw W @
wg gy am, afew o fefe
fear ATy T® 9T FEEEE WA
& fawra s Y ) 7Y wfare & 92 ¥
sTewEr w5 At frwre e S
fam Famrn dfare g | @ WX mn
o ¥ agd FAT e 3w ¥ qF et
fow Wit f& & wromam Wi wT
@ g
15.11 brs.

[Sbri M. Satyanarayan Hao in the
Chair].

a7 R FTH g, a1 & e
fem & 11, 12 ¥ w0 T & W
war | Jivrr A wEr agew e s
g 370 wm & wfad gm
Eroftore fafeen w1 ag =ayw
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wT TG B T AT E | A T W
%t 1 Tt | BT T e e qHe
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fzm g1 war wr, #fer T Gar
ﬂﬁ%ﬁ!qﬁd‘hpﬁith
T, IH W omr fE oz T,
wuE FO¥ TN wEAr W17 gE ofY
T|E ¥ W A

gmt ¥ are oA gi
Wil 3 AT fE dYe UWe waTw mEF
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et o fawrw TR
Trogt ¥ e wT T ? o oo Al
el o oz ¥ waar § N Y A= W
WTORTT T £ a1 W T g §1 |
Wik i gedte vt Yow frestt #
wiz 7 ¥ e 41 wefag & e
sy ot & I wg P Faae dey
ween ot # wie fu § ey wr
e 8, wwd fewt gfee & ferk
il &, foerd wifmmdt §1 ¥ v
qgtfcweﬂ' oY qHoTte ¥ ATH ¥
wtr wr Sfa Ay Aforr 91 W1 qewer
@e 3 § TE Fwx OfFg ¢ WA
why qEefle Tg Wiz A W
m&rﬁﬂﬂiﬁumiﬁ
T g @ & ds T g

SHRI SOMNATH CHATTERJEE
(Jadavpur): Omly two days back,
we had @ calling satlention on the
question of exodus from Dandakar-
anya. Therefore, I do not wish to go
to detsils again. But I would request
the hon Minister to kindly appreciate
that on this Question polities is
being introduced. We have heard the
speech of Mr. Baugsta Roy. It is un-
fortunate how they are now trying
to utilise the situstion in West Bengal
to =—olitica] advantage. It has been
detided by the Government of West
Bengal, after considering its capacity,
the availability of land and all cther
questions that it is not possible to
keep them in West Bengal,

APRIL &, 1978

& Min. of 5. & R. 324

West Beogal They are taken to
refugee camps until they are persua-
ded to go beck to their places. It
are

ts to huge exp Then they

1o be given some monetary assis-

tance. Some food articles are to be

provided to them. Health and medi-
care

fore, my earnest request to the
Mimister is to see that some assistance
ig given to the West Bengal Govern-
ment. Let it be treated on the basis
of war footing. We do not want to
do anything or say anything which
will sggravate the trouble. But my
appeal to the hon. Mindster is that,
this is a national probléem, a human
problem. Nobody should try to score
political victory here. Even a senior
Member, Mr. Samar Guha, could
not resist the temptation of bringing
in politicy ' a matter like this. We
are pot going into the post mortemn as
to why they have come. But the
confidence of these people has to be
earned. Therefore, my request lo the
Mirister is, pleass announce that you
will give adequate financial assistance
to the West Bengal Government and
a clear decloration of policy that ihe
Certral Government will not encour-
age such desertion from the camps.

Secondly, about the way how to
persuade them to go back, the hen.
Minister did not commit himself.

may be our intention or desire from
heart. It has been appreciated by the
hon. Minister here. He has also felt
and agreed that it is not possible to

Some mai e gramt may be pro-
vided to these people. It is necessary
to investigate—and I request the
Minister to get the central agency 1o

resettle them in West Bengal The
hon. Prime Minister has said that they
have to be persuaded to go back to
Dandakmranya or other places from
which they have come. If the matter
is being delayed, very sericus conse-
quences will follow. Apart from poli-
tiea]l overtone that is being injected
into it, an explogive situation day by
day ig created. These people have to
be looked after so long as they are in

into that—whe are the
people behind them who have made
bulk = purchase of tickets for thern,
who have made the provision of
trucks—Rs. 8000/- g trip—for them.

railway  station, they are being
roceived by interested parties. And
there is an sttempt to create difficul-
ties ms much as possible in trying to
divert them to Sunderbans which is
already populated. My earnest
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appeal to the hon Minister 1g kindly
declare your mtentions very clearly
and provide necessary financial assis-
tance.

The Fefugee - Rehabilitation Com-
mitteg which has been formed earlier,
have given various recommendations.
Some of them have already been ac-
cepted by the Government. Some of
thems have mnot been accepted. But
ihose which have already been accept-
ed, implementation is being held up
becausy adequate fund to the State
Government has not been provided.
1 will request the hon. Minister to
kindly look into this matter and make
negessary provision for funds.

‘With regard to Bangladesh refugees
who come during 1871, during that
time, if I am not mistaken about Rs.
21 crores are being demanded by the
Central Government from the West
Bengal Government. This iz an old
legacy which the present Govern-
ment has to face with al] other diffi-
culties. Therefore, my carnest appeal
to the hon. Minister is that he should
realise the problems of the State Gov-
ernment and the additional problems
which are being actumulated for no
fault of theirs and therefore, please
do not insist on the realisation of Rs.
21 crores.

There is one aspect of the rehabili-
lation problem which can
deny. 1 want to make it clear. I do
not grudge that if any refugee or any
brother or sister of ours who had to
come away from the erstwhile Pakis-
tan and had to be settled there, he or
she is settled properly. That is what
is desirsble ang necessary. Can it be
denied that adequate pecuniary com-
pensation was givén to people com-
ing from one sector and such compen-
sation was not given and has not been
Eiven to people coming from the other
sector? 1T do not went to create any
division amongst those wunfortunate
people. But this is a fact of history.
The people had fo come away from
both the sectors for no fault of theirs.
They have been the victims of a poli-
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tical decision for which the responsi-
bility was taken by no less a person
than Pandit Jawsharlal Nehru, who
openly said that it will be the res-
ponsibility of the Government of
India and that they will be rehabili-
tated,

1 know, the present Government
has got many legacies. This is one
legacy which it cannot avoid by mere-
ly closing their eyes and saying with
a feeling of satisfaction that they have
solved the problem of refugee rehabi-
litation. They have not solved it;
they do not solve it. After all, there
aré human elements involved. Some-
times, because of the uncertainties,
interested parties do take advantage
and thst is being donme now. There-
fore, to discourage such pecple from
taking advantage and fishing in
troubled waters, some sort of a deci-
sion is overdue, long long overdue.

It is very easy to say, "I am giving
you land which will become fertile
in 1982. In the meantime, you will
remain in the camp and get some
amount of ag daily wages.”
You cannot invelve people in such
type of work. You cannot get attach-
ment of the people to such type of
life. In such circumstances, it is very
easy to divert their attention and even
to mislead them. I know, it will be
said, it is very difficult to give

P i to those The
present policy is that ex gratia pay-
ments are being made o the people
who have left their property in
Bangladesh, the erstwhile East Pakis-
tan. Who are getting this monev?
It you go through the records and the
statistics of the persons who have got
the money, they are all very very rich
persons who have left hundreds of
acreg of land and big properties. But
about those people who have left small
properties, impossible requisitions are
made tp them. I know that this Min-
istry is not directly concerned with it.
It i the Commerce Ministry which is
the administrative Minisiry concern-
ed with that. It is a peculiar system.
The problem of rehsbilitation is also
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there. But the sdministrative Minis-
try is the Commerce Ministry so far
ag the p t of this

P

is the questi
of rehabilitation is also  involved
here. 1 would request the hon. Mi-
nister to get in touch with the Com-
merce Ministry in regard to this mat-
ter. The money which is being given
@s ex gratiz payment should go to
persons who deserve much noore
than persons who may be able to
have preserved their old records to
show that they had left properties
worth lakhs of rupees.

The other thmg is with regard to
the Government of India Press. I have
been requested the hon. Minister
about jt to the extent of
possibly creating even  disgust
in him. Once more [ appeal
to him. The Government has made &
good  gesture. When Mr. Madhu
Dandavate announced the propasal, the
decision, of the Govprnment to res-
tore employment to all those who had
been retrenched during the Emergen-
€y, we applauded that We are thank-
tul to this Government for that. We
apreciated it; that was the spirit which
we expected.

I do not know why n the Govern-
ment of India Presy in Koratty in
Kerals, 27 employees were dismissed
during the emergency. Sometimes I
find it with great unhappiness. I know
the Ministers are over-worked. Some-
times even m matters of vital impor-
tance drafts are signed without Jock-
ing intg them. The position is that
27 persons had jost their job during
the emergency. They went to Kerala
High Court and the Kersln High
Court gave s judgement in their fav-

our Now what the Ceniral Govern-.

ment has done about it? They have
come in &2n appeal to the Supreme
Court. These people who are out of
hbmnutbuummmym
are asking them to come to Del
fight 1their cause, to defend the
appeal.

1 wrole to the hon Minister about
. May I remind bhim about that, ¥
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bope he hag read the letter before
he gigned if saying that Articles 14,
16 and 19 are involwed? As three
articles of the Constitution are iowvol-
ved, therefore, the matier should be
decideq finally by the Supreme Court.
In these cases, where emergency vic-
tims have been reinstated, you have
not gone on interpretation of Articles
14, 16 and 18. On anything and on
every matter, the job of professional
lawyers like ug is to raise all sorts of
difficult questions. It is not difficult
for us to work on something and raise
sny number of questions. But after
all, this is a matter which involves
your own Government's policy. May
I appeal once again with grest ear-
nestness, sincerity and seriousness !Jul
please look into their records and

what they have been found xuiltr ot
before they were dismiss=d. Please
do not go by your legal cell; do not
go by an  academic exercise of the
constitutional provisions, May I ap-
pesl lo you that this is & serious
matter which concerns the citizens of
India who were victims of emergency?
Please do not continue to keep them
ag continued wictims under your
administration. Since the time is
short, may I request the hon

MR. CHAIRMAN: You wind up be-
cause I heave to call the Minister.

SHR] SOMNATH CHATTERJEE:
H you allow me I shall go on

MR. CHATRMAN: There is no ques-
tion of allowing.

SHRI SOMNATH CHATTERJEE:
There are some complaints about the
National Building Construction.
Corporstion. There are serious char-
ges of corruption which have been
breught against them I request the
hun, Minister to look into this matter
also because I believe that the reports
sbout the complsints have already
been sent to him. Therefore, please
have im investigation made sbau it
Thaok youw
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et amw & wy e W
faw ¥ gwfers gt age Wt it
wrdt gRreTer —fdfafaier W
WHNT | g Ag AT rwwr § G R
1 wEX WY T T TN A% EE He-
frr wew & word Wy § oW ¥ age
ogfrarr & & warr & frerr &0
we Wit & W e e ey O o
o7 ¥ g frer 1 o 7 e
v o o rdive g e & 1
gxifanami ¥mrad ¥ @m
# fort @ wwm wrr Fn 8, figegearmlt
it Frrar § 3 Y e % g i W
& & § Twr qo wufwgm o e
T w Fa afaen | Flfafiea
LEILCE SRR LR ER IR
i & w7 e feft o O WAy
w fem &1 W o1 ¥ oy W e
T @ A IW W A T R
fem o §1 W o oW oA owr F
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v oramae wsw & | 39
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o1 wg ag § e gl gw e
#rft 9w & wro g, few & e g,
m & & owme g, avaag @ 0
ik gfrar & g Fedfafidwa wor
¥ g qopTr g, 9% €
T 7w vl | Ffateda
# T gy weeft § 1 Ffafeiee &
fomr oo w7 Fegfafadz fr & 39 &1
Wt wifew S e o g
¥ 3w & flfafade g7 & wmone
g wfgg o« ¥ W owwE o s
TF AW WL ACE  qADWY EAT | THA
wtf ww ff e goag wew o %1 B
a9 o el grEw # wem q g,
fegeme & o oF o Wi W o
T t v o s7 « wow qwewg Wt
ot o ot bl W ot A
wE nof ax wk wen & W
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2z fem w1 Wer @ e
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forelt Y s @ Y @

¥ w7 Felfafordee & a §
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SHRI SAUGATA ROY: One cleri-
fication,

MR, CHAIRMAN: He has covered
all the points.

SHRI SAUGATA ROY: He has made
an emotional appesl I appreciate
his emotion, but be has not said
whether he is going to give any fresh
help to West Bengal in order to solve
the residua] problemyy ¥/ & L H
qAAT WTgE §, W owmew @1 gW
Fnf v g

SHRI SIKANDAR BAKHT: This
question has been put to me & number
of times, and I have given the mind
of the Government.

MR. CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account  and Capital Account
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shown in the fourth Column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment
dufing the year ending the 31st day

CHAITRA 15, 1000 (SAKA)

& Min. of 358
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of March, 1979, .in respect of the

heads of demands entered in the

second column  thereof against

Demands Nos. 80 to @3 relating to

the Ministry of Works and Housing."

The motion was adopted.

Degyands for geanis, 197879 in respect of the Mimistry of Works ang Howring veled br Lok Sabha,

No, of Name of Drmand

{irant on socount voied by

4 for " of D d for
Grant votcd by the Hevre

Demand the Houe on 16-9:1978

Revenue
R
MINSTRY OF WORKS
AND BOUSING
B9, Mimistry of Works and Hou-
sing . ' . 1940000
ga. Public Works 12,87,04,000

9i. Water Supply and Sewerage  10,45,00,000

93. Housing and Urban Deve-

lopment = 2,58,31,000

99. Stationery and Printing

5.66,28,000

Capital Revenue Capital
R

9700000
6.90,41,00  64,85,21,000 21,52,08,000

$2,25,00,000

6,15,84,000 12,91,35000 90,60,18,000

28,31,30,000

MR. CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account ghown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidate Fung of
India to complete the gums neces-
sary to defray the charges that will

come In course of payment during
the year ending the 3ist day of
March, 1979, in respect of the heads
of demands eptered in the secomd
colump thereof against Demand Nos,
82 to 84 relating to the Ministry
of Supply and Rehabilitation”

The motion way adopted
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Deenands for Grants, 1g78-7 i repect of the Ministry of Supply and Rehabilitation votrd by Lok Sabie.

No. of Amount of Demand  for Amount of Demand for
Demand Name of Demand Grant oo account voted Grant voted by the House
the House on
16-3-1978
1 2 3 '
Revoaue pital Revenue Capi
MINISTRY OF SUFPLY
AND REHABILITATION
82. Department of Supply * 400,000 20,45,000
83. Supplies and Disposals 1,26,48,000 6,32,16,000
84. Department of Rehabilita-
tioa . . . 4:53,28,000 2,16,20,000  28,0640,00c  10,81,02,000

18.40 hrs.
DEMANDS* FOR GRANTS—contd.

GR¥: T Motion moved:

.

“That the respéctive sums 8ot
M on R

Account ';nt:!capmu Account shown
in the fourth column of the Order
Paper be granted to the President
to complete the sums necessary to
defray the charge that will come
in course of payment during
the year ending the 3lst day of
March, 1678, in respect of the beads
of demands entered in the second
column thereo! gaguinst Demand
Nos. 11 to 13 relating to the Minis-
try of Commerce, Civil Supplies and
Co-operation.”

Demand's for Grants, 1978-79 in respect of Misirtry of Comwmercs, Civil Supplies end Cooperation

subseitied to the vote of Lok Sabhs

t of Demand for

Amount of Demand for

Axatnm
Mo, of Name of Demand ' 7 * Orant on account voted by Grant submitted w the
Demand the Howse on 16~3-1976 voue of the Howe
1 E-3 4
Rewen, Capital R Capital
R Ro. “Rar Rs.
tlg'NBTRL‘I" OF OOMMER-
COOPERATION
1. Minbtry of Commerce,
Civil Supplies and Co-
. . 29,81,000 v LG 04,000

o .
P eTaction © o Beon
13. Civil Supplies and Coopera-
tion -+ .+ Bas3fooo

:67,57,000

49Bgao0o  Grbogonee  a48.0468,000 336,04.52,000

araB09,000 18,378,000

*Moved with the dai

of the Presid
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SHRI S. R. DAMANI (Sholapur):
1 am very thankful to you for giving
me an opportunity to express my
views on the Annus] Report of the
Ministry of Commerce and Civil Sup-
plies

During this year, the major indus-
tries of colton and jute have been
taken away from thig Ministry, and
now this Ministry has to deal only
with exports and imports. Thig 18
very important, and 1 think that by
this action the hon. Minister and his
officers will be able to devote more
time for jncreasing the exports of our
country angd reducing imports,  The
hon, Minister i very fortunate in that
he has got a very strong base of
manufacturing capital goods, consu-
mer items, durable consumer ijtems.
With no efforts on production gide,
they can increase our sxport earnings.
1 will come to this later om.

Two days back, the hon. Minister
hag announced the import and export
policy. According to news papers it
i well received. hon, Minister
has also said that he hag simplified the
method of obtaining raw material for
small scale jndustries, edium indus-
tries and big industries. 1 think,
whatever simplifications he hag made,
are available to the consumers. All
along, we had been listening about
simplification from the days of pre-
vioug Government but things remain-
ed as they were. Therefore, I would
like to urge upon the hon. Minister
that if he really intends to do simpli-
fication, the most important thing is
to remove the official bottleneck
Otherwise. the word ‘simplification’
will remain only on paper.

This year, our performance of ex-
ports is not very encouraging,
Congress Government had realised
the impurtance of exports. Any coun-
try which is advanced snd prosper-
ous, has advanced ang prospered on
account of increased production, in-
cressed exporlz and that hag created
more employment and more wealth in
the country. That policy had been
followed by the previous Congress
G For le, in 1085-

ss,thgaponn-rwreenntﬂrwns.
1265 crores only. But in 1876-77, it
had increased four fold to Rs. 5143
crorep, In 1972-73, the growth was
205 per cent, 1873-74, it was 28 per
cent, in 1974-75, it was 31§ per cent,
in 1975-76 it was 24 per cent,
77 it was 21.2 per cemt but
1 goubt whether there will
growth at all I think, indicationg ar
there that there will be some shortfall
in the export trade. In the Report,
they have mentioned certain items
which are included from export like

of tea hag increased three times, Simi-
larly, the value of export of coffes has
aleg increased. Export of other items
has also increased, Therefore, 1 fail
to understand why there should not
be any increase in the export trade
this year. 1 hope, while replying, the
hon, Minister will throw some light on
the reason of fall in exports.

Ome thing, 1 will definitely appre-
ciate. The export engineering
goods is showing good improvement.
Last year, it was Rs 850 erores. This
vear, they expect to achieve a target
of Rs. 850 crores. In this connection,
1 may say that there is large scope
of incressing the export uf engineer-
ing goods. We have got the raw
material, technicians, manpower and
all kinds of capital goods, consumer
durables and consumer goods are
being produced in the country, These
goods can be mamufactured ang these
can be exported. Therefore, there is
a tremendous capacity to jncrease the
export of engincering goods. I think,
if proper efforts are made, it will not
be difficult to achieve a target of Rs.
2500 crores worth of exports in the
next three or four years, I am sure,
the hon, Minister js equally anxious
to maximise the export of these goods,
It will also create more employment
in the country.

We have also to keep in mind,
while inereasing the exparts, a certaln
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that they comsume, there is a tax. The
gmall-scale industries cannot get the
benefit of exemption of these things.
‘These elements are included in  the
‘production cost. In order to compen-
sate them, you have to give an incen-
tive to the small-scale who
you also want to encourage and
alsy want to encourage so that they
¢an produce more and they can com-
pete with others, Our country has
also made a good bame in gqulity.
The quality of our products is sppre-
dawdinandmhmdmmah:;
We are exporting our produ
USA and other developed countries.
‘The export of these engineering goods
Tequires special attention.
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appuinted in getting these items
ported tor which import licencey
heen issued.

I want to know what is the policy
that the Government iy following for
the issue of tmport licences. They
should see that whatever import
licences are issued are sctually used
for the jmport of the Hems for which
Import licences have been fsued

§
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Then, I do not understand what are
the reasons for the fall in exports,
Here, in the Tuble, the figures that
have been given relate to the period
from Apri] to September. When we
are discussing the demands jn the
month of April, the latest figures, it
not upto Februm

cerned, in 1977, their export was Ra.
161; in 1976, it was Rs. 285 crores.
Now there is a big fall. May I know
from the bon. Minister what are the
reasons for this big fall in the export
of resdy-made garments which is
very lmportant item. Smasll scale
units are manufacturing these items.
Therefore, there may be some rea-
soms for it and what iz the Govern-
ment doing to Increase their exports.
Similarly, our export of leather and
leather goods is also declining. This
is alsg swrprising and what are the
reasons why the demand has declined
in this {tem? Then there is & decline
in iron and steel also. Last year, the
total expart was Rs. 229 erores. This
year, it Is Ra 137 crores. What are
the reasons for the fall i5 the export
of this major item? I hope the hon.
Minister will look intg it.

Here you are including gems and
jewellery in the handicrafta. I do
not find any justification for includ-
ing them under handlerafts. They

can ascertain how much of it has been
actually exported. That woulg Kive
us a correct idea about handierafts
exports.
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ing unilateral restrictions on them.
and

case sugar—wi

local market? A few days

said that we would have at least a
surplus of four lakh tonnes of sugar
as compaed fo the previous year's
production You are supplying sugar
to forelgn countries regularly so that
we con maintals our relations with
them and see that they can depend
on us. Therefore, i this connectiom,
what ls the policy of the Government
regarding 7 lakh tonnes quota in 10787

asked the Indian Institute of Manage-
ment to gnquire into the working of
the STC. Have you got a report about
it and 1t so. when are ¥ou going to lay
it on the Table of the House? What
are the suggestions thai they have
made and when are you going to imp-
lement® them? The surprising ®ing
is that the total export of STC is Ra.

which is equal to 3 per cent of our
total export. After all, they have o

T would draw your gpecial attention
to the commission that they are char-
ging in the case of canalised item.
According to my information, they are
charging more than ten per cent as
canalising charges. The intention of
the Government was to encourage the
small scale industries and handicrafts
and to avoid over-invoicing and
under-invoicing—and not to make
profits. If they are charging ten io
fifteen per cent as canalisation charg-
s, it will gffect our exports because
the cost will increase, and with in-
cressed cost we will not be able to
compete. Therefore, | want that the
hon, Minister ghould say categorically
as to what shoulg be the commission
that they will charge on items canalis-
ed through them, so that there may
be s uniform policy. There should
not be any motive of profitability on
the itemg which are canalised through
them.

Now I come g MMTC. I am gur-
prised that the MMTC's export in
1977-718 was only Rs. 23 crores as
against their total business of above
Ra. 800 crores. Last year it was Ra.
188 erores. I dp not know whether
the figur, given here, Ra 23 crores,
ig correcy or not..

AN HON. MEMBER: May be =
typographical error.

SHRI S. R. DAMANT: Let him say
that.

In the case of iron ore also, the
export is lower. The pon-canalised
export is just Rs 8.3 lakhs. It is
a rldiculous performance. I do not
know what they are doing. Here I
m.ey say that, three years back, they
imported copper in such a big quan-
tity that it required thres years to
consume that. For one and a half
years they were paying Rs. 1 crore
by way of interest. Have they got
any deflnite policy about making pur-
chases on behalf of the consumers or
are they doing things as they like?

My intention is drawing attention to
all these matters is t, request the



SHRI P. RAJAGOPAL NAIDU
(Chittor); I beg to move:

“That the demand under the head
“Ministry of Commerce, Civil Sup-
plieg and Cooperstion' be reduced
by Rs. 100."

[Failure to appoint & tarmer as
a Chairman of the Tobaceo
Board (1)]

“That tiie derand under the bead
“Foreign Trade and Export Produc-
tion' be reduced by Rs. 100"

[Need to develop trade in agri-
cultural ties o that the
growers may be benefitted, (2)]

“That the demand under the head
“Foreign Trade and Export Produec-
tion' be reduced by Ra 100"

[Need to effectively explore
foreign markets for our textiles
(e}

“That the demand under the head
‘Foreign Trads and Export Produe-
tion' be reduced by Rs. 100."

[Failure to make surveyg in
Toreign markets for our agricul-
tural commodities and light engi-
neering goods, (4)]

“That the demand under the head
Foreign Trade and Expory Produc-
tion® be reduced by Rs, 100"

[Feilure to develop export-
oriented commodities, (5)]

“Tha; the demand under the
head Foreign Trade and Export
Production® be reduced by Rs. 100"

[Puilure to strengthen the ma-
chinery to collect and disseminate
commercial information.(8)]

“Tuat the demand under the
head “Civil Supplies and
_tion" b reduceg by Ra 100."

D.G. Min of Comm.,  APRIL 5, 1978
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[Failure 8o elimingty false
weights and measures in the coun-
.11

“That the demand yoder the head
‘Civil Bupplies and Cooperstion’ be
reduced by Ra, 100"

[Need to basten plans and pro-
motion programmes through Co-
operative Societies. (8))

“That the demand under the hoad
‘Civil Supplies and Cooperation’ be
reduced by Rs. 100."

[Need to strengthen and exiend
public distribution of essential
comm.oditles. (8)]

“That the demand under the
head ‘Civil Supplies and Coopera-
tion' be reduced by Ra. 100."

[Need to increase the produc-
tion of vanaspati fn view of the
short qupply of edible oils in the
country. (10)]

“That the demand under the head
‘Civil Supplies and Cooperation’ be
reduced by Ra. 100."

[Need to pay mnn alhnb to
State Gover
ofls. (11)]

[Need to give more money to
farming cocperatives. (12)]

“That the demand under the head
‘Ministry of Commerce, Tivi] Sup-
plies and Cooperation® Be reduced
by Rs. 100"

[Failure to gradicate malprae-

tices prevailing in the Depart-
ment. (13y]

tion' be reduced by Rs. 100."

[Need to strength export pro-
motion. (14)]
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“Tha the demand ynder the head
‘Foreign Trads ang Export Produc-
tlon' be reduced by Ra 100"

{Failure to give enough publi-
city 1o India’s export potential
(18]

“That the demand under thy head
‘Foreign Trade gnd Export Produc-
tion' be reduced by Rs. 100"

[Need to give more finances to
Tea Trading Corporation as it is
showing wery good progress. (18)]

“That the demand under the head
Trade and Export Produc-
tion' be reduced by Rs 100"

[Need to encourage more ex-
parts of electronics (17)]

“That the demand under the head
“Forelgn Trade ang Expori Produc
tion' be reduced by Rs. 100."

[Need to develop plantation
cropa to increase their exports
(18)]

“That the demand under the
heag Foreign Trade and Export
Produetion’ be reduced by Rs. 100"

{Failure to expore outside mar-
kets for jaggery. (19)]

“That the demand under the head
“Foreign Tradg and Export Produc-
tion' be reduced by Rs. 100.”

[Failure to implement the decl-
sion to insist upon the merchants
to pay the sale proceeds of to-
bacco in cheques. (20)]

“That the demand under the head
“Foreign Trade and Export Produc-
tion' be reduced by Rs. 10O

[Failure of the Tobacco Board
to discharge its statutory duty
cast upon it under section 8(2) (h)
and B(2)(g) of the Tobacco Board
Act ot 1975 (21)]

“That the demand under the head

‘Foreign Tradg and Export Produc-
tion' be reduced by Rs. 100.”

and Coop.

[Fallure to allow the Tobacco
Board to purchase tobacce
though the power was given to
the Board under the Tobacco
Board Act. (22)]

“That the demang under the head
‘Forelgn Trade and Export Pro-
duction' be reduced by Rs, 100."

[Fallure to give sanction to the
Tobacco Board to appaint neces-
sary staff to discharge its guties.
(¢33}

“That the demand under, the head
‘Foreign Trade and Export Produve-
tion" be reduced by Rs. 100."

[Fuilure to create a separate
fund with the Tobacco Beoard of
the cess collected by the Goveran-
ment instead of absorbing it ia
f.r;o ;:onso]idntad Fund of India
(24}

“That the demand under the hend
‘Forelgn Trade and Export Produr.
tion" be reduced by Rs. 100."

(Failure to treat the Chairman
of the Commodity Boards ss er-
officlo Joint Secretaries ts Gov-
ernment. (25))

AT UF SUTITT ¥ AT T T 9T
B% W 3% H wek aw % faey v 24,
AN =@t frowr @ —ww oy
qTE, wafE ATt ¥w &Y wrwd o\
warc ¥ 1fs Y g AqE W
EATIT | AT AW F wrew (Y Wi
wTW W O ST 8T g
awar a1, Afew frww dia o6t & 7 o
it samer gk fear oA | @ AT ARt
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wraer g &, A %g wraEy sfenr
¥ ¥ i wiyw 1 mwim weew ¥
o fr o g wrediEe W Frafe agm
WATH | AT A% T ¥ wmew §, @
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w4 wq w wTE gt Wl

A g% T T NT F A o
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i et o g1 Fir it ol oft 1y @
¥ fs T w1 pRNE mag Wit
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ot wifme wRIfE = w1, waw 4w
T, @ 1w ot ol w1 agrdfae
o 2wy fs Tt § owr e f 7
{ ¥ WA ¥ o wf W
T W oseE Al § W oW
waw # fr v w1 et g S
W, 96 ¥ $% wrod a1 ag o faor fawe
grae W ot qreEe &7 S
ooAT 1 ag Wt e o ) e
w1 wqr ffem, wg dw b wwe

¥ faw dor @ @ wEE TEw
Ffr fre gy & ot wifor ear
SR IR 1 FAT K T WK
ot fr &7 a9 7% gTHr = w@,
w1 & fr Frrte ) witT a7 foar and
Afea & wowr f o T W AW R
e wifye fs £ €7 @ sew &
oy § foran fomta = fear s o
T AT BT AT GAA T AN WA
T & oA wfgw | Wi wr ag
@7 & % =g T Wt § o dver
Tgx dtaz o J0r | a7 wTEE A
T & X T ot v T Avefy s
€ driz 1 o s wfew
T wy & fawwr dd dide
Foraa fagr = farsft &1 v wnfc = gt vy
Y varer o o v # fer
it wwfedw oy feafw §
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forak fam ¥z7 # fr gwaoie wo%
dgr FTwTAT |

&g Wk 2T & fag 39T & s
weer o ¥ owe @ ¥ A el
€ a0 7 AF, & ws I N W
o gm @ b Ty § e
THOE AT B0¥ T OWET Wt
1973-74 ¥ 431 ¥OF ® w2 w0,
197475 ® 1189 &OF ¥ WieT o7
/it 197576 H 1222 O T AT
a1 197677 ¥ 68 WO &7 AVAT

a4 & | 4% AT A TUC T T
T o & R ed-er pesa
T | THE Wr ST (WY BT
aweargT fear mw & fewd a0 ATEl
iNfafft T ma R
it g stami e
1977-78 ¥ W9 5750 w0y & frafar
T S TWT 911 WifET Wy o T
&1 o B ST o o &
W 4324 ¥0% &7 Fgin g g 4
w1 W I § IO Wa qem
&1 5200 FU% & FOw gy fak
gmr) @ gaTa A el T o
§ m xer frdfew §1 g e
AT gNT

XEE WETAT W e fafregr
% &t fir favmit #F age samer afee-
cfifadt § 1 it & Feole & o o
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&1 g ¥ Fret ¥ fad oy dar
1 fe v 37w faw 10 ot

w4 § Tr o ¥ ywifesy & 4,
afer yo ot 1 ) v o) Al
g fwge § 2T §, & 0@
wromifey g &1 afes ¢ &
T wdW ¥ art § amrr g ogwi
gt faelt oiewania & 36T Q-
Fafrsgee w3, 7t 7% f5 or-
B Ay & qefafadet T
o1 qfeedz dwgme 1 9% ¥ qwEe
w1 uw A AT | ! uw ¥ A
foie & foar 84—

“The co-operative movement sha'l
be built up as an autonomous, self-

reliant movement, free from undue
outsid intereference....™

7w’ TewdR W@ ¢!

There shall be no interference at
all as alsg excessive control.

“Forgre o AT}, W w1 g
w7 &7 §, dwr g &, dm e 4
% o a A A7 & fagw fewe
FAT § WA § oy e e
Tifx

“A vibrant co-operative democracy
shall be built up based on enlight-
ened participation of broadbased
membership free from the domina-
tion of vesfed interests.”

TE WY §, W9 TR W e T,
oy arft oy Ik fg e,
fox a1 a3, Fu¥ T IwE 79
o, e w A@ w1 sfrew T
¥ & wver wTw A W W

oA WY A TR et —
U TH THE wTHE H any §, &t
T %7 7 W wgrw &, I Oy oF
SEr-ar apwar 81 v g feft
TFr wigg 1 Wt 9w e
A% F1 g TET A R
uF fam gty & em g ek



377  D.G. Min of Comm., CHAITRA 15, 1900 (SAKA)

S WIAT T F AT ST ST
gy dw w Al frar {1 SR
w5 g wg fewerd, @i 9% 9@F v
¥ muTdy 31 ¥ 1, Afew ww T
AT =T ww sy & gro i £
AT FW G TgT W T TR £
wre wgd & T wcwial
war w1 Afer & qg wpn e

o et ot sy wtfar | e & 2w
w1 e agrem &t g o, W e w
w7 frar & | mRoWredredte wiey

Civil Supplies 378

c173
3
f

s
!
|
i
a

CHRT NG | W W AT A Fa
&t o ®Y T A qgS w

o Wl & ww § o oA e
w0

SHRI P. VENEATASUBBIAH
(Nandyal): It s really my privilege
to participate in Demands for Com.
merce where my freind Shri Mohan
Dharia is heading the Minisiry. From
8 npon-cooperator he has come to be
& co-operator, operstor and & manipula-
tor. He i5 heading a blg empire, That
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is & matter of pleaure. But when 1
go through this Report, 1 am very
much perplexed on what subject 1
should speak. He is having so many
institutions uynder his eontrol and also
the Co-operative Department is being
tackled by him, though it is not » Cen-
tral subject. It is a State subject He
has to be very careful to see that ﬂll
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ted. I am glad that it is a Aitinig
compliment to the farmers of Andhra
Pradesh that this head office should
be in their midst. This Tobacco Board
has been constituted. Certain specl-
fic acts of performance have also been
incorporated therein. They have got
to enducste the jarmers, regulale the
market, help them to get remunerative
price, supph them inputs and make

co.operative seclor g really
by people who represent the large mas-

ses.
In the Reportithas been stated—

“The rate of increase in the unit
value of imports has

ceeded the increase in the unit nlue
of exports resulting in a continued
deterforation in net terms of trade.
However, with the reduced volume
of imports accompanised by slight
fall in the unit value of imports
during 1976-77 the deterioration in
net terms of trede suffered o  the
previous year was arrested in 1978-
77. The releveant indices of exports/
imports are show in the following
table.”

‘That is what he has said.

Suggy for r h and

ment. This year there was a glut I-n
the market. Preduclion has increased,
but farmers are not given protection
with regard to sale of tobacco. There
has been a distress sale also. There has
been a dhavna a few days back;
some tobacco was also bumnt before

I will come to another subject now, and the STC are working at cross pur-
with regard to tobaceo, First I will poses. They have Introduced a vou
denl with the subject which is agitat- cher systemn which leads to all sorts
ing the minds of th is of p of malpracti G are driven
in my State to the mercy of traders. The graded

Sir, the production of Virginia to-
bacco in the year 1976-T7 was Rs. 1.22
Jakh toones and it has gone up In 1977-
T8 to 150 lakh metric fonnes. This

80 per cent of Virginia mbaam in grown
in Andhra Pradesh. Andhra
is contributing nearly Rs. 110 crores
of forelgn exchange by way of export
of tobaceo. It is feteching to the Gov-
emment exchequer revente to the tune
of As. 300 crores as excise duty.

In order to safeguard the interest of
the growers and farmers an Act was

have got to be streamlined and the
Tobasco Board or BTC sbould take ihe
responsibility for clearing the stocks
with the growers, The peculler
h istic of the tob is that
only in two months the entire tobaceo
will have bg brought in to the market.
It will be 100 million wks, of tobacco
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people. But, it has given only a small
pittance of Rs. 35 crores lo the Banks.
The sale will go upto 100 or 123 crores
of rupees. So, I would only suggest
to the hon. Minister first of all to
regulate the trade 50 as to0 avold these
malpractices and also downgrade the
prades of tobacco. He should open
auction centres and ask the Frowers
to bring their graded tobacco to the
market. and auction them to their ac-
credited or recognised iraders and
the balance must be bought by the
Tobaceo Board or the 5.T.C. You can
advise the traders to [ssue the voucher
to the farmer who can present it in
his bank where the trade Is having ils
financial transaction with that perti-
culgr bank. It can take fifty per cent
on the production of the voucher and
the rest of it after the trader has sold
bis produce. The trader has necessari.
Iy to sell the produce through the
Banks. That will facllitate the trader
ag well as the consumers to get the
remunerative price.

Another important fact is that the
adequate fAnaneial may be
made available to the traders as well
as the BT.C. After all, T am told the
ST.C. has purchased only 5000 tones
of tebeceo this year. But, it ls only
a drop in the ocean.

I sm coming to the export. Export
facilities are to be provided by the
Government. There are important
buyers, forelgn countries, namely, the
UK., USSR, Japan. These are three
important countrles but the USSR
dorainates the sotme with all these
East Europesn counirles I am told
that the Ministry has signed a Protocol
with the U.S.5R. I suggest that you
use your good offices to persuade the
USSR. Government to buy the maxl-
mum tobacco from our country In
accordance with the Protocol signed
by the Ministry. .

Coming to sugar, It is ales » very
major industry. Tt Is an apro-based in-
dustry, Thousands and thoussnds of
farmers are involved in this agro-based
industry. As you would have seen, the
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price of sugarcane hae failen down in
U.P. and other places. Now, that ia
being used as firewood. That is what
some hon. Members have been telling
in this House. There has been demons-
tration frem the growers. So, T would
suggest one thing. Of course our hon.
friend, who preceded me, was telliag
me that in all these essential commodi-
ties the loeal consumption is more than
what is produced. We should uot
leave the foreign sugar market. We
should ai least export 7 lakhs tonnes
of sugar to the foreign countries so
as to keep up the prices thereby to
help the growers.

Handloom industry is mext lo agri-
culture in importance. But, the hand-
loom industry has been neglected. And
lakhs of people do not know as to what
to do. You have to devise and make
certain designs as to attract the world
market. You must see lo it that the
handloom garments are alse exported.
They are our cotlage indusiry. They
have developed a market in the coun-
irles of the world. We have explored
the possibility of selling our goods
in our nelghbouring countries, especial-
1y, In developing countries. Sir. this has
to be borne in mind. We should net
look to the traditiomal markets where
those countries will exploit our neces-
sity. We hdve to establish our trade
relations with our neighbouring coun-
trik D with developing coun-

tries.

About cement, Sir, teday the Minis-
ter of Industry was telling that there
is a shortage of cement. Government
should ng t factories to
come up in our country. There is no
point in  asking the blg monopoly
houses 1o start cement Industry. Sir,
in my constituency of Rayalaseema
there are vast resources of lime 350
per cent of the total produetion of
lime in our country is available in
Rayalaseema One or two public sec-
tor projects are coming up there but
Government should cncourage more
public sector or joint venture projects
to come up in that area. Cement s
not only used for bullding purposes
but It is used for lrrigational purposes,
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Peasant is in as much need of cement
as anybody else.

As regards the leather industry, the
tazneries have to be encouraged. So
tar as MMTC and STC are concermed
I am forced to agree with the obeerva-
tivns made by the hon'ble Member
who has preceded me. There iz need
to st line the administration and
review sale of jron-ore to Japan and
exploitation of iron-ore at Kudremukh
with collaboration of Iran. Govern-
ment has to look into these matters.
We should take care that our vast mi-
necral resources do not get depleted. We
have to keep the same for the posterity
angd the development of this country
and not go on indiscriminately export.
ing the same to the detrimeni of our
country.

Onece again 1 would request the hon'-
ble Minister to look inlo all the aspects
of the matter and my last and pas
sionate plea is that the Government
should come to the Tescue of the tobac-
cc growers in Andhra Pradesh and
help as they are helping our foreign
exchange resources and also contri-
buting to the national exchequer.

ot T et ot (frriqe) -

o wrar w9 w7 & vk & | wifgg oY a
oy fie T ofi 51 a9 T 4 W FT
feart w0
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sy § o qweuw W R §
1@ SYaradt & g waTT w1 R 30-36
vt & we fiefr oT )y A & v
feit 3 qor amar o & 1wt
w1 AT A & A ey & ) EE
o gure ¥ wee f o

dw wfordr s owaetE—Ffaear
e wfer frgfn wor § sw O
Twe dgrrn € arft @ 1 g Wi
s T A B wend ¥ fewwr Oy
wEraer &% § | ¥o wmd fe foed
#ra w! § wrre i s wfee
Tt fiet it & feeeft oem dwr wfemit
%7 mfvw & xf 7

F HA IO FET AW &
YamgTaTT WX Arge & gl ofon &
T ogwTd i Rwowr TE AW ¥ am
T Ia § A wTR  TW AT WY
st dhrm T 1 fred i v gRaa
70 ¥O¥ W97 & AT AT 1 1980 WE
100 ®07 T 85-86 % & WX
v w e § | ¥® eWe w1 qa
A ¥ fae am st vAs wfemmt
&1 " w0 9% o fawd fag
ATETT ¥ mgwAr  UF SRR
, ¥ umasar § 1 s T S 9T
friz 1 faols % & T o
a1 7k afew paet dm ¥ aqw ¥
A AN S o @ =
o ATy ATt fos w9 T T
1 et @A & IR andt W g f
o fres w: w %@ | fxw ardt oW
T {7 ok fea) oy ag ww 40 R
fraramy faw e & W oTR o T
T A § @ s AR W g d
Foretr srowwm o W ot g
Fortolt arge: s w43 f A wg e A
#r g #nr oo f o ¥ § A
et T gy ot et 1 Qe T
231 LS—13

et Y wfement e qwfh B
Toery axft wen e e s @
dyrare A ww ot FA A Wl &
wr fwr wifeeet ) qemafy wr sher
= fast | T Ozl e v
¥y g o wRR | wree vy fdwl
% wfey stwfrdf m wmd W
wwrfanr v ox < & Tedtwee oy
stz arfiee ¥ ot &= e gy W
Tl ot ug ¥ wh R
T w T e & e ¥ fag sreT Wl
# ot YT g AT T W wET
56 ¥ W% W g § ot e wad
O w2 B e ¥R
wew e fere @t arift o ww
Ty et | oy IO quiey EoeTE
arfreft ox frebe & 1 g F S e
& Ol e W H agrw &
Fardreey forwd et w3 @
Q|mﬂmiwmﬂ&”
g * ez ot agrar faen wrfgn
T TG G N AT A wfede
& wrow gEiawt & werdhwr W
A g W gagh fr o # vy
FORTT ¥ Fom o) mee ¥ fae oo
wga ¥ & fae #w whedy ot oy
2 mfs owrtd & anife QU g oF
T IO & TS T A O T
¥ STy w1 v grr . 6T ot e
# wwene oy wfsaremt o Wl
o g T ¥ Faaey ¥ fa aw oweerd
st wHae TC RN 8 gaT ek
arft wifigy anfe woere o e ¥ -
o Ty T ST Ee Teer T
arferefry & e o o0 @ a1 TE )
wharr wifew o q G AR TR
s wYfaw & am & fa et
o qofrafedt @ amrg g€ & foreih
e FaT & S gt A ¥
w e T sty 2dm & feg w1k
wra @ fean | deries A wge A
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gu & 37 & el woim & arw ww wn
gt o G T wife ¥ faed
T * A TOW O /@ s
v & faad swf qwediE 6o wOT
& urer § 1 ¥¥faw e o 6
wE W T HTFT w9 T i
fera ¥ warT weary & § yafe sl
FEMA twww TEE e
witferws  fowgwr am o e
sriE  dudeww oafeowr 8
woft § W A g & g ame ¥
g g G | wEE I e
B W A § T e g
x¥ gu W an § e ag oatfagea—
ot ST Efea-aAT s w
s el el gt § 0w P
arw § 1 fer o ¥ ) w
ol ow w1 @ frar ) e
FOTTGHAT gy W e arf wfer
FAAT WORTL B w7 & Fag % fam
g w1 %1 T o e gy afe
Ty 2T TUR AT gt § W 6T g
& o 2w ¥ W ¥ G @ g,
FoeTT €7 TEE ¥ A O T

Wt w1 90 wlerwer qrdd wen,
fraigy & ¥ATH ¥ grm  Bfr won
YT 39 & wraary & dgi & et €
TR Y | AT XATE ey
# sfert w1 o i ¥ 1 o wfe-
far farieiy sy iy ey ) o W
e, W, e are o we
e, S ¥ Bk waer @ g
#, farieforaY 7 wiret wfsmest =1 aven
o oqEm g1 wwE quve W g
sy §

Tw ¥ &1y f Fwwerew fad
wadt § 1 ow-apft o vt e we
g ¢ g fad daw o o
aart § o oot fad ot e & @
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wox fesm w1 ot o g gk, A
wrwtet wly § | oo feer & andt wr
AT T AT T w A oA Ay R
Y S ¥ T T § A -
ATV R ¥ T oA Qi Ty
wl ¥ § ) FOEr ¥ Ky war W garer
won wifgd e fed s e o g,
R wwr il o @ aEm oo ot 8,
& ¥ AT ) T W T
1 wwd wir wEr e & ST Fowew
wud o g9\ Foe gawt
w s (ehfa) ot ¥ mfs
AT BY zarE awT quTdr an wh e
ary #r ot srrear ) fe A amt
o W o 1 ¥ qx fead o,
it fadwi & ot amm oy gk wi
Fan fadeft wz7 o wiww o 91wl
& Srevr % b dwfi o ot e
ot vw & fod w76 ¥ e w3
& o

i boew weRed St
wFTy w1 0% foin el gz arfe e
afcd & § feirde *Y s frar
arg o fadwi § wrfr werdi o
sare fgar am3 aar W aet
B WY cqre # X T wrwwrey 4 I
s smfgy fenm am ) gy o
wTTT o wwrr ¥ gt
sieaTgT 3 § O A v
T8 T wi T o Frotr woh @
v Fedeit 3 s Pt grr et 1 it
ww gaw of airer T & T agy fray
¥ Y wi-at st w1 AW
ara a1, A A F A Y wedtwr
ot a1 ot oy fadefr weafadt &
TRRTTE R T 1T wEew e g
o wreat AT wetwa 33§t wmeraer
# o 7o 0o fo e & yOiET
oft Trrgera %, 39 oo wgf aga Ao
T} ST O g W
¥ e % AT W Iyt ®
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& it £t @ et ¥ apa mpe o et
fear | oy STreA I gww T A
wF wrd 3 ot Tt wowadt v
wart wk it | afy v o wiw ek
AT A AT JYEY T A | O AT
o g & F Pergg o ooy Fry
¥ ow @ wnfodt ot ov @ framga
# frrae oREE T R T o
w7 griz fomr, wre ow W B TR
25-30 ¥4 H1zT W T T it
fem, wiffe T2 wriwee amgw w
HATHE WTAAT ¥ st w7 dF )
og writ 39 gaw feor WO, aw @
firgre ot wnfedt o wiw fadwi %
i il gy
g1t grat & sy wwmr o gy ST
Yot et & e wor ) T o
WAV w1 W A 7 e 3T
9ET | WU O ST 5T mEem ww
soit ot § guve Ay % fad
3 ey IEEY GvC @ A awde
T B gER § A 3 TRl W
svesmg A oward s W g 7
witt v mdifdl & qawd o e
&Y w7 farvarer s oY faer o wvweem )

et 30 §fe & dare & o 39
dx ¥ awr fy sy fag goT =
Forr ¥ 7y wfr A A S,
o faw fowm ¥ grar St Ay o
gem o1 fie oy win gfe @@ amft,
T W T A A e i g,
ot agt Y ag T wHA wAAT IVE
&t fie g o spengrft v et
aftswafeiaw @ ot
wa faafgr, arowd, dmgr o
v & for ot ¥ @y 9o 8,
ugF o g o W AT S § O
TE w1 W oex anl €t mm

¥ vy wr goeTc g e ¥ o el

=T & e e st & o o fewd

fasit % o 3ot * feerw ¥ g
frfie e 8, Ty frod Pl o
frwrer Fmr o &%

™ vl ¥ mw ¥ wegy wi
w1 gady wan §

PEOF. R. K AMIN (Surendra-
nagar): Mr. Chairman, Sir, I rise to
thank the hon Minister who has come
out very successful from the situation
which the country was facing during
the last year. Sir, when he took over
the charge of this Ministry, there were
shortages all around Prices were
rising very rapidly. Even in the im-
port trade of oil, there was a lot of
corruption. All the STC and other
trading corporations were also talked
about as if they are the hot-beds of
corruption and nepotism, and even io
the fleld of cooperation there was a
lot of haziness prevailing when he
took over the charge. What do I find
today after a lapse of a year? I find
that there is price stability. 1 find
that there ig a free availability of all
those essentia] commodities which are
very important, I also find that in
regard to those trading corporations
which were a hot-bed of corruption,
probably the Minister has taken a very
quick action and because of, let me
2ay, his highbandedness in dealing
with bureaucrats who have been set
right.

BHRI SOMNATH CHATTERJEE:
(Jadawpur): Are you congratulating
the Minister for his high-handedness?

FPROF. R. K. AMIN: Even for cool-
ing the bureaucrats, I may say so.
But he has set them right. which
is 8 welcome step. In the recent
announcement of the import policy
on the 3rd of April, if you read all
the aspects of it. you will find that
probably the import policy has been
welcomed ali the sections of the
society. In so far as he has gone, I
welcome him, but still in so far as I
am concerned, I am not satisfied comp-
letely ang that is why I would like
to bring to his notice certain aspects
which, if he takes Into account, he can




titution wherever it is possible
comparative cost ground, but esoy-
thing if it causes import substitution,
that is, we have taken up that policy
indiscriminately and during that policy
probably we have built up a parti-
cular set up import and
export trade. Now that we want

industry, not putting the stress on
large-scale industry putling the stress
on agriculture rather than quick and
acceleraled rate of growth of in.
dustrialisation. He hag again to
face a different awkward situation.
That awkward situation is in the
name of soclal cost on  exports.
He has to face the so-called essemtiall-
gbom. ‘When he was following the

port substitution policy always when
imports were banned, the ban was
on the goods and services which are
inessentinl and luxury goods because
essential commodities bemg most
essential had 10 be allowed (b be
imported. What has happened because
of thot? The production of the essen-
tia] commodities did not take place to
the extent it ought to have taken
place in our country because of that
the domestic production has to face
the foreign competition which was
very keen, and because of that our
most essenlial commeodities—may be
machines, may be medicine of & very
essential type—could not be produced
in our country to the extent they
ought 1o have been. Now the same
essentiality bogey is facing us today.
Onions are most essential. Thelr prices
are imcreasing. Therefore. ban the
export of omions. Salt is very essen-

APRIL 5, 1978 Civii Supplies & Coop 302

tial. Salt prices are increasing.

amcyat to a penalty on agriculture.
I would suggest to the hon. Minister
that if you want to emphamize agri-
culture on the one hand snd, on the
other, take awemy whatever encourage-
ment is given by impoaing agricultu-
tal penilties by way of ben on ex-
ports in the pame of the bagey aof

¥ou do not allow the price of omion
to go up, if it remains ot low level

you have banned its export,
increased production of onion will not
take place. What is the result? The
shortage will increase and the price
will ipcreass; you cannot help. This
sart of tangle which you are facing
today should be resolved by adopting
a suitable policy, so that we do not
have to impose a ban on the export
of any agricultural product and, at
the same time, we build up a sufficient
amount of buffer stock, or take steps
as a resuit of which you increase the
production to such an extent that you
do not have to face a shortage in the
next year. This s the first point
which I would like to btring to your
netice.

Secondly, probably the hon Minis-
ter is fecing wvarious dilemmas in
foreign trade today., Let me name
them and iondicate the way in which
the choice should be made. The first
dilemma is: should he import more

pol

ers will kick up a raw that the prices
are being depremed because you are
importing more cotton. So,  next
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year coffon production will not take
place whils we do need more produc-
tion of cotton in our qountry. At the
same time, a5 an alternative he can
import ployester. There is a shortage
of polyester production ln our country
and our demand i grester than what
we aré producing in the country.
Suppose between the two, if you make
a choice for polyester and not for
impurt of cotton, what is likely to
happen? During the period of short-
age and coosequent import of polyester
for a short period foreign exchange
would be wutilized. But your cotton
growth will not be hampered. Day by
day, you are increasing the produc-
tion of oil, petrolsum products and
petro-chemicals. So, in the near fu-
ture, you are going to increase the
production of polyester. At that time,
¥ou can reduce the import of polyes-
ter. You can have control over the
increase or decrease in imports with-
out disturbing the domestic market.
So, if T have make a choice, T will
make a choice by importing polyes-
ter which satishes the internal de-
mand end not by importing cotton

The gecond gwhward position which
the hop. Minister is facing is  this.
Should he spend the foreign emchange
on import of machinery or, better
till, on the import of oll, petrol and
fertilizer? 1 would suggest that he
shouly spend more of foreign ex-
change on the import of oll, petrol
and fertilizer, rather than on the im-
port of rcachinery in general. 1f he
does it, the public sector itselt will
cofme to you and say: we manulacture
these machines we  have built up
the know-bow, why are you impart.
ing machinery. There will be a di-
lemma between the internal and the
external needs. Instead of the im-
port of machinery, supposs you im-
port more of crude gil. We are in-
creasing our production of crude il
day by day. But our demand is nnt
being satisfied by our internal pro-
duction. So, wg bave to import. If we

mewﬂpamE, is being yti-
lized. At the gufie tlme, you are mot

disturbing your domestic
bave to make
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looms and other things, or ghould we
expart goods and services which are
being manufacturegq on a large scale
rather than commoditiey manufsctur-
ed in the small scale units? I think
a8 a result of the efforts madg in
the past as well as pow—probably
the bon. Minister will pot come out
from that past—we are changing the
product mix and in the name of
exchanging the product mix, we are en-

on earth can we do it? What sort of
expertise have we bullt up? We ghould,
as a matter of fact, encoursge the
export of goods and services which
are labour-intensive such ss bhandi-
crafts, handlooms, even Pr d ag-
ricultural commodities. If we " en-
couraged them, we are encouraging

free trade zone like Kandla or in
fields which are one hundred per
cant export-oriented where a foreig-
ner or anybody, can come, bring the
machinery over here and hisx own
capital rather than labour, and ex-
part hundred per cent what is manu-
factured. Except that we have o
encourags the labour-intensive goods
and services for our exports,

When these dilemmas sre being
faced by the hon. Minister ang be
has to make a choice, he should al-
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[Shri R K. Amin]
.wlnuthlmull do T disturb my
domestic pattern of growth? I the
answer is ‘00", let him go shead. He
sbhould ask himself: do I sclve my
ssbort-igrm as well ag long-term pro-
hllm ly? 1t the
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export obligation and allow the open

general licence, you are creating an

unfavourshle situstion for exporters.

 When you do i, the REP must go.

MR. CHATRMAN: H; may resume
his spuch tomorrow. HaM-hour dis-

":ret" luhmm.hud If there
*is » conflict, try to prefer that which
i8 less disturbi of your d sti
pattern.

Now. he is embarking on 'a new
policy. His import policy has  been
announced When the old policy wof
import subsuitution was taken up,
there were certain necessary adjuncts:
of that policy, You take the case of
textiles. You say onlv nylon and po-
lyester texti'e mills will be encourag-
ed for export. When veu are allow-
ing them to come jnto you
eay also thap this is the export obll-
gation, this is the PE? facility in order
to encourage them to  have more ex-
ports, thiy was necessarv under the
old policy. You have also said to the
manufacturers of the raw materials n
your licence that this is the Thpacity
ang particular!y that bevond that
they need not go. All sorta of con-
trols were thére as a necessaty ad-
junet of the old policy. Now you are
trying 1o go to the new policy. a
liberal poliey. Because there is no
shortage of foreign exchasnge now,

you have ample

18 b,

HALF-AN-HOUR DISCUSSION
PERFORMANCE Of INpln PLAYSRS

MR. CHAIRMAN: Now, we take up
Half-hour discussion.

SHRI MUKHTIAR SINGH MALIK
(Sonepat): 1 ralsp & discussion on
points arising out of the answer given
on the 2Tth February, 1978, to Stai-
red Question No, B8 regarding per-
formance of Indiin players

Sir, the performance of the Indian
players In  respect of jgames, has
brought humiliation, indignation and
shame to our country. I hope, the hon.
Minister will kindly gXcuse me for
making such observations

Before mn.k:l.u my comments, 1

ity. And
30, when you are spending the fore-
ign  exchange, adopfing a liberal
policy. not only the old policy but

foreign
yonwouldlikglowendithr the
of the

t

impotent ﬁrllwuldl
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for their functicning. It is more than
unfortunate that the Ministry ex-
pressey jts inability and belplessness
to improve the functioning of these
bodies by gaying that these are autlo-
nomous bodies even when they are
having financlal and general control
" over these bodies, How can they ex-
press  helplessness to interfere In
these bodieg when they give financial
aasistance? 1 would like to know from
the Minister whether they want to
absolve themselves of their responsi-
bility by making this alibi by saying
that these bodies are autonomous bo-
dies. Whether the Government is
going to withdraw their ﬁumd-l as-
sistance when they find that these

are not properly used and their func-
tioning ig not improved The bhon
Minigter said that they issue guide-
lines to these associations and fede-
rations. May 1 know whether 1ibese
guidelines are thrown inte the waste
paper basket and whether these bLg-
dies turn = deaf ear 1o them? What
do they do? Can't they inguue into
all these things? The hon Mimster
hae said that it will not be correct to
make a general gtatement. I want to
invite your kind attention t¢ our
performance in the olympics gares in
1876. Not a single bronze medal in
any fleld, in any sphere. Was it not
a very poor performance of our play-
ers there?

What was our position even In the
Asian games? In football we could
not find even the bundredth place. So
was the case with volley-ball and bas-
ket ball and all other games. What
about circket? We lost the series only
very recently mgainst a second-rate
team of Australia. It is not a poor
performance? What mbout hockey? I
appreclate the frank and free admls-
sion on the part of the Education
Minister to have said that politics is
being played into all these things.

What sbout hockey? What were
the causes thereof! Ouly four years
back, the Wogld Cup winners find the
sixth place now. They could oot fnd
& berth even In the pemi-finals. What

CHAITRA 15, 1900 (SAKA)
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were the reasong behind that? When
we lost the test match agdingt Pakis-
tan before going to the World Cum,
they added some of the - players who
had been expelled from hockey on
. agcount of some politics, on dccount of
the personal prestige of a certain
Minister, not even  belonging to the
Education Minlstry, who bad nothlng
to do with that But four players

these four players who had been added
o the team, nmmely, Ashok, Baldew,
Virendra and Syed Ali, combine with

pity to play with them? The resuit.
was there. It is very unforfunate that
the Education Ministry could not force
the Olymplc Hockey Association for
the Inclusion of our best players io
India. namely, Ajlt Pal Singh, Surijit
Singh and Aslam Sher Khan who are
renowned players of hockey. What was
the politics in that? That we should
humiliate such players? It was ouly
oo account of the personal prestige of
a certain Minister. How does the bhon.
Minister explain the lapses on the
part of the Government in that re-
gard?

I only want to bring home to the
bon, Minister of Education that the
teams are not selected only ome day
before the matches are played or they
proceed abroad, when they cannot get
any opportunity to play any maich even
in our own country or with any other
country before going for any competi-
tien in the World Cup. Pakistan an-
nounced their team nine months be-
fore for the World Cup. And look at
their performance. Indla was onee
known as the hockey
s our performance now in the World

Olympic games? When we were in
Juil, we heard the commentaries about

bockey gumes in the Olympics and we
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[Shri M. 5. Malik]
were very much ashamed of the per-

formance of our players there. When
this politics is  involved, whether the

I want to spesk on wrestling mats
Equipments regarding wrestling mats
are pot avallable in the whole of the
country except one or two in Patiala
How can our players show their effl.
clency in olympics when we cannot
provide them with such equipments
There I want to speak about the cover-
&d stadium for volley ball, basket ball,
#tc., These are pot available in the
country as a whole. Our players have
to play their games abroad with otber
teams on wooden floors in covered
stadiums. How can they compele with
other teams when we cannot provid

APRIL 5, 178
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cannot compete with others under
those conditions snd  thess are not
available in our country.

As regards gymoastics, etc., what to
speak of sclentific  equipment, even
simple equipment Is not available for
our players no scientific equipment is
provided to our players or, say, these
pmoasts who have to go to other
countries and face these competitions.

The bon. Minister of Education has

are the
condition in schools and colleges? We
are pot providing any facilitiey in
schools and colleges as well Our boys
who are lovers of sports in schools
and collsges, everybody knows and
you will also find that they are dull In
the matter of study. Their parents
would never llke them to take to
gumes. How does the hon. Minister
explain this? We lack in all these
facilities even in our schools and col-
leges. We should creste proper con-
ditions in schools and coll

only boys from schools and cclleges
can take to games and they can bring
fame to our country when they go
tside and partici in matches and

games. ..

MR. CHAIRMAN: Please try to con-
clude.

SHRI MUKHTIAR SINGH MALIK:
I would like to ask the hon. Minister

them with such facilitieg in our coun-
try when they have no opporiunities
to play bere on wooden floors and in
covered stadiums? I think the Minis-
ter will kindly take note of this.

1 would like o invite the attention of
the Minister through you to tarten
lrack in the matter of athletics and
rmces. They have to practise on grass
kere in our country, they have to run
po the roads in  our country. But
when they go abroad for these compe-
Htions, they find that these tarten
tracks made of plagtic or something
like that are not sultable for them. I
am not an expert on  that, but I can
point out to the Minister that they

Bd My the Educati
Ministry is golng to trace the reasons
behind the calculated move to expel
our renowned players from the games.
No prestige of & certain person should
be allowed to come in between. Per-
haps, the State Minister of Education is
well aware of all these facts Even
his advice on  the subject, I have
learnt, could not find any place, could
not help.

1 want to know from the hon. Minis-
ter whether the Education Ministry is
going to  handle properly all these
aftairs which have been responsible for
our peor perio tn all sph
when we go abroad—ior Olympics or
World Cups.
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o ¥ dwr fie B 27 woey, 1078
W e deAr 88 ¥ TOC F owyr v
oW w9 ¥ ag wy ton Eve ot
fir wrofm fawrfedt o gadfa ey
awi ¥ awn wfeqr @) wiwdt ¥ oqan
wart & e wrofre fawnfist ¥ wf
Aee dww ofr deg aur gt wwvd-
g gwrt ¥ otk §, 3% Fs oifes
Ao ¥ o g AEm Y
o, am e o dxfien & da
¥ guro fevs &% agy Fw o £
Tl akz Tw W fm ofmw ¥
et s AT ¥ A § ) 1977 ¥ Fwwd
¥ gu faexr fafwmd & pefest ¥
Wi faarft s fovo s
e gr @ ¥ gl fede A ¥
v & wre e & e Ty awer
woiw e ¥

# vl w1 g o oW WL g
fe g o ofem qn T oW
afen qu % faramdy, dw-farerdt et 3
wfir miwer & foeeed @1 & ot #
e arrerdr §1 wMer qy e T
o1 e @t & fawre & fak g &,
afie 6fY dw affa g & o gurat
w Ty ar &% ) T foo X T g,
at e * fawrodw &) o
gy Aifiy fraifor wor & fay gr o

Indian Players
(HAH Dis)
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[tz Firg qevwer] -

. g W A el aw fw
wwi, qfeesf #1 @ag & & 5w
wT-TE! ¥ WETT 9T woA-seT
dfewrs ¥ swga v A 1 gOR ®
gamg ¥ & oy o wrw sfaa sifma
s gEd &1 fomd ¢ wfeariee ¥
gEer Y witew § 1 1977-78 ¥ 792
¥ g9 v wrdfer fmer ¥ fag
205 N WIY W T 0 W ¥
24 HTE VO OET & &9, afost
w7 faay arer &1 ¥w F &1 & @Al F
U w3 ¥ faly Wy woeT X A
TR B F—IH X §Y A
iy —

1. U dm Ae ¥ e
dfeqmafiadd oar sfewr fnfac o
wrawr, dafaw agms afwal & et
&7 ST, @ & g ¥ @, wee
o ww gfedframdgl § wm &
¥ fad ymrdid qran #t ave ¥ forr
WIS SgTEE T T |
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@t ¥ sferqromet et € gfy o
TF gATT T ¥ 100 T semfr 3
¥ forir wroefrr forwer frarorat & & &
wrew ¥ fiefta agar Ta w0

8 wgm wfmrs wigET o
sfwam afeg—are dte {o wTte 2o
¥ grar dwre o 7€ 1042 w@fe ¥
i qrEg faacw § dw%7 M oS
wfaw o= ® =7 & wigs F07 1

waraf oft, % & Wy 9 @
fiemr & fir wr soeT @ & at
Wy ot ¥ s e fem a1 ow
s wroftr dw sfem §, faw & 6
wwe wen wfgw 48 weer 0w
wrdwry afafy % O dux el wfgy
16 wwey &1 ofoex & wnd @ W
wew & fad, ofe T o
ot o ww gt & fiw ¥ oF wi
¥ vy ¥ wrd wx w avT ofom Wi
g ¥ wrdwrdr wfafy o s -
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W @ ol afe e W whew
gare Wi frarore T an wR—
W % griza ¥ gEmat o frarc v
@

s wf T o w Afr dareowey
‘ot 2w ¥ dwwz ® faew ¥ fm
afre Qe dar wer & fE g
wﬁ‘n‘fnﬁqwhmq‘rﬂﬁlmw
ot T § o

" WX 0g wez f1 amm §
=, gfe w7 =y § Tt o faww g
st i &= w1 sfminl o odw
oW gt ® gro § § M el
sxter & gay Frere ¥, ¥fh soere
o wfawr &=t ® aow TR ¥
g § oy wfaarft a=t ¥ Tepesar
am #1 gfe ¥ aads oo v aw
fretfeay | ww & fawre ¥ gfeard
AT T wrATE aEEw v oAt § o
& v ¥ faefte dt ot ot
drardamrairgll 0 wET
aA-gT & a9 7 gwemd] w1 Fator
welt wifer fawar o T § W ¥ woer
yz wdurfe sferw oo W & qw
am  wga Wit A6 g wrefes-
wrey frrsl ¥ sfewen oY farefi it
&5f % dw ¥ wfas v gafe o
TG TR Sz ey § 1
MR. CHAIRMAN: Now questions
to be put....

PROF. P. G. MAVALANKAR (Gan-
dhi Nagar): Obviously the Minister
has a long reply and he has not yet
completed, Let him tell ug how much
more is left.

wt gwr fog qoeer ;. anet owT &
AAT-9EH T W AT
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); He
bes completed.

Indian Players 4of
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PHOF, P. G. MAVALANKAR: Let
him lay the remaining part on ths
Table- of the House.

" oft ww T e &Y wg fear
¢ e o awrazs o < o sy
PROF. P. G. MAVALANKAR:
Mr. Chairman, he has not completed
Let kim lay the remaining portion on
the Table so that we can ask ques-
tions.

MR. CHAIRMAN: You pleasy keep-

the remaining portion on the table.

ot gw fag Twew - ¥ wg fen
e 70 & wwr qom o S

<t Wt arorew atew (FEt)
& uf wapy goT wrEa g o frew
Ay AT #F W ¥ 7 I agi o Ao
AMrafmpegagaver=g, 99 # ¥
o A wrgat § fw s e agm
@ Afe o fraffm sv o @
& W afz avy o o § o 7w ¥ ey
awg A W 51 % A Afy W
T ¥ ORW ATETT WA W NUe
LaCil]

ey @ & wera s o ¥ @y

arrr =g § fw .

MR. CHAIRMAN: The question
will be asked under Rule 55(4) by
Dr. Laxminarayan Pandeya.

DR. LAXMINARAYAN PANDEYA:
I am akking the question,

:::H. CHATRMAN: You please wait
a bit.

The Minister may please complete
his reply. Dr. Laxmicarayan Pans
deya’s question may be covered by
the reply.

SHRI RAVINDRA VARMA: Ac
tually they have been answered in
anticipation.

ot gwt foy g 8 o @Y
wg fomr & fr g v sfifer gy iy
& e 5 difen & @ ¥ fafred e
9 ¥ ot qwm §, ® e ow A
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8 et g e} i 31 o T ¥ 8, 37 ¥ 0
R T T i o L
e o § o e e e O TR SO IR R o o

tl“ﬁ‘ﬁm“ﬁlﬂﬁ
waTy wwr Aife wrk aroft | g
W R wEae i e
g ¥ S o vk § ey
s gzt ¥ sy g § o gt
2w ¥ e famrfagy &t £ ot Y
& o grft & sl feamlt prt oyt
E oy gt w v § e Y w
a1 YW Ay W vy § e gl gy o
#m wedt T afgy de garh @
wd g wtfew §, ww ¥ e
oy farr an fie gft ot S et Y
wifigy ¥fer g yo we W ag el
witfe g wRwmE arfr § o W
T ¥ v ot ¥ e |

T W wrTEw qEw ;g
& ay i won g § s gt o
vt femfedt & s wei qom g,
gl @w ¥ frd gu T ool e
& amfas {1 gt ¥ gl
gt fag g e 1 o
Maadismrd mifewdat &
W oA o v me Fedr dfer
0 g9 iy oy § B gt 9w et
¥ at & g ye frare s gt
fam &= A9 & urafoe oty w=
o § o 7w wlifa & o g
AT T M AL TP wOw g
&, femfyi v s wor i o 7
¥ gTETT I AW A %Y ) faefrn
mEm S G Y, I W
¥ ot ¥e W G § W Wy
qEEE WA WO #1 fewr ¥ s
goere oW frrc g 7

ot won feg ooy = o ag @
o1 § e g avil ¥ gure wor W
for e iy g e

aff &% ¥ W caw F ww ok §
Ngrer st maAni o ¥ or
iy wry a1 @ K o I T @
o ¥ art ¥ gart are v geTe o a
¥ ow wfey qo o o § i
Tu o foit gt are @ ok § Wi
I€ T wHN fyar & ani s fen
wrg, 3@ w1 Trear frerar QT

PROF. P, G. MAVALANEAR: I
must say at the outset that 1 feel
rather porry that thig particular haif-
an-hour discussion’ is not being atien-
ded to and replied to by the senior
league of my est d friend the .
Minister of State My estested
frieng the Minister of State is ans-

ing. 1 know that the original Star-
ion No. 98 was also ans-
by bim, at lemst on peper. But
is a very jmportant subject. 1
o not know why Government chose
to

“gigé

have the Minister of Education
Pratap Chandra Chunder to come

ENE

ply to this half-an-hour dis-
ion. When we get occasionally
for hockey or cricket, when our
gets badges, we have headlines
wapapers, these are given out
in Radio, Television etc., and there
mre interviewy and felicitations from
Prime Minister downwards; by
everybody. Everybody sends messa™
ges, and we become elated. And
whep things go wrong, we discuss
these ot the fag end in a thin House
with no Minister of Education reply-
ing. That is my serlous objection.
Technically he is right; technically he
can answer. Sir, if the Government
really gives attention to sports
then, 1 think, the Minister of Educa-
tion should have remained present
But I want to be sympathetic and
charitable,

b

(SHRI RAVINDRA VARMA): This
is not quite charifable.
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PROF. P. G. MAVALANKAR: L
want to be sympathetic and charitable
o my esteemeq colieague the Minis-
ter of State. But 1 want Govern-
ment to understand this. 1f they
wani to be only technically correet,
they are. of course, technically cor-
rect, but I say, they are not substan-
tially correet. Because, this is Half-
an hour Discussion and the entire
time of the House has to be properly
spent on this subject go that the mat-
ter cen be spotlighted, And if we
are confronted with prepared, long

. statements in advance, before even

" sur questions are put, 1 don’t dmow
what kind of &reply I am expected
to get. Any way, I shall be, in tha
true Bhagvad Gita style not expect-
ing any fruits of my labour just now,
but I will go on making a few points,
ask a few questions, to my satisfac-
tion. hoping fhat, if not today or to-
morrow. some day these answers will
come.

Now, Mr. Chairman, Sir. please
look at the answer which Shri Dhanna
Singh Gulshanj: gave on 27th of
February. Look at the answer! The
questinn was put by two members,
Shri G. M. Banatwalla and Shri Mukh-
tiar Singh Malik, my good friend. I
am: grateful that he has raised this
subject today. So, these two hon.
Members raised the question. And
the Minister answers (a), (b), (¢) and
(d} combined and the fourth line of
the answer [ am now quoting. He
Says:

"As the hon. Member is aware,
there is internal politics in many

Sportg Bodies."

So, I want to ask two guestions. Sir,
I am wery serious gbout it because
these questions are draflea by
bureaucrats and they are also later on
examined and prepared by the Minis
ters. If a question was asked by two
Members, how cap the answer say
‘As the hon. Member is aware’?
Which hon. Member—Shri Banatwalla
or Shri Mukhtiar Singh Malik?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
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(SHRI RAVINDRA VARMA): [t is
addressed to such.

PROF. P. G. MAVALANKAR; This
is obe thing. There s this kind of

wvarioug things Sir, if we are aware,
why should we ssk questions about
it ot all? We are aware of certain
things; Government is aware of all
things. Therefore I am very serious.
And 1 wish to point out that Games
and Sports are matters on which we
must take more interest, we must pay
mare attentipn. We are & country of
62 crores of people, and cannot we get
even six medals, Sir? Does it mean
that we lack talented  individuals?
Not at all. We do not lack talented.
individuals. We lack proper utiliss-
tion of resources, proper Supervision,
mn‘r care, proper control proper io-

i not ference. 1 agree
thlt sports bodies are run by autono-
mous bodies. Sir, 1 wifl not take
more time.

In ihs other House, in the Rajva
Sabha, in July last year there was a
Call Attention on the subject of the
performance of our players, parlicu-
larly in Hockey and it was the Edu-
cation Minister himself who answered'
that Call Attention Motion, not the-
Minister of Stale. If in the other
leuse he can reply, why pot here?
Therefore, my peint is this,

First of all, what is the attention and
what is the priority which the Gov-
ernment is giving to sports and
games in thi; country? What are the
funds? What are the facilities; what
arg the equipments that Government
makes available 1o various sports
bodies? It is no use his telling me
that Sports is 5 State Subject I
know. But the Centre also is indirec-
tly in charge I have no time to go-
intg the details. But I wish to point
out that the National Policy on Edu-
cation, gnunciated in 1968 clearly lays.
down, under the heading “Games
sngd Sports”, that certain things ghould
be done by the Central Govern-
ment, certain attention will be givan,.
priority will be fixed and money wil-
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»j{Prof. P, G. Mavalankar] .
be given. Sir, during 107¢-77 finan-
cial year, just one year back, Ra. 17.25

grpecieny,
HIH T
SN et LM
§ ;g; gg
shizhiits
2 #ﬁ“gig Fix E
Aieieninld i

1725 lakhs given to the Na
Sports Federations, This is all
money that you gave.

Dr. Chunder said in reply to a Call
Attention in the other House in July
last that G ¢ cannot interf
because they are sutomomous bodies.

1

Why should you give even one rupee
to & mismanaged body. You may not
be able to have

ment; you have got the power—I am
not talking of political power—you
have got the influence as the Govern-
ment. All this must go.

APRIL .5, 378~
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Finally, 1 would only mention some

412

paints. Take for example the selec-,

tion of players. How are we all fo
ensure that there is no politics? In

we are zero and somelimes we are
minus—ane Indian is equal to any

foreigner; two Indians are equa: to-
one foreigmer and

three Indians are
equal to minus. That is the situa-
tion. Why not therefore have this
tear work inculcated? This must be
done by giving training and educa-

hon. friend, the Minister of State for
Education one thing. What is  the
governmeny doing in terms of incul-
cating in these youth in the matter
of games, discipline, quality of leader.
ship and love of games in gur various
and in d p
es? Lastly, ] want him to il me
what ig all this internal politica? By
intenra]l politics does he mean poli-
tics in various bodies? Let us know
what is it actually? Are you going,
to be helpless as a Gov that

tries—smaller countries—

dad, Cuba, New Zealand, Finland and
Jamaica are getting more ard more
prizes, We, in Indis, with crores of
people at our disposal, the guality
laden in them are mot able to get
€ven ghe prize—one medal—no; cven
& bfonzg medal In 1978, in the Mon-
treal Olympic Games it was a dismal
story. [ do not want to go infe all
these details because jt pain: me to
see these things. As a sporls loving
myself, I must say politles eannot pay
in games. Rather let ug take politics
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sportingly. Let us not dabble poli-
ticg into sports and inject our diseases
into these sports bodies.

Therefore, all of ug wang to know—
what gre the vericus steps gnd mea-
surey taken which may be commen-
surate with the National Policy on
Education enunclated in 1088, or com-
mensurate with what th, Minister of
Education Dr. Chunder smd in the
Rajya Sabha in July last vew? In
view of the fact that we want our

We have the talent availsble what
is the governmeni dolng in terms of
priarity to Increase funds and to pro-
vide training to our players so that
India’s name can gg up agein in the
comity of netipns as it has always
been in many flelds including Hockey
and Cricket?

qmiﬁ!t‘m&mwgn

e g, R wmT koW g
AT Tk § 25 w0F T A wwor
) dfmRr T e v o
wWH gart o dww 2} e e
sreayeqr 1 A AT AW FET

CHAITRA 15, 1900 (SAKA)
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(HAH Dis)

ow, At v edw wrataw § dolww
§ oR st mw ¥ ¥ET FAw,
o ew Wi favafaery ow & fag ot
E @ ¥ vy faemdr frerd &
firy arceTe o Aife & art ¥ fee fre
iy wriomt | afew g o fol
gart arg w1 ok §, 99 9 A e o
ko

wrwig weet w owr farare &
TR A1 Famr wez ¥ §, I W-
A w1 & wedft oo & wwAr g
&Y ggi fr oY feear e W< O,
wE are faemm = ft § e gl
i afery & i wa o€ § Wit
T At e wmC A oW T R
e Iwd gare ¥ fay afew @ @
. gl @ wrEfew 9w T
woft W I7 9T s fagr g o

e e Wo wmwsiwy: famm &
arx Famerr ¥fiay ot 39 o wrdanfy
#ifxy, og Flr b g ’

MR. CHAIRMAN: The House
stands adjoiirned till 11 AM tomor-
row. .
1846 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Thursday,
April 6, 1978/Chaitra 16, 1900 (Saka).
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